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 LOK  SABHA

 Monday,  September  7,  959/Bhadrc  i6,
 88l  (Saka)

 ——e

 The  Lok  Sabha  met  at  Elevent  of
 the  Clock.

 {Mr.  Depury-Spzaxer  in  the  Chair)
 a

 ORAL  ANSWERS  TO  QUESTIONS
 Master  Pian  for  Delhi

 Sardar  A.  Saigal:
 Shri  Birendra  Bahadur

 iG  Singhji:  ५
 Will  the  Minister  of  Mealth  be

 Pleased  to  state:

 (a)  whether  the  proposal  of  Master
 Plan  for  Delhi  based  on  a  population
 of  5°5i  million  by  96]  has  been
 finalised;

 (b)  if  so,  the  salient  features  of
 the  Plan;  and

 (c)  the  approximate  cost  incurred
 so  far  on  drafting  this  plan?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (ce)  Re.  27  lakhs  upto  90-6-1959.

 Shri  D.  0,  Sharma:  May  I  know  if
 the  proposal  has  been  dropped  or  the
 proposal  is  not  being  considered  by
 the  hon.  Minister?

 Shet  Karmarkar:  No,  Sir;  it  is  very
 much  alive.
 37  (Ai)  LSD—I.
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 Shri  D.  0,  Sharma:  May  I  know
 what  progress  has  been  made  in  the
 formulation  of  this  plan  and  whether
 any  efforts  are  being  made  for  the
 execution  of  the  interim  plan?

 Shri  Karmarkar:  So  far  as  the
 interim  general  plan  is  concerned,  it
 has  been  decided  by  Government  that
 pending  the  finalisation  of  the  master
 plan,  the  interim  plan  in  accordance
 with  the  present  proposals  should  be
 considered.  The  master  plan,  I  am
 happy  to  say,  is  now  in  the  final  draft
 stage.  By  the  end  of  this  month,  the
 rough  draft  will  be  ready.  It  had  to
 take  a  long  time  because  all  these
 surveys  had  to  be  made.  Then  it
 will  be  available  for  criticism  and
 examination.  After  that,  in  a  couple
 of  months  time,  I  think  the  plan  will
 be  finalised.

 Shri  D.  0.  Sharma:  May  I  know  m
 what  direction  it  is  contemplated  to
 extend  Delhi  in  order  to  meet  the
 growing  population?  5

 Shri  Karmarkar:  The  directions  are
 broadly  indicated  in  the  interim
 general  plan.  But  we  shall  have  to
 wait  till  the  master  plan  is  finalised.
 The  expansion  of  Delhi  is  naturally
 going  a  little  in  the  southern  direction
 towards  Qutab,  Mehrauli,  etc.

 Shri  Braj  Raj  Singh:  May  I!  know
 whether  Government  have  any  Ixten~
 tion  to  put  their  master  plan  before
 Parliament  before  finalising  it,  after
 the  criticism  and  opinion  of  the  publie
 has  been  obtained?

 Shri  Karmarkar:  Personally  I  have
 no  objection,  but  I  should  take  some
 time  to  think  about  it.

 haw  देख  :  क्‍या  इस  स्कीम  के

 मातहत  पुरानी  दिल्ली  के  सुधार  भौर  वर्तमान
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 गई  दिल्‍ली  की  भूमि  के  मीतर  भी  कुछ  मकानात
 बनाने  की  योजना  है  7

 थी  करमरकर  जो  भी  खली  स्पेसेज

 उपलब्ध होगी  भौर  जिनको  कि  हम  रेजिडेंदाल
 लोकैह्टीज  मान  लेंगे  वहां  मकान  बनाये
 जायेंगे  ।

 Sub-Committees  of  the  National  Weil-
 fare  Board  for  Seafarers

 +
 =e  {  Stel  BO.  Gennate:

 ‘Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  reter
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  3278  on  the  20th  Apri,  3959
 and  state:

 (a)  whether  the  report  of  the  Sub-
 Commuttee  appointed  by  the  National
 Welfare  Board  for  Seafarers  has  been
 considered  by  the  Board;  and

 (b)  whether  all  the  recommenda-
 tions  have  been  accepted  by  the
 Board?

 The  Minister  of  State  in  the  Minis-
 tey  of  Transport  and  Communications
 (Shri  Raj.  Bahadur):  (a)  Yes.

 (b)  The  Board  has  accepted  all  the
 recommendations  made  by  the  Special
 Sub-Committee  for  Welfare  in  Ports

 Shri  Subedh  Hansda:  May  I  know
 the  main  recommendations  made  by
 the  sub-committee  to  improve  the
 facilities  available  for  the  seamen  at
 the  ports?

 Raj  Behadur:  The  main  recom-
 mendations  pertain  to  the  provision  or
 extension  of  buildings  for  hostels  ane
 Glubs,  Yacilities  for  hospitals  and
 Clinics  for  seamen,  transport  facilities,
 educational  facilities,  etc.

 Shri  S.  C.  Samanta:  May  I  know
 whethar  any  work  has  begun  accord-
 ing  to  the  recommendations?

 Shri  Raj  Bahadur:  The  National
 Welfare  Board  has  accepted  the  re-
 port  of  the  sub-committee  and  are
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 teking  in  hand  its  implementation.  f
 cannot  say  whether  actual  work  has
 begun,  because  a  committee  has  been
 appointed  which  will  go  into  the  de-
 tails  of  the  recommendations  and
 locate  the  sites  for  the  various  pur-
 poses  mentioned  in  the  recommenda-
 tions,

 The  Tangamani:  As  a  result  of  the
 meeting  held  on  the  éth  May,  4959
 by  this  National  Welfare  Board,  has
 any  defimte  indication  been  given  for
 the;current  year  as  to  the  vanow
 buildings  to  be  put  up  in  the  major
 ports  like  Calcutta,  Bombay  and
 Madras?

 Shri  Raj  Bahadur:  As  J  just  now
 submitted,  a  committee  has  been  ap-
 pointed  to  go  into  the  specific  recom-
 mendations  about  buildings,  etc.  to
 locate  the  sites  At  present,  it  is  too
 early  to  say  whether  they  have  given
 any  broad  indications  of  the  various
 buildings  to  be  put  up

 Visakhapatnam  Port

 +
 °748I.  f  Shri  S.  C  Samanta:

 ‘|  Shri
 Subodh  Hansda:

 Wil)  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  for  the
 mechanusation  plans  of  Visakhapatnam
 Port  agents  of  machinery  and  equip-
 ment  are  asked  to  supply  design  and
 lay-out  plans,

 (b)  whether  no  consultants  have
 been  appointed;  and

 (c)  whether  any  change  in  the  pro-
 cedure  ig  contemplated?

 The  Minister  of  State  in  the  Mini-
 try  of  Transport  and  Communications:
 (Sbri  Raj  Bahadur):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 Sabha  [See  Appendix  IV,  annexure
 No  Yy

 Shri  है,  C.  Samanta:  May  I  know
 whether  the  manufacturers  will
 instal  the  machinery  that  das  been
 required  or  it  will  be  done  through
 the  department?
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 जिद  है... क  Mahader:  The  question
 pertains  to  the  designing  and  that  has
 been  done  by  the  department.  We
 have  invited  various  concerns  who
 undertake  this  type  of  business  to  let
 us  have  their  estimates  and  also  to
 give  alternative  designs,  if  they  can.
 X  think  in  all  probability  it  will  be
 done  by  the  tendering  firms.

 Shri  s.  C.  Samanta:  May  I  know
 whether  it  has  been  referred  to  manu-
 facturers  only  or  to  contractors  also?

 Shri  Raj  Bahadur:  I  do  not  think
 the  manufacturers  by  themselves  can
 come  and  instal  the  various  types  of
 equipment.  Some  other  persons
 would  take  up  the  work  of  installa-
 tion.

 Shri  Subodh  ह:  May  I  know
 whether  any  other  alternative  designs
 have  been  received  by  the  Develop-
 ment  Adviser  for  the  mechanisatic~
 of  this  port?

 Shri  Raj  Bahadur:  Alternative
 designs  should  come,  if  any,  from  thc
 tenderers  or  the  firms  which  have
 been  invited  to  do  so.  The  original
 design  is  that  of  the  Development
 Adviser.

 Shri  Tangamani:  May  I  know
 whether  any  of  the  firms  have  sub-
 matted  their  replies?

 Shri  Raj  Bahadur:  Some  replies
 have  been  received;  there  is  no  signifi-
 cant  change  in  the  designs  and
 specifications  suggested  by  anyone  of
 them.

 Air  Freight  Rates

 "o282.
 Shri  D  ©.  Sharma

 {  Shri  Ram  Krishan  Gupta
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  298  on  the  !6th  February,  7959
 and  state,  the  progress  made  so  fer  In
 implementing  the  recommendations
 made  by  the  Air  Transport  Council
 concerning  reasonebie  freight  rates?

 The  Deputy  Minister  of  Civil  Avia-
 प्रथा  (Shri  Mohinddin):  The  Indian

 Airlines  Corporation  have  stated  that
 they  are  now  completing  computation
 of  revised  basic  freight  rates  and  hope
 to  introduce  them  before  the  end  of
 the  current  financial  year.

 Shri  D.  com  Sharma:  May  I  know
 how  our  air  freight  rates,  after  the
 revision  to  which  the  hon.  Deputy
 Minister  referred,  will  compare  with
 the  air  freight  rates  obtaining  in
 other  countries  of  the  world?

 Shri  Mohinddin:  I  have  stated  that
 they  have  not  yet  completed  the
 study.  I  have  no  figures  before  me

 -as  to  how  the  changes  will  take  place.
 It  is  rather  difficult  to  compare  the
 rates  here  with  the  rates  in  foreign
 countries.

 Shri  D.  C.  Sharma:  A  committee  was
 appointed  sometime  back  to  go  into
 the  revision  of  air  freight  rates.  J
 want  to  know  why  there  has  been  so
 much  delay  in  doing  this  kind  of  work.
 It  is  of  a  highly  financial  nature  in-
 volving  lot  of  revenue  to  the  Airlines
 Corporation.

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P.  Subbarayan)':  If  I
 may  intervene  at  this  stage,  it  is  not
 easy  to  collect  figures  about  rates  in
 various  countries.  We  are  trying  to
 get  the  figures  and  when  we  get
 them,  we  will  give  them  to  the  hon.
 Member  or  place  them  on  the  Table
 of  the  House.  There  is  no  use  asking
 questions  when  figures  are  not  avaii-
 able.

 Shri  Tangamani:  The  recommenda-
 tions  have  already  been  made.  On  a
 previous  occasion,  we  were  told  the
 revision  is  likely  to  be  finalised  by
 the  first  quarter  of  this  financial  year.
 May  I  know  the  reason  why  it  has
 been  shifted  by  another  six  or  seven
 months?

 Shri  Mohiuddin:  This  is  a  very  com-
 plicated  question.  The  changing  of
 freight  rates  might  involve  either
 loss  to  the  Corporation  by  reduced
 revenues  or  the  revenues  may  in-
 crease  if  they  are  lucky.  For  example,
 the  cargo  carried  by  the  Corporation
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 in  1958-56  was  54,000  tons  In  1958-
 59,  it  had  gone  down  to  50,000  tons
 They  are  also  afraid  that  with  any
 change  in  rates,  there  may  be  further
 loss  of  cargo  to  the  Corporation  6o,
 they  are  very  careful  I  know  there
 has  been  delay,  but  we  must  give
 them  some  time

 Utilisation  of  Waters  in  D.VC.  Area

 +
 Shri  Nagi  Reddy:
 Shri  A.  है,  Gopailan:
 Shri  Vasudevan  Nair:
 Shri  Kanhan:

 11  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  any  decisions  have
 been  taken  on  the  report  of  the  Team
 appointed  by  the  Planning  Commuis-
 sion  regarding  the  full  and  proper
 utilisation  of  waters  in  the  DVC  area
 and

 (b)  2f  so,  the  nature  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi).  (a)  and  (b)
 A  statement  38  laid  on  the  Table  of
 the  House  [See  Appendix  IV,  an-
 nexure  No  2)

 Shri  Nagi  Reddy:  May  I  know  the
 reasons  for  the  delay  and  short-fall
 in  the  utilisation  of  water,  since  stor-
 ing  of  water  in  the  dam  had  begun
 as  long  ago  as  952-53°

 Shri  Hathi:  The  team  has  given
 certain  reasons  and  the  recommenda-
 tiong  have  been  conveyed  to  the  West
 Bengal  Government,  As_  the  reply
 shows,  the  team  was  appointed  by  the
 Planning  Commussion  and  the  execu
 tion  is  to  be  done  by  the  West  Bengal
 Government

 °2283.

 Shri  Nagi  Reddy:  May  I  know
 whether  the  Government  have  finalis-
 ed  the  programme  of  the  canal  system
 for  both  Tilaya  and  Konar  dams  and
 when  this  canal  system  will  be  com-
 pleted?

 Shri  Hathi:  That  is  not  for  the  Gov-
 ernment  to  do,  that  is  for  the  DVC
 to  consider

 Oral  Answers  6578

 Shri  Hem  Barua:  The  statement
 says  that  the  West  Bengal  Govern-
 ment  has  passed  the  West  Bengal
 Irrigation  (Imposition  of  Water  Rate

 ‘for  the  DVC  Waters)  Act  May  I
 know  whether  the  recommendations
 of  the  committee  to  the  effect  that
 water  rates  are  to  be  charged  after
 two  or  three  years,  they  are  to  be
 charged  by  stages  and  they  are  to  be
 coliected  in  full  rates  only  in  the
 sixth  year  have  been  included  in  that
 piece  of  legislation  or  not?

 Shri  Hathi:  This  is  a  question  about
 levy  The  hon  Member  is  asking
 about  the  water  rates  They  are
 different  things

 Shri  Kunhan:  What  is  the  total
 irrigation  capacity  of  canals  under  the
 DVC  and  what  was  the  area  irrigated
 in  1958?

 hri  Hathi:  The  total  area  to  be
 irmgated  is  about  973,000  acres  In
 1958-59  five  lakhs  acres  will  be  ready

 Pandit  D.  N,  Tiwary:  May  I  know
 whether  any  irrigation  is  done  by
 DVC  waters  in  Bihar  and  if  so  .

 Shri  Hathi:  No,  nothing
 Pandit  D.  N.  Tiwary:  If  not,  why

 not?  Originally  it  was  estimated  to
 irrigate  some  land  in  Bihar  May  I
 know  whether  any  step  has  been
 taken  to  irrigate  that  part?

 Mr.  Deputy-Speaker:  He  has  said
 “No”  Regarding  “why  not”,  it  could
 be  answered  at  some  other  time

 Shri  Hem  Barua:  May  I  know
 whether  the  recommendations  of  the
 committee  that  farm  channels—that  is
 the  responsibilty  of  the  farmers—
 should  be  organised  on  co-operative
 basis,  that  is  being  implemented  or
 not?

 Shri  Hathi:  As  I  said,  the  imple-
 mentation  will  have  to  be  done  by
 the  West  Bengal  Government.  The
 committee  have  recommended  that  it
 should  be  done  by  co-operatives  or,  if
 blocks  are  larger,  it  should  be  done
 by  the  project  and  then  recovered
 from  the  farmers
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 Pandit  D.  N.  Tiwary:  May  know
 the  reasons  for  not  irrigating  lands  in

 Mr.  Deputy-Speaker:  I  have  said
 that  could  be  known  on  putting  2
 separate  question.

 Dr.  Ram  Subhag  Singh:  According
 to  the  recommendations  of  the  team,
 the  West  Bengal  Government  38  going
 to  take  charge  of  the  cana]  systems
 in  Bengal  from  lst  December  959
 May  I  know  whether  similar  recom-
 mendations  have  beeri  made  in  the
 case  of  water  of  DVC  which  hes  in
 Bibar  that  :t  will  come  under  the  con-
 trol  of  the  Bihar  Government  so  that
 it  could  be  fruitfully  utilized?

 Shri  Hathi:  This  team  was  appout-
 ed  by  the  Planning  Commission  fo
 look  into  the  utilisation  of  water  in
 West  Bengal  only.

 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  the  DVC  has  given  as  main
 reasons  for  the  shortfall  in  irrigation
 side-shipping  of  canal  banks,  breaches
 and  normal  damages  at  certain  points
 and  thefts  of  regulator  parts,  had  the
 committee  appointed  to  go  into  the
 reasons  given  any  opinion  regarding
 them  and,  2f  so,  what  are  they?

 hri  Hathi:  I  do  not  think  they  have
 given  any  opinions  But  they  have
 suggested  that  there  should  not  be
 dual  control  and  it  should  be  taken
 over  by  the  West  Bengal  Government

 Survey  of  the  Pearl  Banks

 +
 °2:86.  Shri  Shivananjapps:

 Shri  8.  A.  Mehdi:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  :t  78  a  fact  that  Dr
 F  8  Sarvadon),  the  Biologist  under  as-
 Signment  by  the  FAO,  conducted
 a  survey  of  the  Pear!  Banks  off  the
 Gulf  ot  Mannar  recently;  and

 (b)  if  so,  whether  he  has  submit-
 ted  his  report  of  survey?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  द  Mrishnappa):  (a)  Dr.
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 Salvadori  conducted  a  survey  of  some
 of  the  Pearl  Banks,  off  Tuticorin  in
 the  Gulf  of  Mannar,  during  the  period
 November  958  to  May  959

 (by  Not  yet.

 Shri  Shivananjappa:  May  know
 whether  any  survey  was  conducted
 before  as  to  the  pearl  potentialities”

 Shri  M.  V.  Krishnappa:  There  was
 no  scientific  survey  as  such  But  in
 one  season  they  used  to  have  06
 naked  diving  in  the  sea  and  getting
 the  pearls  But  no  scientific  survey
 has  been  made

 Shri  Shivananjappa:  May  I  know
 the  present  output  of  pearls?

 Shri  M.  झ  Krishnappa:  It  varies
 from  year  to  year  But  we  may  say
 that  it  will  range  between  Rs.  3  lakhs
 to  Rs  4  lakhs  per  year

 Subsidised  Hostel  for  Children  of
 Railway  Employees  at  Cuttack

 91186.  Shri  Panigrahi:  Will  ihe
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  60  on  the  ‘18th  Novem-
 ber,  958  and  state

 (a)  whether  any  progress  has  so  far
 been  made  m  setting  up  the  subsidis-
 ed  hostel  for  the  children  of  Railway
 employees  at  Cuttack,  and

 (b)  af  so,  whether  the  estimate  for
 the  same  has  been  finalised  by  now?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Pending
 construction  of  a  permanent  building
 a  subsidised  hostel  on  a  smaller  scale
 is  beng  opened  shortly  in  a  Railway
 building

 (by  Estimates  for  the  permanent
 hostel]  building  have  not  yet  been
 finalised.

 Shri  Panigrahi:  Originally  it  was
 decided  to  accommodate  300  students
 in  the  railway  hostel  in  Cuttack  May
 I  know  the  number  of  students  now
 accommodated?
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 fhri  Shahnawas  Khan:  The  hostel
 has  not  been  opened  yet.  But  arrange-
 ments  have  been  made  to  have  25
 students  in  the  first  instance.  Gra-
 dually  that  will  be  increased  to  00

 Shri  Panigrahi:  May  I  know  the
 nature  of  the  submdy  that  the  stu-
 dents  are  going  to  get  in  the  sub-
 sidised  hostel?

 Shri  Shahnawaz  Khan:  There  will
 be  subsidies  for  boarding  and  lodg-
 ing.

 Shri  ह  C.  Borooah:  May  |  know
 whether  it  is  a  fact  that  the  rai-
 way  authorities  are  sponsoring  3
 such  hostels  for  the  children  o?  rail-
 way  employees  in  each  linguistic
 area?  If  so,  what  are  those  places?

 Shri  Shahnawas  Khan:  There  wi)
 be  I8  such  hostels  for  the  whole  of
 India,  but  not  for  each  hnguistic
 area.

 Shri  Palaniyandy:  May  I  know
 whether  Government  has  given  anv
 publicity  about  these  hostels  in  all
 the  States?

 Shri  Shahnawas  Khan:  Yes,  wide
 publicity  has  been  given

 शी  पच्च देव  :  प्रभी  मत्री  जी  ने  कहा  कि
 कटक  भौर  १२  जगहों  में,  कुल  १३  जगहों  में,
 रेलबे  कर्मंचारियो  के  बच्चों  के  लिये  ऐसे
 गेस्टल  खोले  जा  रहे  है  जहा  उनको  लाजिंग

 झौर  बोडिग  में  सबसीडाइज  किया  जायेगा  |
 क्या  में  जान  सकता  हू  कि  जो  रेलवे  कर्मचारी

 बूसरी  जगहों  में  काम  कर  रहे  है  क्‍या  उनके
 बच्योंके  लिये  भी  होस्टलों  में  इस  किस्म  की

 सुविधा  दी  जायेगी  ?

 उपाध्यक्ष  सहोदयथ  क्या  इन  १३

 होस्टलों  में  ही  रियायत  दी  जायेगी  या  भौर

 जगह  भी  दी  जायेगी  ?

 रेखबें  मंत्री  (जी  जनलीधम  राम)
 ये  होस्टल  इसलिये  खोले  जा  रहे  है  कि  रेलचे
 में  काम  करते  बाले  कर्मेचारी  जो  झपती
 भाषा  के  क्षेत्र  से  दूसरे  क्षेत्र  में काम  करते  हैं
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 उसके  लड़कों  की  पढ़ाई  में  असुधिधा  न  हो
 धौर  इसीलिये  उनको  इन  होस्टलूत  में  बोडिय
 झौर  लॉजिंग  में  रियायत  दी  जाती  है

 Shri  Radha  Raman:  In  view  of  the
 fact  that  a  very  large  number  of  rail-
 way  employees  would  be  wanting  to
 take  advantage  of  these  hostels,  may
 I  know  whether  any  minimum  or
 maximum  has  been  formulated  for
 selection  of  children  to  be  mmates  of
 these  hostels  and,  if  so,  what  are
 they?

 aft  जगलीबभ  राम  पहली  बात  तो

 यह  है  कि  इन  होस्टल १  में  तीसरी  भौर  भौथी
 श्रेणियो  के  उन  कममंचारियों के  बच्चे  लिये
 जायेंगे  जिनकी  तनस्वाह  डिप्ररनेस  एलाउस
 मिला  कर  ३००  रुपये  मासिक  तक  है  भौर
 इनमें  भी  जो  कर्मचारी  पनी  भाषा  के
 क्षेत्र  से बाहर  काम  कर  रहे  हैं  उनके  बच्चो
 को  प्राथमिकता  दी  जायेगी  ।

 Shri  Panigrahi:  If  this  subsidy  is
 going  to  be  given  in  terms  of  money,
 may  I  know  how  much  the  student  is
 required  to  pay  per  month  in  these
 hostels?

 Shri  Shahnawaz  Khan:  Employees
 drawing  up  to  Rs.  00  will  have  to
 pay  Rs  7-8-0  per  month.  Those  draw-
 ing  between  Rs  0]  and  Rs.  200  will
 have  to  pay  Rs  12-8-0  per  month
 Those  drawing  between  Rs.  20]  and
 300  will  have  to  pay  Rs  20  Those
 drawing  above  Rs  300  will  have  to
 pay  the  actual  expenses  which  would
 probably  be  in  the  neighbourhood  of
 between  Rs  35  to  40

 पंडित  gto  wro  लियारी  “ये  जो  १३
 होस्टल  स्थापित  होने  वाले  हैं  इनमें  से  कितने
 स्थापित  हो  चूके  हैं  भौर  कहां  कहां?

 थी  जाहुनवाज सा  at:  ये  जो  सबतिडाइज्ड
 होस्टल  खुलने  वाले  हैं  य ेसिकत्दराबाद,  पूना....

 उपाध्यल  महोदव  :  १३  में  से  कितने
 स्वापित  हो  चुके  हैं  ?
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 थी  झाहबबाल बा:  इसकी  मैं  इस  वबत
 डेफितिट  इनफारमेशन  नहीं  दे  सकता
 करीबन  सब  खुल  चुके  हैं  ।

 Madras  Foodgrain  Dealers  Licensing
 Order

 *L187,  Shri  Reshava:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madras  Government  have  extended
 the  scope  of  the  Madras  Foodgrain
 Dealers  Licensing  Order  in  consulta-
 tion  with  the  Central  Government;

 (b)  Yt  so,  the  extent  to  which  its
 scope  has  been  expanded;  and

 (c)  the  reasons  for  which  Govern
 ment  have  taken  this  action?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 and  (b).  Originally,  the  Madras  Food-
 grains  Dealers’  Licensing  Order,  1958,
 was  applied  to  the  dealers  of  Madras
 State  only.  The  State  Government,
 acting  under  their  own  powers,  enforc-
 ed  the  Licensing  Order  with  effect
 from  the  Ist  April,  ‘1959,  also  in  the
 case  of  persons  from  outside  the  State
 who  purchase  in  Madras  State  any
 of  the  foodgrains  mentioned  in  Sche-
 dule  I  to  the  Order  for  the  purpose
 of  transport  to  their  State.  Presum-
 ably,  the  Hon'ble  member  has_  in
 mind  this  extension  of  the  scope  of
 the  Madras  Foodgrains  Dealers’
 Licensing  Order.

 (c)  As  there  is  free  movement  of
 rice  from  one  State  to  another  in  the
 Southern  Rice  Zone  and  as  the  opera-
 tions  in  Madras  State  of  unlicensed
 dealers  of  other  States  resulted  in
 numerous  malpractices,  the  State
 Government  decided,  with  a  view  to
 tightening  the  licensing  control,  that
 persons  from  outside  the  State  who
 purchase  in  Madras  State  any  of  the
 foodgrains  mentioned  in  Schedule  I  to
 the  Licensing  Order  for  the  purpose
 of  transport  to  their  State  will  also
 have  to  take  out  licences  under  the
 Madras  Foodgrains  Dealers’  Licensing
 Order

 Delhi  as
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 Shri  Keahava:  May  I  know  how  far
 this  order  affects  the  export  by  licens-
 ed  dealers  beyond  the  zone?

 Shri  A.  M.  Thomas:  It  does  not
 affect  the  movement  at  ail.  It  is  there
 for  statistical  purposes  so  that  the
 Madras  Government  might  know  the
 exact  quantity  of  foodgrains  moved
 from  that  State  to  another  State.  It
 might  also  facilitate  the  Madras  Gov-
 ernments’  levy  on  traders  and  millers
 in  the  State.

 Shri  Tangamani:  May  I  know  how
 the  Madras  Foodgrain  Dealers  Licens-
 ing  Order  is  being  utilized  for  the
 purpose  of  the  levy  order,  that  is,
 collecting  foodgrains  from  the  millers?

 Shri  A.  M.  Thomas:  There  is  50  per
 cent  levy  on  the  millers  and  25  per
 cent  on  the  traders.

 Shri  Harish  Chandra  Mathur:  What
 is  the  experience  of  the  working  of
 this  order?  Is  it  proposed  to  introduce
 it  in  other  States  also?

 hri  A.  M.  Thomas:  In  other  States
 also,  there  is  the  Licensing  Control
 Order,  that  is  to  license  wholesale
 traders  and  also  millers,  so  that  it  is
 not  a  new  thing  as  far  as  fhe  Madras
 State  is  concerned.

 Water  Supply  in  Delhi

 #1188,  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  of  the  water  requirements  of

 decided  by  the  Delhi
 Advisory  Council  in  February  last;
 and

 (b)  if  so,  the  quantum  of  require-
 ments  and  steps  taken  to  meet  the
 same?

 The  Deputy  Minister  of  Irrigatior
 and  Power  (Shri  Hathi)  :  (a)  No.  Sir.

 (b)  Does  not  arise.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  Government  is  aware  that
 many  times  muddy  waters  come  from
 the  taps  in  several  parts  of  De.ai  and
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 whether  any  step  has  deen  taken  to
 remove  that  defect?

 Shri  Hathi:  This  is  something  diffe-
 rent.  We  are  not  concerned  with  the
 water  in  the  taps.

 Shri  Braj  Raj  Singh:  This  should
 have  been  answered  by  the  Health
 Minister.

 Mr.  Depaty-Speaker:  Let  us  hear
 and  be  clear  about  it.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  step  has  been  taken  to
 augment  water  supply  in  Delhi,  if  this
 plan  is  not  undertaken?

 Shri  Hathi:  2  am  talking  of  the
 irrigation  needs  and  the  survey  in  the
 area  and  not  water  supply.

 Mr.  Deputy-Speaker:  Water  require-
 ments  of  Delhi.

 hri  Radha  Raman:  May  I  know
 whether  the  Government  is  aware  that
 irrigation  in  some  of  the  villages  of
 Delhi  is  greatly  handicapped  because
 of  lack  of  proper  release  of  water
 from  the  Punjab  sources  and  whether
 th  view  of  this  difficulty,  there  had
 been  some  negotiations  or  finalisation
 in  order  to  get  the  villagers  proper
 quantity  of  water  in  the  proper  season
 to  enable  their  crops  to  grow?

 Shri  Hathi:  Steps  are  taken  in  con-
 sultation  with  the  Punjab  Govern-
 ment  to  remove  the  difficulties.

 Pandit  D.  N.  Tiwary:  On  a  point  of
 order,  Sir,  my  question  was  about
 supply  of  water  in  Delhi:  not  for
 irrigation  but  for  drinking  purposes.

 Mr.  Deputy-Speaker:  I  am  sorry,  it
 ‘was  put  to  the  Irrigation  Minister.  He
 ean  bring  in  only  irrigation.  The
 Health  Minister  could  perhaps  give
 some  figures  about  drinking  water.
 Now  we  cannot  jump  over  to  the
 Health  Ministry  at  this  time.  Next
 question.
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 हिमाचल  प्रदेश
 में  लावुबरिक

 खमुसंघान

 ग११द९.  शी  फ्स  देव  :  कया  स्थास्थ्य

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  द्वितीय  पंचवर्षीय  योजना  के
 झन्तगंत  हिमाचल  प्रदेश  में  स्थापित  किया
 जाने  वाला  आयुर्वेदिक  अनुसंधान  केर
 खोलने  में  विलम्ब  के  क्या  कारण  है  ;  भौर

 (ख)  इस  केन्द्र  क ेकर  तक  जालू  हो
 जाने  की  सम्भावना  है  ?

 स्वास्थ्य  मंत्री  (शी  करमरकड़)
 (क)  भ्रभी  तक  हिमाचल  प्रदेश  प्रशासन  को

 किसी ऐसे  योग्य  शिक्षा-प्राप्त  बोटेनिस्ट  की

 सेवायें,  उपलब्ध  नही  हो  सकी  है  जिसके  ऊपर
 प्रस्तावित  आयुर्वेदिक  अ्रनुसन्धान  केन्द्र  का
 कार्य  भार  सौंपा  जाय  ।

 (ख)  टेक्निकल  स्टाफ  के  मिलते  ही
 केन्द्र  चालू  हो  जायेगा  t

 श्री  फ्  देव .  म॑  पह  जानना  चाहता
 हैं  कि  जब  कि  हिमाचल  सेन्टर  के  भ्रधीन  है,
 तो  क्या  सारे  हिन्दुस्तान  में  कोई  ऐसा  प्रशिक्षित
 व्यक्ति  नहीं  है,  जो  कि  वहा  भेजा  जा  सके
 झौर  इसको  चालू  कर  सके  ?

 थ्री  करमरकर  :  काबिल  व्यक्ति  होंगे  1
 उतको  नहीं  भिले  ॥

 Mr.  Deputy-Speaker:  Whether  the
 Centre  can  send  a  man  to  Himachal
 Pradesh?

 Shri  Karmarkar:  If  they  ask  for
 that,  we  shall  circularise  the  various
 States.  We  shall  not  take  any  action
 on  our  own.

 शी  पद्म  देव  :  इन  बारह  सालों  में
 झगर  यह  ठीक  समझा  गया  कि  आयुर्वेद
 जिकित्सा-प्रणाली  अपने  देश  के  लिये  उपयुक्त
 है,  तो  क्‍या  इस  भरसे  में  सरकार  ने  कोई
 ऐसे  प्रयत्न  किये  हैं,  जिससे  इस  विषय  के
 योग्य  व्यक्ति  तैयार  किये  जायें  ?
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 Shri  Karmarkar:  It  is  a  question
 with  regard  to  8  botanist:  not  people
 versed  in  Ayurveda  They  have  not
 been  able  to  secure  a  botanist  May
 be  one  with  similar  qualifications  I
 shall  have  it  looked  into

 at  Wo  wre  भट्टाचार्स  क्‍या  नें  जान
 सकता  हूं  कि  रिसर्च  सेस्टर  में  केवल  भ्रौषधियों
 पर  गवेषणा  होगी,  या  गवेषणा  करने  वाले
 कार्यकर्ताशों  की  ट्रेनिंग  भी  होगी?

 शी  करलरकर  पहले  व्यक्ति  मिलेंगे,
 उसके  बाद  हो  ट्रेनिंग  की  व्यवस्था  की  जायेगी  |

 Shri  Achar:  May  I  know  whether
 any  advertisements  are  published  in
 the  papers  calling  for  applications?’

 Shri  Karmarkar:  That  would  be  for
 the  Himachal  Pradesh  Government

 Shri  Harish  Chandra  Mathur:  We
 have  got  a  National  Botanical  Labora-
 tory  at  Lucknow  Do  I  understand
 that  even  that  Institution  cannot  make
 the  services  of  a  botanist  available  for
 such  a  purpose?

 Shri  Karmarkar:  I  think,  Sir,  that
 ls  a  suggestion  I  shall  pass  it  on
 As  I  said,  I  shall  have  it  looked  into
 I  shall  pass  on  this  suggestion  also

 tt  फ्  देश  माननीय  उपाध्यक्ष  जो,
 बाटेती  झायुर्वेद  का  एक  भग  है  भौर  यह  कोई
 अलग  चीज  नहीं  है  ।

 उपाध्यक्ष  सहोदद  माननीय  सदस्य
 इस  तरह  बहस  न  करे  ।  वह  जो  सवाल

 पूछता  चाहते  हैं,  वह  पूछे  |

 शी  पद्म  देव  माननीय  मंत्री  जी  ने
 झभी  फरमाया  है  कि  चूकि  यह  बाटेनी  का
 प्रश्न  है,  इसलिये  प्रायुवेंद  से  ताल्लुक  नहीं
 रखता  ।  मै ंने  प्रदन  किया  था  कि  बारह  साल

 हो  गये  हैं,  लेकिन  प्ायुर्वेद  से  सम्बन्धित
 इस  विषय  के  लिये  भी  तक  कोई  व्यक्ति
 प्रक्षक्षित  नहीं  किये  जा  सके,  जो  कि  इस
 कार्य  को  कर  सके  में  यह  जानना  चाहता  हूं
 कि  जब  कि  मह  इसका  भाग  है,  तो  फिर

 कोई  शादमी  प्रशिक्षित  क्यों  नहीं  किया
 मया  है  ?
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 Shri  Kanmarkar:  This  is  an  Ayur-
 vedic  Research  Centre  with  particular
 reference  to  the  manufacture  of
 Ayurvedic  drugs  Therefore,  the
 botanist  comes  into  the  picture  They
 have  already  tried  their  best  to  secure
 one  As  I  said,  I  shall  remind  them
 I  shall  also  refer  to  the  Lucknow
 Botanical  Gardens  and  I  shall  ask
 them  to  do  their  best  to  secure  the
 services  of  a  botanist

 Naval  Training  School,  Ratnagiri
 *1190,  Shri  Assar:  Will  the  Minus-

 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Bombay
 Government  have  suggested  to  Cen-
 tral  Government  to  establish  a  Naval
 Training  School  in  Ratnagiri  District;
 and

 (b)  2f  so,  the  decision  taken  by  the
 Government  m  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir

 (b)  The  matter  is  under  considera-
 tion

 ihri  Assar:  May  I  know  if  any  site
 has  been  selected  for  the  training
 centre?

 Shri  Raj  Bahadur:  At  a  discussion,
 a  suggestion  was  thrown  out  that  King
 Thibu’s  palace  at  Ratnagir:  may  be
 made  available  for  the  purpose
 Later  on,  the  then  Minister  of  Trans-
 port  and  Communication,  Shri  8  K
 Patil,  wrote  to  the  Chief  Minster  to
 make  it  available  free

 Shri  Assar:  May  I  know  when  the
 school  will  start  functioning?

 Shri  Raj  Bahadur:  I  «understand
 that  the  Government  of  Bombay  have
 now  consented  Certain  other  factors
 will  have  to  be  taken  into  considera-
 tion  and  examined  before  we  take  a
 final  decision

 Shri  Joachim  Alva:  While  consider-
 ung  this  proposal,  will  the  Government
 give  attention  to  the  legitimate  needs
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 of  Kharwar  where  there  are  a  large
 number  of  fishermen?

 Shri  Raj  Bahader:  As  a  matter  of
 fact,  the  legitimate  needs  of  Saura-
 shtra,  Cutch,  Kathiawar  and  the  entire
 Konkan  coast  will  have  to  be  taken
 note  of  and  the  school  located  at  a
 suitable  piace

 Shri  Assar:  May  I  know  how  many
 cadets  will  be  admitted  and  what  will
 be  their  educational  qualifications?

 Shri  Raj  Bahadur:  According  to  the
 present  system,  40  boys  are  admitted
 every  month  for  this  training.

 Damage  to  Railway  Property  due  te
 Storm  in  Delhi

 A,  Gash  Gadha,  Gasnaas.  Ra  He
 Minister  of  Railways  be  pleased  to
 state;  ry

 (a)  whether  on  the  26th  June,  959
 a  storm  with  a  speed  of  fifty  miles
 per  hour  caused  any  damage  to  Raul-
 way  properties  in  Delhi;

 (b)  if  so,  what  was  the  nature  and
 cost  of  damage,  and

 (c)  whether  as  a  result  thereof
 Railway  traffic  to  and  from  Delhi  was
 completely  dislocated?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  A  large  number  of  trees  along
 the  track  were  uprooted  and  one  of
 them  fell  on  the  track,  causing
 obstruction  to  traffic

 372  telegraph  posts  of  P  &  T
 Department  were  also  damaged  there-
 by  affecting  Control  and  Block  wires
 used  for  the  circuits  in  the  area

 The  down  loop  starter  signals  at
 Delhi-Shahdara  and  Sahibabad  were
 also  bent.

 The  cost  of  damage  to  Railway  pro-
 perty  was  about  Rs  450

 {c)  Due  to  failute  of  communica-
 tions  between  Delhn  and  Delhi>
 Shahdara,  Railway  traffic  was  com-
 pletely  stopped  from  4  28  hours  to
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 39.25  hours  on  26th  June,  1959.  Bub-

 otal
 trains  had  to  be  piloted  until
 working  was  resumed  at

 18  20  hours  on  27th  June,  959

 phri  Radha  Baman:  May  I  know
 wether  the  Government  department
 in  charge  of  advance  information,  that
 is  the  Meteorological  department  had

 given  any  warning  that  such  a  storm
 g®  coming  and  in  case  any  warning

 given,  whether  the  Government
 haf  taken  any  precaution  in  the  reiny
 segton  to  avoid  damage  to  property?

 phri  S.  V.  Ramaswamy:  The  Rail-
 waY  received  no  information  The
 usta  precautions  in  the  monsoon  are
 ta¥en

 Shri  Radha  Raman:  May  I  know
 noW  long  this  storm  continued  and
 whether  it  also  affected  a  very  large

 ber  of  passengers  who  were  made
 0०  Wait  on  the  bridge  for  more  than

 8४९  hours  or  four  hours

 Shri  8,  द  Ramaswamy:  For  more
 tpan  five  hours,  there  was  only  one
 tr#in_  There  was  detention  of  60  trains
 ap  all  It  could  not  be  helped  As
 q  matter  of  fact,  within  0  minutes,
 we  contacted  the  P  &  ह  to  start  a
 ne  They  could  not  Therefore,  we

 to  lay  our  own  cables  and  take
 cpatee  of  the  controls

 Delhi-Kulu  Air  Service

 hri  Hem  Raj:
 #1192,  hri  Ajit  Singh  Sarhadi:

 hri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Transport  and

 communications  be  pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  requested  the  Central
 Government  to  run  an  Air  Service _
 from  Delhi  to  Kulu  vta  Chandigarh;
 af

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Civil  Avia-
 (Shri  Ahmed  Mohinddin):  (a)

 afd  (b)  The  Punjab  Government
 neve  accepted  the  proposal  of  the
 yy@ian  Airlines  Corporation  to  run  an
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 Air  Service  between  Delhi  and  Kulu
 via  Chandigarh  on  the  basis  that  the
 Punjab  Government  would  meet  the
 deficit  m  the  operation  of  such  a
 service  The  Corporation  intend  to
 operate  the  Service  as  soon  as  certain
 improvements  being  earried  out  to  the
 airstrip  at  Bhuntar  are  completed

 Shri  Hem  Raj:  May  I  know  by
 what  date  it  will  be  started?

 Shri  Mohiuddin:  I  cannot  lay  down
 a  date  There  are  certain  improve-
 ments  to  be  carried  out  at  the  land-
 ing  place  in  that  area,  and  we  are
 taking  steps  to  finish  the  improve-
 ments  as  early  as  possible

 Shri  Hem  &aj:  May  I  know  whe-
 ther  this  service  will  be  started  by
 the  time  the  Dusserah  Fair  takes  place
 there?

 Shri  Mohiuddin:  I  have  said,  87,
 that  at  is  not  possible  to  indicate  any
 time  for  the  starting  of  the  service
 We  will  expedite  it

 थी फ्या  देव  क्‍या  इस  सबविस  द्वारा
 केवल  यात्रियों  के  श्राने  जाने  की  सुविधा
 होगी  या  कुल्लू  के  सेब  वर्गरह  भी  इधर  श्रा
 सकेंगे  धौर  दूसरा  सामान  झा  सकेगा  ?

 @.  मुहीउद्दीन  पैसेंजर  भौर  कार्गो
 दोनो  के  लिये  यह  सविस  होगी  ।

 भी  हेम  राज  स्पिति  का  जो  इलाका  है
 झौर  वहा  का  जो  मौसम  है  उसमें  वहा  तोन
 महीने  ही  काम  करने  के  होते  है  ब्या  पजाब
 गवर्नमेंट  ने  सैंट्रल  गवर्नमेंट  से  यह  प्रार्थना
 की  थी  कि  यह  सविस  स्पिति  ले  जाई  जाये
 ताकि  वहा  पर  सामान  बक्स  पर  पहुच  सके
 झौर  वहा  पर  काम  सड़कों  वगैरह  का  हो
 सके  ?

 भी  बुहौरहीमन  मुझे  तो  यह  मालूम
 गही  है  कि  पंजाब  गवर्नमेंट  ने  कोई  ख्वाहिश
 जाहिर  की  है  कि  किसी  खास  तरीके  से
 सबिस  को  शुरू  किया  जाये  ।  मुम्किन  है  कि

 उन्होंने  इसकी  ल्वाहिए  की  हो  कि  जल्दी  से
 क्त्दी  इसको  शुरू  किया  जाये,  लेकिन  जूकि
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 हवाई  जहाज़  का  यह  मासला  है,  इसलिये
 ज्यादा  से  ज्यादा  एहतियात  करनी  पड़ती  है  ।

 Shri  Hem  Raj:  My  question  is  some-
 thing  else  In  view  of  the  fact  that
 the  Spit:  Valley  is  cut  off  for  nine
 months  and  the  working  season  js  only
 fo:  three  months,  I  wanted  to  know
 whethe:  the  Punjab  Government
 requested  the  Central  Government  for
 extending  the  service  up  to  Spit:  for
 carrying  materials  for  building  roads?

 Shri  Mohiuddin:  No,  that  request  is
 not  there  The  proposed  service  is
 only  up  to  Bhuntar.

 Chandbali  Port

 #1198,  Shri  Sanganna:  Will  =  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  4i32
 on  the  6th  May,  4959  regarding
 Chandbah  Port  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regarding  export  of  rice
 from  Chandbal  Port,  and

 (b)  ४  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  matter
 is  still  under  consideration

 (b)  Does  not  arise

 Shri  Sanganna:  In  reply  to  the
 question  on  the  previous  occasion  the
 hon  Minster  jas  pleased  to  state  that
 an  officer  of  the  Transport  Ministry
 had  been  deputed  to  make  a  survey
 of  the  r  vers  of  Dharma  and  Baitarni
 and  the  officer  im  return  has  made  a
 report  which  has  been  sent  to  the
 Government  of  Orissa  for  its  opinion
 May  I  know  whether  the  opinion  of
 the  Government  of  Orissa  has  been
 received?

 Shri  Raj  Bahadur:  Since  then  the
 matter  has  been  under  discussion  with
 the  State  Government  to  find  out
 some  via  media  to  cover  the  difference
 in  cost  of  transport  by  the  sea  route
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 as  compared  to  the  road  route,  and
 that  is  still  under  consideration.

 Shri  Sanganna:  Are  the  Govern-
 ment  aware  that  if  rice  is  sent  from
 the  Chandbali  Port  it  will  be  more
 economical  than  rice  being  sent  by
 train  to  West  Bengal?

 Shri  Raj  Bahadur:  According  to  the
 figures  that  I  have,  ‘transport  charges
 by  sea  come  to  Rs  06  nP  freighter,
 plus  Rs  02i  nP  port  charges,  that  is
 Rs  27  nP  in  all  per  maund,  as  com-
 pared  to  the  railway  freight  of
 Rs  083  nP  per  maund  The  difference
 of  Rs  053  nP  plus  port  charges  per
 maund  has  got  to  be  made  up

 Shri  Mahanty:  This  question  has
 been  hanging  fire  since  May  last  How
 long  do  Government  propose  to  take
 to  come  to  a  decision  on  this  matter?

 Shri  Raj  Bahadur:  The  Food  Minis-
 try,  I  think  very  rightly,  insisted  that
 we  should  save  in  the  cost  of  trans-
 port  so  far  as  foodgrains  are  concern-
 ed  Therefore  they  have  asked  the
 State  Governments  to  make  good  the
 difference  between  the  cost  of  freight
 by  rail  and  sea

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  hon  Minister  38  aware  that
 because  of  this  delay  in  deciding  this
 matter,  large  quantities  of  rice  and
 paddy  are  being  smuggled  by  traders
 through  this  Port  also,  which  38  a  loss
 to  the  Government?

 Shri  Raj  Bahadur:  I  am  not  aware
 of  that,  but  it  seems  to  be  rather
 improbable  because  evidently  the  cost
 of  transport  by  sea  is  higher  than  the
 cast  of  transport  by  road-cum-rail
 route,  and  even  a  smuggler  will  not
 find  it  profitable  or  economical  to  do
 so  6Even  so  I  take  the  information
 and  I  will  pass  it  on  to  them

 Shri  Mahanty:  What  will  be  the
 average  excess  that  the  State  Govern-
 ment  is  being  asked  to  bear?

 Shri  Raj  Bahadur:  I  have  just  now
 mdicated  that  the  State  Government
 have  been  asked  to  make  good  the
 difference  of  Rs  053  nP  per  maund,
 plus  the  port  charges  as  well

 Shri  Sanganaa:  May  I  know  whe-
 ther  Government  will  be  pleased  to
 lay  on  the  Table  of  the  House  the
 survey  report  of  the  special  officer  who
 has  been  sent  for  the  purpose?

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  the  report  will  be  laid
 on  the  Table  of  the  House?

 Shri  Raj  Bahadur:  If  that  is  desired.
 I  will  consider  it

 Train  Accident  at  Gauhati

 *1194,  Shri  क्  C.  Borooah:  Will  the
 Manister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  a
 shuttle  train  carrying  North  Frontier
 Railway  Employees  from  Gauhati  to
 the  Maligaon  Railway  Head  Office  was
 involved  in  an  accident  on  the  Ist
 August  in  the  Gauhati  Town  Area;
 and

 (b)  ४  so,  the  causes  of  this  mishap
 and  the  number  of  casualties?

 The  Deputy  Minister  of  Railways
 (Shri  S  द  Ramaswamy):  (a)  Yes,
 but  it  occurred  on  the  Ujan  Bazar
 Ghat  Siding  near  the  Noonmat:  Level
 Crossing  in  the  Gauhati  Town  Area
 while  the  staff  shuttle  was  proceeding
 to  Gauhat:  Railway  station

 (b)  The  facmg  points  not  having
 been  clamped  and  locked  23  persons
 were  injured  of  whom,  three  received
 grievous  injuries

 Shri  क्,  C.  Borooah:  May  I  know  :f
 any  steps  have  been  taken  by  the
 Government  to  avoid  recurrence  of
 such  accidents?

 Shri  द  Ramaswamy:  We  have
 taken  every  precaution  against  acci-
 dents  In  spite  of  that  sometimes  they
 do  happen

 Shri  P.  C.  Boroogh:  Is  it  a  fact  that
 the  North-East  Frontier  Railway's
 main  line  passes  through  the’  busiest
 and  the  most  congested  part  of
 Gauhat:  City  for  which  reason  these
 accidents  occur?

 Shri  8.  झ  Ramaswamy:  So  far  as
 this  is  concerned,  the  running  of  the
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 trains  on  the  main  lines  was  not
 affected.

 Shri  है  C.  Borooah:  My  question  is
 not  that  I  wanted  to  know  whether
 it  Bs  a  fact  that  this  railway  line
 passes  through  the  busiest  and  the
 most  congested  area  of  the  town,  and
 there  are  no  suitable  overbridges  also,
 and  for  that  reason  the  accidents
 occur

 hri  8S.  V.  Ramaswamy:  My  hon
 fnend  may  put  a  separate  question
 for  that

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  only  a  single
 bogie  was  involved  in  this  accident
 and  it  was  because  it  was  not  properly
 clemped,  १९  8S,  what  steps  are  pro-
 posed  to  be  taken  to  see  that  this
 tram  which  moves  at  a  snail’s  pace  is
 not  involved  in  accidents  of  this  sort?

 Shri  8S.  V.  Ramaswamy:  The
 eleventh  coach  of  this  train  got  de-
 railed,  and  the  enquiry  disclosed  that
 the  pilot-man  was  responsible,  and
 action  is  being  taken  agamst  him

 Shri  P.  C.  Borooah:  May  I  know
 whether  Government  has  received
 any  proposal  to  shift  the  railway  line
 to  the  outskirts  of  Gauhati  town,  that
 is  from  Kamakshya  to  Nareng:  near
 the  site  of  the  refinery?

 Shri  S.  V  Ramaswamy:  I  require
 notice  for  that  question

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  Sir,  may  I  add  here
 that  the  accident  has  nothing  to  do
 with  the  congested  locahty  of  the
 town  and  therefore  :t  has  no  relation
 with  that  There  is  no  proposal  at
 present  to  shift  the  ratlway  line  from
 its  present  place

 बीकानेर  में  दिड्ी  प्रमुसंधान  प्रयोगशाला

 +  ११६४
 {3

 कर्णों  सिहणी
 शी  To  Ato  3

 क्या  साथ  तथा  कृषि  मत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  बीकानेर  में  टि्टी  भरनृसंघान
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 प्रयोगशाला के  लिये  जमीन  कब  ली  गई  थी  ,

 (ख)  इस  प्रयोगशाला  की  इमारत  के
 निर्माण  और  झन्य  कार्यों  पर  कितना  आावतेक
 और  झनावर्तक  व्यय  होगा  ,

 (ग)  ह ह  तक  इमारत  का  निर्माण
 कार्य  प्रारम्भ  न  करने  के  क्या  कारण  है  ,  भौर

 (घ)  सरकार  निर्माण  कार्य  कब  से
 प्रारम्भ  करा  रही  है  ?

 कृषि  उपमंत्री (भी  मो०  Fo  कुष्णप्पा)
 (क)  से  (घ)  एक  विवरण  सभा  की  टेबिस

 पर  रख  दिया  गया  है  ।

 विवरण

 (क)  २४  दिसम्बर,  १६५६

 (ख)  झनावतेक  व्यय  ।
 रुपये

 (१)  भवन  निर्माण के  लिये  १,००,०००

 (2)  सामग्री  के  लिये

 यह  सख्या  प्रप्रैल,  १६९५७  से  एक  किराये
 के  भवन  में  कार्य  कर  रही  है।  इसका  दो  साल
 का  आवतंक  व्यय  निम्न  प्रकार  हुआ  है  --

 ४०,०००

 रुपये

 PERI NS  ४५,५६०
 १६५८-५६  WE,5G0

 ~

 (ग)  भौर  (घ)  भवन  का  निर्माण  कार्य

 इसलिये  भारम्भ  नहीं  किया  जा  सका,  क्योकि

 वह  भूमि  राजस्थान  सरकार  को  एक  मेडिकल
 कॉलिज  की  स्थापना  के  लिये  चाहिये  थी  ।

 झब  एक  दूसरी  भूमि  का  चुनाव  कर  लिया

 गा  है  भौर  ज्यो  ही  राजस्थान  सरकार  से  वह

 भूमि  उपलब्ध  होगी,  भवन  निर्माण  का  कार्य

 झारम्म  हो  जायेगा  ।

 छाल  Harish  Chandra  Mathur:  May
 I  know  how  this  proposal  originated
 and  what  is  the  nature  of  the  research
 that  is  proposed  to  be  conducted?
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 Shri  M.  च्  Krishnappa:  This  is  our
 central  locust  organisation.  That  is
 the  headquarters  almost  for  this  locust
 warning  organisation,  and  we  had
 almost  acquired  a  three-and-a-half
 acre  plot  and  we  were  about  to  con-
 struct  the  building  when  the  Rajasthan
 Government  wanted  the  site  for  build-
 ing  a  medical  college.  So  we  had  to
 surrender  to  their  request  and  we  are
 now  getting  a  new  site.

 Shri  Harish  Chandra  Mathur:  My
 question  was  different.  I  wanted  to
 know  how  this  proposal  has  originated
 and  what  is  the  nature  of  the  re-
 search,  so  far  as  locust  is  concerned,
 that  is  proposed  to  be  conducted
 there?

 Shri  M.  द  Krishnappa:  As  I  said,
 we  have  a  central  locust  warning
 organisation,  and  the  headquarters
 will  be  at  Bikaner,  and  it  will  conduct
 experiments  about  locusts,  locust
 warning,  and  the  various  varieties  of
 locusts,  insecticides  and  other  things
 connected  with  locusts.

 Shri  Karni  Singhji:  Has  any  final
 decision  been  taken  about  the  location
 of  the  new  laboratory?  Will  it  be  at
 Bikaner?

 Shri  M.  द  Krishnappa:  Yes,  Sir,  it
 will  be  at  Bikaner,  and  the  site  will
 be  near  the  old  site.

 Shri  Harish  Chandra  Mathur:  I
 understand  that  we  have  an  organisa-
 tion  which  has  its  headquarters  there.
 My  question  was  what  499९  of
 research  is  going  to  be  conducted  and
 whether  you  have  been  able  to  pro-
 eure  the  necessary  staff  for  that
 research.

 Shri  M.  ्,  Krishnappa:  Certainly,
 as  I  have  stated,  we  will  be  conduct-
 ing  research  in  locusts,  insecticides,
 various  types  of  locusts,  how  to  kill
 them  and  how  to  combat  all  the
 locusts  successfully.  We  have  enough
 of  entomologists  in  this  country  and
 we  are  trying  to  procure  them.

 Mr.  Deputy-Speaker:  Now,  Ques-
 tion  No.  1196.  Shri  Jangde.

 Shri  Jangde:  I  put  the  question.
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 Dr.  P.  Subbarayan:  As  I  am,  not
 conversant  with  Hindi,  I  shall

 s  out  the  reply  in  English,  and  my  hon.
 colleague  the  Minister  cf  State  in  the
 Ministry  of  Transport  and  Communi-
 cations  will  read  it  out  in  Hindi,  if
 the  hoh.  Member  wants  it.

 स्थालियर  ॥... अ  भोपाल  में  देखीफोन  "
 एक्सचेंज

 *ee4.  ली  खॉगड़े :  क्‍या  परियहन
 wer  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किं  :

 (क)  क्या  यह  सच  है  कि  ग्वालियर
 और  भोषाल  के  टेलीफोन  एक्सचेंजों  को  झाटो-
 मेटिक  (स्वचालित)  एक्सचेंजों  में  बदलने  की
 भोषणा  दो  वर्ष  पहले  की  गई  थी  ;

 (ख)  यदि  हां,  तो  इन  टेलीफोनों  एक्स-
 ब्बेंजों  को  अब  तक  पश्राटोमेटिक  एक्सचेंजों
 में  न  बदलने  के  क्‍या  कारण  हैं  ;  और

 (ग)  आजकल  इन  एक्सलेंजों  से  अलग
 झलग  कितने  टेलीफोनों  की  व्यवस्था  है  ?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Snbbarayan):
 (a)  Schemes  for  the  conversion  of  the
 two  exchanges  to  automatic  working
 had  been  under  consideration  for  the
 last  two  years.  They  have  since  been
 sanctioned.

 (b)  More  than  two  years  are
 required  to  complete  automatic
 exchange  schemes  where  new  build-
 ings  are  involved,  as  time  has  to  be
 allowed  for  planning,  detailed  design,
 sanction,  acquisition  of  land,  building
 construction  by  C.P.W.D.

 (c)  8I9  and  928  respectively  as  on
 Ist  September,  1959.

 परिजहन  तथा  संचार  मंत्रालब  में  राज्य-
 मंत्री  (जी  राज  बहादुर)  :  (क)  इन  दो
 टेलीफोन-केन्द्रों  को  स्वचालित  केन्द्रों  में
 बदलने  की  योजना  पिछले  दो  वर्षों  से  विचारा-
 चीन थी  |  इनकी  मंजूरी दी  जा  चुकी  है।

 (ख)  चूंकि  योजना  बनाने,  व्यौरेबार
 डिजाइन  तैयार  करने,  मंजूरी  खेमे,  जमीन
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 प्रप्त  करने  शौर  भवन  निर्माण  आदि  कार्यों
 में  केन्द्रीय  लोक-निर्माण  विभाग  हारा  समय
 लग  जाने  की  गुजाइश  रखनी  पड़ती  है,  शत:
 उन  स्थानों  में  जहा  भवन  निर्माण  का  कार्य
 होना  है,  स्वचालित  टेलीफोन  केन्द्र  दी  योजना
 को  पूरा  करने  में  दो  वर्ष  से  भ्रधिक  समय  लग
 जाना  जरूरी  है

 (ग)  १  सितम्बर,  १६५९  तक  ऋमदा
 1६ औ  एब  ६२८  टेलीफोन  |

 Sto  राम  सुभग  लिह'  एक  सवाल  का
 दो  बार  जनाब  क्‍यों  ?  Why  this  waste
 of  l.bour

 Shri  Jengde:  Is  ७६  nat  a  fect  that
 the  Estimates  Committee  had  suggest-
 ed  an  optimum  number  of  telephones
 beyond  which  the  manual  exchanges
 must  be  converted  into  automatic  ones,
 and  if  so,  what  is  the  reaction  of
 Government  thereto?

 Dr.  P.  Subbarayan:  The  difficulty
 is"  that  thousand  telephones  are
 required  for  putting  up  an  automatic
 exchange,  but  because  of  the  import-
 ance  of  Gwalior,  we  are  putting  up
 an  automatic  exchange  there,  even
 though  the  number  is  not  yet  a
 thousand.  we  try  to  do  the  best  we
 can  We  shall  do  what  we  can  because
 of  the  importance  of  Gwalior

 Shri  Jangde:  Is  :t  not  a  fact  that
 the  Estimates  Committee  had  already
 complained  that  certain  towns  like
 Rajkot  and  Bhavanagar  had  to  be  con-
 verted  into  automatic  exchanges  long
 before,  but  that  had  not  yet  been
 completed?

 Dr.  P.  Subbarayan:  I  have  already
 explained  that  it  is  not  very  easy  to
 put  up  an  automatic  exchange;  :t  takes
 about  two  years;  and  we  try  to  do
 our  best  by  Gwalior,  in  spite  of  the
 fact  that  the  number  has  not  reached
 a  thousand.  I  do  not  know  what  the
 hon.  Member  exactly  wants.

 Shri  Jangde:  There  was  a  lot  of
 complaint  regarding  the  telephone
 exchange  at  Bhopal,  and  during  the
 last  Budget  Session  also,  many  hon.
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 Mem  had  suggested  frequently
 that  Bre  telephone  system  at  Bhopal
 should  be  improved  May  I  know
 what  Bas  been  done  in  this  connec-
 tion?

 Dr,  P.  Subbarayan:  The  matter  of
 Bhopal  28  also  under  consideration.

 हरेली  स्टेशन  पर  बिना  टिकट  सेमिक

 ज ररेथद  थी  वाजपेयी  गया  ६... अ

 मत्री  हिं  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  २१  जुलाई
 १६४६  को  बरेली  रेलवे  स्टेशन  पर  कुछ

 सैनिक  रेलवे  वारटों  के  बिना  यात्रा  करते  हुये
 पकड़े गये  ये  ,

 (ख)  कया  यह  भी  सच  है  कि  जब  उन्हें

 पूछ-तर्थि  के  लिये  रेलवे  कर्मचारियों  ने  रोका,

 तो  सुल्ला
 दल  के  एक  इन्स्पेक्टर  के  नेतृत्व

 में  रब्दी  पहने  हुये  सदास्त्र  व्यक्तियों  के  एक

 दल  ने  स्टेशन  पर  हमला  कर  दिया  और  रेलवे

 कर्मेचारियों  को  डरा-धमका  कर  उन्हे  रिहा

 करा  लिया  ,

 (ग)  यदि  हा,  तो  इस  सबंध  में  क्‍या

 कार्यवर्दी  की  गई  है  ,  झर

 (घ)  बरेली  स्टेशन  पर  ऐसी  'घटनाझों

 की  पुर्तरावृत्ति
 को  रोकने  के  लिये  क्‍या  कार्य-

 वाही  ”ी  गई  है  ?

 हलवे  उपमंत्री  (शी  शाहनवाज  ह  :

 (क)
 रेलवे  सुरक्षा  दल  के  दो  सैनिकों  से,

 जो  सारी  पोशाक  में  थे,  बरेली  स्टेशन  के

 मुख्य
 क्रीटक  पर  तैनात  टिकट  क्‍लकटर  ने

 टिकट  “गा  उनमें  से  एक  सैनिक  जबरदस्ती

 बाहर  निकल  गया  लेकिन  दूसरा  रोक  लिया

 गया  |

 (स)  जी  नही  ।  लेकिन  रेलवे  सुरक्षा

 दल  क  एक  सब  इन्स्पेक्टर  पाच-छ  सैनिको

 के  साथ  स्टेशन  पर  अाया  था  और  उसके  शौर

 स्टेशन  मिंचारियो  के  बीच  7हुत  कूद  रहा

 सुनी  हुई
 पी  1
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 (a)  और  (व)  प्रारम्मि -  जांच  के
 बाद  सब  इन्सपर्ेक्‍ंटर  शोर  रो  सैनिकों  को

 भुभनतिल कर दिया मया कर  दिया  मया  है  भौर  उतके खिल  फ
 झनशाततत  भौर  अपील  नियमों  (  Discipline
 and  Appeal  Rule  )  के.  झगीन

 कार्रवाई  की  जा  रही  है  |

 Shri  Mahanty:  On  a  point  of  order
 The  hon  Minister  has  just  replied  in
 Hind:  Let  him  reply  in  a  Hind
 which  38  understandable  It  38  not
 doing  any  service  to  Hind:  or  to  the
 House  to  talk  something  which  35
 abracadabra.

 Mr.  Deputy-Speaker:  Most  of  the
 Members  have  understood  it

 Shri  Vajpayee:  It  is  not  Raghu
 Vir'’s  Hindi,  it  1s  Government  of  India
 Hind.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  might  reply  in  English  also.

 Shri  Shahnawas  Khan:  (a)  Two
 sainiks  of  the  Railway  Protection
 Force  dressed  in  plain  clothes  were
 challenged  by  the  Ticket  Collector  on
 duty  at  the  main  gate  of  Bareilly
 Railway  station  One  of  them  forced
 his  way  out,  while  the  other  was
 detained

 (b)  No  But  a  Sub-Inspector  of  the
 Railway  Protection  Force,  along  with
 five  or  six  Sainiks,  came  to  the  station
 and  there  were  heated  alterations
 between  him  and  the  station  staff

 (ce)  and  (a)  Asa  result  of  the
 prelmminary  enquiries,  the  Sub-
 Inspector  and  the  two  Sainiks  have
 been  placed  under  suspension  and
 further  action  against  them,  under  the
 Disciphne  and  Appeal  Rules,  35  in
 progress

 Shri  Vajpayee:  May  I  know  what
 action  has  been  taken  by  the  Railway
 Admunistration  to  check  the  repetition
 of  such  incidents,  and  whether  any
 steps  have  been  taken  to  provide  for
 the  security  of  the  railway  officials?

 Shri  Siahnawaz  Khan:  As  J  have
 stated  already,  they  have  been  placed
 under  suspension,  and  the  inquiries
 are  proceeding

 Mr,  Depu'y-Speaker:  The  hon  Mem-
 ber  wants  to  know  whether  any  other
 measures  have  been  taken  to  check
 the  repetition  of  such  incidents

 Shri  Shahnawas  Khan:  I  hope  the
 action  that  we  have  taken  will  act  as
 a  deterrent;  and  if  there  is  any  repeti-
 tion,  we  shall  repeat  the  action  taken

 Shri  Tyagi:  I  only  want  to  have  a
 clarification  May  I  know  whether
 the  word  ‘Sainik’  used  here  means  a
 military  man  or  it  means  some  other
 class  of  servants?

 Shri  Shahnawas  Khan:  They  are
 Saimiks  of  the  Railway  Protection
 Force

 Shri  Tyagi:  ‘Saimik’  is  a  word  which
 is  used  for  the  soldier  in  the  Army
 I  want  to  know  whether  the  word
 used  here  refers  to  Army  people  or
 other  Sainiks

 Shri  Shahnawaz  Khan:  They  are
 Railway  Protection  Force  Samuks

 Sardar  Iqbal  ‘Singh:  May  I  know
 whether  Government  have  received
 many  complaints  from  Bareilly  station
 that  people  in  plain  clothes  detain
 passengers,  search  them  and  harass
 them  and,  if  so,  what  action  Govern-
 ment  has  taken  im  the  matter’

 Shri  Shahnawas  Khan:  We  have
 received  no  complaints  to  that  effect

 शी  मक्त बर्न  में  यह  जानना

 चाहता  हू  कि  रेलवे  सुरक्षा  दल  शौर  रेलवे
 के  जो  साधारण  कमेंचारी  हैं  उन  के  बीच  में

 क्या  रिश्ता  है  भाया  कि  उस  की  ाशा  का
 उन्हें  पालन  करना  चाहिये  या  ऊपर से  झज्ञा
 भेजने की  कोई  व्यवस्था की  गई  है

 थो शहबाज  1 ह  उन  के  बच  मेँ
 सब  से  बडा  रिद्ता  तो  यह  हू  कि  बहु  सब  एक
 बिरादरी  के  झफराद  है।
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 Ghri  है,  M.  Banerjee:  May  I  know
 whether  serious  complaints  have  been
 received  regarding  the  conduct  of
 Railway  Protection  Force  man,  and  if
 so,  the  remedy  that  has  been  sought
 to  check  such  things?

 Shri  Shahnawas  Khan:  It  is  a  very
 general  question.

 Mr.  Deputy  Speaker:  Now,  Shri
 Bhakt  Darshan.

 Shri  है.  हें,  Banerjee:  A  Railway
 Protection  Force  man  was  found  even
 molesting  a  woman.  Since  complaints
 have  been  received......

 Mr.  Deputy  Speaker:  We  are  con-
 sidering  what  happened  at  Bareilly.
 Be  we  nol  guing  into  the  venewsioar
 or  conduct  of  a  particular  Railway
 Protection  Force  man.  We  cannot  do
 it  in  this  question.

 कौ  भक्त  दर्शन:  क्‍या  इस  घटना

 के  बाद  रेलवे  सुरक्षा  दल  के  लोगों को  इस
 तरह  की  हिदायत  दी  गई  है  कि  जो  रेलवे

 के  साधारण  कानून है  कम से  कम  उन  का
 पालन  उन्हें  झवद्य  करना  चाहिये  ताकि
 इस  सरह  को  कोई  घटनाये ंन  होने  पायें  ।

 कौ  शाहनवाज  ह । द  यह  तो

 हमेशा  किया ही  जा  रहा है  ।

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Railway  Board  had  issued
 specific  orders  to  counteract  the  hooli-
 ganism  of  the  students,  may  I  know
 whether  the  Railway  Board  has  also
 issued  specific  orders  to  counteract
 the  hooliganism  of  the  Sainiks  and
 others  as  well?

 Mr.  Deputy-Speaker:  Those  orders
 must  be  there  already.

 Shri  Shahnawas  Khan:  I  would  like
 to  contradict  that  insinuation.  There
 is  no  hooliganism  amongst  the  mem-
 bers  of  the  Railway  Protection  Force;
 they  are  a  well-disciplined  body.  I
 would  submit  that  even  among  the
 very  well-disciplined  forces  in  the
 world  today  we  do  have  some  cases
 of  indiscipline;  when  we  do  have  an
 2i7(Ai)  LSD—2.
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 odd  case  of  indiscipline,  we  deal  with
 it  afmly.

 mf.  Deputy  Speaker:  Next  question.

 syti  Hem  Barua:  May  I  make  a
 humble  submission?......

 mf.  Deputy  Speaker;  I  have  called
 the  next  question.

 गोविन्द  साथर  झील

 +११६९.  wo  राम  चुभग  सिंह:
 क्या  सिंचाई  झौर  बिशुत्‌  मंत्री  यह  बताने  की
 कृपा  करेंगे कि  :

 (%)  क्या  यह  सच  है  फेक  मालड़ा
 नंग  में  गोविन्द  सागर  झील  में  मत्स्य-
 पालने  के  अधिकारों  के  बारे  में  हिमाचल
 प्रदेश  भौर  पंजाब  की  सरकारों  के  बीच
 झगरटा  चल  रहा है;  भौर

 (ल)  यदि  हां,  तो  इसे  सुलझाने  के
 लिये  क्या  हल  निकाला  जा  रहा  है  ?

 रक)  जी,  हां  ।

 (ल)  विषय  उत्तरी  क्षेत्रीय  परिषद्‌
 (नादने  जोनल  काउन्सिल)  के  विचाराधीन

 है  !

 डा०  राम  सुभग सिह  :  इस  झगड़े
 की  गाते  केन्द्रीय  सरकार की  निगाह  में  कब
 झाई  भौर  कितनी  जल्दी  इस  का  फैसला  किये
 जाने  की  सम्भावना है  ?

 gpri  Hathi:  In  fact,  this  matter  has
 not  come  up  before  the  Irrigation  and
 Power  Ministry,  but  it  has  been  taken
 up  in  the  Zonal  Council  where  the
 representatives  of  the  States  meet  and
 decide.

 pf.  Ram  Subhag  Singh:  How  fer
 has  the  development  plan  regarding
 pisciculture  suffered  due  to  the  con-
 trovérsy  between  the  two  Govern-
 men's?
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 Shri  Hathi:  The  controversy  is
 between  the  two  Governments  of
 Punjab  and  Himachal  Pradesh

 Dr.  Ram  Subhag  Singh:  My  ques-
 tion  25  whether  the  plan  regarding
 the  development  of  pisciculture  m
 Gobind  Sagar  Lake  has  suffered  due
 to  this  controversy  If  so,  what  78  the
 extent  to  which  it  has  suffered?

 Shri  Hathi:  I  have  no  idea  as  to
 whether  the  plan  has  suffered  It  is
 for  the  Punyab  and  Himachal  Pradesh
 Governments  to  carry  on  with  the
 plan  I  do  not  know

 भी  भक्त  दर्श  मे  यह  जानना

 चाहता  हू  कि  यह  झगड़ा  कब  से  प्रारम्भ  हुआ
 शौर  कब  तक  इसके  निर्णय  हो  जाने  की  झाशा
 की  जाती  है  ?

 Shri  Hathi:  As  I  said,  the  Irrigation
 and  Power  Ministry  has  not  dealt  with
 this  question  But  we  have  informa-
 tion  in  as  much  as  the  representatives
 of  the  Ministry  attend  the  Zonal
 Council  meetings  This  question  8
 being  handled  by  the  Zonal  Counc!)

 Gardar  Igbai  Singh:  May  I  know
 whether  there  is  any  proposal  to
 transfer  this  whole  area  to  the  Punjab
 Government  so  that  there  may  be  no
 controversy  or  dispute?

 Mr.  Deputy  Speaker:  That  is  a
 bigger  question

 शी क्य  देश  क्या  यह  दुरुस्त है  कि
 जब  बजाब  गवर्नमेंट  ने  यह  कहा  कि  इतने
 गहरे जल  के  अन्दर  मछली नहीं  हो  सकती
 तो  हिमाचल  प्रदेश  की  सरकार  ने  यह  कहा
 कि  इसका  काम  हमें  दिया  जाय  पौर  हम
 इस  काम  को  पूरा  करने  के  लिये  तैयार  है
 तो  क्‍या  सरकार  हसको  करने  के  लिये  तैयार

 नहीं  ?

 Mr.  Depaty-Speaker:  Next  question.
 Dr  Rem  Subhag  Singh.

 डा०  रास  सुभग  सिह  :  प्रभी  मत्री

 महोददर से  कहा  कि  हम  लोगो  को  इस
 बात  की  जानकारी  नहीं  हूँ  तो  यह  एक  बड़ा

 अहत्वपूर्ण  कार्य  है  गीवित्द  सायर का  कि
 यहां  मछलियो कौ  उस्तति  का  क्  किया

 जाव  तो  कई  एक  बार  यहां  के  लोग  भी
 उसकी देख  श्  करने  जाते  हैं  तो  क्या  कमी

 यहा  के  भ्रधिकारियों की  निगाह  में  यह  चीज़
 भाई  कि  उस  झगड़े  का  निबटारा  जल्दी  से

 जल्दी  किया  जाय  ताकि  इस  हाय  को  सुचारू
 रूप  से  चलाया  जा  सके  ?

 Shri  Hathi:  The  Zonal  Council  is
 presided  over  by  the  Home  Minis-
 ter  I  thmk  the  representatives  con-
 crened  will  try  to  bring  about  mm
 amicable  settlement  as  soon  as  possible

 भी  पद्म  देव  -  उपाष्यत  महों दव
 मजी  महोदय  द्वारा  मेरे  प्रदन  का  उत्तर  नही

 दिया  गया  ।  मेरा  निवेदन  यह  है  कि  बक
 यह  बात  हिमाचल  प्रदेश  के  प्लानिंग  बोडें
 के  सामने  झाई  थी  झौर  पण  गधर्ममेट  ने
 इस  बात  के  लिये  इकार किया  कि  चूकि
 यह  तालाब  बहुत  गहरा  होगा  इसलिये  मछली
 नही  हो  सकती  झौर  हिमाचल  प्रदेश  की
 सरकार ने  इस  बात की  भ्राफर दी  थी  कि
 हम  इस  काम  को  करने  के  लिये  तैयार  हैं
 बचतें  कि  गवर्ममेट  हस  काम  को  हमें  सुपुर्द
 करे  ऐसी  स्थिति  में  सरकार  का  क्‍या

 रिऐक्शन  है  ?

 Shri  Hathi:  This  view  point  might
 be  placed  before  the  Zonal  Council
 That  is  the  only  thing  I  can  say

 Groundnut  and  Castor-Cake

 *1200,  Shri  Bali  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  reasons  for  the  high  cost  of
 groundnut  cake  and  castor-cake  in
 the  country,  and

 (b)  the  steps  propesed  to  be  taken
 to  bring  down  the  prices?

 The  Depaty  Minister  of  Agriculture
 (Shri  M.  V.  Krishnapya):  (a)  The  high
 cost  ig  due  mainly  to  an  increase
 demand  for  these  oilcakes
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 (b)  Steps  have
 been  t

 en  and  are
 being  continued  to  ise  production
 of  groundnut  and  castor-seed  in  the
 eountry  in  order  to  augment  produc-
 tion  of  their  olcakes  with  a  view  to
 bring  down  the  prices  Exports  of
 oilcakes  are  also  regulated  to  check
 any  abnormal  rise  in  their  prices

 Shri  Bali  Reddy:  In  view  of  the
 fact  that  large  quantities  of  oilcakes
 ate  used  as  fertilisers,  do  the  Govern-
 ment  propose  to  control  their  prices?

 Shri  M.  द  Krishnappa:  In  fact,  the
 money  earned  out  of  the  export  of
 these  oilcakes  is  earmarked  for
 import  of  fertihsers—ammoniuin  sul-
 phate,  from  other  countries,  in  addi-
 tion  to  the  existing  quota  Ammonium
 sulphate  has  more  fertiliser  quality
 than  groundnut  cake

 Shri  Eacharan:  What  is  the  percent-
 age  of  the  tota]  production  of  oilcake
 left  for  internal  consumption?

 Shri  M.  झ,  Krishnappa:  90  per  cent
 is  left  for  internal  consumption  and
 only  40  per  cent  has  been  allowed  to
 be  exported  last  year

 Shri  M.  है.  Thakore:  What  was  the
 total  production  of  these  oilcakes  m
 the  years  958  and  959°

 Shri  M.  V.  Krishnappa’  It  was  28  6
 lakh  tons  in  1958-59  as  against  243
 lakh  tons  m  1057-88

 थी  विभूति  चिया  में  जानना  चाहता
 ह्  कि  मत्री  जी  ने  जो  यह  कहा  कि  बाहर
 यह  झायल-केक्स  मेज  कर  'कर्टिलाइज्स
 मंगात ेहैं  तो  मै  जानता  चाहता  हू  कि  तुलना-
 ह्मक  दृष्टि  से  बाहर  के  फटिलाइजर्स  हिन्दु-
 स्तान  की  खेती  के  लिये  ज्यादा  मुफीद  हैं
 शीर  खगसें  बहू  एमोनियम  सल्फेट  ज्यादा

 ल
 है  कि  भ्रायल  केक्स  में  ज्यादा  होती

 ?

 जी  Wo  to  हच्मप्या :  आायलकेक्स
 में  ७  परसेंट  नाइट्रोजन होती  है  भौर
 'िसाइज्स  में  एपोनियम  सल्फेट  २०
 परसेंट  होती  है  भर्थात्‌  फटिलाइजर्स  में
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 झायलकेक्स  की  झपेक्षा  हीन  गुनी  होती
 है  t

 Distribution  of  Milk  Powder

 +

 °720,  f  Shri  Dasaratha  Deb:
 ‘Shri  Bhakt  Darshan:

 Will  the  Munister  of  Health  be
 pleased  to  state

 (a)  whether  India  has  received  milk
 powder  from  Church  World  Service—
 INC—USA  for  distribution  among
 the  poor  children  in  India,

 (b)  7  so,  who  are  the  Agents
 authorised  to  distribute  the  same,  and

 (९)  whether  Government  have  any
 control  and  check  over  the  distribu-
 tion  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes

 (b)  The  Representatives  in  India  of
 the  Church  World  Service,  the  National
 Christian  Council,  and  the  Director  of
 the  Committee  on  Relief  and  Gift
 Supplies,  receive  the  milk  powder
 from  their  parent  organisations  under
 the  Indo-US  Agreement,  95l,  and
 arrange  for  its  distribution  through
 the  Indian  Red  Cross  Society,  various
 missionary  bodies,  social  welfare  insti-
 tutions,  etc,  including  schools  and
 orphanages

 (९)  Under  the  terms  of  the  Indo-
 US  Agreement,  ‘1951,  neither  the
 Government  of  India  nor  the  State
 Governments/local  authorities  can
 interfere  with  the  plan  of  distribution
 of  the  gift  supplies,  including  milk
 powder,  received  by  the  Receiving
 Agencies

 Shri  Dasaratha  Deb:  May  I  know
 whether  any  import  duty  is  being
 charged  on  the  import  of  this  milk
 powder?

 Shri  Karmarkar:  No,  Sir

 Shri  Dasaratha  Deb:  Are  any  other
 charitable  organisations  also  allowed
 to  import  such  milk  powder  into
 India?
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 Shri  Karmarkar:  I  find  that  there
 are  some  other  sending  agencies  also

 Shrimati  Renu  Chakravartty:  The
 hon  Minister  has  stated  that  this  milk
 powder  is  distributed  through  various
 agents  including  missionaries  and  other
 social  welfare  organisations  besides  the
 Red  Cross  Are  the  names  of  the  dis-
 tributing  agencies  actually  mentioned
 in  the  Indo-US  Agreement  of  95i?
 Who  has  set  up  or  certified  these
 agencies”

 Shri  Karmarkar:  As  I  said,  under
 the  Agreement,  we  cannot  interfere
 with  ther  distribution

 Shrimati  Renu  Chakravartty:  My
 point  is  that  there  are  various  social
 welfare  institutions  and  missionary
 organisations  besides  the  Red  Cross
 that  have  been  given  charge  of  dis-
 tributing  this  I  would  lke  to  know
 who  has  set  up  or  certified  these
 agencies  that  are  now  distributing
 this  milk  powder

 Shri  Karmarkar:  There  is  no  ques
 tion  of  any  certificate  here

 Shrimati  Renu  Chakravartty:  Can
 any  organisation  just  go  and  get  it?

 Shri  Karmarkar:  They  can  just  go
 to  them  and  get  at,  :f  70  58  a  deserving
 case.

 Mr.  Deputy-Speaker:  The  question
 ig  whether  there  38  some  competent
 authority  charged  with  this  distribu-
 tion

 Shri  Karmarkar:  No,  we  are  not  at
 all  authorised  to  interfere  in  any
 manner  with  the  distribution

 Shrimati  Renu  Chakravartty:  What
 is  the  main  agency  which  has  finally
 set  up  the  various  other  agencies  for
 distribution?  Who  receives  it  at  this
 end?

 Shri  Karmarkar:  The  Church  World
 Service  have  their  representative  in
 India  and  he  acts  in_  collaboration
 with  the  Director  of  the  Committee
 on  Relief  and  Gift  Supplies  for  distri-
 bution  ofthe  supplies  m  India  They
 have  got  their  agents  here
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 सरदार  wo  re  सहगल
 *

 क्या  यह
 सच  है  कि  सरकार  के  पास  ऐसी  शिकायतें
 झाई  हैं  कि  मिल्क  पाउडर जो  कि  चर्च
 बल्ढे  सविस से  मिलता  है  उसे  कई  जगह
 बाजार  में  बेचा  जाता  है

 ?

 Shri  Karmarkar:  So  far  as  I  remem-
 ber,  we  have  not  recetved  complaints

 sh  भक्त  बदल  श्रीमानू,  क्‍या  यह
 सत्य  है  कि  हाल  ही  में  स्वास्थ्य  मत्रालय
 की  झोर  से  इस  भादय  की  विशृप्ति  प्रकाशित
 की  गई  है  कि  जो  लोग  इस  दुग्ध  चूर्ण  का

 दुरुपयोग  कर  रहे  हे  शौर  बाजार  में  खुलेझाम
 इसे  बेचा  जा  रहा  है  उनके  खिलाफ  कोई

 कार्यवाही  की  जानी  चाहिये  भौर  क्‍या  इस
 सम्बन्ध  में  कोई  कदम  उठाया  जा  रहा
 है

 '

 Shri  Karmarkar:  Yes  am  grateful
 to  my  hon  friend  who  has  corrected
 my  earlier  reply,  because  that  part-
 cular  matter  had  not  passed  through
 me  I  remember  having  read  in  the
 papers  that  we  had  formally  request-
 ed  the  various  agencies  not  to  sell
 milk  powder  in  that  way  That  is  8
 fact

 Shri  Tangamani:  May  I  know  who
 is  the  representative  m  India  of  the
 Church  World  Service  for  receiving
 this  miJk  powder  which  73  sent  from
 the  USA?  Where  is  theit  head-
 quarters?

 bri  Karmarkar:  I  have  not  got  the
 name  with  me  now  I  shall  pass  it
 on  to  the  hon  Member

 सुभी  मलिवेन  ब्टेल  क्‍या  सरकार

 को  यह  मालूम  है  कि  कही  कही  पर  इन  मिदनों
 द्वारा  बच्चों  को  दूध  पिलाने में  उनका  धर्म

 परियर्तन  करने  की  कोदिष  हो  रही  है  ?

 Shri  Karmarkar.  Some  -of  these
 missions  there  are,  I  think,  subject  to
 the  laws  of  the  country;  freedom
 given  to  anyone  to  convert  anyone
 else  to  his  religion,  but  I  have  ,  not
 received  complaints  that  they  are



 (6611  Oral  Answers

 abusing  this  milk  powder  for  that
 purpose

 tt  जब्त  दर्शत  क्या  माननीय  मत्री
 केवल एक  सर्कुलर  निकाल कर  ही  झपने
 कत्तव्य  की  समाप्ति  समझ  लेना  चाहते  हैं
 या  यदि  इस  तरह  की  कोई  शिकायतें  भायें  तो
 उनके  खिलाफ  कोई  कार्यवाही  भी  करने  का
 विचार  रखते है

 ?

 भी  फरसरकर  खास  तौर से  कोई
 दिकायत  झा  जायेगी  तो  उसके  बारे  में  जो  कुछ
 कर  सकते है  वह  करेगे  t

 शी  प्रकाश  बीर  शास्त्री  में  स्वास्थ्य
 मत्री  महोदय  से  यह  जानना  चाहता  हू  कि
 जो  दुग्ध  चूर्ण  बाहर  से  भाता  है  उसका
 कितना  प्रतिशत  भाग  सामाजिक  पश्रथवा
 न्य  सस्थाधो  के  द्वारा  उपयोग  में  लाया
 जाता  है  शौर  कितना  प्रतिशत  ईसाई
 मिद्वनरियों  के  द्वारा  वितरित  किया  जाता

 है  ?

 शी  करमरकर  उसके  मेरे  पास
 में  झाकडे  मही  है।

 सुधी  सणिवेन  पटेल  प्रब  एग्रीमेंट
 ऐसा  तो  नहीं  है  कि  यह  ईसाई  पादरी  लोग

 दूध  पिलाने  में  हमारे  बच्चों  का  धर्म  परि-
 बतन  कर  लें  औौर  इस  तरह  से  धर्म  परिवर्तन

 होने  पर  भी  हम  कुछ  नहीं कर  सकते ?

 Shri  Karmarkar:  One  of  the  parts
 of  the  agreement  that  I  have  seen  is
 that  this  should  not  be  used  for  these
 purposes,  particularly,  and  if  any
 complaint  is  brought  to  our  notice,  I
 can  assure  the  hon  Member  that  we
 will  go  into  that

 Mr.  Deputy-Speaker:  The  Question
 Hour  is  over.
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 Sort  Norice  Quxstions
 Indians  Arrested  by  Chinese  Forces

 .N.Q.  No.  12,  Shri  P.  C.  Borooah:
 Will  the  Prime  Minister  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Chinese
 forces  have  arrested  74  Inchans
 belonging  to  Ladhak  recently,

 (b)  af  so,  the  action  taken  in  the
 matter,  and

 (c)  whether  there  is  any  mforma-
 tion  about  the  whereabouts  of  the
 Head  Lamas  of  Hemis  and  Phiang
 Monasteries  of  Ladhak?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  to  (c)  According  to  the
 information  received  from  our  Con-
 sulate  at  Lhasa,  five  Indians  are  held
 in  custody  by  the  Chinese  authorities
 in  Lhasa  It  ts  not  clear  whether  they
 come  from  Ladakh  Our  Consulate
 has  protested  to  the  Chinese  authori-
 ties  about  the  arrest  of  these  persons

 We  have  also  received  some  infor-
 mation  about  fourteen  Ladakhi  Lamas
 being  in  custody  m  various  prisons  m
 Tibet  But  we  have  received  no
 precise  information  about  them  We
 have  approached  the  Chinese  author-
 ties  to  permit  Muslims  from  Kashmir
 as  well  as  Ladakh:  Lamas  to  contact
 our  Consulate  in  Lhasa  and  to  allow
 them  to  return  to  India  if  they  so
 wish

 Shri  P.  C.  Borooah:  May  I  know
 whether  Government  have  any  infor-
 mation  about  the  number  of  Indians
 returning  to  Ladakh  by  Lhasa  just
 prior  to  the  starting  of  the  trouble  in
 Tibet?  If  so,  what  was  the  number
 and  how  many  of  them  have  been
 permitted  to  go  back  home?

 Shri  Jawaharlal  Nehru:  We  have  no
 definite  mnformation  We  have  some
 reports  about  them  I  say  we  have  no
 definite  mformation  because  people
 used  to  go  from  Ladakh  without  any
 formal  papers  being  taken  from  us—
 passports  It  is  an  old  practice.  Two
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 types  of  Indians  went  there,  the  ane
 were  the  Lamas  and  they  went  for
 study  there;  the  other  were  Ladakh:
 Muslams  who  used  to  go  there  for
 trade  According  to  our  old  practice
 nobody  need  get  the  papers  and  most
 of  them  did  not  So,  we  had  no
 record  Subsequently,  when  we  tried
 to  find  out  we  were  told  that  about
 400  Lamas  from  Ladakh  were  study-
 ing  in.  the  various  monasteries  in
 Tibet  and  about  424  famuiles  of
 Kashmiris,  that  is  Ladakh:  Muslims,
 were  there  We  have  not  verified
 these  figures  The  Chinese  authori-
 ties  Have  raised  the  point  that  these
 people  are  no  longer  Indian  citizens  if
 ever  they  were  because  many  of  the
 Kashmuris—Ladakhi  |  Muslims—have
 been  there  for  a  long  long  time  That
 is  a  matter  on  which  we  are  confer-
 ring  with  them

 Shri  P.  C.  Borooah:  Is  it  a  fact  that
 many  of  the  Lamas  and  Indian  traders
 while  fleeing  from  Lhasa  to  Ladakh
 by  the  incoming  route  were  machine-
 gunned  by  the  Chinese  forces?

 Shri  Jawaharlal  Nehru:  We  have
 had  no  information  about  that

 Shri  Hem  Barua:  May  I  know
 whether  these  l4  Ladakhi  Lamas  who
 are  in  custody  of  the  Chinese  autho-
 rities  in  Lhasa  are  so  because  of  muis-
 taken  identity?  If  so,  may  I  know
 whether  Government  have  taken  any
 steps  to  establish  their  identity  so
 that  they  might  be  released’

 Shri  Jawaharial  Nehru:  There  i3  no
 question  of  mistaken  identity  §  It  is  a
 question  of  a  person  establishing  his
 nationality,  not  identity  Nationality
 ig  wetmally  established  by  papers,
 passports  etc  Now,  they  have  no
 papers  and  passports  except  such  oral
 or  other  evidence  they  might  give
 Immedaately  at  becomes  a  little  less
 definite  although  it  might  be  estab-
 ished.  It  depends  upon  the  authori-
 ties  taking  a  strict  view  or  a  flexible
 view  abbut  it  They  have  said  quite
 definitely  that  they  are  Indian
 nationals  from  Kashmir  It  is  true
 that  in  the  past,  sometimes  to  get  over

 preliminary  difficulties  they  have
 signed  papers  which,  probably,  ge
 against  them  because  they  got  some
 things  done  quickly  That  comes  up
 against  them  now

 Dr.  Ram  Subhag  Singh:  Have  Gadv-
 ernment  received  any  definite  infer-
 mation  either  through  the  Chinese
 authorities  or  through  our  own  Con-
 sulate  in  Lhasa  about  the  charges
 under  which  these  Lamas  are  being
 held  up  m  Lhasa  and  elsewhere?

 Shri  Jawaharlal  Nehru:  What
 charges!  I  do  not  know  whom  the
 hon  Member  3३  referring  to  I  do  not
 know  who  these  persons  are  who  it  38
 alleged  are  in  prison  I  have  no
 definite  information  about  them  I
 cannot  even  definitely  say  whether
 they  are  there  or  not  Complaints
 have  reached  us  from  their  friends  or
 other  people  taking  interest  in  them
 We  are  enquiring

 But  the  other  case  is  a  general  case
 of  their  nationality,  and,  at  the  pre-
 sent  moment,  I  do  not  suppose  at  38
 necessary  to  have  a  precise  legal
 charge  to  put  a  person  ॥  prison

 Shri  Braj  Raj  Singh:  The  Prime
 Minister  Just  now  said  that  persons
 other  than  the  24  Lamas  are  held  up
 there  May  I  know  what  action  the
 Government  of  India  are  taking  to
 secure  the  release  of  these  persons
 and  whether  any  charge  has  been
 given  to  the  Government  of  India
 under  which  they  have  been  held  up
 there?  May  I  also  know  whether  we
 may  expect  that  they  shall  be
 released?

 Shri  Jawaharlal  Nehru:  I  said  it  is
 demied  that  they  are  Indian  nationals

 Shri  Braj  Raj  Singh:  I  ask  about
 the  5  persons  except  the  Lamas

 Shri  Jawaharlal  Nehru:  We  do  not
 know  I  have  not  got  the  detailed
 facts  about  them

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Laksbml  Menen):
 Sir,  the  matter  has  been  teen  up  with
 the  authorities  but  we  have  not  heatd
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 from  them.  Of  these  8  Indians,  who
 are  registered  with  our  Consul  General
 and  the  3  others  are  not  registered
 They  are  keid  in  custody  by  the
 Chinesé¢  authorities

 Shri  Vajpayee:  In  view  of  the  fact
 that  the  MaeMahon  hne  does  not
 extetid  to  Ladakh,  may  I  know  what
 steps  are  being  taken  to  demarcate
 the  border  and  to  liberate  the  Indian
 territory  that  is  now  occupied  by  the
 Chinese?

 Mr.  Deputy-Speaker:  That  would  be
 a  different  question

 bri  Vajpayee:  May  I  submit,  the
 hon  Prime  Minister

 Mr.  Deputy-Speaker:  Boundary  can-
 not  be  demarcated  here  in  this  ques-
 tion  which  is  only  a  question  of  certain
 persons  being  taken  into  custody
 Order,  order  It  may  be  very  import-
 ant  but  it  cannot  be  the  subject-
 matter  of  a  supplementary  question
 here

 Shri  Vajpayee:  If  we  give  notice  of
 an  adjournment  motion  it  35  rejected
 on  the  ground  that  it  is  a  continuing
 matter

 Mr.  Deputy-Speaker:  All  that  is  not
 relevant  here

 Shri  Goray:  Just  now  the  Prime
 Minister  said  that  there  are  certain
 individuals  about  whose  nationality
 there  is  some  doubt  but  there  are
 others  about  whose  nationality  there
 38  no  doubt  We  have  made  repre-
 sentations  about  these  two  categories
 of  people  and  we  have  not,  so  far,
 heard  anything  from  the  Chinese
 authorities  Is  it  to  be  taken  that  the
 Chinese  Government  will  behave  in
 this  pattern  always?

 Mr.  Deputy-Speaker:;  Who  can  say
 that?

 Shri  Goray:  What  do  we  do?  We
 Make  representations  about  people
 about  whose  nationality  we  have  no
 doubt,  And  we  make  representations
 about  other  people  also  and  they  do
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 not  give  us  an  answer  What  de  we
 do?

 Shri  Jawsharial  Nekgu;  Well,  it  32
 rather  difficult  for  me  to  answer  not
 on  my  own  behalf  but  on  behalf  of
 other  people  that  x,  the  Chinese
 authorities  in  Tibet  How  can  T
 answer  on  their  behalf  as  to  what
 they  might  do  or  might  not  do?  They
 have  done  many  things  which  I!
 thoroughly  disapprove  of

 Singareni  Collieries

 .N.Q.  No.  1s,  Shri  Madhugndhss
 Rao:  Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 employees  of  the  power  houses  in
 Kothagudium  are  observing  protest
 day  against  the  harassment  of  Indian
 National  Trade  Union  Congress
 workers  by  the  management  of  the
 Singaren:  Collieries,

 (b)  if  so,  the  action  taken  in  the
 matter,  and

 (c)  whether  other  departments  also
 Propose  to  observe  protest?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (c)  Yes  They
 observed  420  August,  959  as  a  pro-
 test  day  for  this  purpose  The
 grievances  of  the  workers  are  under
 investigation  of  the  labour  relations
 machinery  of  the  Central  Government.

 Shri  8s.  M.  Banerjee:  What  was  the
 specific  complaint  by  the  INTUC?

 Shri  Abid  All:  Victimisation  of  their
 workers  Some  of  them  were  demoted
 The  amount  due  to  them  by  way  of
 wage  is  not  paid  to  them  Sonus  35
 not  paid  to  them

 ची  fo  मधुसूदन  राव  '  यह  शार्ट

 नोटिस  ब्वेदयन  १४  प्रगस्त  को  पूछा  गया  था  t

 मे  जानना  चाहता  हू  कि  इतनी  देरी  का  कया

 कारण  है  ?

 wre  अहोबय  यह  सत्राल  तो

 मुझ  से  पूछा  जाँये,  उनसे  नहीं।
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 जौ  इ०  मधजुतुबन राज  :  जो  यहूं  के  झाई०
 एन०  टी»  qo  सी०  के  बकस  ने  डिमांड्स
 की  हैं  क्या  यह  पाशा  की  जा  सकती  है  कि
 सरकार  उन  पर  जल्दी  विचार  करेगी  ?

 थी  साजिद  भली  वहां io  भाई०

 टी०  यू०  सी०  की  _एक  यूनियन है  भौर
 झाई० एन०  टी०  go  to  की  भी  एक
 मूनियन  है।  झभाई०  एन०  टी०  यू०  सी०
 का  कहना  है  कि  ए०  झाई०  टी०  यू०  सी०
 यूनियन  शौर  मैनेजमेंट  के  ताल्लुकात
 भच्छे  हैं  श्लौर  दोनों  मिल  कर  भाई०  एम ०
 टी०  यू०  सी०  के  वर्क्स  को  सता  रहे  हैँ  1
 इसलिये  एक  खास  झफसर  भेज  रह ेहै  ताकि
 सही  हालात  मालूम  हो  जाये और  नुनासिब
 कार्रवाई  की  जा  सके  ।

 Shri  8.  M.  Banerjee:  Since  the  hon.
 Minister  has  mentioned  that  there  is
 another  union  belonging  to  the
 A.LT.U.C.  and  that  the  A.LT.U.C.  and
 the  management  both  have  combined
 together,  may  I  know  who  is  the
 officer  appointed  for  the  purpose?

 Shri  Abid  Ali:  An  appropriate  officer
 would  be  sent.

 Shri  Sadhan  Gupta:  It  has  been
 alleged  that  the  AILT.U.C.  and  the
 management  together  are  harassing
 the  ILN.T.U.C.  workers  and  an  officer
 has  been  sent  there.  May  I  know
 whether  it  is  the  policy  of  the  Govern-
 ment  to  send  officers  wherever  the
 management  and  a  particular  trade
 union  combined  to  discriminate  against
 other  trade  unions?

 Mr.  ह  The  policy  of
 the  Government  is  known  very  well
 and  it  is  not  known  by  way  of  sup-
 plementary  questions.  We  go  to  the
 next  item.

 the  policy,  what  is  stated  in  the  Rules
 ig  that  the  policy  must  not  be  too  wide
 for  the  question......

 Mr.  Deputy-Speaker:  That  is  exactly
 SurpreFex  ‘ng  :
 what  I  have  said.  This  is  too  a
 matter  to  be  asked.
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 Rajasthan  Canal

 °1185,  Shri  Ajit  Singh  Sarhadi;  Wil
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  stepa  taken  to  rehabilitate
 those  peasants  and  cultivators  who
 have  been  displaced  by  the  acquisi-
 tion  of  the  areas  for  the  construction
 of  Rajasthan  Canal;  and

 (b)  whether  they  have  been  offered
 Substitute  State-owned  areas  in
 Rajasthan  which  would  be  irrigated
 by  Rajasthan  Canal?

 The  Deputy  Minister  of  Irrigation
 ahd  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  containing  the  requisite
 information  is  given  below:

 SraTeMEnt

 As  a  result  of  land  acquisition  for
 the  Rajasthan  Canal  Project  so  far
 there  is  no  case  of  displacement  of
 Peasants  and  cultivators,  requiring  the
 undertaking  of  active  rehabilitation
 Measures.  Payment  of  compensation
 for  land  acquired  for  the  Project  is
 being  made  in  cash  in  accordance  with

 ee
 provisions  of  the  Land  Acquisition

 The  policy  of  colonisation  in  the
 Rajasthan  Canal  area  is  to  be  deter-
 mined  by  the  Government  of  India
 and  the  question  of  offering  alterna-
 tive  lands  will  be  considered  while
 determining  this  policy.

 Long  Trains  on  Indian  Railways
 °1197,  Shrimati  Ha  Palchoudhury:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  experi-
 ments  to  run  long  trains  on  U.S.A.  and
 Russian  models  have  recently  been
 carried  out  on  Indian  Railways;  and

 (b)  if  so,  the  details  and  results  of
 the  experiments?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 A  trial  was  conducted  with  a  train  of
 &@pproximately  6,800  tons  load  on  Gua-
 Burnpur  Section  of  the  South-Eastern



 649  ,  Written  Answers  BHADRA  I6,  88  (SAKA)

 Railway.  The  trial  has  enabled  us  to
 aspeas  the  possibilities  of  being  able
 to  run  heavier  trains  with  Vacuum
 Brake.

 हाइड  at  Balurghat  Air  Field

 Shri  8,  M.  Banerjee:
 91202,  Shrimati  Renu  Chakravartty:

 Shri  Halder:

 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  night  flying  facility  5
 available  at  Balurghat  air-field  in
 West  Bengal;

 (b)  if  so,  what  35  the  time  for  last
 take  off  in  the  evening,  and

 (c)  whether  it  is  a  fact  that  Kalinga
 Airline  has  taken  special  permission
 to  take  off  after  the  scheduled  time?

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Ahmed  Mohiuddin):  (a)
 Yes,  Sir

 (b)  Normally  the  hours  of  watch
 are  46  00  hours  to  900  hours  m  the
 evening  but  the  latest  time  for  take
 off  728  dependent  on  the  sun  set  time.

 (c)  No,  Sir,  but  night  flying  facil-
 ties  are  provided  to  any  operator  on
 prior  notice

 Selzure  of  Cargo  of  Acids  from  Assam
 Travels  Plane

 Shrimati  Mafida  Ahmed:

 "ee:  {  shri  ह  0.  :

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  28  a  fact  that  cargo
 containing  sulphuric  and  arsenic  acid
 was  detected  and  seized  m  a  freighter
 plane  chartered  by  Assam  Travels  at
 Kumbhirgram  airport  near  Silchar  on
 i2th[I8th  August,  ‘1959;

 (b)  if  so,  the  broad  details  thereof;
 and,

 “(c)  whether  any  investigation  was
 made  in  the  matter?
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 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Ahmed  Mohiuddin):  (a)  to
 (ec).  A  staternent  giving  the  requuate
 information  is  given  below.

 StaTEMENT

 According  to  information  received,
 two  wooden  cases  booked  by  a  private
 party  from  Calcuita  to  Kumbbirgram
 by  Indian  Aurlines  Corporation
 freighter  service  were  on  arrival  at
 Kumbhirgram  on  the  I3th  August,
 959  found  to  contain  bottles  of  Sul-
 phuric  Acid  and  Acetic  Acid  besides
 Dyeing  chemicals  and  motor  parts.
 Since  the  carriage  of  the  articles  with
 the  exception  of  motor  parts  without
 a  permit  from  the  Director  General  of
 Civil  Aviation  constitutes  infringe-
 ment  of  the  provisions  of  rule  8  of  the
 Indan  Aircrafts  Rules,  937  The  case
 is  under  police  investigation

 Quarters  for  Railway  Employees

 *i204.  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  reply  given  to  Unstarred
 Question  No  770]  on  27th  February,
 959  and  state.

 (a)  whether  construction  of  the
 quarters  for  the  Railway  employees
 scheduled  for  1959-60  has  commenced;

 (b)  ४  so,  the  number  of  quarters  so
 far  constructed,

 (c)  the  amount  of  money  so  far
 spent,  and

 (a)  .f  the  progress  is  behind  sche-
 dule  for  the  9,000  quarters,  the  steps
 taken  for  expediting  the  same?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ,  Ramaswamy):  (a)  On  cer-
 tain  Railways,  construction  of  quarters
 programmed  as  ‘new  works’  for  1959-60
 has  commenced  while  on  others,  pre-
 liminary  arrangements  are  in  progress
 for  taking  construction  work  in  hand.

 (b)  Quarters  taken  up  as  ‘new
 works’  for  the  year  1959-60  have  not
 yet  been  completed.

 (c)  Not  available.
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 (d)  No,  Sir.  It  is  anticipated  that
 the  quarters  will  be  completed  aceord-
 ing  to  schedule.

 Merchant  Navy  Training  Board

 Shri  Raghunath  Singh:  Wl!
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 {a)  whether  it  38  a  fact  that  Gov-
 ernment  of  India  is  considering  a
 proposal  to  set  up  a  Merchant  Navy
 Training  Board  for  the  traimnmg  of
 merchant  Navy  officers,  ratings  and
 other  sea  going  personnel;  and

 (b)  af  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Gov-
 ernment  of  India  have  already  set  up
 a  Merchant  Navy  Training  Board

 (b)  A  statement  showing  the  com-
 Position  and  functions  of  the  Board
 ig  laid  on  the  Table  of  the  Sabha
 [See  Appendix  IV,  annexure  No  3]

 Railway  Sleepers  from  Andamans

 °2206.  Shri  A.  K.  Gepalan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have
 examined  the  possibility  of  procuring
 railway  sleepers  from  indigenous
 sources  in  the  Andamans;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  S.  च,  Ramaswamy):  (a)  Yes
 Sir  The  Islands  were  visited  by  the
 then  Railway  Timber  Adviser  in  4957
 te  examine  the  possibility.

 (b)  An  order  was  placed  in  957  for
 the  supply  of  100,000  Broad  Gauge
 unitg  for  completion  by  3lst  March,
 1958.  About  95,000  Broad  Gauge
 units  have  been  received.

 Administrative  Audit  for  River  Valley
 Projects

 Shri  8.  C  Samanta:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 “se.
 {

 Shri  Subodh  Hansda:

 (a)  whether  the  system  of  adminis-
 trative  audkt  on  river  valley  projects
 financed  by  the  Central  Government
 has  been  introduced  by  the  State  जितिन
 ernments  and  the  authorities  in/
 charge;

 (b)  af  so,  when  this  was  introduced;
 and

 (c)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 The  system  of  administrative  audit
 has  been  introduced  in  a  modified
 form  on  some  projects,  A  statement
 showing  the  action  taken  so  far  in
 this  connection  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  an-
 nexure  No.  4.]
 Grain  Storage  Training  and  Research

 Institute,  Hapur
 *I208  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Questien  No
 584  on  the  24th  February,  959  and
 state  the  progress  made  so  far  for
 setting  up  Gram  Storage  Trainmg
 and  Research  Institute  at  Hapur  with
 a  view  to  train  official  and  non-official
 personnel  in  better  methods  of
 storage?

 The  Deputy  Minister  ef  Food  and
 Agriculture  (Shri  A.  M.  Themas):
 The  Institute  has  started  functioning
 and  has  tramed  236  persons  so  far.
 A  few  demonstrations  have  been  also
 held  on  proper  methods  of  storage  for
 the  guidance  of  the  local  stockists
 For  undertaking  research  work,  the
 laboratory  is  being  equipped.

 Jawahar  Tunnel

 91209  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  grven  to  Starred  Question
 No  6l0  on  the  ist  April,  959  and
 state:

 (a)  the  further  progress  of  work
 done  so  far  in  compietion  of  Jawahar
 Tunnel  which  will  provide  an  ऑन
 weather  road  between  Jammu  and
 Kashmir;  end
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 (b>  the  total  amount  spent  on  it  so
 far?

 The  Minister  of  State  in  the  Minis-
 try  of  Tranapert  and  Communications
 (Shei  Raj  Bakadur):  (a)  A  statement
 givmg  the  required  imformation  is
 given  below:

 STaTEMENT

 The  progress  of  the  Western  and
 Eastern  Tubes  of  the  Jawahar  Tunne!
 is  as  given  below

 Western  Tube

 (a)  Pilot  heading  completed
 (h)  Widening  to  full  section  com-

 pleted

 (पा)  Lining  work  almost  completed

 (av)  The  work  on  roadway,  foot-
 path  etc  almost  completed  This
 tube  is  now  permanently  open
 for  traffic

 Eastern  Tube

 rey  Pilot  heading  completed

 (a)  Widening  to  full  section,  about
 70  per  cent  completed

 (an)  Lining  of  tunnel  in  progress

 (b)  Rs  89  03  iakhs  upto  the  end  of
 July  959

 Steel  Coaches

 *mgne,  Shri  Keshava:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  the  policy  of  the
 Railway  Board  to  switch  over  to  steel
 coaches;

 (b)  whether  the  coach  building  in-
 dustey  in  UP.  has  been  hit  hard  on
 aceeunt  of  this;  and

 (९)  how  Government  propose  to
 help  thig  industry  to  tide  over  the
 crisis?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,
 Sir  For  technica]  reasons  and  from
 the  safety  point  of  view,  it  has  been
 decided  to  build  steel-bodied  coaches
 in  future

 (b)  Due  to  the  cut  in  the  2nd  Plan
 Coach  Procurement  Programme,  the
 Railway  Administrations  are  not  in  a
 position  to  place  any  more  orders  for
 building  timber-bodied  coaches  m  the
 private  sector

 (c)  Does  not  arise  as  m  any  case
 the  switch  over  to  steel  bodied  coaches
 for  the  future  builds  is  the  accepted
 policy

 were  स्टेशन  पर  यात्रियो  पर  लाठी  याल

 श्री  झआासर  :
 matte  wir:

 क्या  रेले  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  पश्चिम
 रेलवे  के  मलाड  स्टेशन  पर  १४  झनस्त,
 १६५६  को  पुलिस  ने  यात्रियों  पर  खाड़ी
 चार्ज  किया  ,

 (ख)  यदि  हा,  तो  उसका  क्‍या  कारण
 था  श्रौर  उसमे  कितने  व्यक्ति  घायस

 हुये  ,

 (4)  क्‍या  यह  भी  सच  है  कि  यात्रियों
 को  होने  बाली  असुविधामे टूर  न  किये  जाने
 के  कारण  ऐसी  घटनायें  वहा  अकसर  होती
 रहती  हैं,  और

 (घ)  दि  हा,  तो  सरकार  द्वारा
 यात्रियों  की  कठिनाइया  दूर  करने  में  बिलम्ब
 के  क्‍या  कारण  है  ?

 रेलवे  उपमंत्री  भी  शाहनवाज  हा)  :

 (क)  जी  हा,  पुलिस ने  भीड  पर  मामूली
 लाठी  चार्ज  करने  का  हुक्म  दिया  था  ।

 भीड़  में  भ्रधिकतर  बाहर  के  लोग  थे  ।

 (ख)  भीड  बेकाबू,  उत्तेजित  झौर

 काम  में  बाधक  हो  रही  थी।  लाठी  चार्ज
 से  ५  प्रादमी  घायल हुये  ।
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 (a)  जी  नहीं  ।
 जो  भवधुविधायें  दुर

 की  जा  सकती हैं  उन्हें  जरूर  दूर  कर  दिया
 जाता  है  1

 (घ)  सवाल  नहीं  उठता।

 Power  Supply  for  Assam

 #1213,  Shri  २९,  C.  Borooah:  Will  the
 Munster  of  Irrgation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Assam  have  asked  for  any  Central
 asaistance  for  11,000  k.w,  thermal
 power  for  meeting  their  immediate
 needs;  and

 (b)  if  so,  the  reaction  of  Govern
 ment  thereto?

 The  Deputy  Minister  or  Irrigation
 ang  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No.  5)

 Supply  of  “Atap”  Rice  in  Tripura

 °323.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be

 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  un-
 poiled  nce  (Atap)  is  not  being
 supplied  from  the  ration  shops  of

 Tripura  at  present;  and

 (b)  if  so,  what  arrangement  is  being
 made  to  provide  unbouleg  rice  to  the
 Hindu  widows  who  are  not  expected
 to  eat  boiled  rice?

 The  Deputy  Minister  of  Food  and
 Iture  (Shri  A.  M,  Thomas):

 8)  and  (b).  Though  to  genera
 5०७  poiled  rice  is  being  issued
 at  present  from  ration  shops  in

 Tripura,  unboiled  rice  is  available  for
 Hindu  widows  on  demand.

 Green  Manure

 °7215,,  Shri  Keshava:  Will  the  Mintis-
 ‘er  of  Foog  ang  Agricuitare  be  pleas-
 sd  to  state:

 (a)  whether  it  is  a  fact  that  indi-
 genous  varieties  of  rice  respond  better
 to  green  manure  than  fertilizers;  and

 (b)  what  steps  are  taken  to  on-
 courage  the  use  of  green  manurey

 The  Deputy  Minister  of  Agrical-
 ture  (Shri  M,  क  Hrishnappa):  (a)
 No.  The  experiments  have  only  iadi-
 cated  that  green  manure  ३8  as  effica-
 cious  as  fertilzers  under  special  cir-
 cumstances  such  as  in  swamp  rice
 cult.vation,

 (b)  Tae  various  steps  adopted  by
 the  Centre  and  States  include:

 (a)  Advice  through  propaganda
 (promotion  hterature,  and  other
 audio-visual  media)  on  the
 plants  to  be  used  for  green
 manuring  and  the  practices  to
 be  adopted;

 (u)  Large  scale  distributin  of  green
 manure  seed  packets  among
 farmers;

 (i)  Subsidy  by  the  Government  of
 India  @  Rs.  2  per  maund  to
 State  Governments  ang  Union
 Territories  for  production  and
 multiplication  of  green  manure
 seeds  during  the  last  two  years

 of  the  Second  Plan  (1959~-61);
 and

 (iv)  Rebate  in  charges  on  water  used
 for  green  manuring  operations.

 Potatoes
 Shri  Ram  Krishan  Gupta:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  1782  on  the  320  March,  959  and
 state:

 (a)  whether  the  All  India  Final
 Estimates  of  Potato  for  958-§9  has
 been  prepared;  and

 (b)  if  so,  the  estimated  production
 of  potatoes  for  1958-59  (State-wise)?

 The  Deputy  Minister  of  Agricni-
 ture  (Shri  M.  V.  Krishnappa):  (a)
 No,  The  Estimate  is  scheduled  to  be
 released  by  the  end  of  October,  ‘1980.

 (b)  Does  not  arise.  cm

 2218,  4
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 Rest  Houses  for  Tourists

 ‘2219,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  names  of  the  places  where
 rest  houses  for  tourists  have  been
 opened  so  far  during  the  Second  Five
 Year  Plan,  State-wise;  and

 (b)  the  names  of  places  where  rest
 houses  for  tourists  are  proposed  to  be
 provided  during  1959-60  and  the
 remaining  period  of  the  Second  Five
 Year  Plan,  State-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  A
 statement  is  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  6.]

 Holiday  Homes  in  Kashmir

 2220.  Shri  Ram  Krishan  Gupta:  Wil}
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  two  holiday  homes  in
 Kashmir,  one  at  Srinagar  and  _  the
 other  at  Pahalgam  with  a  view  to
 provide  facilities  for  railway  em-
 ployees  have  been  set  up;  and

 (b)  if  so,  the  total  amount  spent
 on  them  so  far?

 The  Deputy  Minister  of  Ratlways
 (Shy,  Shahnawas  Khan):  (a)  Of  the
 two  holiday  homes  decided  to  be  set
 up  in  Kashmir  for  the  subordinate
 staff,  only  one  at  Pahalgam  has  been
 set  up  during  the  current  season.  It
 will  take  some  more  time  to  set  up
 the  other  holiday  home  at  Srinagar.

 (b)  The  estimated  cost  of  the  holi-
 day  home  at  Pahalgam  is  Rs,  28  lakhs.

 Indian  Railways

 222i.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased

 *refer  to  the  reply  given  to
 ;  starred  Question  No.  2568  on  the
 ३४६  Apfil,  959  and  state  the  total
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 miles  covered,  the  number  of  passen-
 gers  carried  and  the  earnings  receiv-
 ed  from  passengers  by  Indian  Rail-
 ways,  Zone-wise  and  Class-wise
 during  the  year  ‘1958-59,

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement
 furnishing  the  information  is  placed
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  IV,  annexure  No.  7.]

 Warehouses  in  Punjab

 2222.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  ang  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3583  on
 the  28th  April,  959  and  state:

 (a)  whether  the  location  of  7  new
 warehouses  in  Puniab  has  been  finalis-
 ed;  and

 (b)  if  so,  the  names  of  the  places
 chosen?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 No,  Sir.  Not  yet.

 (b)  Does  not  arise.

 Export  of  Rice  and  Paddy  from
 Punjab

 (  Shri  D,  C.  Sharma:
 2228.4  Shri  Ram  Krishan  Gupta:

 }  hri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  quantity  of  paddy  and
 rice  exported  during  2959  so  far  from
 Punjab  to  other  States  in  India  and
 the  prices  at  which  they  are  procured;
 and

 (9)  how  does  the  above  procure-
 ment  price  in  Punjab  compare  with
 the  market  price  of  paddy  and  rice
 in  the  States  to  which  the  rice  and
 paddy  are  exported?

 The  Deputy  Minister  of  Foog  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 No  paddy  has  been  procured  in
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 Punjab  by  the  Government  or  export-
 ed  from  that  State  during  the  year
 969  About  59,000  tons  of  rice  have
 been  purchased  and  exported  from
 Punjab  on  Government  of  India  ac-
 count  so  far  during  1959  06  prices
 at  which  different  vareties  of  rice  of
 fair  average  quality  have  been  pur-
 chased  are  as  follows’'—

 Price
 per

 maund

 Vanety  (bagged)

 Rs

 Basmst:  (raw)  25  00
 Sela  Basmat:  22  75
 है; ह  and  Parma)

 @  Raw  22  25
 (6)  Boiled.  20  50

 Begmi  38  00
 Dara  and  Sela  Joshi  76  0
 Mor  gre  76  25

 (b)  The  rice  which  Is  procured  by
 the  Government  in  Punjab  is  issued
 only  through  fair  price  shops  sponsor-
 ed  by  the  Government  of  the  States
 where  this  mee  is  despatched  for  dis-
 tribution  The  Government  issue
 prices  of  Punjab  rice  are  indicated
 below

 Variety  Price
 per

 maund

 dt
 price)

 Rs

 r  Basma  30  00
 2  Hansra;  and  Parmal  25  00
 3  Begmi  38  00
 ro  Dara  and  Sela  Jostn  76  00
 5s  Mongra  38  00

 The  rice  procured  by  the  Central
 Government  is  generally  distributed  in
 areas  where  the  market  prices  are
 comparatively  high.  It  is  difficult  to
 compare  the  procurement  prices  i
 Punjab  with  the  market  prices  of  rice

 in  the  States  where  this  rice  js  distr-
 buted,  firstly,  because  the  latter  vary
 from  season  to  season  and  from  area
 to  area  and,  secondly,  becsuse  the
 varieties  of  rice  available  in  the  open
 markets  m  those  States  are  distinct
 from  the  varieties  of  Punjab  rice.

 Installation  of  Telephones  in  Dethi
 and  New  Delhi

 2224.  Shri  D  C.  Sharma:  Will  the
 Miruster  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  applications  still
 on  the  waiting  list  as  on  the  $lst  July,
 989  for  installation  of  telephones  at
 each  exchange  in  Delhi  and  New
 Dejh  separately,  and

 (b)  when  the  applicants  are  expect-
 ed  to  be  provided  with  telapkones?

 fhe  Minister  of  Transport  and
 Communications  (Dr.  P  Subbarayan):

 pie
 of

 cations
 em  ee

 (a)  Name  of  Exchange  waiting
 list  as

 on
 33-7°59

 New  Delhi

 Avenue  .  Nil
 Cantonment  258

 eee
 Place  pace orbagh  Uy

 Gander  ins-

 झ्
 a .  3

 Posie  A  1,890
 Delis

 Shahdara  437
 Tis  Hazari  9,735

 Apart  from  the  above,  665  Own
 Your  Telephone  demands  are  out-
 stgnding  in  Delhi  and  New  Delhi
 argas

 (b)  No  definite  date  can  be  given,
 as  it  will  depend  en  whether  and  if
 ao,  when,  additional-reseurces  can  be
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 snade  available  to  the  P.  &  T.  Depart-
 ment  to  enable  installetion  of  more
 equipment,

 Engine  Falluces

 2225.  Shri  D.  C.  Sharma:  Will  the
 Minster  of  Railways  be  pleased  to
 state;

 (a)  the  number  of  engines  which
 failed  during  3859  (upto  30-68-1989)
 month-wise,  on  the  Indian  Railways,
 Railway-wise;

 (b)  the  reasons  for  such  failures,
 and

 {e)  the  steps  taken  to  prevent  fal-
 ures  in  future?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (c)
 A  statement  is  laid  on  the  Table  of
 the  House  [See  Appendix  IV,  an-
 nexure  No  8]

 Passenger  Amenities

 2226.  Shri  D  C  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state-

 (a)  the  amount  spent  during  1958-
 59  for  providing  amenities  for  passen-
 gers  at  the  following  stations  on
 Pathankot-Amritsar  Section  of
 Northern  Railway:

 (7)  Gurdaspur

 (i)  Dhariwal

 (in)  Batala;  and

 (b)  the  nature  of  amenities  provid-
 ed  station-wise?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 The  nature  of  amenities  provided
 and  the  amounts  spent  on  the  same
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 during  1958-59  on  the  following  sta-
 tiens  are  given  below:

 Name  of  station  Nature  of  Cost
 amenity
 provided

 Rs.

 Gurdaspur  Cover  over  plat-  ( 4,000
 form  par

 debst)

 Dhariwal  Nil  Nil

 Bataia  Water  hut  and  taps  ‘1,000,

 Reduction  of  Running  Time

 2227  Shri  Ram  Krishan  Gupta:  W:!!l
 the  Minister  of  Railways  be  pleased
 to  state’

 (a)  whether  Government  are  aware
 that  the  time  taken  to  travel  a  dist-
 ance  of  8  miles  from  Gurgaon  to
 Delhi  by  rail  is  about  one  and  a  half
 hours,  and

 (bd)  if  so,  the  nature  of  the  action
 proposed  to  be  taken  to  reduce  the
 time?

 The  Deputy  Minister  of  Railways
 (Shri  Shahmawas  Khan):  (a)  The
 time  taken  by  passenger  carrying
 trains  to  traverse  the  distance  of  20
 miles  from  Gurgaon  to  Delhi:  varies
 from  3  hour  to  0  minutes  to  2  hour
 43  minutes  This  is  mamly  due  to  the
 following  factors

 qa)  The  maximum  permissible  speed
 of  the  section  is  40  miles  per
 hour  due  to  lighter  type  of  rails
 on  the  Delhi-Gurgaon  section,

 (Qu)  Extra  time  has  to  be  provided
 for  crossing  of  trains  on  the
 Delhi-Sarai-Rohilla-Garh:  Har-
 saru  single  line  section,  and

 (i)  Extra  time  has  also  to  be  pro-
 vided  for  engineering  restric-
 tions  in  connection  with  the
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 doubling  of  the  Delhi-Gerai-
 Rohilla-Garhi  Harsaru  asection
 now  in  progress.

 (b)  It  is  proposed  to  replace  the
 present  rails  on  the  section  by  heavier
 rails,  thereby  increasing  the  present
 pooked  speed  of  passenger  carrying
 trains  on  the  section.  As  and  when
 the’  doubling  of  the  Delhi-Sarei-
 Rohilla-Garhi  Harsaru  section  is  com-
 pleted,  extra  time  provided  for  engi-
 neering  restrictions  wil]  be  reduced  to
 the  extent  feasible  and  that  for  cros-
 sing  purposes  eliminated,  thus  reduc-
 ing  the  present  running  time  from
 Gurgaon  to  Delhi.

 Expansion  of  Power  Facilities  in
 Panjab

 2228,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  total  amount  of
 loans  given  to  Punjab  Government
 during  1958-59,  for  increasing  employ-
 ment  opportunities  by  expansion  of
 power  facilities?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hath!):  Nil.

 Central  Warehouses  in  Bombay

 2229.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  sanctioned

 for  the  esteblishment  of  the  Central

 =
 in  Bombay  State  during

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas);
 Rs,  36  lakhs.

 Caterers  on  N.E.F.  Railway

 Shrimat!  Mafda  Ahmed:  Wit
 the  Minister  of  Railways  be  plessed
 to  state:

 (a)  the  number  of  caterers  on  the
 Assam  Section  of  the  North  ast
 Frontier  Railway;

 (b)  the  names  of  stations  on  which
 departmental  catering  has  been  intro-
 duced  so  far  on  this  Section;

 (c)  the  number  of  complaints
 received  during  the  year  1958.59.
 against  these  caterers;  and

 (d)  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  386,

 (b)  QQ)  Gauhati;
 (ii)  Pandu;  and

 (iii)  Pandu-Amingaon-Ferry.

 (c)  and  (a).  A  statement  is  given
 below.

 SraTemunt  meh  Dd

 Total  No,  of  complaint  Action  taken  on  complaints
 peceived  against
 the  caterirg'  (number  of  cases  in  which)
 vending  cor  tractors
 during  1958-59

 Warnings  Fines  were  Fines  Remedial  Contract
 were  were  =  action  was  Total

 issued  imposed  imposed
 was  taken  surrendered

 final  ‘
 warnings

 were
 issped

 2  शव  7  2  t  t  28
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 Railway  Bogies  fer  Andhra  Pradesh

 ‘2238,  Shri  Madhusudan  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  Government  are  aware
 of  the  statement  made  by  the  Chief
 Minister  of  Andhra  Pradesh  at
 Visakhapatnam  on  the  3rd  July,  959
 to  the  effect  that  only  rotten  Railway
 bogies  are  supplied  to  Andhra  Pra-
 desh,  ang

 (b)  if  80,  the  action  taken  by  Gov
 ernment  in  the  matter?

 The  Deputy  Minister  of  Railways
 «Shri  Shahnawaz  Khan)  (a)  Yes,
 Sir  But  the  Coaching  stock  utilised
 for  services  within  Andhra  Pradesh  is
 m  no  way  inferior  to  the  coaching
 stock  utilised  for  similar  services  in
 other  States  Approximately  82  per
 cent  of  the  Broad  Gauge  and  69  per
 cent  of  the  Metre  Gauge  coaches
 utilised  for  the  services  within  Andhra
 Pradesh  are  less  than  30  years  old
 The  position  35  still  better  on  the
 through  service  coaches  running
 through  Andhra  Pradesh  the  figure
 being  of  the  order  of  90  per  cent
 below  30  years  of  age

 <b)  Does  not  arise

 Transport,  m  Andhra  Pradesh

 ‘2282,  Shri  M  V.  Krishna  Rao.  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  what  is  the  Central  Government
 assistance  given  to  Andhra  Pradesh  to
 implement  the  nationa)isation  scheme
 of  bus  transport,  and

 (b)  the  progress  so  far  made  in  the
 matter  by  Andhra  Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shrt  Raj  Bahadur):  (a)  and  (b)  A
 statement  giving  the  information  re-
 quired  १8  laid  on  the  Table  of  the
 House
 No  9]
 2I7  (Ai)  LSD—S.
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 {See  Appendix  IV,  annexure  °
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 Air  Services  to  Vijayawada
 2233.  Shri  M  V  Krishna  Rae:  Will

 the  Minister  of  Trakspert  and  Cem-
 munications  be  pleased  to  state

 (a)  whether  Government  are  taking
 any  steps  for  restoring  the  Air  Ser-
 vices  to  Vijayawada  m  Andhra  Pra-
 desh,  and

 (b)  if  not,  what  are  the  reasons?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Ahmed  Mohiuddin):  (8)
 and  (b)  The  Indian  Airlines  Corpo-
 ration  have  no  plans  to  aur-link
 Vijayawada  as  the  traffic  potential
 does  not  justify  an  air  service  to  that
 place

 Railway  Line  Between  Delhi  and
 Calcutta

 2234  Shei  N  M.  Deb:  जा!  the
 Minister  of  Railways  be  pleased  to
 state  when  the  work  of  doubling  of
 track  between  Calcutta  and  Delhi  will
 be  completed’

 The  Deputy  Minister  of  Railways
 (Shr:  8.  V  Ramaswamy):  Of  the
 907  miles  between  Calcutta  and  Delhi,
 track  to  the  extent  of  67  miles  3s
 already  doubled  Further,  a  length
 of  about  60  miles  between  Allahabad
 and  Kanpur  is  now  being  doubled  Of
 this,  48  miles  have  been  completed  and
 the  balance  is  expected  to  be  complet-
 ed  by  the  end  of  959  The  need  for
 doubling  other  sections  of  the  remain-
 ing  single  line  portions  of  the  Delh:-
 Calcutta  line  will  be  given  due  consi-
 deration  when  the  Third  Plan  propo-
 sals  are  being  finalised

 Calcutta-Madras  Mail

 2235.  Shri  ब,  M  Deb:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  there  is  any  proposal  to
 increase  the  accommodation  capacity
 of  the  Calcutta-Madras  Mail;  and

 (b)  ४  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes
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 (b)  The  following  proposals  are
 under  consideration  for  increasing  the
 accommodation  in  Nos.  3  Up  and  4
 Down  Howreh-Madras  Mails  and  will
 be  implemented  if  found  feasible:

 (४)  Replacement  of  the  composite
 Second  and  Third  class  coach
 running  at  present  between
 Howrah  and  Cocanada  by  a  full
 third  class  coach  between
 Howrah  and  Madras.

 (ii)  Withdrawal  of  the  dining  car
 running  between  Howrah  and
 Waltair  ang  replacement  of
 same  by  a  third  class  coach
 between  Khargpur  and  Madras.

 Co-operative  Sugar  Factories  in
 Andhra  Pradesh

 Shri  M.  द  Krishna  Rao:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state  the  position  with  regard  to  the
 establishment  of  the  co-operative
 sugar  factories  allotted  to  Andhra
 Pradesh?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Marthy):  Against  the  provision
 of  four  co-operative  sugar  factories  in
 Andhra,  in  the  Second  Five-Year  Plan,
 licences  under  the  Industries
 (Development  and  Regulation)  Act,
 95l  were  granted  to  six  co-operatives.
 One  co-operative  at  Hindupur  has
 since  been  wound  up  and  its  licence
 revoked.  Of  the  other  five,  one
 society,  namely,  Tandava  Co-operative
 Sugar  Factory  proposes  to  utilise  a
 second  hand  plant.  As  regards  the
 remaining  four  factories,  arrangements
 have  been  ‘made  for  supply  of  plant
 and  machinery  through  the  local
 consortiums  of  sugar  plant  manufac-
 tureres.  A  statement  showing  the
 progress  made  by  the  factories  is
 laid  on  the  Table.  [See  Appendix  IV,
 annexure  No.  10.)

 Apart  from  the  above  societies  that
 were  granted  licences  under  the  Indus-
 tries  Act,  there  is  one  more  co-
 operative  society  organised  at  Jan-
 kagapet.  in  Nizamabeq  district.  The
 request  of  this  society  for  a  licence

 SEPTEMBER  7,  i98  Written  Answers  exe

 uader  the  Industries  Act  was  turned
 down  on  account,  of  foreign  exchange
 difficulties  and  ndén-availability  of
 spare  capacity  in  the  industry.  It  has
 since  been  decided  to  licence  some
 additional  capacity  in  view  of  the  like-
 ly  increase  in  consumption  of  sugar  in
 the  country  during  the  Third  Five
 Year  Plan  period.  All  the  State  Gov-
 ernments  including  Andhra  have  been
 requesteqd  to  sponsor  the  cases  of
 suitable  co-operatives  for  this  purpove.
 The  case  of  the  Nizamabad  society
 will  be  considered  along  with  the
 other  applicants.

 National  Highway  in  Assam

 2237.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  total  length  of  the  metalled
 and  unmetalled  National  Highways  in
 Assam;  and

 (b)  the  time  by  which  the  un-
 metalled  length  is  likely  te  be  metal-
 led?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a).  Out  of  the
 total  length  of  728  miles  672  miles  are
 metalled  and  the  remaining  56  miles
 are  unmetalled.

 (b)  During  the  Third  Five  Year
 Plan,

 Irrigation  and  Power  Projects  in
 Andhra  Pradesh

 2238.  Shri  Rami  Reddy:  Wili  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  total  amount  allocated  to  the
 Government  of  Andhra  Pradesh  un-
 der  the  Second  Five  Year  Plan  for
 major  and  medium  irrigation  and
 power  schemes;  and

 (b)  the  various  schemes  for  which
 the  aid  allocation  was  made?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  total
 allocation  amounts  to  Re.  7645:i2
 lakhs,  inclusive  of  Rs.  67:20  lekbs
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 Provided  for  investigations  of  irriga-

 (b)  A  statement  containing  the  re-
 quisite  information  is  laid  on  the
 Table.  [See  Appendix  IV,  annexure
 No.  nj.

 Family  Planning  in  Orissa

 2289.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  50  on  the  9th  February,  959
 and  state:

 (a)  whether  the  whole-time  Family
 Planning  Officer  has  since  been  ap-
 pointed  in  Orissa;

 (b)  if  not,  when  such  an  officer  will
 be  appointed;

 (९)  whether  Rs  77,000  allotted  to
 Orissa  for  Family  Planning  ‘pro-
 gramme  for  1958-59  have  been  fully
 utilised,  and

 (d)  the  provision  made  for  Orissa
 for  1959-60  for  this  purpose?

 The  Minister  of  Health  (Shri  Kar-
 marker):  (a)  Yes,  Sir

 (b)  Does  not  arise

 (c)  Yes,  Sir.

 (d)  Rs  4:50  lakhs

 Rural  Credit  Survey  Report

 2249  Shri  Shree  Narayan  Das:
 Shri  Badha  Raman:

 Wall  the  Minister  of  Commanity
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  the  extent  to  which  it  has  been
 possible  so  far  to  give  effect  to  the
 recommendations  made  in  the  Rural
 Credit  Survey  Report  regarding  the
 setting  up  of  new  land  mortgage banks  as  a  country-wide  feature  of
 credit  organisation;  and

 (b)  the  extent  to  which  it  hes  been
 possible  for  these  banks  by  means  of
 issuing  debentures  to  attrect  the  sav-

 ings  of  people  of  means  in  rural
 areas  including  the  professional  and
 agricultural  money-lenders’

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Ghri
 B.  8.  Murthy):  (a)  Central  Lang  Mort-
 gage  Banks  have  been  set  up  in  all
 States  except  Jammu  and  Kashmis.
 The  number  of  primary  Land  Mort-
 gage  Banks  which  was  289  on  80-6-1952
 went  up  to  347  on  30-6-1968.

 (b)  As  on  30-6-1958  the  borrowings of  the  Central  Land  Mortgage  Banks
 through  issue  of  debentures  stood  at
 Rs  20°48  crores.  These  debentures
 were  subscribed  by  Government,  Re-
 erve  Bank  of  India,  Co-operative  In-

 stitutions,  Life  Insurance  Companies,
 State  Bank  of  India  and  the  general public  The  extent  to  which  these
 debentures  have  been  subscribed  by the  people  in  rura]  areas  is  not  sepa-
 rately  available.  Recently  some  of  the
 Central  Land  Mortgage  Banks  have
 introduced  a  scheme  of  Rural  Deben-
 tures.  Under  this  scheme,  a  special
 type  of  debentures  suitable  for  rural
 investors  for  a  seven  year  perjod
 carrying  an  attractive  rate  of  interest
 is  being  issued  soon  after  harvest
 time.

 Study  of  Atmespheric  Noise
 224i.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  regarding  study  of
 atmospheric  noise  in  collaboration
 with  other  countries  under  the  aus-
 Pices  of  the  International  Redio  Con-
 sultative  Committee;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Transport  and
 Communications  (Dr  P,  Subbarayan):
 (a)  Yes,  Sir

 (b)  An  Atmospheric  Radio  Noise
 Recorder  designed  in  accordance  with
 the  specifications  furnished  by  the
 National  Bureau  of  Standards,  U.S.A.
 Government,  is  being  installed  at  the
 International  Monitoring  Station,
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 Delhi,  for  the  collection  of  essential
 data  India  is  thus  participating  in
 the  worldwide  programme  for  collect-
 ma  data  on  Atmospheric  Radio  Nose,
 as  recommended  by  the  International
 Radio  Consultative  Committee

 @e-operative  Sugar  Factory  in  Bihar

 2242.  Shri  Rajendra  Singh  Will  the
 Monster  of  Community  Development
 anq  Co-operation  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  co-
 Operative  sugar  mill  was  to  be  esta-
 bisshed  in  North  Bihar  during  the
 Second  Five  Year  Plan  period,  and

 b)  If  so,  the  latest  position?
 The  Deputy  Minister  of  Community

 Development  and  Co-operation  (Shri
 B  8  Murthy)  (a)  Yes,  Sir

 (b)  A  licence  under  the  Industnes
 (Development  and  Regulation)  Act,
 495i  was  granted  to  M/s  Purnea  Co-
 Operative  Sugar  Mills,  Ltd,  for  the
 establishment  of  a  sugar  factory  at
 Banamankhi,  Distt  Purnea,  North
 Bihar  This  co-operative  society  was
 negotiating  for  purchasing  an  old
 Plant  with  M/s  Indian  Sugar  Works
 Ltd,  Stwan  ang  hence  arrangements for  supply  of  machinery  to  this  society
 through  the  local  consortiums  of  sugar
 Plant  manufacturers  were  not  made
 The  Bihar  Government  have  recently
 informed  the  Central  Government
 that  the  attempt  of  the  Society  to  buy
 the  sugar  plant  at  Siwan  has  failed
 and  requested  that  their  case  for  get
 ting  new  machinery  through  the  con-
 Sorttums  may  be  considered  The
 State  Government  have  been  advised
 to  examine  the  economic  viability  of
 the  unit  with  new  machinery  The
 report  of  the  State  Government  35
 awaited

 Requirements  of  Trained  Personnel
 2248  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Community  Develop-
 meat  and  Co-operation  be  pleased  to
 state

 (a)  whether  the  assessment  of  re-
 quirements  for  trained  personne!  for

 5642

 community  and  co-operative  develop-
 ment  up  to  the  end  of  Third  Five  Year
 Plan  period  has  been  made,

 (b)  sf  so,  the  details  thereof;  and

 (c)  nature  of  steps  taken  or  pro-
 posed  to  be  taken  to  meet  these  re-
 quirements?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B  S  Marthy)-  (a)  Yes

 (b)  and  (c)  A  statement  giving  the
 information  is  laid  on  the  Table  [See
 Appendix  IV,  annexure  No  2]

 Telephone  Link  with  Delhi

 2244.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  many
 of  the  important  Towns,  District
 Headquarters  and  Commercial  cen-
 tres,  in  Punjab  lack  direct  telephone
 lines  and  links  with  Delhi,  and

 (b)  af.  so,  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  provide
 direct  telephone  lines  and  links  bet-
 ween  Delhi  and  important  towns  in
 Punjab?

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P  Subbarayan):  (a)
 and  (b)  The  direct  trunk  lines  are
 but  between  important  places  on  the
 basis  of  the  amount  of  telephone  traffic
 existing  between  these  places  Most  of
 the  towns  and  district  headquarters  in
 Punjab  have  been  connected  to  Delhi
 by  direct  telephone  link  However,  the
 traffic  at  present  obtaining  m  some  of
 the  exchanges  does  not  justify  direct
 outlets,  and  the  traffic  from  these
 places  is  routed  through  other  un-
 portant  telephone  centres  There  are
 five  such  commercial  centres  and
 District  Headquarters  as  shown  below,
 which  come  under  this  category’

 l  Sangrur
 2  Gurdaspur
 3  Dharmsala
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 4  Hosharpur
 6  Charkh  Dadn

 For  the  time  being  it  ws  not  proposed
 to  connect  them  direct  to  Delhi  but
 when  the  traffic  increases  the  ques-
 tion  will  be  taken  up

 Development  Schemes  in  States

 2245  Shri  Ram  Krishan  Gupta:  W2!l
 the  Minister  of  Community  Develop-
 ment  ang  Co-operation  be  pleased  to
 state

 +  (a)  whether  it  is  a  fact  that  the
 budget  allotments  made  by  the  Centre
 for  various  development  schemes  in
 many  States  for  1958-59  have  not  been
 fully  utilised,

 (b)  if  so,  the  names  of  such  States,
 and

 (c)  the  nature  of  action  taken  or
 proposed  to  be  taken  in  this  regard”

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy).  (a)  Budget  allotments
 have  been  fully  ut:lsed  in  seven  out
 of  the  eight  States  from  whom  com-
 plete  information  has  been  recerved

 (b)  Kerala

 (e)  This  factor  will  be  kept  in  view
 while  deciding  the  allotment  for  the
 next  year

 Foodgrains  Storage  Advisory
 Committee

 2246  Shri  Ram  Krishan  Gupta:  W!
 the  Muster  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  g'ven
 to  Starred  Question  No  729  on  the
 27th  February,  959  and  state

 (a)  whether  the  recommendations  of
 the  Foodgrains  Storage  Advisory
 Committee  have  since  been  consider-
 ed,  and

 (b)  if  so,  the  action  taken  by  the
 Government  thereon?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):  (a)
 Yes,  Sir,
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 (b)  १  Instructions  have  been  issue@
 to  hold  periodical  demonstrations  of
 scientific  methods  of  storage  m  ime
 portant  Central  Government  godowns
 for  the  benefit  of  stockists  and  flour
 millers

 2  The  possibilty  of  compulsory
 fummgation  of  flour  mills  is  being  exe
 amined  in  consultation  with  the  State
 Governments  and  the  Flour  Millers’
 Association

 3  Brochures  containing  consolidated
 information  on  godown  construction
 are  under  preparation

 West  German  Agricultural  Delegation

 2247,  J  Shri  Ram  Krishan  Gupta:
 Shri  Sarju  Pandey:

 Will  the  Minster  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 037  on  the  9th  March,  959  and  state:

 (a)  whether  Government  have  since
 received  the  report  from  the  West
 German  Agricultural  Delegation  which
 visited  this  country  with  a  view  to
 assist  India’s  agricultural  develop-
 ment,  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  M.  दि  Krishnappa):
 (a)  and  (b)  Yes  The  following  five
 reports  have  been  received  by  the
 Government  of  India

 a)  Co-operative  Farming  78
 India  by  Dr  Otto  Schiller

 (an)  Horticultural  and  Agricultu-
 ral  Engineering  and  Techni-
 ques  in  India  by  Prof  W
 Renard

 (an)  Planning  and  Implementation
 of  Land  Consolidation  m  India
 by  Dr  Walter  Nordmann

 (av)  Prelhminary  Report  on  Dairy
 Problems  in  India  by  Mr  H.
 Mair—Wladburg

 (v)  Storage,  Distribution  and  Ap-
 plication  of  Mineral  fertilisers
 m  India  by  Prof  Dr  H  Kick,
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 These  reports  are  under  examina-
 tian.

 Tubewells  in  Panjab
 ‘2248.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Food  and  Agriculture
 lhe  pleased  to  refer  to  the  reply  given ta  Unstarred  Question  No.  342६  on  the
 28rq  April,  i959  and  state  the  names
 ef  the  places  in  Punjab  where  drilled
 bores  have  been  converted  into  pro-
 duction  tubewells?

 The  Deputy  Minister  of  Agricullure
 (Shri  M.  चा  Krishnappa):  The  names
 af  placea  in  Punfab  where  bores  drill-
 ed  under  the  Ground  Water  Explora-
 then  Project.  were  converted  into  pro-
 duction  tubewells,  are  as  under:

 Name  District

 i,  Dehina  Zainabad  Gurgaon
 2.  Darauh  Gurgaon.
 3.  Nangal  Pathan:  Gurgaon
 4.  Bahn.  Rohtak.
 5.  Leba  Ambala
 6  Shai.zaapur  Ambala
 +.  Belana  Ambala
 8.  Fatehgarh  Ambala
 9.  Lakhnaura  Ambala

 Jo.  Alamgir  Ambala.
 व,  Nanaia,  Hoshiarpur.

 Inter-State  Goods  Traffic

 2249.  Shri  Ram  Krishan  Gupta:  W:!l
 the  Minister  of  Transport  and  Com-
 manications  be  pleased  to  state:

 (a)  whether  there  is  an  increase  in
 the  inter-State  goods  traffic  by  road
 between  Punjab-U.P.  and  Punjab-
 Delhi;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  OCemmanications
 (Shri  Raj  Bahader);  (a)  Yes.

 (b)  Approximately  double  in  the
 case  of  Punjab-U.P.  and  three  times
 in  the  case  of  Punjab-Dethi.
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 N.E.S.  Blocks  in  Punjeh
 Shri  D.  ©.  Shansa:

 wee.  {  Shri  Daljit  Singh:
 Will  the  Minister  of  Ocmmanity

 Development  mid  Co-operation  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 India  is  aware  that  a  Government  ap-
 POinted  non-official  Committee  in  Pun-
 Jab  has  found  the  administrative  pro-
 cesses  in  the  community  projects  and
 NBs  blocks  extravagant  and  wasteful
 and  wants  them  “to  go  lock,  stock  and,
 barral”;

 (b)  if  so,  whether  the  report  of  the
 Committee  has  been  examined  by  the
 Government  of  India;

 {c)  the  main  recommendations  of
 the  Committee;  and

 (d)  the  action  proposed  to  be  taken
 On  the  findings  of  the  Committee?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 8.  8.  Murthy):  (a)  to  (d).  The  refer-
 e€nte  presumably  is  to  the  Report  sub-
 mitted  by  the  Resources  and  Retrench-
 ment  Committee  appointed  Ly  the
 Punjab  Government.  The  recommen-
 dations  of  the  Committee  are  under
 the  consideration  of  the  Punjab  Gov-
 ernment.

 Overcrowding  in  Trains

 2351.  Shri  D.  0.  Sharma:  Wili  the
 Minister  of  Railways  be  pleaced  to
 state  the  nature  of  steps  taken  or
 Proposed  to  be  taken  to  remove  over-
 crowding  in  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  A  statement

 33  laxd  on  the  Table  of  the  Sabha.  [See
 Appendix  IV;  annexure  No.  13}.

 Wagon  Repair  Shop  at  Kotah

 ‘Rese,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  833  on  the  22th  Merch,
 959  and  state  at  what  stage  is  the
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 construction  of  a  new  wagon  repair
 shop  at  Kotah’

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  physi-
 cal  progress  in  connection  with  the
 construction  of  a  New  Wagon  Repau
 Shop  at  Kotah  upto  the  end  of  June,
 2959  is

 Civi]  Engineering—about  75  %

 Mechanipal
 =  "  8  %

 Electrical
 2  i7  ०१

 Hospitals  in  Delhi

 2258  Shri  D  C  Sharma:  Will  the
 Munster  of  Health  be  pleased  to  refer:
 to  the  reply  given  to  Starred  Question
 No  4768  on  the  9th  April,  959  and
 state  the  amount  spent  to  provide  ad-
 ditional  beds  m  Hospitals  in  Delhi  to
 relieve  congestion  during  1959-60,  so
 tar?

 The  Minister  of  Health  (Shri  Kar-
 markar):  An  amount  of  Rs_  i,86,733
 has  so  far  been  spent  during  ‘1959-60
 to  provide  additional  beds  in  the
 Hospitals  in  Delhi

 Cotton  Extension  Scheme  in  Punjab
 2254.  Shri  D.  C.  Sharma:  Will  the

 Munster  of  Food  and  Agriculture  be
 pleased  to  state  what  amount  has  been
 sanctioned  for  undertaking  cotton  ex-
 tension  scheme  in  Punjab  during
 1959-607

 The  Deputy  Minister  of  Agriculture
 ‘Shri  M.  V.  Krishnappa):  Under  the
 revised  procedure  for  financing  Deve-
 lopment  (Category  B)  Schemes  in
 States  no  scheme-wise  sanction  is  now
 accorded  Funds  for  1959-60  have
 accordingly  been  allotted  for  each
 State  for  a  Group  of  schemes,  and
 the  Cotton  Extension  Scheme  falls
 under  the  Group  “Development  of
 Commercial  Crops,  Horticulture  and
 Fruit  Preservation”  for  which  a  sum
 of  Rs,  24,90,000  has  been  allotted  for
 the  Punjab.  It  3s  left  to  the  State
 Government  concerned  to  adjust  the
 expenditure  on  individual  schemes
 ‘within  the  ceiling  for  the  Group

 e
 Group-wise  sanction  for  the  actual  ex-
 penditure  incurred  by  the  individual
 States  wiil  be  issued  at  the  close  of
 the  year  on  receipt  of  demands  from
 them

 Power  Project  in  Himachal  Pradesh

 2255.  Shri  D  Ca  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  ६०  refer  to  the  reply  given  to
 Starred  Question  No  290  on  the  1ith
 March,  7959  and  state  the  progress
 made  so  far  m  the  investigation  of
 the  project  on  River  Seul  in  Himachal
 Pradesh?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  While  prel-
 minary  imvestigation  with  regard  to
 collection  of  hydrological  data  is  un-
 der  way,  the  detailed  investigation  of
 the  scheme  could  not  be  taken  up  so
 far  by  the  Himachal  Pradesh  Ad-
 ministration  for  want  of  proper  In-
 vestigation  Organisation  required  for
 the  purpose  One  Investigation  Div:-
 sion  s  being  created  in  the  Electricity
 Branch  of  Himachal  Pradesh,  and  the
 loca]  Admunistration  hope  to  take  up
 the  work  of  detailed  investigation  of
 this  scheme  along  with  other  hydel
 schemes,  which  are  in  view,  for  ex-
 ploitation  of  power  potentials

 C.HLS,  Scheme

 2256,  Shri  Ram  Krishan  Gupta:  W3ll
 the  Minister  of  Health  be  pleased  to

 state  '

 (a)  whether  there  is  any  proposal
 to  constitute  local  Advisory  Com-
 mittee  in  Delhi  for  the  Contributory
 Health  Service  Dispensaries;  and

 (b)  if  so,  at  what  stage  the  proposal
 is?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No,  Sir

 (b)  Does  not  amse  The  proposal  to
 form  local  Advisory  Commuttees,  for
 the  CHS  Dispensaues  was  consi-
 dered  early  i  958  but  it  was  not

 possible  to  form  any  Committee  on

 account  of  the  multiplicity  of  local
 associations,  often  functioning  at
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 cross  purposes  Effective  public  rela-
 tions  and  ventilation  of  local  griev-
 ances  and  difficulties  are,  howevei,
 being  secured  through  the  agency  of
 Welfare  Officers,  one  of  whom  i»  at-
 tacheg  to  each  CHS  Dispensary

 D.VC  Power  System

 Shri  Nagi  Reddy.
 ges,  ¢

 Shri  A.  K  Gopelan
 Shri  Vasudevan  Nair

 (  Shri  Kunhan-

 Will  the  Minuiste:  of  Irngation  and
 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 DVC  Power  system  has  functioned
 with  net  profits  in  the  years  1997-58
 and  ‘1958-59,

 (9)  if  so,  the  net  profits  in  those
 two  years,  and

 (c)  if  there  has  been  a  deficit  how
 much?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  (a)  Ihe
 reply  is  in  the  affirmative

 (b)  Rs  22  jJakhs  and  Rs  72  lakhs
 respectively

 (c)  Does  not  arise

 Electrification  of  Stations  on  Central
 Railway

 2258  Shri  Pangarkar  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  any  programme  has
 been  chalked  out  to  electrify  railway
 Stations  on  the  Central  Railway  dur-
 ing  the  rest  of  the  Second  Five  Year
 Plan  period,

 (b)  the  number  of  railway  stations
 proposed  to  be  electrified  on  the  Cen-
 tral  Railway  during  the  year  1959-60;
 and

 (९)  the  amount  to  be  spent  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  and  (०)
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 It  is  programmed  to  electrify  22
 stations  during  1959-60  8  more  sta-
 tions  are  proposed  for  electrification
 during  the  year  1980-61

 (c)  Rs  25  lakhs  to  be  sper:  in
 1959-60

 Mobile  Libraries  on  Central  Railway

 2259  Shri  Pangarkar  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  whether  mobile  hbrary  ser-
 vice  has  been  provided  on  the  Cen-
 tral  Railway  and

 (b)  2f  so,  on  what  sections?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  (a)  and  (b)
 Mobile  hbrary  service  has  not  yet
 been  provided  on  the  Central  Raul-
 way  and  the  matter  is  under  consi-
 deration  of  that  Admunuistration

 Urban  Water  Supply  Schemes  in
 Orissa

 2260  Shri  Panigrahi  Will  .he  Min-
 ister  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  84]  on  the  33th  March,  959  and
 state

 (a)  what  are  the  four  urban  water
 Supply  Schemes  of  Orissa  which  have
 been  approved  fot  execution  and

 (b)  what  was  the  reason  for  not  ac-
 cepting  the  recommendations  of  the
 Working  Group  in  Planning  Commis-
 sion?

 The  Minister  of  Health  (Shri  Kar-
 markar)  (a)  (l)  Cuttack

 (2)  Sambalpur

 (3)  Parlakemedi  and

 (4)  Rayagada

 (b)  The  recommendations  of  the
 Working  Group  in  the  Planning  Com-
 mussion  are  tentative  and  are  subject
 to  modification,  depending  on  the
 budget  provision  at  the  Centre
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 TB.  in  Orissa

 226]  Shri  Panigrahi:  Wl!  the  Minis-
 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Questton
 No.  3439  on  the  23rd  April,  1959,  and
 state.

 (a)  whether  any  specific  proposals
 regarding  TB  control  work  mum  Orissa
 have  been  received  from  thc  State
 Government  by  now,  and

 (b)  whether  the  State  Government
 has  drawn  any  of  the  grants  due  to
 them  on  this  account  since  then?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  &  propvsal  from
 the  Government  of  Orissa  for  the  es-
 tabhshment  of  90  TB  isolation  beds
 during  1959-60  has  been  received  and
 approved  A  request  for  the  supply
 of  X-Ray  and  laboratory  cquwpment
 for  a  TB  chiunic  already  functioning  at
 Baripada  and  three  clinics,  which  are
 due  to  start  functioning  at  Puri,  Ber-
 hampur  and  Koraput  from  December,
 1959,  has  also  been  received  and  45
 under  consideration

 (b)  Information  rgardirg  tne
 amount  drawn  by  the  Government  of
 Orissa  is  not  available  ‘The  zrant  due
 to  the  State  Governmert  will  be  sd-
 justed  at  the  end  of  the  year  against
 the  lump  sum  ways  and  means  ad-
 vances  placed  by  the  Central  Govern-
 ment  at  their  disposal

 Compiaints  at  Dellu  Junrtion

 2262  Shri  Ram  Krishan  Gupta:  W:!!
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  the  number  and  natule  of  com-
 plaints  lodged  at  Delhi  Junction  Sta-
 tion  in  complaint  book  during  ‘1958-59,
 and

 (b)  the  nature  of  action  taken  or
 proposed  to  be  taken  thereon?

 The  Deputy  Minister  of  allways
 (Shri  Shahnawaz  Khan):  (a)  ad  (b)
 A  statement  १8  laid  on  the  Table  (See
 Appendix  IV,  annexure  No  4)
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 Western  Jamuna  Canal

 2268.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state.

 (a)  whether  the  echemes  for  in-
 creasing  the  capacity  of  the  existing
 irrigation  channels  in  the  Western
 Jamuna  Canal  tract  and  construction
 of  drainage  net  work  in  the  water-
 logged  areas  in  this  tract  has  been
 received  by  the  Central  Government
 from  the  Punjab  State,

 (b)  ४  so,  the  details  of  the  scheme;
 and  ‘

 (c)  whether  the  scheme  has  been
 approved  by  the  Central  Government?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  following  schemes  for  mcreasing
 the  capacity  of  the  existing  irrigation
 channels  in  the  Western  Jamuna
 Canal  tract  construction  of  drainage
 net  work  have  been  received  in  the
 Central  Water  and  Power  Commis-
 sion

 Irngation  Schemes-—~(i)  Extension
 irrigation  (Lift)  from  Western  Jamung
 Canal  to  Rewarm  and  adjoming  areas

 (ay)  Increasing  capacity  of  channels
 in  Karnal  and  Delh:  Divisions  and
 remodelling  and  canalsing  the  mam
 line  lower  Western  Jamuna  Canal
 (the  part  scheme  “Increasing  capacity
 of  channels  in  Karnal  and  Delhi  Div-
 sions”  is  still  awaited  from  the  Gov-
 ernment  of  Punjab)

 Drainage  Schemes

 (a)  Gaunchh:  Drainage  scheme

 (av)  Nuh  Drainage  scheme

 (v)  Ujjina  Outfall  drainage  scheme.

 (wy)  Dobetta  Drainage  scheme

 (vn)  New  Sardhana  Drainage
 scheme

 (vin)  Remodelling  Na
 (Delhi  Division)

 (x)  Remodelling  Nai  Nallah  (Kar-
 nal  Division)

 Nallah
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 A  statement  giving  the  details  of
 the  schemes  is  laid  on  the  Table.  [See
 Appendix  IV,  eanexure  No  18)

 (०)  The  Schemes  at  Si  Nos  (i),  (Gn)
 and  (vi)  to  (:x)  have  been  approved

 Waterlogging  in  Punjab

 2264,  Shri  Ram  Krishan  1...  W:ll
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state.

 (a)  whether  the  results  of  the  anti
 waterlogging  schemes  in  Punjab  pre-
 pared  in  collaboration  with  experts
 from  East  Germany  have  been  obtain-

 red,

 (b)  if  so,  the  details  thereof,  and

 (ce)  whether  these  methods  will  be
 applied  m  other  parts  of  the  country”

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  (a)  and  (b)
 According  to  the  information  furnish
 ed  by  the  Punjab  Government,  the
 Government  of  Punjab  propose  to
 undertake  five  pilot  schemes  in  diffe-
 rent  tracts  as  an  experimental  meas
 ure  The  work  on  the  first  pilot
 scheme,  :e.,  ‘Constructing  drains  an
 the  area  bounded  by  Hissar  Major
 and  Petwar  Distributary  from  Rajthal
 to  Hansi’  is  in  progress  The  results
 would  be  studied  after  completion  of
 the  work

 (९)  Provided  the  results  are  satis-
 factory,  these  methods  may  be  con-
 sidered  for  adoption  in  other  areas  too
 where  similar  conditions  exist

 Zonal  Railway  Users’  Consultative
 Committees

 2265,  Shri  Ram  Krishan  Gupta:  Wii!
 the  Minster  of  Bailways  be  pleased
 to  state

 (a)  nature  and  details  of  suggest-
 rons  received  at  the  meeting  of  Wes-
 tern  and  Northern  Railways  Con-
 sultative  Committees  held  at  New
 Delhi  on  the  Sth  May,  1968,  and

 (b)  nature  of  action  taken  to  im-
 plement  them’
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 The  Deputy  Miniter  @  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  discussions  at  these  meetings  were
 of  an  informal  character  and  50
 minutes  werd  recorted  General
 Managers  had  taken  brief  notes  and
 have  been  directed  to  take  whatever
 action  may  be  feasible  on  the  various
 suggestions  made  Attention  is  also
 invited  to  the  statement  made  by  the
 Minister  for  Railways  on  this  subject
 in  the  Lok  Sabha,  on  4th  August,
 989

 Horticultural  Development  in  Punjab
 2266  Shri  Ajit  Singh  Sarbadl:  Wil

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  the  total  amount  of  funds  allot-
 ted  by  the  Central  Government  for
 Horticultural  Development  to  Punjab
 for  the  year  ‘1958-60,  and

 (b)  the  schemes  sanctwned  during
 the  year?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  A  sum
 of  Rs  10,88,633  has  been  provided  by
 the  Punjab  Government  during  1959-
 60  for  fruit  development  This  includes
 a  sum  of  Rs  9,00,000  for  long-term
 loans  for  planting  new  orcharda

 (b)  The  scheme  for  the  development
 of  fruit  production,  which  has  been  in
 operation  since  1987,  will  be  continu-
 ed  during  ‘1959-60

 Lake  Depot  Godown,  Calcutta
 2267  Shri  Sadhan  Gupta:  Will  the

 Muruster  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  :t  us  a  fact  that  about
 17,500  maunds  of  wheat  in  the  Lake
 Depot  Central  Godown  at  Calcutta
 has  become  unfit  for  human  consump
 tion,

 (9)  whether  it  is  also  a  fact  that
 the  Regional  Asstt  Sales  Director  has
 communucateg  approval  of  a  proposal
 to  send  the  said  wheat  to  different
 flour  mills  to  be  crushed  and  mixed
 with  flour,

 (c)  xf  so,  the  reason  therefor,
 (a)  whether  the  despatching  of  the

 said  wheat  to  six  fleur  mille  com-
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 meneed  on  and  from  the  8th  ‘June,
 ‘1989;  and

 (e)  uf  so,  the  amount  despatched
 since  then?  '

 The  Deputy  Minister  of  Peod  and
 Agriculture  (Shri  A,  M.  Thomas):  (a)
 No,  Sir.

 {b)  to  (e)  Do  not  ७८४७८

 Booking  Offices

 2268  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 state’

 (a)  the  number  of  privately  manag-
 ed  booking  offices  in  each  of  the  zonal
 Railways,

 (0)  the  rate  of  commission  given  to
 them  on  each  Railway,

 ॥
 (९)  what  are  the  costs  of  mainten-

 ance  on  the  departmentally  managed
 booking  offices  and  on  privately
 managed  booking  offices,  and

 (a)  whether  Government  propose  to
 raise  the  rate  of  commission  in  the
 case  of  privately  managed  booking
 offices?

 The  Deputy  Minister  of  Railawys
 (Shri  Shahnawaz  Khan):  (a)  to  (a)

 A  statement  giving  the  requiaite  in-
 formation  33  laid  on  the  Table  [See
 Appendix  IV,  annexure  No  6]

 हिमाचल  प्रदेश  में  झायुचव  के  उप-निदेशक

 २२६६.  भरी  परा  देव  :  क्या  स्वास्थ्य
 मंत्रों  यह  बताने  को  कृपा  करेगे  ः

 (क)  द्वितीय  प्रवर्धीय  योजना  के
 अ्रन्तयंत  हिमाचल  प्रदेश  में  आयुर्वेद  के  उप-
 निदेशक  को  निकुक्त  मे  बिलम्न  के  क्या  कारण
 है,  भोर

 (६ ॥  लवे  कब  तक
 जाने  को  सग्वावना  है  ?

 नियुक्त  किये

 स्वास्थ्य  मंत्री  थी  करणरक्र):  (क)
 श्रौर  (ल).  जूकि  पझायुर्ेदें  के
 सहायक  भिदेशक  का  बेतनसानुक्रम  |  योग्य
 उम्मोदवार  को  आकर्षित  करने  योग्य  न  था,
 श्रतएव उस प्रशासन उस  प्रशासन  ने  इसे  हाल  में  ही

 बदल  दिया  है  पौर  tw  पद  पर  किसी  सुयोग्प
 व्यक्ति  की  निपुक्ति  के  लिए  यूनियन  पब्लिक
 सविस  कमिशन  से  मांग को  जा  रही  है  ।

 सिमला  में  ह्रायुर्वेदिक  फालिल

 २२७०.  थी  पद्म देव  :  क्या  -
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  झष्टाग

 आयुर्वेदिक  चिकित्सा  प्रणाली  के  भ्रध्याफपत
 का  देश  में  भ्रमी  तक  कोई  सनोवजनक  बकस

 नहीं  है  ,

 (ख)  क्‍या  यह  भी  सच  है  कि  हिमाचल
 प्रदेश  सम्मेलन  ने  'सिमला  में  एक  प्ागुर्वेदिक
 कालिज  के  स्थापित  किये  जाने  को  माय  को

 है  श्ौर

 (ग)  यदि  हा,  तो  सरकार  का  इस
 सम्बन्ध  में  क्या  कार्यवाही  करते  का  विधार

 है?

 स्वास्थ्य  मंत्री  (थी  करसरकर)  £

 (क)  जीहा।

 (ख)  हिमाचल  अायुवंद  सम्मेलन  मे

 इस  सम्बन्ध  में  एक  प्रस्ताव  पारित  किया
 है  ।

 (ग)  शिमला  में  झाधुरेंद  कालेज  को
 स्थापना  के  बारे  में  हिमाचल  प्रदेश  प्रशासब
 के  विचाराबीन  इस  समय  काई  प्रस्ताव  नहीं
 है  1

 Economy  on  Railways
 2271,  ह... ह  Damani:  Will  the  Minis-

 ter  of  Raflways  be  pleased  to  state

 (a)  whether  as  a  result  of  a  recent
 directive  from  the  Prime  Minister  for
 0  per  cent  saving  in  the  execution
 of  projects,  the  Ralway  Minutry  have
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 adopted  certain  measures  so  as  to
 achieve  the  desired  saving,  and

 (b)  77  so,  the  details  thereof?
 The  Deputy  Minister  ef  Raliways

 (Shri  Shahnawaz  Khan):  (a)  There
 was  no  specific  directive  from  the
 Prime  Minister  for  a  0  per  cent  sav-
 ing  in  the  execution  of  projects  The
 Ministry  of  Railways,  however,  on
 their  own,  m  considering  the  works
 programme  for  the  year  1959-60,  issu-
 ed  a  directive  to  the  Railways  that
 attempts  should  be  made  to  reduce
 the  works  expenditure  during  the  year
 1959-60,  allowing  for  a  l0  per  cent
 reduction

 (b)  Based  on  the  above  directives
 and  suggestions  of  the  Railways,  a
 substantial  reduction  of  the  order  of
 Rs  25  crores  was  effected  in  the
 outlay  proposed  in  the  works  pro-
 gramme  for  1989-60

 Standing  Expert  Committee  on  Seeds
 2272  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Food  and  Agriculture be  pleased  to  state

 (a)  whether  Standing  Expert  Com-
 mittee  on  Seeds  has  met  during  this
 year,

 (b)  if  so,  the  subjects  considered  by
 it,  and

 (c)  the  decision  taken  thereon?
 The  Deputy  Minister  of  Agriculture

 (Shri  M.  झ  Krishnappa).  (a)  Yes  The
 Standing  Expert  Committee  on  Seeds
 met  twice  this  year  so  far

 (b)  and  (c)  A  statement  containing
 the  information  is  laid  on  the  Table
 of  the  House  [See  Appendix  IV,
 annexure  No  77]

 जामा  अस्जिद  शौर  फतेहपुरी  मस्लिद

 २२७३  को  डामर  क्या  लिचाई
 शौर  चिचूत  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  पूरानो  दिल्ली  की  जामा-
 मस्जिद  भौर  फोहप्री  मस्जिद  को  उनके
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 मकानों  के  किराये  से  कितनों  मासिक  भाव
 होतो  है,  भौर

 (ल)  क्या  इत  मस्जिदों  को  श्राव  का
 हिसाब  रखने  के  लिये  कोई  समित्ति  बनी  हुई
 है?

 सिचाई  और  चित  उपमंत्री  (थी
 हाथो  )  (%)  जामा  मस्जिद

 मकानों  से

 दुकानों  से

 फरपेहपुरी  मस्जिद

 मकानों  से  मस्जिद  के  कोई  मकान  नहीं  है

 दुकानो  से  ः  ५५०१  रुपये  प्रति  मास

 (ख)  जो,  नहीं  ।  हिसाब  किताब

 सूझी  मजलिस-ए-श्रोकफ  के  दफ्तर  में  रखा
 जाता  है।

 ४६१  रुपये  प्रति  मास  |

 ६१६८  रुपये  प्रति  मास  1

 Telephone  Connections

 2274  Shri  Ajit  Singh  Sarhadi  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  the  total  number  of  applications
 still  pending  for  telephone  installat-
 ions  n  Ludhiana  and  and  Ferozepur
 District  of  Punjab  and

 (b)  the  reasons  for  the  delay  in
 giving  the  connections?

 The  Minister  of  Transport  and  Com-
 munications  (Dr  P.  Subbarayan)  (a)
 Pending  on  the  30th  June,  958

 Ferozepore  District  59
 Ludhiana  District  746

 (b)  In  Ludhiana  District  connect-
 ions  are  pending  only  at  Ludhuana  and
 Jagraon  where  exchange  capacity  is
 not  available  Action  to  expand  these
 exchanges  is  under  way  but  it  will
 be  some  time  before  all  the  applicants
 can  be  provided  with  telephone  con-
 nections

 In  Ferozepur  District  the  telephone connections  have  been  given  mostly
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 upto  957  ‘The  balance  of  the  appli-
 cations  can  be  dealt  with  only  after
 the  existing  capacity  i8  increased

 Tungabhadra  High  Level  Canal
 Scheme

 2275.  Shri  Rami  Reddy:  Will  the
 Muuster  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  the  Central  Govern-
 ment  have  received  representations
 that  the  Pulivendla  Taluk  may  be  in-
 cluded  in  the  Tungabhadra  High  Level
 Canal  Schemes,

 (b)  whether  the  Government  have
 been  requested  by  the  public  of
 Cuddapah  District  that  the  full  scheme
 of  Tungabhadra  High  Level  Canal
 benefiting  Anantapur  and  Cuddapah
 Districts  including  Pulivendla  Taluk
 m  Andhra  Pradesh  should  be  sanction
 ed  and  completed  during  the  Third
 Plan  Period  and

 (९)  77  so  the  decisions  taken  by  the
 Central  Government?

 The  Deputy  Minster  of  Irrigation
 and  Power  (Shri  Hathi)’  (a)  and  (b)
 I  Puhvendla  Taluk—The  Tunga-
 bhadra  High  Level  Canal  Scheme,  as
 originally  drawn  up  by  the  Govern-
 ments  of  Mysore  and  Andhra  Pradesh
 in  3954  was  to  irrigate  an  ayacut
 area  of  about  38  lakh  acres  In  7956
 the  revised  estimates  were  proposed
 to  include  works  hke  the  Pulivendia
 Canal  Chitravat:  anicut,  Papani  re-
 gulater  and  canal  which  were  intend-
 ed  to  utilise  the  water  of  Pennar
 river  The  revised  estimates  were
 discussed  by  the  Central  Water  and
 Power  Commission  with  the  Chief
 Engineer,  Tungabhadra  Board  and
 Executive  Engineer  (Designs)
 Andhra  Pradesh  It  was  agreed  in
 discussions  to  exclude  the  ayacut  to
 be  benefited  by  the  supply  available
 from  the  Pennar  Catchment,  as_  the
 Pennar  Valley  38  quite  distinct  from
 the  Tungabhadra  Valley  The  Puli-
 vendla  canal,  the  Chitravati  anicut,
 the  Papagni  regulator  and  canal  were
 omitted  from  the  scheme  It  was
 Suggested  that  the  Andhra  Pradesh

 Government  could  take  up  these
 works  as  a  separate  scheme  The
 formal  approval  of  the  two  State
 Governments  to  the  final  revised  esti-
 mates,  excluding  the  above  works,
 was  obtained  The  representations  for
 the  inclusion  of  the  Pulivendla  Taluk
 in  the  High  Level  Canal  System  were
 forwarded  to  the  Government  of
 Andhra  Pradesh  for  disposal

 IY  Representations  from  the  public
 of  Cuddapeh  Distt  —The  land  in  the
 Cuddapah  District  is  to  be  irrigated
 by  the  Cuddapah  North  and  Cuddapah
 South  Canals  which  have  been  in-
 cluded  in  Stage  IT  It  may  be  men-
 tioned  that  the  entire  Tungabhadra
 High  Level  Canal  Scheme  costing
 Rs  229  crores  has  been  technically
 accepted  but  the  execution  has  to  be
 done  in  two  stages  Stage  I  of  the
 scheme  costing  Rs  3  crores  to  अहटीन
 gate  about  ‘1,87,000  acres,  has  been
 sanctioned  for  execution  The  inten-
 tion  78  that  Stage  II  should  be  taken
 up  on  completion  of  Stage  I  and  sanc-
 tion  will  be  conveyed  at  the  appro
 priate  time

 Co-operative  Societies  in  Mazpur
 2276.  Shri  L  Achaw  Singh  Will

 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleated  to
 state

 (a)  whether  any  loan  has  been
 sanctioned  recently  by  the  Reserve
 Bank  of  India  to  the  Mampur  Admin-
 istration  to  meet  the  creiit  needs  of
 the  co-operative  societies  m  the
 Terntory  and

 (b)  af  so,  the  amount  thereof?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  Murthy):  (a)  and  (b)  No,  Sir
 A  loan  of  Rs  4  lakhs  has,  however,
 been  sanctioned  by  the  Reserve  Bank
 of  India  to  the  Manipur  State  Co-
 operative  Bank  Limited,  Imphal  to
 meet  the  credit  needs  of  Co-operative
 Societies  for  financing  seasonal  agn-
 cultural  operations  and  marketing  of
 crops
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 Quarters  for  Nurses  at  imphal
 Menpital

 2277,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  question  of  provid-
 ing  residential  quarters  for  nurses  of
 the  Imphal  Hospital  has  heen  taken  up
 by  the  Manipur  Administration;

 (b)  whether  it  is  a  fact  that  several
 of  them  have  to  live  in  one  room  and
 efficiency  and  health  of  the  nurses
 have  suffered  due  to  non-provision  of
 quarters;  and

 (९)  if  so,  the  steps  taken  by  the
 Administration  in  the  matter?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  It  is  not  possible  to  pro-
 vide  a  residential  quarters  to  every
 nurse  in  the  present  stage  of  develop-
 ment  of  Manipur.  They  are,  however
 being  paid  House  rent  allowance  @
 Rs.  20  pm.  The  Matron  and  Sisters
 whose  services  may  be  required  dur-
 ing  an  emergency  have  been  provided
 residential  accommodation  in  the  com-
 pound  of  the  Civil  Hospital;

 (b)  No.

 (c)  Nurses  will  be  accommodated  in
 the  Nurses  Home  which  will  be  built
 along  with  the  New  Hospital  in  Mani-
 pur.

 Anti-Corruption  Department  of
 Eastern  Railway

 2878.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Bailways  be  p’eased
 to  state:

 (a)  whether  it  is  a  fact  that  the  7€-
 commendation  of  the  Anti-corruption
 Department  of  Eastern  Railway  in
 respect  of  Juhi,  Ferozabad,  Kanpur,
 Kaurara,  Teghra,  Pili  Bangan  and
 Uchana  against  the  Geods  Accountant
 and  Assistant  Commercial  Superir-
 tendent  have  not  been  .mplemented
 and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  ef  Raliways
 (Sart  Shebaawas  Khan):  (a)  Appro-
 priate  action  was  initiated  on  the  re-
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 individual  cases  pertaining  ta  Invoices
 ex.  Juhi,  Ferozabad,  Kanpur  and
 Kaurara.  The  cases  pertaining  ‘o  the
 Invoices  ex.  Tegra,  Pilibagam  and
 Uchana  do  not  appear  in  the  list  of
 cases  reported  by  the  Vigilance  De-
 partment.

 (b)  Question  does  not  arise.  -

 Recruitment  of  Apprentice  Mechanics

 2279.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Railways  be  p'eased
 to  state:

 (a)  whether  xt  is  a  fact  that  the
 Railway  Service  Commission  advertis-
 ed  in  March,  989  for  the  recruitment‘
 of  Apprentice  Mechanics  ‘-r  South
 astern  Railway  and  Eastern  Rail-
 way;

 (b)  if  so,  the  number  of  applicetions
 received  for  each  Railway;  and

 (c)  whether  the  selection  has  beer
 made?

 The  Deputy  Minister  of  Railway:
 (Sbri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Railway  Numbe-
 Eastern.  2,005
 South  Zastern.  296

 (c)  Yes.

 राजस्थान  में  पानी  की  कमी

 २२८०.  औ  प०  ला०  वॉतपाल  :
 क्या  स्थासथ्य  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  राजस्थाम  मे  पानी  को  कमी  को  दूर  करने
 के  लिये  भारत  सरकार  ने  राजस्थान  सरकार
 को  १६५४  से  १६५७  तक  कितनी  धन  राशि
 दी  है?

 स्थास्थ्य  मंत्री  (भी  करणमरकर)  :
 राष्ट्रीय  जल-संमरण  शौर  सफाई  कययक्रम
 (सगर  ण्य  ब्राम)  के  अन्तर्गत,  राजत्यात
 सरगार  को  अपने  शज्य  के  नगर  शौर  ग्रामीण
 क्षेत्र  बे ंजल-संज्रण  योजनाों  की  क्रिपान्दिद
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 के  लिए  १६५४  से  १६४७  तक  नीने  लिखी
 बन  राशि  दी  गई  है  --

 केन्द्रीय  सहायता  दी  गई  बन  राशि

 (इपया  लाखों  में)
 नगर  १००  प्रतिशत  ऋण  प्र  ३३

 बाम  Yo  प्रतिदयत  सहाय  भ्रनुदान  ४७  ६०

 योग  «  है गे०  ्

 Indian  Airlines  Corporation
 228  Shri  Asear.  Will  the  Minister

 of  Transport  and  Commumirations  be
 pleased  to  refer  to  the  repiv  given  to
 Starred  Question  No  466  on  the  9th
 February,  959  and  state  the  action
 taken  on  the  recommendat‘ons  made
 by  the  Committee  appointed  to  exam-
 ine  the  cost  structure  of  the  Indian
 Airlines  Corporation?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Ahmed  Mohiuddin)
 The  recommendations  made  bv  the
 Cost  Structure  Committee  are  under
 examination  of  the  Indian  Aurlines
 Corporation

 Punishment  Awarded  to  Railway
 Employees

 2282  Shn  Subiman  Ghose  Will  the
 Munster  of  Railways  be  pleased  to
 state

 (a)  the  number  of  employees
 punished  for  various  offences  includ-
 ing  sleeping  while  on  duty  either  by
 stoppage  of  increment  or  by  fine  on
 the  Eastern  Railway  during  958  and
 3959  (upto  3ist,  July),  Division-wise
 and  Class-wise,  and

 (b)  the  amount  of  money  collected
 by  way  of  (i)  fines  and  a)  stoppage
 of  increments,  Class-wise,  during  the
 same  period’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 The  information  is  being  collected  and
 wl  be  laid  on  the  Table  of  the  Sabha
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 हिमाचल  प्रदेश  में  बिना  खेती  की  मई

 भूमि

 २२८३.  थ्री  qu  देव  :
 क्या  OTS

 wT

 कृषि  मत्री  यह  बताने  को  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  के  सेलर  कुमार-
 सेन  में  पर्वाप्त  पानी  होते  हुए  मी  पायी  का

 समरण  ने  होने  के  कारण  कितनी  भृमि  खेती

 के  बिना  पडी  है  ,

 (ख)  पानी  का  सम्भरण  न  किये  जाने

 की  जिम्मेदारी  किस  पर  है.  भोर

 (म)  इस  सम्बन्ध  में  क्‍या  कर्यवाही

 करने  का  विचार  है  ?

 कृषि  अपभत्री  फथ्ति  ै (  सें०  हब्नप्पा) :

 (क)  जून,  १६५६  में  घान  उत्पादन  के  समय,

 सेलर  (कुमारसेन)  में  बिना  खेगी  की  हुई
 oo  एकड  जमीन  रही  '

 (ख)  पानी  का  सम्मरण  न  किये  जाने
 के  कुछ  कारण  खेख र,  केपु  और  सेन्ज  पराबु  गार्बो
 के  लोगो  में  पानी  के  वितरण  वे  सम्बन्ध  में

 झगडा  और  कुछ  कारण  अ्रतिक  वर्वा  होने  कौ

 वजह  से  कुहल  (नहर)  का  हानि  पहुचना

 है

 (ग)  हिमाचल  प्रदेद  प्रशासन  |

 खेर,  केपु  भोर  मेंज  पराल  गावो  के  झगडे

 को  समाप्त  करने  के  लिय  एक  सियाई  विकस

 समिति  का  निर्माण  किया  है

 राजगढ़  में  पीभे  | उ  पाती  का

 शम्भ्रण

 २२८४.  भी  पद्म  देव  :  क्‍या  स्वास्थ.

 मत्री  मह  बताने  की  कृपा  करंगे  कि

 क)  क्या  यह  सच  है  कि  हिमाचल  प्रदेश
 के  सिरमौर  जिले  के  राजगढ़  नामक  स्थान  में

 सडक  के  किनारे  बनाये  गये  पानी  पीने  के

 हौज  में  कुत्तो  भोर  पाने  जाने  वाले  लोगो

 का  मल-मृत्र  मिलता  रहता  है  ,

 ख)  क्या  यह  भी  सच  है  कि  उपभोक्ताभो
 में  इस  सम्बन्ध  मे  झपनों  क्षिकयाते  वहा  के

 प्र्षासन  को  पहुंचाई  है  ,  भौर
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 (ग)  यदि  हां,  तो  इस  सम्बन्ध  मे  सरकार
 ने  क्या  कार्यवाही  की  है  ।

 स्वास्थ्य  भंत्री  (भी  करमरकर)  :

 (क)  जी  नही  1  हिमाचल  प्रदेश  के  जिला  सिर-
 मर  के  राजगढ  नामक  स्थान  पर  स्थित  ग्रन्त-

 ग्रही  बरक्स  तथा  पानी  के  हौज़  पूर्णतया  सीमेट
 की  दिलाओ  से  ढके  हुए  है  झभौर  पोने  का  पानी
 नलो  द्वारा  दिया  जाता  है  |

 (व)  हिमाचल  प्रदेश  प्रशासन  के  पास

 ऐसी  कोई  शिकायत  नहीं  पहुची  है  ।

 (ग)  यह  प्रदन  नहीं  उठता  ।

 हिमाचल  प्रदेदा  में  क्षय  रोग  के  मरोज

 २२८६५.  भरी  पद्म  देव:  कया  स्थास्थ्य मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  के  मदोधर  में
 स्थित  राजकीय  सैनेटोरियम  मे  ७५  रोगी  प्रविष्ट

 है,  झौर  बहुत  से  प्रतीक्षा  सूची  में  है,  जबकि

 बहा  पर  केवल  ४०  रोगियो  के  लिये  स्थान

 (ख)  क्‍या  यह  भी  सच  है  कि  हिमाचल
 प्रदेश  प्रशासन  ने  द्वितीय  पंचवर्षीय  योजना
 के  अन्तर्गत  इस  अस्पताल  के  सुधार  भौर
 विस्तार  के  लिये  केन्द्रीय  सरकार  द्वारा  स्वी-
 कृत  धन  रादि  लौटा  दी  गई  है  ,  और

 (ग)  यदि  भाग  (क)  और  (@)  का
 उत्तर  स्वीकारात्मक  हो,  तो  सरकार  का

 इस  सबध  मे  क्‍या  कार्यवाही  करने  का  विचार

 2?

 weer  मंत्री  (ओ  करणरकार)  :  (क)
 हिमाचल  प्रदेश  के  मदोधर  में  स्थित  राजकीय
 सैनेटोरियम  में  ७०  से  ७५  तक  क्षय  रोगी
 ब्रविष्ट  है  जबकि  वहा  vo  रोगियों  के  लिये
 स्थान  स्वीकृत  है  ये  स्थान  शब  बढा  कर  Yo
 कर  दिये  गये  है  1

 (ख)  मदोधर  राजकीय  सैनेटोरियम  के

 सुधार  या  विस्तार  के  लिये  भारत  सरकार  ने

 कोई  झन्दान  स्वीकृत  नहीं  किया  है  !
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 (ग)  तृतीय  परवर्षीय  मोजना  के  भ्रन्तर्गत
 क्षय-रोगियों  को और  अधिक  भझ्न्तरग  सुविधाये
 देने  का  विचार  है  t

 Co-operative  Movement  among  the
 Poultry  Keepers

 2286  Shri  V.  ह  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  there  are  any  Central
 Government  schemes  to  encourage  the
 Co-operative  movement  among  the
 poultry  keepers,

 (b)  the  number  of  euch  Co-operative
 Societies,  and

 (c)  the  annual  Central  Government
 financial  aid  given,  if  any’

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ  Krishnappa):  (a)  There
 is  no  specific  Central  Government
 scheme  Under  the  all-India_  policy,
 co-operatives  of  poultry  breeders  and
 others  have,  however  been  formed  mn
 the  States

 (b)  Information  is  not  available

 (c)  Does  not  arise

 Duck  Breeding
 2287  Shri  V,  ह  Nayar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  what  are  the  important  breeds
 of  egg-laying  and  fattening  ducks  in
 India  at  present,  and

 (b)  how  far  the  Muscovy,  Anbisbury
 and  Peking  Ducks  have  been  made
 popular  in  India?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V  Krishnappa):  (a)  The
 three  indigenous  egg-laying  breeds
 are

 ‘Indian  Runner’,  ‘White  Breasted
 Nageswari’  and  ‘Sylhet  Mete’.  There
 are  no  indigenous  breeds  of  fattening
 ducks

 (b)  Muscovy,  Aylesbury  gnd  Pekin
 which  are  fattening  breeds  of  ducks
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 are  of  foreign  origin  and  are  not
 popular  in  India  because  there  is  not
 much  demand  for  duck  meat.

 Poultry

 2288,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  systematic  work
 based  on  a  programme  is  being  carried
 out  for  evolving  birds  of  Hybrid
 vigour  to  improve  Indian  Poultry;  and

 (b)  if  so,  the  results  achieved  so
 far?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ  Krishnappa):  (a)  Yes.  A
 scheme  for  evolving  hybrids  by  cross-
 ing  White  Leghorn  and  Rhode  Island
 Red  breeds  is  in  progress  at  the  Agri-
 cultural  Institute,  Nain:,  Allahabad.

 Another  scheme  on  formation  of
 hybrids  from  early  tested  inbred  lines
 of  White  Leghorn  birds  will  start
 functioning  shortly  at  the  same  Insti-
 tute.

 Work  on  improving  the  breed  by
 crossing  has  also  been  done  at  the
 Indian  Veterinary  Research  Institute,
 Izatnagar.

 (b)  It  78  too  early  to  give  the  re-
 sults  achieved  under  the  scheme  now
 functioning  at  Allahabad.

 The  hybrids  evolved  through  cross-
 ing  of;

 (i)  White  Leghorn  and  Australop;

 (ii)  White  Leghorn  ang  Barred
 Plymouth  Rock;

 (iu)  White  Leghorn  and  Rhode
 Island  Red;  and

 (iv)  Rhode  Islahd  Red  and  White
 Leghorn  breeds  were  found  to
 be  superior  in  respect  of  egg
 production,  rapid  growth  and
 hatchability  under  fhe  work
 Sone  at  the  Indian  Veterinary
 Research.  Institute.

 शत  (Ai)  LSD.—4.
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 Rise  in  Price  of  Sugar  in  Assam

 Shri  P.  C.  Boroeah:
 aus  f  suet  Mafida  Ahmed:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  high
 prices  of  sugar  still  dominate  the
 markets  of  Assam;

 (b)  whether  it  is  also  a  fact  that
 malpractice  is  going  on  in  the
 movement  of  sugar  on  a  large  scale;

 (c)  whether  it  is  also  a  fact  that  a
 large  quantity  of  sugar  was  attempted
 to  be  exported  from  Calcutta  to
 Assam  by  the  steamer  route;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 The  maximum  retail  price  of  sugar  at
 Gauhati  (Assam)  is  reported  to  be
 Rs,  1:25  per  seer  as  against  Rs.  1:06
 per  seer  at  approved  retail  shops

 (b)  The  Assam  Government  reports
 that  it  is  not  aware  of  any  malprac-
 tice  in  the  movement  of  sugar.

 (c)  Immediately  after  the  issue  of
 the  Sugar  (Movement  Control)  Order,
 959  prohibiting  inter-State  movement
 of  sugar  some  merchants  tried  to  send
 some  sugar  from  West  Bengal  to
 Assam  by  the  river  route  but  they
 were  prevented  from  doing  so  by  the
 West  Bengal  Government

 (d)  The  susar  was  seized  and  legal
 proceedings  have  been  started  against
 the  offenders.

 बीकानेर  रेलबे  बर्कशाप

 २२६०.  Yo  लाठ  बारूपाल  :  क्या
 रेले  मत्तो  यह  बतान  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 की  बीकानेर  रेलवे  'बकंदाप  से  संबंधित
 सामान्य  स्टोर  के  जोधपुर  में  स्थित  होने  से
 सामान  के  समय  पर  न  मिलने  के  कारण  रेलवे
 वर्कशाप  के  कार्य  में  बावा  पड़  रही  है;  भौर
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 (a)  sar  यह  भी  सच  है  कि  बीकानेर
 के  सहायक  ह्टौर  के  पर्योप्त  मात्रा  में  सामान

 नहीं  मिलता  ?

 रेलें  उनजंधी  ee  wegrere  at)  :

 (क)  और  (ख)  मागी  गई  सूचना  नीचे
 चिये  गये  चिवरण  में  दी  गईं  है  ry

 विवरण

 (क)  जनरल  स्टोर  के  जौधपुर में में  होने  से
 बोकानेंर  वकंशाप  के  काम  में  कोई  रुकावट

 नहीं  पड़ती  क्‍योंकि  बोकानेर  में  जो  स्टोर
 डिपो  है  बह  जोभपुर  स्टोर  डिपो  का  ही  सब-
 डिपो  हैं  और  उस  से  बीकानेर  वकशाप  की
 जरूरते  पूरी हो  जाती  है  1  जनश्ल  स्टोर  के

 जोधपुर  में  होने  से  बीकानेर  वर्कशाप  के
 काम  में  हज  होने  का  सवाल  नहीं  उठाता  |

 पुल)  जोथपुर  के  मुख्य  स्टोर  श्पो  मे
 बीकानेर  डिपौ  में  सामान  पहुचता  रहता  है
 कसा  कि  स्टोर  सगठन  में  सामान्यत  होता  है  ।
 सामान  न  मिलने  का  सवाल  तभी  उठ  सकता

 है  जब  बीकानेर  और  जोधपुर  दोनों  स्टोर
 डिपौ  में  सामान  की  कमी  हो  जाय  1

 बौकानेर fodiens लिये  र्मयरियों
 कौ  ती

 २२११.  SH  चक  ला०  ‘Weare  :  क्या
 स्बे  मत्री  वह  बताने  को  कृपा  करेगे  कि

 (क)  उत्तर  रेलवे  के  बीकानेर  डिवोीजन
 के  te  एस०  कार्यालय  में  बय  १६५८-५६
 में  श्बतु्  श्रेणी  के  कितने  कर्ंंचारियों  को

 नियुक्त  किया  गया  ,  भौर

 (ख)  उन  में  भ्रनुसूचित  जातिया  के
 कितने  कर्मच्तरी ह ेहै  ,  भौर

 (ग)  उन  में  बीकानेर  डिवीजन  के  रहने
 वाले  कितने  है  *

 ्ल्त्से  उपभंत्री  (भी  engwere  सा)  :

 (क),  (स)  झीर  (ग)  सुचमा  मंगाई  जा

 रही  है  शौर  लॉकसमान्पटल  पर  रल  थी
 जायेगी  |

 के  के.
 Shot  L.  Achaw  Singh:

 ante.  {  shri  Anthony  Pillai:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  any  assurances  were
 obtained  from  M/s  Bird  &  Co.,  when
 transferring  to  them  the  contract  for
 handling  of  goods  ami  parcels  at
 Howrah  station,  in  the  matter  of  em-
 playsng  those  who  were  working  under
 the  former  contractor  end  in  the
 matter  of  payment  of  fair  wages;

 (b)  rf  so,  what  were  the  clauses
 stipulated  m  the  tender  form  and  in
 the  contract  to  safeguard  the  interests
 of  the  workers,

 (९)  whether  M/s  Bird  &  Co,  are
 paying  the  workers  the  wages  pres-
 cribed  by  the  Industrial  Tribunal  for
 the  workers  employed  by  the  former
 contractor,

 (a)  how  many  of  the  workers  of
 the  former  contractor  have  been  em-
 pleyed  by  M/s.  Bird  &  Co,  and  how
 many  have  been  refused  employment,

 (e)  whether  there  has  been  any
 violation  of  the  conditions  in  the
 tender  form  and  in  the  contract  in  the
 matter  of  labour  employed,  and

 (f)  what  action  has  the  Govern-
 ment  taken?

 The  Deputy  Minister  of  Railways
 (Shri  Shaknawaz  Khan):  (a)  and  (b)
 The  following  are  extracts  of  the  rele.
 vant  clauses  xn  the  tender  form  and
 the  agreement  executed  by  Mjs.  Bird
 &  Co  in  respect  of  goods  handling  and
 the  tender  form  in  respect  of  parcels
 handling,  at  Howrah

 (i)  “I/We  also  agree  to  absorb  as
 many  ry  possible  of  the  staff
 and  workers  at  present  ¢m-
 ployed  at  the  aforesaid  station
 under  the  existing  contractors,
 in  the  event  af  my/our
 tender  bang  covepted”.

 (it)  “The  contractor  sha]  pay  not
 less  than  the  fair  wage  to  the



 labourers  engaged  by  him  on
 the  work;  the  fair  wage  being
 the  wage  including  the  allow-
 ances  notified  at  the  time  of
 inviting  tenders  for  the  work
 and  where  not  notified  the
 wages  paid  for  similar  work
 in  the  neighbourhood.  ‘The
 labour  wages  and  allowances
 shall  also  not  be  less  than
 those  prescribed  by  any  Pro-
 vincial  Law  or  by  a  Tribunal
 Award  under  the  Industrial
 Dispute  Act,  947  etc.  if  ap-
 plicable  to  contract  labour
 engaged  on  railways  in  the
 locality  in  which  the  labour
 works”

 Apart  from  these  clauses  no  separate
 assurance  was  obtained

 (c),  (e)  and  (f).  Complaints  have
 been  received  that  Messrs  Bird  &
 Co.  are  not  paying  to  their  labourers
 wages  as  per  the  award  of  the  Indus.
 trial  Tribunal.  This  complaint  and
 whether  any  other  provision  of  the
 contract  have  been  violated  are  under
 examination  by  the  Railway  Admunis-
 tration,  in  consultation  with  Labour
 Department  of  the  Government  of
 West  Bengal

 (d)  No  records  are  available  with
 the  Railway  Admunistration  regarding
 the  persons  employed  by  the  previous
 contractors.  It  is,  however,  under-
 stood  from  M/s  Bird  &  Co.  that  they
 have  employed  3850  labourers  for
 goods  handling  and  300  for  parcels
 handling  work  at  Howrah  and  that  all
 these  labourers  were  employees  of  the
 outgoing  contractors

 The  number  of  workers  of  the
 former  contractors  who  have  been  re-
 fused  employment  is  not  known.

 Procurement  of  Rice  From  Panjab
 ‘R08,  Shri  Chandak:  Wil)  the  Minis-

 ter  of  Food  and  Agricultare  be  pleas-
 ed  to  state:

 (a)  the  quantity  of  fine  rice  pro-
 cured  from  Punjab  in  the  years  1957-
 5B  and  1968-59;
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 (b)  what  was  the
 price;

 (c)  how  much  of  the  procured  dane
 Tice  from  the  Punjab  has  been  sold
 so  far;

 (d)  where  the  mce  has  been  sold;
 and

 (e)  at  what  price  it  has  been  sold?

 procurement

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 The  quantity  of  fine  rice  procured  in
 Punjab  during  the  year  1957-58  was
 about  26,000  tons  and  that  procured
 during  the  year  1958.59  so  far  is  about
 21,500  tons

 (b)  The  prices  at  which  the  differ-
 ent  varieties  of  fine  rice  were  procur-
 ed  are  given  below:

 Varicty
 cod  ad
 (bagged)

 Rs.

 Basmati  (raw) /  25  00

 Sela  Basmati  22-75

 Hansra;  and  Parmal

 (a)  Raw  22  25

 (6)  Boiled  20  50

 Note.-  Lhe  prices  mei  tioned  above  are
 subject  to  cuts,  were  applicable,  on  grounds
 of  qualitv

 (९)  and  (d)  Generally  all  fine  rice
 of  the  boiled  variety  procured  in
 Punjab  is  despatched  to  Central  Re-
 serve  Depots  in  Calcutta  and  all  fine
 rice  of  the  raw  variety  procured  in
 that  State  is  despatched  to  Central
 Reserve  Depots  in  Bombay.  It  is
 issued  along  with  fine  rice  received  in
 those  Depots  from  other  sources.  It
 is,  therefore,  difficult  to  say  how  much
 of  the  fine  rice  procured  in  Punjab  and
 sent  to  Calcutta  and  Bombay,  has
 actually  been  sold  sp  far

 (e)  The  prices  at  which  the  differ-
 ent  varieties  of  fine  rice  procured
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 during  the  years  under  report  in
 Punjab  are  issued  from  Central  Re.
 serve  Depots,  are  indicated  below:

 Variety  Issue  price
 per  maund
 (bagged)

 Rs.

 Basmati  (Raw)
 30°00

 Sela  Basmati

 Hansraj  and  Parmal  25:00

 Electrification  of  Railway  Stations

 2204,  Shri  Kaltka  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  definite
 programme  of  electrification  of  Rail-
 way  Stations  on  the  Shahganj-Mau
 Section  of  North  Eastern  Railway;

 (b)  if  so,  the  details  thereof;

 (c)  which  stations  on  the  section
 have  been  electrified  and  which  are
 to  be  electrified  in  future  and  when;
 and

 (d)  what  improvements  have  been
 effected  up-to-date  in  the  reconstruc-
 tion  of  Azamgarh  Railway  Station,
 godown,  platform  and  approach  road
 and  what  other  passenger  amenities
 have  been  provided  so  far  there?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).

 On  Shahganj-Mau  Junction  Section  of
 the  North-Eastern  Railway,  Stations
 Mau  Junction,  Azamgarh,  Khorasan
 Road  and  Rani-ki-Sarai  have  already
 been  electrified.  It  is  programmed  to
 electrify  Stations  Mohammdabad
 Gohna,  Didarganj,  Saraimir,  Phariha
 and  Shahganj  during  ‘1959-60.

 (a)  The  following  amenities  have
 already  been  provided  at  Azamgarh
 station:

 Platform  with  coal-tarred  surface.

 Approach  road  to  station  &  goods
 shed,

 Goods  shed.
 Parcel  godown.
 A  shed  for  III  class  passengers.
 A  booking  office  with  two  booking

 windowg  for  III  Class  passen-
 gers.

 Separate  booking  window  for
 Upper  Class  Passengers,

 A  vendor's  stall.

 Benches  on  platform  and  in  III
 class  waiting  hall.

 Upper  class  waiting  room  for
 gents.

 Upper  class  waiting  room  for
 ladies.

 4  seated  latrines  and  2  seated
 urinals.

 A  water  cage.
 4  taps  on  platform.
 0  Nos.  paker  &  bargad  trees.
 2  Bathing  cubicals.
 Electric  lights.

 The  following  additional  works  are
 in  progress:

 Covering  over  the  platform.
 Extension  of  parcel  godown.
 Provision  of  a  godown  for  smalls

 traffic.
 Extension  of  goods  shed  with  pro-

 vision  of  a  strong  room
 Installation  of  electrical  pumping

 sets,

 Poultry  Development  Scheme  in  U.P.

 2295,  Shri  Kalika  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  to  what  extent  the
 U.P.  State  has  progressed  ॥  the  im-
 plementation  of  the  All  India  Poultry
 Development  Scheme  and  how  many
 centres  for  extension  and  development
 of  poultry  have  been  opened  so  far
 in  the  State  with  their  locations  and
 the  sizes  of  the  centres?

 The  Deputy  Minister  of  Agricultare
 (Shri  M.  द  Krishnappa):  Against  the
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 target  of  25  Poultry  Extension-cum-
 Development  Centres,  23  Centres  have
 been  established  in  UP  so  far,  at  the
 following  places

 l.  Bhojipura  (Bareilly)
 2  Kant  (Shahjahanpur)
 3  Chail  (Allahabad)
 4.  Kalyanpur  (Kanpur)
 5  Varanasi

 6  Robertsgan)  (Mirzapur)
 7  Masauli  (Barabanki)
 8  Bichpur:  (Agra)
 9  Agriculture  Farm  (Gorakhpur)

 30  Asafpur  (Budaun)
 l]  Machhra  (Meerut)
 2  Mohsinbagh  (Mainpuri)
 8  Shahabad  (Hard)
 4  Safipur  (Unnao)
 45  Kaimgan)  (Farraukhabad)
 i6  Rampur  Mamharan  (Saharan-

 pur)
 ln  Afzalgarh  (Kadrabad)  (Biynore)
 8  Hawalbagh  (Almora)
 9  Regional  Training

 Ghazipur
 20  Saidnagar  (Rampur)
 2l  Kaisergan)  (Bahraich)

 Each  centre  will  maintain  a  flock
 of  00  birds  for  demonstrating  modern
 methods  of  poultry  keeping  to  the
 farmers  and  also  for  sale  of  000
 hatching  eggs  annually  in  each  block
 In  addition,  each  centre  will  distribute
 300  breeding  birds  for  use  as  founda-
 tion  stock  in  the  villages  im  each
 block

 Institute,

 Railway  Land  at  Rayagada

 2296.  Shri  Sanganna:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  what  is  the  area  of  waste  land
 vested  in  the  Railway  admunustration
 lying  unused  for  a  number  of  years
 at  the  Rayagada  Railway  Station  on
 the  Waltair-Raipur  line  of  the  South
 Eastern  Railway;

 (b)  whether  it  is  proposed  to  make
 any  use  of  this  area;  and
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 (c)  if  so,  how  and  when?

 The  Deputy  Minister  of  Railways
 (Shri  8  ्,  Ramaswamy):  (a)  00
 acres  approximately

 (b)  and  (c)  Consequent  on  the
 construction  of  Sambalpur-Titilagarh
 link  and  the  development  of  the
 Dandakaranya  area,  Rayagada  will
 assume  importance  as  a  rail-head  in
 the  near  future  The  vacant  area  will,
 therefore,  be  requred  for  buildung
 additional  staff  quarters  and  yard  re-
 modelling

 भध्य  प्रदेश  में  चायस  को  मिले

 २२६७,  भी  जांगड़े  क्या  सामुदायिक
 विकास  झौर  सहकार  भत्रो  यह  बताने  को  कृपा
 करेगे  कि

 (क)  मध्य  प्रदेश  सरकार  ने  सहकारी
 समितियों  द्वारा  चलाई  जाने  वाली  चावल
 की  कितनो  मिलो  के  लिये  श्रब  तक  वित्तीय

 सहायता  प्रथवा  ऋण  मागा  है  ;  और

 (ख)  इस  समय  भध्य  प्रदेश  में  चावल
 की  कितनो  मिले  है  ,  और  द्वितोय  पचरवर्षोय
 योजना  के  अन्त  तक  ये  कितनी  हो  जायेगी  ?

 सामुदायिक  विकास  तथा  सहकार  मंत्री

 (भी  तु०  कु०  डे)  (क)  २

 (ले)  इत  समय  मध्य  अरेश  में  चावल  की
 चार  सहकारों  मिने  है  tT  ara है  कि  दूसरी
 प्लान  के  ह.  तक  षपो  ६|मिन्रे  राज्य  में  हो
 जायेगी  ।

 Nangal-Delhi  Air  Service

 288  J  Shei  Ram  Krishan  Gupta:
 {  Shri  Daljit  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state’

 (a)  whether  there  is  any  proposal
 to  start  an  air  service  between  Nangal
 and  Delhi;  and  .

 (b)  ४  so,  by  what  time  the  service
 will  be  started?



 5677  Written  Answers  SEPTEMBER  7,  1989  Written  Anewers  6678

 The  Deputy  Minister  of  Civil  Avia-
 dion  (Shri  Mohinddin):  (a)  and
 (b).  There  78  no  aerodrome  at
 Nangal  at  present  nor  is  there  any
 proposal  to  operate  a  Scheduled  Air
 Service  between  Delhi  and  Nangal
 M/s.  Aviation  Service,  New  Delhi,
 who  hold  a  non-scheduled  permit  for
 joy  rides  only,  however  requested  for
 permission  to  operate  charter  flights
 between  Delhi  and  Nangal  with  hght
 type  of  air-craft.  They  also  proposed
 to  eonstruct  a  landing  ground  at
 Nangal  at  their  own  cost  It  has  been
 decided  to  issue  a  non-scheduled  per-
 mit  to  the  Company  to  enable  them  to
 undertake  the  proposed  flights  with
 light  type  of  aircfaft  not  exceeding
 5700  kgs.

 ह  &  T  Committees  and  Boards  for
 Orissa

 Shri  B  C.  Mullick:  जग!  the
 Minister  of  Transport  and  Communi.
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Committees  and  Advisory  Boards
 have  been  formed  by  the  Posts  and
 Telegraphs  Department  in  Orissa
 State  during  the  current  year,

 (b)  whether  any  Members  of  Par-
 liament  or  State  Assembly  have  been
 nominated  on  them;  and

 (९)  if  so,  the  political  party  to  which
 they  belong?

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P.  Subbarayan):  (a)
 No  Committe  or  Advisory  Board  has
 been  formed  by  the  P.  &  ह  Depart-
 ment  in  Orissa  State  during  the  cur-
 rent  year  but  the  following  Advisory
 Committees  formed  in  the  years  948
 and  949  respectively  are  still  func-
 tioning  in  that  State:

 i  Telephone  Advisory  Committee

 2  Regionel  &  ह  Advisory
 Committee

 (०)  and  (०).  The  information  is
 aiven  below:
 Telephone  Advisory  Commdtese
 Member  of  Parliament  1  PSP.
 MLLA.  x  Congress

 Regional  P.&  T  Advssory
 Commutioe

 Member  of  Parliament  2  Congress
 MLA  I  Coogress

 Bridges  on  Rivers  in  Orisa

 2300  Shri  B.  a  Mullick:  Will  the
 Moanister  of  Transport  and  Commani-
 cations  be  pleased  to  refer  to  the  reply
 given  to  part  (b)  of  the  Unstarred
 Question  No  454  on  27th  November,
 958  regarding  bridges  in  Orissa  and
 state  !

 (a)  the  progress  achieved  in  regard
 to  each  bridge  project  so  far;  and

 (b)  whether  all  these  projects  will
 be  completed  before  the  end  of  the
 Second  Five  Year  Plan  period?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  A  statement
 ig  laid  on  the  Table  [See  Appendix
 {[V,  annexure  No  8]

 (b)  No,  Sir

 U.N.  Evaluation  Mission  on
 Community  Development

 230l.  Shrimati  Manjula  Devi:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  whether  the  UN  Evaluation
 Mission  on  Community  Development
 have  visited  all  the  States  excert
 Assam  and  Jammu  and  Kashmir;  and

 (b)  the  reason  for  excluding  Assam
 in  their  three  months  tour?

 The  Deputy  Minister  of  Community
 Development  ang  Co-operation  (Shri
 B  8  Marthy):  (a)  Yes,  Sir.

 (b)  Assam  was  originally  includad
 in  their  intinerary,  but  hed  to  ‘be
 dropped,  owing  to  latk  of  time.
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 rt  के  ॥... ह  से  ह्म  ब्त्ल्यों  को

 सहायता
 फक,  द...  नीन  लिज :  क्‍या

 बरिचहम  तथा  संचार  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  क्रि  केन्द्रीय
 सस्कार  ने  सभी  राज्य  सरकारो  को  ऐसे  पुला
 के  निर्माण के  लिये  जो  सड़कों  के  विकाल  थे
 लिये  प्रावश्यक  हे,  कुद  पन  राशि  दी  हूं

 (ख)  यदि  हा  तो  १६५७-५८  झौर
 १६५८-५९  में  प्रत्येक  राज्य  को  कितना  ऋण
 दिया  गया

 (ग)  क्‍या  यह  सच  है  कि  क्रण  इस
 शर्त  पर  दिया  गया  है  कि  जिन  पुलों  पर  एक
 लाग्व  रुपये  से  अधिक  व्यय  भ्रायेगा  उन  पर
 राज्य  सरकार  एक  निश्चित  दर  से  कर  लगायेगी
 और  एक  लाख  रुपये  से  ऊपर  व्यय  किये  गये
 धन  की  प्राप्ति  के  पदचात्‌  इन  पुलों  का  सदा  के
 लिये  कर  मुक्त  कर  दिया  जायेगा,

 (घ)  कर  लगाने  का  राशि  का  निर्धारण
 केन्द्रीय  सरकार  द्वारा  किया  गया  है  भप्रथला
 राज्य  मरकार  द्वारा,  झौर

 (इ)  बया  राज्य  सरकारा  द्वाश  यह
 निदचय  किया  गया  है  कि  इस  सम्बन्ध  में

 सम्पूर्ण  राज्य  में  एक  ी  ही  नोति  भ्रपनाई
 जायेगी  ?

 परिवहत  तथा  संदार  मंत्रशय  में  Th
 संत्री

 (नी  राज  बहादुर)  :(क)  भोर  (ख)
 विक्ष  मत्रालय  द्वारा  प्रदेश  सरकारा  का  उनकी
 झायोजनाभा  में  शामिल  की  हुई  फुटकर
 विकास  योजनाओो  के  लिम  कर्ज़  दिये  जाते  है
 इन  कर्जों  की  रकम  का  कोई  भ्रश  किसी  विशेष
 योजना  या  योजनाधो  के  लिये  नामजद  नहीं
 किया  जाता  है  |  इसलियं  १६५७-५८  और
 १४६८-५६  में  सहुको  पर  पुल  बनाने  के  लिये
 खासतौर  पर  कोई  कर्ज  नहीं  दिया  गया  |

 (गण)  जौ  नही  4

 (थ)  और  (४)  यह  सवाल  पैदा  नही
 होते  ।

 Cost.  of  Sugar-cane  Cultivation

 mt.  Shri  Bali  Reddy:  Will  the
 Minister  of  Food  and  Agricufture  be
 pleased  to  state  the  work  so  far  done
 in  assessing  the  cost  of  cultivation  of
 sugar-cane  m  various  States?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  द  Krishnappa):  A  scheme
 for  assessing  the  cost  of  cultivation  of
 sugarcane  was  sanctioned  in  964
 Initially  this  scheme  was  intended  to
 cover  the  States  of  U.P,  Bihar,
 Punjab,  Bombay  and  Andhra  Pradesh
 but  it  has  since  been  extended  to  the
 States  of  Mysore  and  Rajasthan  from
 3088.60  The  data  for  three  crop
 seasons  ts  considered  to  be  essential
 to  arrive  at  any  relable  conclusion

 2  Survey  in  the  States  of  UP,
 Punjab,  Bihar,  Bombay  and  Andhra
 Pradesh  for  the  three  crop  seasons  has
 already  been  completed  The  report
 for  the  first  crop  season  in  respect  of
 UP  and  Bihar  has  been  compiled  and
 considered  by  the  Indian  Central
 Sugarcane  Committee  in  December,
 757  The  reports  in  respect  of  UP
 and  Bihar  for  the  second  season  and
 of  Andhra  Pradesh  for  first  and
 second  seasons  are  ready  and  will  be
 considered  shortly

 3  The  data  relating  to  third  crop
 season  in  respect  of  UP,  Bihar
 Andhra  Pradesh  and  for  the  three
 crop  seasons  for  Bombay  and  Punjab
 is  being  processed  and  reports  there-
 on  would  become  available  shortly
 The  survey  in  the  States  of  Mysore
 and  Rajasthan  will  start  from  crop
 season  1959-60

 Protection  of  Railway  Track  between
 Suraimanpur  and  Reeti  Stations

 2804.  Shri  Radha  Mohan  Singh:  Will
 the  Minster  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  3111  on  the  15th.
 Apri],  १959  and  state  the  further  steps
 taken  by  Railways  to  safeguard  the
 Railway  track  between  Suraimtanpur
 and  Reot:  Stations  this  year?

 The  Depaty  Minister  of  allways
 (Shri  S  V  Ramaswamy):  The  steps
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 taken  to  safeguard  the  railway  track
 between  Suraimanpur  and  ,Reotl
 stations  are  indicated  below

 (i)  The  track  has  been  laid  on  a
 retired  alignment  as  a  tem-
 porary  measure

 (i)  Three  additional  spurs  have
 been  constructed  and  four
 existing  spurs  repaired  It  38
 expected  that  these  spurs
 would  prevent  further  dete-
 rioration  of  the  river  bank
 conditions

 (i)  Model  tests  are  also  being
 conducted  by  the  Director,
 Central  Water  &  Power  Re-
 search  Station,  Poona  in  order
 to  suggest  permanent  mea-
 sures  to  be  adopted  for  halt-

 ing  further  erosion  of  the
 river  banks  The  results  of
 these  tests  are  awaited

 Telegraph  Facilities  in  Punjab

 2305.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi.
 cations  be  pleased  to  state  the  names
 of  places  where  telegraph  facilities
 are  proposed  to  be  provided  in  Punjab
 during  1959-607

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 Provision  of  telegraph  facilities  at
 the  following  places  in  Punjab  State
 has  been  sanctioned  These  works
 are  under  progress  during  1959-60

 Districts

 i  Verka  Amritsar
 2  Kokri  Kalan  Ferozepore
 3  Amb  Hoshiarpur
 4  Bahadurgarh  Pauala
 5  Bassian  Ludhiera
 6.  Tanda  Hoshiarpur
 7  ~=Assandh  Karnal
 8  Jada  Jullundur
 §  Bhargretoo  Kar  gra

 to  6—- Kuratpur  Hoshiarpur
 १  a  Raue  Hissar
 12  Rana  Hissar
 13.  Bhuns  Hissar
 he  Dada  Siba  Kargra
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 IM  80.0.  Conference

 2296.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state

 (a)  whether  it  38  a  fact  that  there
 was  a  Conference  of  the  Inter-Govern-
 mental  Maritime  Consultative  Organi-
 sation  (IMSCO)  in  London  on  the  8th
 July,  ‘1959,

 (b)  whether  India  took  part  in  that
 Conference,  and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  {c)  It  is
 understood  that  a  meeting  of  the
 Council  of  the  Imter-Governmental
 Maritime  Consultative  Organisation
 was  held  in  London  from  the  6th  to
 the  8th  July,  1959,  at  which  plans  re.
 lating  to  furthe:  activities  of  the
 IMCO  were  discussed  India  did
 not  take  part  in  the  meeting

 Import  of  Fertilizers

 S  Shri  Rami  Reddy: 2307.
 4  Shri  Chandak:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  quantities  of  various  ferti-
 luzers  imported  during  the  years  1955-
 56  to  1958-59  year-wise,

 (b)  the  price  at  which  they  were
 imported,  and

 (c)  the  quantity  of  fertilizers  (high-
 analysis  and  low-analysis,  separately)
 proposed  to  be  imported  during  1959-
 60  and  the  price  thereof?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ  Krishnappa):  (a)  and
 (b)  A  statement  is  laid  on  the  Table.
 {See  Appendix  IV,  annexure  No,  9]

 (c)  A  statement  38  laid  on  the
 Table  {See  Appendix  IV,  annexure
 No  i9]
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 Forest  Industries

 sos,  Shri  Hem  Raj:  Will  the
 Mimster  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  4i3  on  the  Ist
 December,  958  and  state’

 (a)  whether  the  Report  of  the
 Finnish  Experts  on  forest  industries
 in  Beas  area  has  since  been  received;
 and

 (b)  ४  so,  whether  a  copy  of  it  will
 be  laid  on  the  Table  of  the  House?

 The  Deputy  Minister  of  Agriculture
 (Shri  M,  V.  Krishnappa):  (a)  Yes,
 Sir.

 (b)  Printed  copies  of  the  Report  are
 awaited  from  the  Government  of
 Finland  and  will  be  laid  on  the  Table
 of  the  Sabha  as  soon  as  they  are
 received

 Accident  at  Lachipur  Cabin
 2810.  Shri  Subiman  Ghose:  Wil)

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Lachi-
 pur  Cabin,  Asansol  Division  of  the
 Eastern  Railway  was  opened  on  the
 8rd  July,  959  and  ah  accident  occur-
 red  there  on  the  10th:  July,  959  when
 the  cabin  staff  were  working  in  pre-
 sence  of  Assistant  Operating  Superin-
 tendent  (General),  Assistant  Engineer,
 Maintenance  Inspector,  Supemntendent
 and  Maintenance  Inspector  Block;

 (b)  whether  the  accident  occurred
 due  to  the  faulty  working  rules;

 (c)  if  so,  the  action  taken  against
 the  persons  responsible  for  framing
 the  rules;

 (d)  of  not,  the  reasons  for  the  said
 accident;

 (e)  whether  the  report  of  enquiry
 will  be  laid  on  the  Table;  and

 (f)  whether  action  has  been  taken
 against  any  employees  in  this  connec-
 tion?

 The  Deputy  Minister  of  Hailways (Shri  ss.  V.  Ramaswamy):  (a)  Yes,
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 but  the  Assistant  Engineer  and  Main-
 tenance  Inspector  Block  were  not
 present  in  the  Cabin  at  the  time  of
 the  accident  nor  any  of  the  officers
 actually  present  were  directing  the
 working  of  the  Cabin  staff.

 (b)  No

 (९)  Does  not  arise.

 (d)  Driver  losing  control  of  the
 train

 {e)  No.

 (f)  The  question  of  taking  suitable
 disciplinary  action  against  the  staff
 held  responsible  is  being  considered
 by  the  Railway  Administration.

 Quarters  for  Workers  of  Integral
 Coach  Factory,  Perambur

 28l.  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  Pleased  to
 २९१९०  to  the  reply  given  to  Unstarred
 Question  No.  3585  on  the  28th  April, 959  and  state:

 (a)  whether  the  proposed  construc-
 tion  of  the  staff  quarters  for  the
 workers  of  Integral  Coach  Factory, Perambur  has  since  been  completed; and

 (b)  what  steps  Government  pro- Pose  to  take  for  housing  the  other
 5,000  and  odd  employees  of  the
 Factory?

 The  Deputy  Minister  of  Railways (Shri  Shahnawas  Khan):  (a)  Con-
 struction  of  about  50  quarters  is
 nearing  completion  and  these  are
 expected  to  be  ready  for  occupation
 by  early  next  year.

 (b)  Government’s  policy  is  te  pro~ vide  accommodation  to  a  programme, biased  in  favour  of  essential  staff
 which  in  the  case  of  the  Integral Coach  Factory,  is  0  per  cent  of  the
 total  staff.  The  question  of  providing accommodation  to  non-essential  staff
 will  be  given  due  consideration  as  and
 when  funds  are  available.
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 Upgrading  of  Giguallers

 Shri  S.  M.  Manerjes: R8I2.
 ५  shri  Sarja  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 upgrading  of  Signaiiers  in  N.E.  Rail-
 way  has  not  yet  been  finalised;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  time  by  which  the  upgrad-
 ing  is  likely  to  be  completed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 Upgrading  has  been  finalised  except  in
 respect  of  6  posts.  Delay  was  due
 to  preparation  of  separate  seniority
 lists  for  Telegraph  and  Traffic  Signal-
 lers.  The  lists  have  since  been  pre-
 pared  end  the  upgrading  will  be
 completed  shortly.

 Dethi  Town  Planning  Organisation
 23i8.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  survey  undertaken
 by  the  Delhi  Town  Planning  Organi-
 sation  in  Delhi  has  been  completed;
 and

 (b)  if  so,  what  are  its  findings?
 The  Minister  of  Health  (Shri

 Karmarkar):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  20.]

 Movement  of  Foodgrains  from  Punjab
 23i4.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  quantity  of  foodgrains
 moved  out  of  Punjab  during  1958-59,
 and  the  quantity  of  foodgrains  brought
 to  Punjab  during  the  same  period;

 (b)  what  freight  charges  were
 earned  by  Railway  on  these  moave-
 ments  of  foodgrains;  and

 (९)  the  number  of  wagons  काावकिकों
 च्फ  ह...  such  movement?

 The  Deguig  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  During

 the  year  1988-80  80,100  BG  and  20,966
 MG  wagon  loads  of  foodgrains  ware
 moved  aut  of  ‘Punjab  and  शकुडाकपजां-
 mately  10,820  wagon  loads  in  terms  of
 BG  wagons  (separate  figure  for  BG
 and  MG  nat  being  readily  available)
 ware  brought  to  Punjab.

 (b)  The  freight  charges  earned  en
 these  movements  of  foodgrains  are  as
 follows:

 From  Punjab—Rs,  1,58,16,670.
 To  Punjab—Rs,  38,23,919.  ~

 (c)  Presumabiy  this  means  the
 number  of  wagons  utilised  for  these
 movements.  If  so,  the  reply  is  already
 covered  in  answer  to  part  (a)  of  the
 question.

 ~
 इटाया  जिले  में  डाफचर

 भी  अर्बुन सिंह सिह  भदौरिया
 रवि ४.

 4  श्री  यादव  :

 क्या  बरिचहन  तथा  संचार  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  हितीय  पचवर्दीय  योजना  के
 अ्न्तगंत  इटावा  जिले  में  अब  तक  कितने  नये
 डाकथर  खोले  गये  है;  और

 (ख)  द्वितीय  पंचकर्षीय  योजना  की  झष
 झवधि  मे  कितन  डाकधर  शौर  शाखा  डाकघर
 खोलने  का  विचार  है  ?

 परिषहत  तथा  शंबार  जंत्री  छान
 सुब्बारायन)  :  (क)  २३

 (ल)  ७

 Quilon-Ernakulam  Line

 23i6.  Shri  Maniyangadan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  representations
 have  been  received  ‘from  the  people  of
 Chengannor  requesting  that  the  pre-
 sent  service  road  between  bridges
 Nos.  8I6  und  37  on  the  Quilon-
 Tentkilam  Railway  line  should  v



 6687  Written  Answers  BHADRA  I8,  1681  (SAKA)

 converted  into  a  road  fit  for  vehicular
 traffic  and  that  the  Kerala  Electricity
 Board  should  be  permitted  to  instal
 electricity  along  the  land  belonging
 to  the  Railway  in  this  place;

 (b)  whether  any  action  has  been
 taken  on  the  representations;  and

 (c)  if  so,  what  is  the  action  taken?
 The  Deputy  Minister  of  Railways

 (Shri  8.  V.  Ramaswamy):  (a)  No,
 Sir.  A  representation  has,  however,
 been  received  from  the  residents  of
 Chengannur  for  according  sanction  to
 the  Mavelikkara  Electrical  Division
 for  running  an  electrical  line  through
 the  railway  lang  on  the  Western  side
 of  the  track  bewteen  Bridges  Nos,  $l
 and  317,  on  the  Quilon-Ernakulam
 Section.

 (b)  and  (c)
 consideration.

 The  matter  is  under

 Cheating  of  Railways  by  Merchants  at
 Kandla

 2317,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 railway  employees  in  league  with
 some  businessmen  for  the  last  seven
 years  have  cheated  the  Indian  Rail-
 ways  to  the  tune  of  several  lakhs  of
 rupees  at  Kandla  Port;  and

 (b)  if  so,  the  results  of  the  investi-
 gations  made  so  far  in  the  matter?

 The  Deputy  Minister  of  Rallways (Shri  Shahnawaz  Khan):  (a)  No,  Sir.
 (b)  Does  not  arise.

 Change  in  the  Course  ef  River  Yamuna

 ¢  Shri  Ram  Krishan  Gupta:
 ‘|  Shri  A.  M.  Tarig:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  village
 Mohammedpur  in  thé  Union  Territory
 of  Delhi  is  completely  inundated  and
 marooned  and  the  whole  area  is  sub-
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 merged  due  to  change  in  the  course
 of  the  Yamuna;

 (b)  whether  it  is  also  a  fact  that
 the  population  of  the  village  is  also  in
 danger;  and

 (c)  if  so,  the  nature  of  the  steps
 taken  or  proposed  to  be  taken  to
 rescue  them  from  floods?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  Delhi  Administration  have  replied
 that  a  large  proportion  of  the  culti-
 vated  area  of  the  village  has  been
 inundated  due  to  the  recent  rise  in
 the  level  of  the  Yamuna.  No  houses
 have  been  affected  so  far  and  there
 is  no  immediate  danger  to  the  village
 population.

 (c)  The  Delhi  Administration  have
 posted  one  Naib  Tehsildar  to  watch
 the  behaviour  of  the  river  and  warn
 and  evacuate  people  if  the  need  arises.
 Two  boats  have  been  allotted  to  this
 village  with  a  view  to  helping  the
 people  in  maintaining  the  line  of  com-
 munication  and  facilitating  movement
 when  necessary.  The  Deputy  Commis-
 sioner,  Revenue  Officers  and  Engineers
 have  visited  the  place  and  a  close  vigil
 is  being  kept.

 Train  Collision

 hri  Raghunath  Singh:
 Shri  D.  A.  Katti:
 Shri  Ramakrishna  Reddy:
 Shri  Agadi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 morning  of  the  2lst  August,  l359  a
 goods  train  collided  with  the  standing
 Mysore-Hubli  Passenger  at  Dharma-
 varam  station  on  the  Southern  Rail-
 way;  and

 (b)  if  so,  the  causes  of  the  accident?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  Yes.

 (b)  Incorrect  setting  of  the  points
 as  a  result  of  which  the  goods  train
 was  received  on  a  blocked  line.
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 Price  of  Sugar
 2320,  Shri  M.  Banerjee:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  price  of  sugar  mn
 open  market  in  various  States  quring
 the  last  week  of  August,  1959?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  At
 many  places  sugar  is  now  sold  at
 fixed  prices,  varying  from  9  nP  to
 412  nP  per  seer  in  retail,  under
 arrangements  made  by  the  State  Gov-
 ernments  Sugar  not  covered  by  these
 arrangements  is  sold  at  different
 prices  which  not  only  vary  from  place
 to  place,  even  within  the  same  state,
 but  vary  from  day  to  day  Informa-
 tion  available  indicates  that  during  the
 last  week  of  August  959  the  whole-
 gale  price  of  sugar,  not  covered  by
 the  arrangements  made  by  the  State
 Governments,  was  quoted  at  rates
 varying  from  Rs  3850  to  about  Rs  58
 per  maund  at  important  centres  m  the
 various  States

 हिन्दी  में  रेलवे  स्टेशनों  के  नाम

 २३२१.  भी  है.  दर्शन  क्‍या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  भारत  भर  के
 सभी  रेलवे  स्टेशनो  के  नामो  को  शुद्ध  प्रौर  स्पष्ट

 हिन्दी  मे  लिखने  को  एक  योजना  बनाई  गई है,

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  श्रब
 तक  क्या  प्रगति  हुई  है,  और

 (ग)  इस  कार्य  के  कब  तक  समाप्त

 होने  की  सभावना  है  ?

 रेलधे  उपसंत्री  थी  शाहनवाज  बां)  :

 (क)  शायद  माननीय  सदस्य  का  मतलब
 स्टेशनों  के  नाम-पट  पर  देवनागरी  हिन्दी  में
 लिखे  हुए  स्टेशनों  के  नाम  के  भ्रक्षर  विन्यास

 (  speting  )  से  है  रेल-प्रशासन
 स्टेशनों  के  नाम  का  सही  हिन्दी  लिप्यन्तर

 (  transhteration  )  87  झ्राफ  इडिया
 दे  प्राप्त  करते  हैभौर  उसी  के  भनुसार
 नाम-पट  पर  स्टेशनों  के  नाम  लिखे  जाते  हैं
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 (@)  शौर  (ग)  सूचना  मगायी  जा

 रही  है  भौर  सभा-पटल  पर  रख  दी  जायेगी  |

 लिंशेष  पुलिस  दल  द्वारा  ठेकेदारों  पर  छापे

 २३२२-  भी  भक्त  दहोग  गया  रेलवे

 मत्री  यह  बताने  की  कृपा  करेगे  कि  ?

 (क)  क्‍या  यह  सच  है  कि  १५  भ्रगस्त,

 १६५६  को  केन्द्रीय  विशेष  पुलिस  दल  ने

 विलासपुर  में  रेलवे  लाइन  के  निर्माण  कार्य  पर

 नंगे  हुए  कुछ  3  केदारो  के  यहा  छापा  मारा  भौर

 इस  सम्बन्ध  में  रलवे  के  कुछ  म्धिकारियों  को

 मुभत्तिल
 कर  दिया  गया  है,  और

 (ख)  यदि  हा,  तो  इसका  ब्यौरा  क्या  है  ?

 रेलवे  उपमंत्री  (भो  शाहनवाज  सां)  :

 (क)  झौर  (ख)  स्पेशल  पुलिस  विभाग

 म्ामले  की  जाच  कर  रहा  है।  भ्रभी  उसका

 हौर  देना  सार्वजनिक  हित  में  न  होगा  ।

 Theft  of  Railway  Property

 2323.  Shri  Ramakrishna  Reddy:  Will
 the  Minister  of  Railways  be  pleased
 to  State:

 (a)  whether  Government  are  aware
 of  the  theft  of  :ron  material  from  the
 wagons  of  the  goods  train  which  was
 detailed  between  Mudigubha  and
 mé@laka  Vemala  on  the  Dharmavaram-
 pgkala  Section  of  the  Southern  Rail-
 way  a  couple  of  months  back,

 (b)  whether  the  theft  was  connived
 at  Dy  the  Watch  and  Ward  men;  and

 (९)  ४  so,  the  action  taken  in  the
 métter?

 The  Deputy  Minister  of  Railways
 (ghri  Shahnawaz  Khan):  (a)  Yes
 ype  theft  occurred  on  9th  February,
 959

 (b)  No  The  Railway  Protection
 Force  Staff  assisted  the  Police  in  the
 detection  of  the  case  and  most  of  the
 stolen  property  has  been  recovered
 from  criminals,

 (c)  Does  not  arise,
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 Air  Service  to  Shillong
 2884,  Shri  FP.  C.  Borooah:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shil-
 long  is  not  yet  connected  with  a
 regular  air  service;  and

 (b)  if  so,  the  reason  therefor?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir

 (b)  There  ३8  no  airfield  at  Shillong
 at  present.  A  survey  is,  however,
 being  carried  out  with  a  view  to  locat-
 ing  a  suitable  site  for  the  construction
 of  an  airfield  near  Shillong  The
 requirements  of  air  traffic  are  at  pre-
 sent  being  met  by  the  airport  at
 Gauhat:  which  is  at  a  distance  of
 about  50  miles  from  Shillong  and  is
 well  connected  by  a  motorable  road
 with  Shillong.

 राजस्थान  को  चोरी  का  सम्भरर

 २३२५.  ्य  खुशवक्त  राय  कया  खाय
 झौर  हथि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  अजमेर  में
 चीनी  का  भाव  ६५  ०  प्रति  मन  है,

 (ख)  कपा  यह  स्थिति  राजस्थान  को
 चीनी  का  सम्भरण  बहुत  कम  मात्रा  में  होने  के
 कारण  है;  और

 (ग)  क्‍या  केन्द्रीय  सरकार  द्वारा  चीनी
 का  सम्भरण  कम  करने  के  कारण  राजस्थान
 सरकार  को  चीनी  का  राशन  ४  छटाक  प्रति
 व्यक्ति  से  घटा  कर  २  छटाक  कर  देना  पडा  ?

 खाद्ध  झोर  कृषि  उपसंत्रो  (भी  Wo  म०

 थामस)  (क)  जी  नहीं  |  ३१  अगस्त,
 १६४५६  को  झजमेर  के  कलक्टर  द्वारा  भेजी  गई
 रिपोर्ट  के  भ्रनुसार  थोक  बाजार  भाव  ५४
 रुपये  से  ५४.  ५०  रुपये  प्रति  मन  और  फुटकर
 में  ५७.  ५०  रुपये  है।  उचित  मूल्य  की  दुकाने
 फुटकर  मे  ४०.३६  रुपये  प्रति  मत  बेच

 रही  है
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 Adjournment

 (a)  भौर  (ग).  प्रजमेर  के  कलक्टर
 ने  सूचना  दी  है  कि  चीनी  के  पहुचने  में  देर  होने
 के  कारण  भ्रगस्त  १९५६  के  भ्रन्तिम  सप्ताह
 में  चीनी  का  राशन  ४  छटाक  प्रति  व्यक्ति  प्रति

 सप्ताह  से  घटा  कर  अस्थायी  रूप  से  २  छुटाक
 कर  दिया  गया  था  ।  ३१  झगस्त,  १९५६  से
 राशन  बढ़ा  कर  ३  छटाक  प्रति  व्यक्त  प्रति

 सप्ताह  कर  दिया  गया  है  भौर  शीघ्र  ही  पुन.
 ४  छूटाक  कर  देने  का  विचार  है  ।

 2.5  brs.
 RE:  MOTIONS  FOR  ADJOURNMENT

 Shri  Mahanty  (Dhenkanal):  Sir,  I
 have  received  a  pro  forma  reply  to
 the  notice  of  an  adjournment  motion
 I  had  g.ven  and  to  the  best  of  my
 knowledge  m  English  I  have  not  been
 able  to  make  any  meaning  out  of  it.

 Mr.  Depaty-Speaker:  Then  he  can
 come  to  my  Chamber  and  explain  to
 me  the  difficulties  that  are  there  mm
 that  language  We  will  try  to  remedy
 it  by  sitting  together.

 hri  Mahanty:  5  will  certainly  come
 to  your  Chamber

 Mr,  Deputy-Speaker:  Now  he  will
 listen  to  me.  I  had  received  notice
 of  three  adjournment  motions  and  I
 did  not  think  it  advisable  to  give  my
 consent  to  them.  Intimation  had  been
 sent  to  the  hon.  Members  in  regard  to
 that  decision

 I  should  think  that  we  should  re-
 concile  ourselves  to  the  observations
 that  have  been  made  by  the  hon.
 Speaker  so  many  times  that  whenever
 consent  78  not  g:ven  to  an  adjourn-
 ment  motion,  hon.  Members  have  the
 option  to  come  and  see  him  in  his
 Chamber  Or,  if  they  do  not  like  to
 do  8०,  they  can  write  to  him  and  then
 he  would  discuss  it  with  them.  If
 they  could  convince  him  that  there
 are  reasonable  grounds  for  a  parti-
 cular  adjournment  motion  being
 brought  before  the  House,  he  would
 bring  it  before  the  House  the  next
 day.  I  hope,  because  these  observa-
 tions  have  becn  made  so  many  times,
 We  ought  to  adjust  ourselves  to  them.
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 Shri  Mahaniy:  I  obey  your  ruling
 but  what  I  am  going  to  submit  is  a
 different  matter,

 Mr.  Deputy-Speaker:  Are  we  to
 correct  the  English  mistakes  now?

 Shri  Mahanty:  Precisely.  It  should
 be  done  because  we  have  a  feeling  on
 this  side  of  the  House  that  we  are
 being  treated  like  Cinderellas  of  the
 Parliament.  Shall  I  read  out  the  pro
 forma  reply?

 Mr.  Deputy-Speaker:  If  that  is
 allowed,  the  purpose  of  withholding
 consent  will  abe  frustrated  altogether.
 I  would  request  the  hon.  Member  to
 be  patient  and  come  to  me.  We  will
 discuss  it  and  if  I  feel  that  there  is
 some  justification,  I  assure  him  I  will
 bring  it  before  the  House.  Now,
 papers  to  be  laid  on  the  Table.

 Shri  Hem  Barua  (Gauhati):  Sir,  I
 do  not  want  to  question  your  ruling.
 I  am  informed  that  it  is  a  matter  of
 policy  and  therefore,  it  cannot  be  the
 subject-matter  of  an  adjournment
 motion.  That  is  why  I  want  a  clari-
 fication.  This  being  a  policy  matter,
 how  can  the  Prime  Minister  make  a
 statement  on  it  without  prior  consulta-
 tions  with  the  Cabinet?

 Mr.  Deputy-Speaker:  That  is  exactly
 what  I  say  aiso:  such  clarifications  can
 be  had  in  my  Chamber.  Or,  the  hon.
 Member  can  write  to  me  and  certainly
 I  will  see  if  there  is  something  to  be
 done.  We  will  set  that  right.  That
 can  be  done  but  the  matter  cannot
 be  discussed  here,  when  consent  has
 been  withheld.  Now,  papers  to  be  laid
 on  the  Table.

 4217  hrs.

 PAPERS  LAID  ON  THE  TABLE
 WHITE  PAPER  ON  SINO-INDIAN  RELA-

 TIONS

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Permit  me,  Sir,  before  I  lay
 this  paper  on  the  Table,  just  to  make
 a  brief  statement  and  to  clarify  some
 misapprehensions.  I  find  that  in  news-
 papers,  news  appears  which,  if  true,
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 would  naturally  be  a  matter  of  con-
 cern  to  the  House.  But,  it  is  not
 always  true.  For  instance,  in  one  of
 today’s  newspapers,  there  is  a  report
 abcut  something  happening  on  the
 Punjab-Spiti  border—that  the  Chinese
 have  entered  there  and  arrested  some
 people  and  alj  that.  I  have  not  heard
 of  it  at  all.  I  immediately  got  in
 touch,  by  telephone,  with  the  Punjab
 Government.  They  had  not  heard  any
 such  thing.  In  fact,  they  said  that
 it  had  not  happened....

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Does  he  mean  to  say
 because  the  Puniab  Government  have
 not  heard,  ‘it  had  not  happened’?

 Shri  Jawahariay  Nehru:  Their  re-
 port  is,  that,  according  to  their  infor-
 mation,  it  is  not  true.  I  cannot  say
 more  than  what  they  have  told  me.
 They  have  definitely  said  on  the  tele-
 phone  that  there  has  been  no  violation
 of  their  territory  in  Spiti  in  that  parti-
 cular  place.

 Then  again,  there  was  another  re-
 port  that  in  Chini  in  Himachal
 Pradesh,  some  traders  were  arrested.
 We  immediately  got  in  touch  with
 the  Himachal  Pradesh  Government
 and  we  have  not  been  able  to  get  a
 detailed  account.  But  we  have  had  no
 such  report  from  them.

 Then  again,  there  was  a  report  in
 the  papers  about  some  firing  by
 Pakistani  forces  somewhere  in  the
 east.  Again,  we  have  had  no  report.
 I  enquired  from  the  Defence  people  as
 they  get  daily  reports.  Till  last
 night,—no  last  evening—they  had  no
 report.

 Shri  Hem  Barua  (Gauhati):  The
 Assam  Government  has  lodged  a
 strong  protest.

 Shri  Jawaharlal  Nehru:  It  may  be
 some  trivial  thing—something  which
 is  not  important.

 Shri  Hem  Barua:  Strong  protests
 have  been  lodged  by  the  Assam  Gov-
 ernment.

 Shri  Jawaharlal  Nehru:  Protests
 may  be  lodged.  I  am  merely  saying
 that  my  information  is  that  aceording
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 happened.  I  just  wanted  to  clear  this
 up;  perhaps  these  are  doubts  and
 apprehensions  in  the  minds  of  the  hon.
 Membera.

 I  beg  to  jay  on  the  Table  a  copy  ef
 the  White  Paper  containing  Noses,
 Memoranda  and  Letters  exchanged
 and  Agveements  signed  between  the
 Governments  of  India  and  China,
 ‘1954-59.  [Placed  in  Library,  See  No.
 LT-998/89}.

 I  had  promised  to  do  so  sometime
 back,  and  we  are  placing  these  papers.
 They  are  fairly  up-to-date,  but  they
 do  not  contain  the  last  documents  re-
 ceived  in  the  course  of  the  last  week.
 Before  that  they  are  up-to-date  and  I
 ह. उ  it  that  the  copies  of  hon.  Members
 would  be  available  in  the  Notice
 Office  or  somewhere.

 Shri  Vajpayee  (Balrampur):  Sur,
 may  we  know  whether  we  would  be
 given  an  opportunity  to  discuss  the
 White  Paper?

 Shri  Mbanty:  Sir,  the  hon.  Prime
 Minister  assured  us  a  few  days  back
 that  further  developments  concerning
 the  Chinese  incursions  into  Indian
 territory  will  be  laid  on  the  Table  of
 the  House  and  the  House  would  be
 kept  informed.  There  are  two  things
 that  I  would  like  to  Xnow  from  the
 hon,  Prime  Minister.  We  are  ‘not
 concerned  with  the  foreign  policy
 matter.  We  are  concerned  more  with
 the  defence  matter.  We  want  to  know
 what  steps  are  being  taken  to  defend
 this  area  as  we  have  taken  in  the
 NEFA  ares.  We  despatched  Assam
 Riffes  and  military  to  Subangiri
 Division.  I  would  like  to  know  what
 steps  ‘have  been  taken  hy  the  Govern-
 ment  to  defend  the  sacrosanctity  of
 the  Indian  territory  in  Ladakh.

 Secondly,  we  ame  not  merely  in-
 terested  in  information.  Our  informa-
 ttn  may  be  right  or  wrong,  we  come
 here  -  be  corvected.  I  would  Itke  to
 knew  3  9  hon.  Prime  Minister  is

 going  to  afford  us  any  opportunity  to
 discuss  this  subject  in  the  House.

 Shri  Juwaharlal  Nehru:  The  hon.
 Member  says  I  had  promised  to  lay
 the  developments  on  the  Table  of  the
 House.  I  do  not  know  how  I  can  lay
 any  development  on  the  Table.

 Shri  Mahanty:  Information  about
 developments.

 Shri  Jawaharlal  Nehru:  I  said  that
 I  shall  keep  the  House  informed  of
 any  developments.  So  far  as  the
 NEFA  border  is  concerned,  there  has
 been  no  development  of  note  which  I
 can  bring  to  the  notice  of  the  House;
 at  any  rate,  that  has  not  come  to  our
 knowledge  yet.  So  far  as  the  defence
 of  that  area  is  concerned,  the  House
 knows  that  the  matter  has  been  put
 in  charge  of  our  Armed  Forces  and
 the  Defence  Authorities.

 Shri  Vajpayee:  What  about  Ladakh?

 Shri  Jawaharla]  Nehra:  The  House
 will  not  expect  me  to  tell  them  exactly
 what  steps  they  take;  that  would  not
 be  proper  for  them  or  for  the  House.
 But  they  are  in  charge  and,  no  doubt,
 they  will  take  adequate  steps.  They
 will  not,  I  take  it,  just  rush  about  up
 and  down  the  border,  but  they  will
 take  steps  at  proper  points  which  they

 nsider  right  places  for  therm  to  hold
 (Interruption)

 Shri  Mahanty:  Sir,  I  rise  on  a  point
 of  order.  We  have  been  circulated
 a  pamphlet  by  your  Secretariat  show-
 ing  what  portfolios  belong  to  which
 Minister.  The  hon.  Prime  Minister
 is  talking  on  food,  on  language,  on  all
 possible  things  on  the  face  of  the
 earth,  What  about  the  Defence
 Minister—we  would  like  to  know.

 T  am  not  saying  this  in  any  partisan
 spirit  but  in  all  seriousness.  We  would
 lke  to  know  from  the  Defence  Minis-
 ter  what  steps  have  been  taken.  The
 hon.  Prime  Minister  says  he  does  not
 know.  (Interruption).

 Shri  Jewsharial  Nehra:  I  do  not
 understend,  Gir,  how  the  Defence
 Minizter  car;  come  in.  I  have  jut
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 been  making  a  brief  statement  If
 the  hon  Member  had  addressed  any
 question  to  the  Defence  Minister  or
 any  other  Minister  they  would  have
 replied  He  ;ut  it  straight  to  me,  and
 I  had  to  say  something  I  know  as
 much  as  any  one  else  does,  and  there-
 fore  I  rephed  But,  no  doubt,  if  the
 Defence  Minister  or  any  other  Minister
 knows  much  more—anything  more—
 he  can  reply,  if  you,  Sir,  permit
 (Interruption)

 Mr.  Deputy-Speaker:  Order,  order
 There  ought  to  be  an  end  to  this  We
 are  not  having  anv  discussion  on  any
 particular  subject  (Interruption)  <A
 paper  hag  been  laid  on  the  Table  of
 the  House  It  has  to  be  studied  En-
 quiry  was  made  whether  hon  Members
 will  have  an  opportunity  to  discuss
 it  or  not  That  is  before  the  Govern
 ment  The  Government  would  con-
 sider  whether  they  can  find  time  or
 not  That  would  be  considered  and
 then  that  answer  would  be  made
 What  is  there  now  that  can  be  imme
 diately  done  to  satisfy  the  hon
 Members?  We  have  some  other  busi-
 ness  before  us,  we  should  proceed
 with  it  I  would  request  hon  Mem-
 bers  to  wait

 Shri  Vajpayee:  I  must  say,  Sir,  that
 this  House  is  being  kept  in  the  dark
 about  the  new  developments  that  are
 taking  place  Ido  not  know  why  the
 Government  should  shut  out  a  dis-
 cussior.

 Shri  Jawaharlal  Nehru:  If  the  hon
 Member  has  any  feeling  that  the
 House  is  being  kept  m  the  dark,  I
 may  say  straghtaway  that  I  am  pre-
 pared  to  have  any  discussion  at  any
 time  you,  Sir,  hke  (Shr.  Bray  Raj
 Singh  Let  us  have  it)  if  there  is
 tume

 I  do  not  want  any  such  impression
 to  go  abroad  We  have  placed  every
 single  paper  here  except  the  last  three
 or  four  which  have  come  to  us_  After
 they  are  printed,  perhaps  it  would  be
 possible  for  us  to  place  them  before
 the  House—of  course  they  are  being
 dealt  with  and  examined  at  the  present
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 moment  There  ig  no  mystery  or
 secrecy  about  it  But  if  the  House
 wants  to  know  what  particular  steps
 our  military  or  Defence  Forces  take,
 that  उड  not  a  matter  which  is  normally
 disclosed

 Mr.  Depnty-Speaher:  They  only
 want  to  know  whether  Government
 could  find  some  time  for  a  discussion

 Shri  Jawaharlal  Nehru:  That  is  a
 question  of  time  It  is  your  Com-
 mittee,  Sir,  that  judges  it  I  am  pre-
 pared  for  7

 hrimati  Renu  Chakravartty
 (Basirhat)  May  I  just  submit  to  the
 Prime  Minister,  Sir,  that  besides  the
 treatzes  from  ‘1954,  onwards—I  presume
 the  hon  Prime  Minister  will  also  place
 before  the  House  the  new  documents
 that  have  arrived—we  would  also
 like  to  have  at  least  in  the  hbrary  all
 the  documents  which  have  been  signed
 between  Tibet,  China  and  India  prior
 to  the  successo:  Government  which  we
 have  inherited  We  would  lke  to
 study  them  too

 Shri  Jawaharlal  Nehru.  I  do  not
 quite  know  They  would  be  there  in
 the  form  of  pmnted  books  There  is
 no  secrecv  about  them  I  think  the
 library  78  bound  to  have  those  books

 Mr  Deputy-Speaker  Our  Secre-
 tariat  shall  collect  them  all  from  the
 books  and  compile  them  into  one
 volume—we  97]  try  to  do  that

 AMENDMENTS  TO  INDIAN  TELEGRAPH
 Rures

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P  Subbarayan):
 Sir,  I  beg  to  lay  on  the  Table,  under
 sub-section  (5)  of  Section  7  of  the
 Indian  Telegraph  Act,  1885,  a  copy  of
 Notification  No  GSR  968,  dated  the
 22nd  August,  1959,  making  certain  fur-
 ther  amendments  to  the  Indian  Tele-
 graph  Rules,  95l  [Placed  in  Lib-
 rary,  See  No  LT-596/59  }
 Rerorr  or  INDIAN  DELEGATION  Te

 Wor.tp  Hraurs  Assemsry

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  af  the
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 Indian  Delegation  to  the_  Twelfth
 World  Health  Assembly  held  at
 Geneva  in  May,  959  [Placed  in  Lib-
 rary,  See  No  LT-597/59  J
 NormricaTion  IS8SuED  UNDER  Motor

 Venicitrs  Act

 The  Minister  of  State  in  the  Min-
 istry  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  Sur,  I  beg
 to  lay  on  the  Table,  under  sub-section
 (3)  of  Section  83  of  the  Motor
 Vehicles  Act,  1989,  a  copy  of  Notifica-
 tion  No  F  +12(142)  /55-Transport,  dated
 the  9th  July,  ‘1959,  published  in  Delhi
 Gazette  [Placed  tn  Library,  See  No
 LT-598/59  }
 NOTIFICATION  ISSUED  UNDER  ESSENTIAL

 Comm™onrtres  AcT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M  Thomas):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
 of  Notification  No  GSR.  980,  dated
 the  24th  August,  1959,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 thal  Commodities  Act,  955  [Placed  in
 Library,  See  No  LT-599/59  }

 32.27  hrs

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha

 पु  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  the  4th  Sep-
 tember,  ‘1959,  has  passed  the
 enclosed  motion  referring  the
 Orphanages  and  other  Charitable
 Homes  (Supervision  and  Control)
 Bill,  1959,  by  Shri  Kailash  Bihan
 Lall,  to  a  Jomt  Committee  of  the
 Houses  and  to  request  that  the
 concurrence  of  the  Lok  Sabha  in
 the  said  motion  and  the  names  of
 the  Members  of  the  Lok  Sabha  to
 be  appomted  to  the  said  Joint
 Committee  may  be  communscated
 to  this  House.’

 Morton
 “That  the  Bill  to  provide  for  the

 supervision  and  contro]  of  orphe-
 nages,  homes  for  neglected
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 women  or  children  and  other
 like  institutions  and  for  matters
 connected  therewith  be  referred
 to  a  Jomt  Committee  of  the
 Houses  consisting  of  30  members,
 i0  members  from  this  House,
 namely

 Dr  W  S  Barlingay,  Shn  Deol
 kinandan  Narayan,  Shmmati
 Savitry  Dev:  Nigam,  Shri  Ram
 Sahai,  Sho  M  H  Samuel,  Shr
 D  A.  Mirza,  Shri  N  C  Sekhar,
 Shri  Kamta  Singh,  Shri  छू  Ven-
 kataramana,  Shr  Kailash  Brohari
 Lall

 and  20  members  from  the  Lok
 Sabha,

 that  in  order  to  constitute  a
 meeting  of  the  Joint  Committee
 the  quorum  shall  be  one-third
 of  the  total  number  of  members
 of  the  Joiunt  Committee,

 that  mm  other  respects,  the
 Rules  of  Procedure  of  this  House
 relating  to  Select  Committees
 shall  apply  with  such  variations
 and  modifications  as  the  Chair-
 man  may  make,

 that  the  Committee  shall
 make  a  report  to  this  House  by
 the  first  day  of  the  next  session;
 and

 that  this  House  recommends
 to  the  Lok  Sabha  that  Lok
 Sabha  do  join  in  the  said  Joint
 Committee  and  communicate  to
 this  House  the  names  of  mem-
 bers  to  be  appointed  by  the  Lok
 Sabha  to  the  Jomt  Comm:  ,

 2  88  hrs

 ACCIDENT  TO  HOIST  CHAMBER  IN
 NANGAL

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 Sir,  in  continuation  of  the  statement,
 I  made  on  2nd  September,  ‘1989,  I  wish
 to  bring  to  the  notice  of  the  House
 that  the  Board  of  Consultants,  Bhakra
 Dam  met  on  the  6th  September,  959
 under  the  chairmanship  of  Dr  A.  N
 Khosla  to  consider  the  measures  to  be
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 taken  to  repair  the  damage  to  the

 hoist  chamber  and  restore  normal
 conditions  of  work  at  the  Bhakra
 Dam.  Mr.  M.  H.  Slocum,  Shri  Kanwar
 @ain  and  Shri  8  D.  Khungar  attend-
 ह... द  the  meeting  as  members  of  the
 Board.  The  recommendations  of  the
 Board,  which  were  unanimous,  were
 considered  by  the  Bhakra  Control
 Board  at  a  meeting  held  this  morning
 in  New  Delhi.  After  hearing  Mr  M.  H.
 Slocum  and  considering  the  report  of
 the  Board  of  Consultants,  the  Board
 passed  the  following  resolution:

 “The  Board  has  considered  the
 reports  of  the  Board  of  Consul-
 tants  and  the  General  Manager,
 Bhakra  Dam  on  the  accident  to
 the  Hoist  Chamber  and  has  heard
 Mr  M.  H  Slocum.”

 Shri  Feroze  Gandhi  (Ra)  Bareli):
 Sir,  may  I  suggest  that  the  statement
 be  laid  on  the  Table  of  the  House?
 It  looks  to  be  very  long.  .

 bri  D.  C  Sharma  (Gurdaspur):
 Sir,  I  would  suggest  that  it  may  be
 read  in  the  House,  because  we  are
 anxious  to  hear  it

 Mr.  Deputy-Speaker:  Is  it  a  long
 one?

 Wafiz  Mohammad  Ibrahim:  It  is  not
 very  long;  only  two  pages

 Mr  Deputy-Speaker:  The  hon
 Minister  may  read  it

 Hafis  Mohammad  Ibrahim:
 “....It  as  pleased  to  note  the

 complete  accord  and  the  sense  of
 partnership  which  exist  between
 Myr  Slocum,  the  Board  of  Consul-
 tants  and  the  Bhakra  Dam  Admin-
 istration.  It  is  m  entire  agree-
 Ment  with  them  that  the  most
 pressing  need  of  the  hour  is
 energetic  action  to  repair  the
 damage  to  the  hojst  chamber  and
 the  undertaking  of  measures  to
 restore  normal  conditions  of  work
 at  Bhakra  Dam  in  the  quickest
 possible  time

 “The  Board  appreciates  the
 necessity  of  changing  the  existing
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 Procedures  and  methods  which  are
 not  completely  suitable  for  quick
 action,  and  resolves  that  they  be
 Modified  suitably  to  meet  the
 present  emergency.

 The  Board  has  full  confidence  in
 the  ability  of  the  Board  of  Con:
 sultants  and  the  Bhakra  Dam
 Administration  of  which  Mr.
 Slocum  438  a  full  partner  to  tackle
 the  job  successfully  and  in  a
 manner  which  will  be  both  expe-
 ditious  and  economical.

 The  Board  endorses  the  action
 taken  so  far  by  the  project
 authorities  and  approves  of  the
 recommendations  made  by  the
 Board  of  Consultants  m  regard
 to:

 (a)  the  broad  features  of  the
 scheme  for  carrying  out  the
 necessary  remedial  measures;
 and

 (b)  the  steps  indicated  and
 the  delegations  proposed  to
 facilitate  expeditious  comple-
 tion  of  the  work.”

 Work  will  now  proceed  in  accordance
 with  the  recommendations  of  the
 Board  of  Consultants

 I  brought  to  the  notice  of  the  House
 that  an  attempt  made  on  30th  August,
 1959,  to  lower  a  steel  gate  into  the
 cable  gallery  to  act  as  a  stop  log  was
 unsuccessful  We  have  been  inform-
 ed  that  a  second  attempt  will  be  made
 on  or  about  the  9th  September,  ‘1959,
 to  lower  a  heavier  gate,  Although
 the  gate  is  ready,  it  is  considered
 necessary  to  give  some  time  for  the
 concrete  framework  to  set.

 I  am  laying  the  Report  of  the
 Board  of  Consultants,  Bhakra  Dam  on
 the  Table  of  the  House.

 Sixteenth  Report  of  the  Board  of
 Consultants,  Bhakra  Dam

 The  Sixteenth  Meeting  of  the  Board
 of  Consultants  was  held  at  the  office
 of  the  Bhakra  Dam  Designs  Direc-
 torate  on  6th  September,  5959,  under
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 the  Chairmanship  of  Dr.  A.  N.  Khosla.
 Mr.  M.  H.  Slocum,  Shri  Kanwar  Sain
 and  Shri  S.  D.  Khungar  attended  as
 Members  of  the  Board.  Shri  M.  R
 Chopra,  General  Manager,  Bhakra
 Dam  and  Shr  P  Ss.  Bhatnagar,  Direc-
 tor,  Bhakra  Dam  Designs  Directorate,
 were  also  present

 2.  Scheme  for  closure  of  the  Right
 Diversion  Tunnel  subsequent  to  the
 damage  to  the  Hoist  Chamber  was
 considered  in  this  meeting.  The  fol-
 lowing  information  was  conveyed  to
 the  Board  by  the  General  Manager,
 Bhakra  Dam:

 Due  to  this  damage,  uncontrolled
 supply  35  passing  through  the  Hoist
 Chamber  and  gate-control  structure
 The  reservoir  level  at  present  is
 444  te  The  down-stream  water
 level  is  at  El]  84  The  discharge
 passing  through  the  adit  tunnel  con-
 necting  the  Hoist  Chamber  and  the
 Dam  galleries  is  of  the  order  of  5,000
 cusecs  A  discharge  of  about  4,500
 cusecs  is  also  passing  through  the
 Right  Diversion  Tunnel.

 3  Various  remedial  measures  were
 discussed  for  closure  of  the  Right
 Diversion  Tunnel  and  plugging  of  the
 Hoist  Chamber  The  Board  of  Con-
 sultants  approve  the  following  scheme
 in  broad  outlines

 (3)  Choking  the  entry  at  the  up-
 stream  portal  of  the  Right
 Diversion  Tunnel  by  suitable
 methods,  eg,  placing  con-
 crete  bags,  crates,  rock-fill
 etc  with  a  view  to  retain
 control  of  the  outflow  from
 Bhakra  reservoir  by  means  of
 El.  320-:rmgation  outlets  and
 to  reduce  the  residual  head
 into  the  R:ght  Diversion  Tun-
 nel  below  the  point  of  entry
 If  this  object  is  not  achieved
 fully  by  the  date  the  reser-
 voir  level  falls  below  El
 840  +  (the  level  required
 for  control  from  El]  1820-
 outlets),  the  extent  of  chok-
 ing  of  the  tunnel  will  have  to
 be  modified  and  the  releases

 ¢from  the  reservoir  continued

 BHADRA  16,  88]  (SAKA)  Hoist  Chamber  in  6704
 Nangal

 through  the  Right  Diversion
 Tunnel.

 (ii)  Constructing  a  by-pass  tun-
 nel  of  a_  suitable  size  by-
 passing  the  Hoist  Chamber  to
 take  care  of  the  expected
 volume  of  discharge  through
 the  Right  Diversion  Tunnel  at
 the  time  of  the  by-pass  tun-
 nel  coming  into  operation,
 such  that  the  head  of  water
 at  the  entry  of  this  by-pass
 tunnel  is  not  higher  than
 El  1210,  which  is  53  feet
 lower  than  the  floor  of  the
 Hoist  Chamber  and  the  adit
 tunnel  Constructing  an
 approach  tunnel  to  give  access‘
 for  carrying  out  construction
 operations  of  the  above  by-
 pass  tunnel

 (i)  A  hoist  shaft  opening  from
 El  360  which  should
 pfovide  a  bulk  head  arrange-

 «ment  in  the  by-pass  tunnel.

 (iv)  Arrangement  for  plugging
 the  damaged  Hoist  Chamber
 including  the  temporary  cut-
 offs  up-stream  and  down-
 stream  of  the  Hoist  Chambe:

 4  For  the  expeditious  and  effective
 implementation  of  the  above  scheme,
 the  Board  recommends  the  following
 measures

 (2)  Foreign  Exchanges  A  bulk
 amount  of  Rs  45  lakhs  of
 foreign  exchange  25  to  be
 placed  at  the  disposal  of
 Bhakra  Dam  Admmustration
 for  procurement  of  equipment
 and  material  required  for  this
 emergency  and  for  repairing
 the  damage  to  the  Power
 House  equipment.

 {w)  Procurement  procedure  The
 normal  procedure  for  pur-
 chase  of  equipment  or  mate-
 rial  required  for  this  emer-
 gency  need  not  be  followed.
 No  advertisements  need  issue
 for  bids  and,  :f  necessary,
 even  bids  may  not  be  called
 and  purchases  made  from  the
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 (ili)

 (iv

 market,  The  Bhakra  Dam
 Administration  must  be
 authorised  to  accept  the  terms
 at  which  this  material  can  be
 procured  However,  the
 General  Manager  should
 inform  the  Bhakra  Control
 Board  about  all  such  pur-
 chases  over  Rs.  10,000.

 Priorities:  Over-riding  priori-
 ties  must  be  arranged  for  con-
 trolled  materials,  such  as
 steel  sections,  reinforcement,
 plates,  wire  etc.

 )  Sanction  of  additional  staff:
 Additional  staff  will  be
 required  in  the  various  Direc-
 torates  of  the  Bhakra  Dam
 Administration  during  this
 emergency.  The  General
 Manager,  Bhakra  Dam,  is  to
 be  authorised  to  sanction  this

 taff  and  report  to  the  Bhakra
 Control  Board.

 (v)  Changes  in  Establishment:

 (vi)  Bonus  to  workmen:

 (a)  No  changes  are  to  be  made
 in  the  experienced  person-
 nel  employed  in  connection
 with  the  Bhakra  Dam
 except  at  the  initiative
 and/or  concurrefice  of  the
 General  Manager,  Bhakra
 Dam.

 (9)  Shri  R,  Mehta  must  con-
 tinue  as  Liaison  and  Trans-
 port  Officer.

 (०)  The  Technical  Attache  in
 Washington  along  with  Staff
 must  continue  till  the  emer-
 gency  is  over.

 The
 General  Manager,  Bhakra
 Dam,  should  be  authorised  to
 pay  bonus  or  cash  awards  to
 the  workmen  employed  on
 the  jobs  connected  with  this
 emergency  upto  59  per  cent.
 of  their  wages.  He  should
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 report  this  to  Bhakra  Control
 Board  for  information  only.

 i)  Frnanctal  commitments:
 The  General  Manager  is  to  be
 authorised  to  make  financial
 commitments  with  the  Army,
 Navy  and  other  agencies,  as
 necessary.  He  should  report
 action  to  Bhakra  Control
 Board.

 (yt)  Regulation  of  releases  from
 Reservoir:  The  General
 Manager  must  have  full
 authority  for  regulating
 releases  from.  tine  TRESTT  AIS,  th,
 suit  the  exigencies  of  con-
 struction  programme,  regard-
 less  of  any  other  considera-
 tion.

 General:  The  General
 Manager  should  be  authorised
 to  exercise  such  additional
 powers  as  may  be  necessary
 to  meet  the  emergencies,  such
 as  providing  rent-free  accom-
 modation  to  Army  and  Navy
 personnel,  sanction  of  tele-
 phone  connections  to  person-
 nel,  of  any  rank,  purchase  of
 stationery  etc.  etc.

 (Sd.)  S.  D.  Khungar—Member

 (Sd.)  Kanwar  Sain—Member,

 (Sd.)  M.  H,  Slocum—Member.

 (Sd.)  A.  N.  Khosla—Chairman.

 si  ti  Renu  Chakravartty
 (Bassthat):  We  are  not  at  all  satisfied
 with  the  two  or  three  statements
 whic!  have  been  made  by  the  hon.
 Minigter  here.  The  very  next  day  we
 see  jo  the  newspapers  some  news
 whicf  i8  completely  contradictory  to
 whic}  has  been  stated  here.  Only  the
 other  Gay  he  told  us  that  thé  water
 level  in  the  hoist  chamber  was  going
 down  But  the  very  next  day  we
 found  that  the  water  level  had  come
 right  up  to  the  top.  We  have  been
 readis®  Mr.  Slocum’s  public  statements.
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 and  also  about  his  suggestion  for
 having  a  full  command  over  the
 matter  It  !s  a  very  serious  situation.
 We  would  like  to  know  when  you  are
 going  to  give  us  an  opportunity  to
 discuss  this  matter  and  whether  it
 will  come  up  at  the  earliest  possible
 time

 Shri  Braj  Raj  Smgh  (Fuirozabad)
 There  was  a  rumour  im  the  press  that
 due  to  this  mishap  at  Bhakra  we  shall
 be  incurring  a  loss  of  Rs  i  lakh  per
 day  in  the  Nangal  Factory  May  I
 know  whether  it  is  correct  and  also
 what  is  the  situation  there?

 Mr.  Deputy-Speaker:  That  »5  a
 different  thing  There  was  a  kind  of
 fear  about  the  delay  that  might  be
 caused  m  the  supply  of  energy  to  the
 fertiliser  factory  at  Nangal

 Shri  S.  M.  Banerjee  (Kanpur)  We
 would  like  to  know  the  correct
 position  about  the  terms  of
 Mr  Slocum’  Yesterday’s  papers  and
 even  today’s  papers  have  given  the
 news  that  he  is  not  going  to  touch  at
 at  all  unless  he  is  given  full  com-
 mand  I  went  to  know  his  definition
 of  ‘full  command’  and  I  want  to  know
 what  his  terms  are

 Sardar  Iqbal  Singh  (Ferozepur)
 Many  statements  have  been  made
 about  the  work  m  Bhakra  dam  May
 I  ask  one  question?  May  I  know
 whether  any  progress  has  been  made
 even  after  the  enquiry  has  begun  into
 the  mishap  to  the  hoist  chamber,  and
 whether  the  Government  would  take
 into  consideration  the  consensus  of
 opinion  of  the  Members  of  this  House
 that  those  who  are  members  on  the
 Board  of  Consultants  should  not  be
 on  the  Enquiry  Committee?  A  man
 cannot  enquire  into  his  own  actions
 Shri  Khosla  is  the  chairman  of  the
 Board  of  Consultants  and  he  38  en-
 quiring  into  his  own  action.

 Shri  Goray  (Poona)  It  was  stated
 in  the  press,  as  being  the  Munister’s
 own  statement,  that  about  Rs  50  lakhs
 will  be  required  to  put  the  damage
 right  and  that  Mr.  Slocum  has  said,
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 “J  would  hke  to  hire  that  man  who  us
 ready  to  do  that  work  for  Ra.  60
 lakhs”  It  was  also  stated  that  it  may
 require  nearly  Rs  5  crores  to  Rs.  6
 crores  May  I  know  what  is  the
 position”

 Mr.  Deputy-Speaker:  He  has  not
 said  that  “He  would  be  a  bold  man
 who  would  make  an  assessment  just  at
 present”  this  is  what  he  said

 Shri  D.  C  Sharma:  May  I  know  if
 there  38  any  agreed  solution  on  the
 technical  plane  regarding  the  diffi-
 culties  encountered?  So  far  as  the
 Bhakra-Nangal  project  33  concerned,
 there  are  difficulties  on  the  technical
 plane  and  also  on  the  executive  plane,
 that  35,  770  respect  of  the  Bhakra  Con-
 trol  Hoard  May  I  know  from  the
 hon  Munister  what  is  bemg  done  to
 arrive  at  a  united  solution  of  the
 technical  as  well  as  of  the  executive
 problems  of  the  Bhakra-Nangal  Pro-
 ject?

 Shri  Mohammed  Imam  _  (Chital-
 drug)  An  expert  committee  has  been
 appointed  to  go  into  the  causes  of  this
 mishap  or  accident  and  to  assess  the
 entire  loss  that  has  been  sustained  by
 the  Government  But  the  statement
 does  not  mention  anything  regarding
 the  reason  for  this  disaster

 Mr  Deputy-Speaker:  Naturally
 there  is  so  much  anxiety  about  this
 matte:  which  perhaps  78  Justified
 The  whole  country  wants  to  know  the
 position  Already,  there  has  been  a
 motion  given  notice  of,  and  the  Mem-
 bers  are  anxious  that  a  discussion
 should  ¢ake  place  here  The  hon
 Speaker  has  admitted  that  motion
 Tomorrow,  the  Business  Advisory
 Committee  would  be  meeting,  and
 they  would  consider  whether  the
 House  can  find  time  during  this  session
 to  have  a  discussion  on  this  subject.
 Hon  Members  from  every  party  are
 represented  on  that  Committee  The
 Commuttee  could  have  the  views  and
 the  extent  of  the  anxiety  and  the
 feelsng  of  the  hon  Members  This
 question  would  be  taken  up  there  and
 efforts  would  be  made,  I  suppose,  by
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 the  Business  Advisory  Committee  to
 find  time  so  that  a  discussion  might  be
 had  here  as  early  as  possible.

 Shrimati  Renu  Chakravartty:  I  may
 submit  that  the  job  of  the  Business
 Advisory  Committee  is  only  to  allo-
 cate  time.  But  this  House  38  supreme
 for  deciding  which  particular  matter
 is  of  urgert  importance  for  the
 country.  Therefore,  I  would  urge  that
 this  House  may  give  its  opinion  that
 we  must  have  a  discussion  of  this
 subject,  so  that  the  Business  Advisory
 Committee  could  allocate  the  time  for
 it  It  is  only  a  question  of  allocation
 of  time  so  far  ag  tre  Business  Advisory
 Committee  55  concerned.

 Mr  Deputy-Speaker:  It  is  not  cus-
 tomary  or  usual  that  the  House
 gives  its  opinion  first  Secondly,  the
 hon  lady  Member  5  also  one  of  the
 Members  of  ‘the  Business  Advisory
 Committee  She  attends  it  every  time
 and  she  could  show  her  reaction  and
 her  feelings  theie  I  think  the  Mem-
 berg  there  also  represent  the  whole
 House.  We  wil]  consider  there  all  that
 is  said  here  and  see  what  can  be  done

 If  I  were  to  allow  all  the  questions
 and  the  answers  that  have  been  given
 here  now,  it  would  become  a  regular
 discussion  here  and  before  we  take
 any  decision  perhaps  we  may  have
 spent  three  or  four  hours  today  77  just
 putting  the  questions  and  getting
 answers

 Shri  Sadhan  Gupta  (Calcutta—
 East):  Perhaps,  if  we  meet  on  Satur-
 day  and  if  there  is  time,  we  might
 have  this  discussion  then

 Mr.  Deputy-Speaker:  That  aspect
 also  wfil  be  taken  into  consideration
 by  the  Business  Advisory  Committee.

 32.87  hrs.
 COMMITTEE  OF  PRIVILEGES

 Tenra  Rerorr
 Shri  Rane  (Buldana):  I  beg  to  move:

 SEPTEMBER  7,  3900  Motion  re:  Vivien  690
 Bose  Board  of

 Inquiry’s  Report  of
 Life  Insurance

 Corporation  Inquiry
 "That  thig  House  agrees  सत्त  the

 yyenth  Report  of  the  Committee  of
 privileges  laid  on  the  Table  on  the
 ath  September,  1950”,

 mr.  Deputy-Speaker:  The  question
 is.

 “That  this  House  agrees  with  the
 genth  Report  of  the  Committee  of
 pyivileges  laid  on  the  Table  on  the
 4th  September,  1959",

 The  motion  was  adopted.

 72  38  hrs

 WOT  FL  VINTIAM  BOSE  BNABD
 OF  INQUIRY’S  REPORT  OF  LIFE
 INSURANCE  CORPORATION  IN-
 QUIRY
 ghri  Hartsh  Chandra  Mathur  (Pal:):

 I  peg  to  move:
 ‘That  this  House  takes  note  of

 the  Vivian  Bose  Board  of  In-
 quiry’s  Report  of  the  Life  Insu-
 rance  Corporation  Inquiry,  the
 advice  of  the  Uaion  Public  Service
 Commission  thereon  and  Govern-
 ment  of  india  hesolution  dated
 the  27th  May,  1959".
 gir,  this  is  an  important  matter

 arising  out  of  a  parliamentary  question
 and  critieaism  on  the  floor  of  the
 House  and  has  resulted  in  public  in-
 qwr*ies  at  the  highest  level.  It  has
 resulted  ए  the  resignation  of  one  of
 ouf  Important  and  senior  Cabimet
 mvusters  and  it  has  resulted  in  dis-
 ciplinary  action  cgainst  certain  highest
 ofpcials  It  is  to  close  this  chapter
 that  we  have  got  to  “take  note”  in
 retrospect  I  think  it  is  the  duty  of
 this  House  and  that  it  is  in  the  pubHe
 interest  to  examine  the  facts  and  the
 findings  as  they  have  emerged  as  a
 result  of  these  enquiries,  more  parti-
 ewarly,  the  inquiry  by  the  Vivian
 Bose  Board  and  the  Union  Public
 Service  Commussion’s  observations
 and  recommendations  thereon,

 Sir,  we  must  have  a  final  and  full
 look  at  the  whole  picture  and  draw
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 eertain  lessons  and  try  to  assess
 decisions  which  have  been  taken
 the  findings  of  these  commissions  and
 gnquiries.  It  is  the  right  of  this
 House  to  have  the  last  word  and  fo
 give  guidance  to  the  Government.  I
 shall  first  deal  particularly  with  these
 three  officers,  the  charges  against
 them  and  the  adequacy  or  otherwise
 of  the  punishment  given  to  them.
 Then  I  will  deal  with  certain  obser-
 vations  which  have  been  made  by
 this  Board  and  also  by  the  UPSC.
 Then  I  will  deal  with  certain  major
 issues  of  public  interest  and  public
 importance  which  emerge  out  of  the
 whole  thing.  Lastly  I  will  deal  with
 the  Government’s  decisions  in  the
 matter  and  the  impact  of  all  these
 decisions  on  public  mind.

 Before  I  deal  with  the  first  point,
 viz.  the  charges  against  the  three
 officers,  I  should  like  to  make  it
 clear  that  we  must  first  see  what  has
 been  the  general  approach  and  atti-
 tude  of  this  Board  in  the  matter.  I
 feel  that  this  Board  headed  by  Shri
 Vivian  Bose  has  brought  about  a
 very  broad  outlook  and  has  viewed
 the  whole  case  with  great  adnrinis-
 trative  ability;  they  have  brought
 about  a  human  approach  to  the  whole
 matter.  I  would  just  refer  to  what
 the  Board  itself  has  said  which  will
 indicate  what  their  approach  to  the
 matter  was.  While  discussing  about
 a  particular  transaction  and  the
 failure  of  the  officers  to  consult  the
 investment  committee,  they  said:

 “Then,  as  regards  the  other  ob-
 jection  about  not  consulting  the
 investment  committee  ahead  of
 time,  we  think  that  the  _  strict
 letter  of  the  law  does  not  indi-
 cate  that  that  should  be  done.
 But  at  the  same  time,  we  do  not
 think  if  deisrable  to  make  a
 fetish  of  red-tape.  We  do  not
 mean  to  imply  that  rules  are  there
 only  to  be  broken,  nor  do  we
 suggest  that  that  can  be  done
 habitually.”
 ‘What  follows  ig  important:

 the
 on
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 “But  we  do  feel  that  there

 Should  be  a  sense  of  proportion
 in  administrative  matters  and
 that  those  who  are  called  upon
 to  make  large  decisions  should  be
 left  a  measure  of  discretion  and
 should  be  free  to  feel  that  a
 willingness  to  shoulder  responsi-
 bility  and,  in  an_  exceptional
 tase,  even  to  disregard  an  other-
 wise  salutary  rule  in  order  to
 achieve  a  beneficial  end  will  not
 land  them  in  trouble......  La

 Not  only  that.  They  have  gone  a
 bit  further  while  discussing  the  cade
 of  Shri  Kamat  and  they  have  very
 Tightly  indicated  a  line  of  approach
 which  must  be  appreciated  by  this
 House.  They  have  said:

 “It  is  easy  to  be  wise  after
 the  event  and  to  expect  super-
 human  qualities  in  one’s  fellow-
 Men,  but  there  are  times  and  cases
 when  even  the  sternest  of  judges
 Must  feel:  “there,  but  for  the
 Grace  of  God,  go  rm
 So,  it  is  not  that  this  Board  has

 G0ne  with  a  set  mind.  This  Board
 has  proceeded  with  a  great  under-
 standing  and  a  sympathetic  approach
 for  the  officers  into  whose  conduct  it
 was  enquiring.  It  is  really  gratifying
 t©  note  all  this.  This  Board  was  also
 fully  aware  of  the  limited  scope  of
 this  inquiry.  They  were  concerned
 only  with  these  three  office7s  and  if
 they  have  made  certain  very  damag-
 ing  and  disparaging  observations
 against  the  former  Finance  Minister,
 it  must  be  appreciated  that  they  had
 to  be  made,  because  the  whole  mat-
 ter  was  completely  interlinked
 and  interwoven  and  they  could
 not  come  to  a  definite  finding
 against  these  particular  officers.  It  is
 because  of  that  they  had  to  make
 those  observations.  At  the  very  out-
 set  in  their  report,  they  have  said  that
 they  know  their  scope;  they  were
 fully  conscious  of  it.  They  have  re-
 peated  more  than  once  in  the  body  of
 the  report  that  “We  would  not  like
 to-go  out  of  our  way  to  make  any
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 observations”.  So,  it  is  in  this  con-
 text  that  we  have  to  examine  the
 whole  matter.  It  is  really  gratifying
 to  note  the  approach  the  Board  had
 taken

 About  the  stature  of  this  Board,  I
 think  the  Union  Government  deserves
 to  be  congratulateqd  for  having
 appointed  such  a  high-powered  Board.
 They  could  not  have  appointed  a  bet-
 ter  board  of  inquiry.  We  had  on
 this  Board  an  eminent  Judge  of  the
 Supreme  Court,  a  seniormost  ICS
 officer,  with  great  reputation  for  his
 integrity  and  independence  and
 another  officer  with  considerable  ex-
 perience  in  administrative  matter.
 When  I  say  all  this,  it  is  not  my  pur-
 pose  to  stress  that  we  should  gur-
 render  our  judgment  to  the  recom-
 mendations  or  findings  of  this  Board.
 But  I  do  maintain  that  their  findings
 certainly  are  entitled  to  all  weight
 and  respect  and  if  for  any  reason  we
 have  to  depart  from  them,  we  must
 be  prepared  to  give  such  reasons  and
 arguments  which  woud  satisfy  the
 public  at  large.

 Having  said  all  this,  I  will  go  to
 the  matter  proper—what  was  before
 this  Board  of  Inquiry  and  what  their
 findings  are.  Another  thing  I  pro-
 pose  to  do  during  the  discussion  is  to
 rely  only  on  such  matters  which  are
 almost  undisputed.  Nobody  can  deal
 with  this  whole  matter  and  come  to
 a  clear  appreciation  of  the  entire  sit-
 uation  within  this  short  time  of  three
 hours.  So,  I  will  mot  get  myself  in-
 volved  in  arguments  and  facts  which
 are  disputed  by  any  party,  because  I
 think  there  is  more  than  enough
 material  on  record,  undisputed  facts,
 whic»  will  Iead  us  to  the  same  con-
 clusion  at  which  this  Board  has  arriv-
 ed.

 Let  us  see  what  was  all  this  about.
 I  will  have  no  hesitation  in  saying
 that  the  whole  thing  has  emerged
 because  there  was  a  scandalously
 dirty  deal  which  was  entered  into
 by  the  Corporation  to  purchase  certain

 vhares  in  the  concerns  of  a  particular  |
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 individual.  In  six  concerns  of  Mr.
 Mundhra  shares  were  purchased.  Let
 us  see  how  these  shares  were  pur-
 ehased  and  with  what  result.  It  is
 not  disputed  that  as  a  result  of  this
 purchase,  there  has  been  a  wrongful
 loss  of  Rs.  0  lakhs  to  the  Corpora-
 tion  and  there  has  been  a  wrongful
 gain  of  ‘Rs.  70  lakhs  to  Mr.  Mundhra.
 That  is  an  established  fact,  which
 nobody  disputes.

 We  find  another  important  fact
 Rs.  50  lakhs  have  been  locked  im
 concerns  which  are  not  likely  to  pay
 any  dividends.  The  deal  was  done  in
 post-haste;  within  three  days,  every-
 thing  was  put  through.  Another  im-
 portant  fact  is,  at  least  in  three  cases,
 we  have  paid  more  than  what  Mr.
 Mundhra  had  asked  for;  rates  higher
 than  what  he  had  asked  for  were
 paid.  What  is  the  basis  of  arriving
 at  these  rates?  The  prevailing  rate
 in  the  morning  of  24th  June.  How
 do  we  get  our  data?  Mr.  Mundhra
 and  Mr.  Sodhani  go  to  the  Times  of
 India  office  and  they  obtain  certain
 information  from  the  PTI.  An  un-
 signed  typed  page  is  passed  on  to  the
 officer  concerned  and  he  relies
 absolutely  on  it  and  accepts  it.  He
 even  gives  rates  higher  than  what
 Mr.  Mundhra  had  asked  for  in  his
 letter.  Even  when  it  was  brought  to
 the  notice  of  the  Chairman,  when
 the  statement  was  tabulated  and  put
 before  him,  he  said:  look  here,  in
 this  particular  matter—that  was  the
 fourth  one—  instead  of  Rs.  80  which
 Shri  Mundhra  asked  for  you  have
 mentioned  Rs.  82.  He  cuts  it  down.
 Still,  the  Managing  Director,  knowing
 then  that  it  should  be  cut  down,  or
 brought  at  least  to  the  level  men-
 tioned  in  the  letter  which  Shri
 Mundhra  has  written—at  that  time
 there  were  still  other  three  cases—
 permits  the  higher  rates  to  continue.
 He  does  not  bring  this-  to  the  notice
 of  the  Chairman.  Neither  the  Chair-
 man  cares  to  ask  what  has  happened,
 even  after  once  having  known  how
 the  Managing  Director  has  behaved.
 He  just  does  na  care  to  know.  Al
 this  has  happened.
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 Now,  who  is  responmble  for  this?
 That  is  the  next  question  We  know
 that  this  has  happened,  such  a  dirty
 deal  has  been  put  through,  there  is
 a  wrongful  loss  of  Rs  0  lakhs  and
 there  2४8  Rs  50  lakhs  blocked  some-
 where  Now  it  appears  on  all  hands—
 and  it  s  not  disputed—that  Shr
 Vaidyanathan,  the  Managing  Director,
 has  a  hand  and  part  in  the  crime.
 And  what  punishment  have  we
 thought  of  giving  him?  Even  the
 Vivian  Bose  Board  have  held  him
 guilty  That  gentleman  has  been
 retired  or,  to  put  it  more  accurately,
 his  services  have  been  terminated
 What  does  it  mean?  This  gentleman
 who  was  already  on  extension,  who
 even  otherwise  would  have  retired  in
 the  normal  course  immediately  after
 the  Mundhra  deal,  has  been  given  the
 punishment  of  termination  of  services
 Does  it  mean  any  punishment  to  ter-
 muinate  his  services  to  this  gentle-
 man?

 Then  comes  Shri  Kamat  Shri
 Kamat  38  another  senior  ICS  officer,
 who  is  the  Chairman  of  this  Corpora-
 tion  Well,  definitely  he  cannot  deny
 lus  responsibility,  constitutional  as
 wel]  as  personal,  because  he  was  the
 man  in  charge  of  the  whole  affair  and
 he  was  supposed  to  look  after  the
 whole  thing  He  also  discovered  that
 the  statement  which  had  been  placed
 before  him  contains  rates  which  were
 objectionable  But  he  does  not  make
 any  claim  about  his  mnocence  He
 says  it  was  done  and  I  am  responsi
 ble  for  it  There  is  a  certam  softness
 for  this  officer  in  all  quarters,  right
 in  the  Chagla  Commission  and  so  also
 m  the  Vivian  Bose  Board,  and  that
 is  for  two  reasons  One  of  the  reasons
 is  that  he  was  absolutely  new  to  the
 job  and  he  had  hardly  taken  over
 three  weeks  before  That  is  one  of
 the  arguments  that  have  been  ad-
 vanced—he  was  not  conversant  with
 the  stock  exchange  business  Still
 another  argument  is  that  he  was
 under  the  hypnotic  influence  of  Shri
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 do  not  grudge  the  softness  for  Shri
 Kamat  But  let  us  understand  that
 it  was  his  primary  responsibility.
 According  to  the  Act  of  Parliament
 it  was  the  Corporation  which  was
 supposed  to  make  investments  The
 Investment  Committee  was  to  be
 consulted  invariably  I  will  just  men-
 tion  later  on  what  a  wangling  has
 been  done  from  the  beginning  to  grab
 and  have  the  whole  powers  in  the
 hands  of  the  Managing  Director  and
 the  Chairman  Now,  this  gentleman
 knows  that  since  the  executive  com-
 mittee,  which  should  make  these  in-
 vestments,  had  delegated  the  entire
 power  to  the  Chairman,  so  he  should
 work  on  behalf  of  the  executive
 committee  So,  he  should  have
 aroused  himself  to  that  sense  of  res-
 ponsibility  and  he  should  have  at
 least  looked  into  the  whole  thing.
 But  it  appears  that  he  has  done
 absolutely  nothing  It  is  also  not
 very  correct  to  say  that  he  was  there
 only  for  three  weeks  He  was  there
 at  least  for  four  months  as  the  Vice-
 Chairman  of  this  Corporation  As  it
 was  expected  that  he  was  put  there
 only  for  this  purpose,  during  those
 four  months  he  should  have  got  him-
 self  acquainted  with  the  whole  thing
 ang  he  should  have  become  conver-
 sant  with  all  the  rules,  his  responsi-
 bilities  etc  Being  a  senior  ICS  offi-
 cer,  we  should  expect  at  least  this
 much  from  him

 Tien,  about  stock  exchange  also,
 we  expect  some  extra-ordinary  intel-
 ligence  from  our  senior  ICS  officers
 But,  apart  from  that,  any  man  with
 ordinary  intelligence,  we  he  had  been
 there  and  had  seen  the  papers,,  would
 have  discovered  the  whole  thmg  But
 those  things  were  not  at  all  examined
 and  the  whole  thing  was  permitted  to
 be  rushed  through  in  a  most  scanda-
 lous  manner  We  know  what  has
 happened  and  what  33  going  to  be  its
 mmpact  But  what  is  the~punishment
 which  75  proposed?  The  punishment
 P  is  censure.  For  such  lack
 of  responsibilty,  for  such  criminal
 negligence  of  duty,  if  you  reward  such
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 punishment,  do  you  know  what  is
 going  to  be  its  impact  on  the  public
 mind?

 Now  comes  the  seniormost  partner,
 Shri  Patel.  It  really  reels  me  down
 and  it  is  absolutely  beyond  my  com-
 prehension  how  the  Union  Public
 Service  Commission  has  ventured  to
 exonerate  that  gentleman.  The  evi-
 dence  is  no  overwhelming  from  the
 beginning  to  end,  and  on  all  points,
 and  it  has  been  dealt  with  so  com-
 prehensively  by  the  Vivian  Bose
 Inquiry,  where  they  have  treated  the
 whole  matter  so  lucidly,  that  if  one
 reads  the  report  he  cannot  but  be
 left  with  the  impression  that  here  is
 a  gentleman  who  was  primarily  res-
 ponsible  for  the  whole  dirty  deal,  and
 it  is  he  who  gets  exonerated.  I  at
 least  appreciate  the  attitude  of  the

 “Jnion  Government.  Even  though
 they  are  always  wanting  to  respect
 the  Union  Public  Service  Commission,
 let  us  appreciate  the  fact  that  they
 have  not  exonerated  him.  They  have
 only  said  that  “in  view  of  his  past
 record,  let  us  drop  the  charges”.  But
 let  us  know  how  this  gentleman
 could  be  exonerated  or  how  the
 charges  against  him  could  be  dropped.
 He  is  the  prime  mover  of  the  whole
 thing.  He  was  not  the  Chairman  at
 that  time.  He  takes  the  application,
 he  takes  the  initiative,  he  influences
 the  other  officers,  he  puts  the  whole
 thing  through.  And  how  does  he  do
 it?  He  knows  from  the  very  begin-
 ning  that  there  was  a  written  direc-
 tive  by  the  former  Finance  Minister,
 Sari  C.  D.  Deshmukh,—at  least  he
 knew  it—that  there  should  de  no
 investments  in  the  concerns  of  Shri
 Mundhra.  Shri  Patel  knew  it,  Shri
 Veidyanathan  knew  it  and  Shri
 Kamat  also  knew  it.  But  it  was  he,
 झल  Patel,  who  knew  it  definitely,
 and  he  never  placed  the  whole  matter
 before  the  former  Finance  Minister
 and  he  never  got  a  clearance.  He
 showld  have  sent  a  directive  in
 weiting,  so  far  as  this  matter  was
 concerned.  He  does  not  do  it  He
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 very  cleverly  tries  to  give

 aie  sea that  he  has  obtained  the  oer
 from  the  Finance  Minister  and  wants
 to  get  away  with  the  whole  business.
 He  also  got  certain  information  from
 the  various  sources.  You  will  be  sur-
 prised  to  know  that  even  Shri  Vaidya-
 nathan  and  Shri  Kamat  have  said
 that  if  they  knew  all  this  about  Shri
 Mundhra  and  his  antecedents  they
 would  not  have  touched  the  whole
 thing  with  a  pair  of  tongs.  But  at
 least  Shri  Krishnamachari,  our  former
 Finance  Minister  and  Shri  Patel,  they
 knew  all  the  antecedents  of  Shri
 Mundhra  and  still  the  deal  was  put
 through,  more  particularly  by  Shri
 Patel.  Responsibility  also  attaches  on
 the  former  Finance  Minister  because,
 knowing  all  that,—he  himself,  as
 Commerce  and  Industry  Minister,  had
 written  about  the  antecedents  of
 Shri  Mundhra  much  earlier—he  at
 least  should  have  stopped  this  deal.
 But  he  does  not  do  anything  of  that
 sort.  Even  when  the  Reserve  Bank
 has  brought  this  to  the  notice  of  the
 Finance  Minister,  even  after  this
 counsel,  when  it  is  brought  to  the
 notice  of  the  Finance  Ministry  that
 something  very  shabby  has  been  done,
 when  in  investment  things  are  going
 wrong,  no  notice  is  taken  of  it.  When
 this  letter  is  put  before  the  Finance
 Minister,  he  only  says:  “I  am  _  not
 happy  about  it;  could  we  do  anything
 about  it?”  and  passes  it  on  to  his
 Principal  Finance  Secretary.  The

 tainly  called  for  all  the
 taken  certain  steps.  But  he  does  not
 do  anything  of  that  sort,  and  what
 is  more,  what  does  the  Finance  Sec-

 been  made  both  on  the  part  of  the
 Principal  Finance  Secretary  and  the
 former  Finance  Minister  to  show  that
 it  was  one  thing  to  support  Mundhre
 and  it  is  another  thing  fo  purchase

 were

 not  only  in  sound  concerns  they  have
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 purchased  shares,  but  at  least  Rs  50
 lakhs  have  been  sunk  in  unsound  con-
 cerns  Even  these  sound  concerns
 were  under  the  complete  control  of
 Mundhra
 38  brs

 The  Finance  Minister,  when  he  was
 Minister  of  Commerce  and  Industry
 wanted  that  some  steps  should  be
 taken  against  this  man  He  wrote  to
 the  then  Finance  Minister  who  con-
 trols  Company  Admumistration  that
 something  should  be  done  to  put  a
 stop  to  this  notroious  adventurist  He
 himself  wrote  this  Now,  when
 things  worsened,  he  does  not  stop
 this  He  should  have  told  them  to
 take  over  those  concerns  He  could
 have,  if  he  wanted  to  belp  the  con-
 cerns  and  not  the  particular  gentle-
 man,  taken  over  those  concerns  It
 is  absolutely  clear  that  in  spite  of  the
 fullest  knowledge  about  this  gentle-
 man,  77  spite  of  the  fact  that  there
 was  a  previous  decision  against  him,
 this  thing  was  put  through  and  the
 former  Finance  Munister  and  the
 Principal]  Finance  Secretary  cannot
 escape  personal  responsibility  and
 they  cannot  escape  constitutional  res-
 ponsibility  It  is  obviously  clear  from
 all  this  that  383  on  record

 But,  the  story  does  not  end  here
 So  far  as  Mr  Patél  is  concerned,
 there  75  a  telegram  which  my  hon
 friend  Shr  Feroze  Gandhi  very
 dramatically  put  up  It  was  not  on
 the  24th  of  June  Shri  Krishnama-
 charl  35  consulted  only  on  the  22nd.
 But,  on  the  2th  and  ३80  of  June,
 a  telegram  is  sent  from  here  by  Mr
 Sodhan:  to  Mr  Mundhra  saying  that
 Something  can  be  done  about  it  He
 admits  he  had  seen  the  Principal  Sec-
 retary  on  the  2  ang  l3th  The
 Principal  Finance  Secretary  admits  it
 Ths  telegram  goes  It  is  clear  that
 even  before  he  had  talked  to  the
 Finance  Munster,  he  had  taken  certain
 steps  and  had  determined  to  put  this
 thing  through  which  he  put  through
 subsequently  There  are  at  least  50
 Such  other  important  facts  very  clegriy
 stated  in  thja  report  from  which  we
 can  draw  only  one  conclusion  The
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 irresistible  conclusion  it  that  Mr.
 Patel’s  was  the  arch  part  in  the  crime
 and  that  he  put  the  whole  thing
 through  and  that  he  did  not  even
 represent  to  his  Finance  Minister  fully
 When  I  say  all  this,  let  us  not  forget
 this

 ea
 I  was  really  surprised  when  I  read

 in  the  papers  how  the  hon  Prime
 Manister  thought  that  because  of  the
 Board  of  Enquiry  and  the  findings
 of  this  Board,  things  have  changed
 so  far  as  the  responsibility  of  the
 former  Finance  Minister  was  concer-
 ned  I  think  this  Bose  report  makes
 far  more  damaging  observations
 against  the  former  Finance  Miunister
 than  the  Chagla  Commussion  It  is
 true  that  the  Principal  Finance  Sec-
 retary  played  foul  and  he  did  not
 inform  his  chief  all  the  things  But,
 they  also  say  that  the  Chief  also  took
 absolutely  no  care,  no  caution  and
 gave  no  proper  guidance  Not  only
 this  The  report  very  correctly
 states  how  the  whole  thing  had  deve-
 loped,  how  Mr  Vaidyanathan  and  Mr
 Patel  were  in  a  sort  of  conspiraty  to
 grab  the  whole  power  and  to  wash
 out  the  Investment  Committee  and
 the  Executive  Committee  If  you
 read  the  whole  report,  you  will  get
 a  clear  impression  like  this  As  a
 matter  of  fact,  when  Shri  C  D  Desh-
 mukh  discussed  this  Bull  here,  he  gave
 a  defimte  assurance  to  this  Parha-
 ment  how  the  investments  will  be
 made  He  said  that  investments  will
 be  made  through  an  Investment
 Committee  He  further  said  that  we
 will  issue  a  notification  under  sec-
 tion  27A  which  clearly  lays  down
 certain  rules  and  regulations  and
 principles  for  guidance  of  imvest-
 ments  But,  these  assurances  given
 to  the  Parhament  and  these  provisions
 were  never  mvoked  As  a  matter  of
 fact,  they  were  ruthlessly  given  the
 ‘go  by’,  and  everything  was  done  in
 complete  violation  of  fhese  principles

 Something  was  said  mn  the  Ministry
 Mr  Vaidyanathan  writes  a  letter  He
 38  beld  enough  te  write  a  letter  to  the
 Principal  Secretary  Mr  Patel  that
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 the  powers  should  rest  between  you
 and  me—that  is  mentioned  here.
 That  the  powers  should  rest  between
 you  and  me  was  further  carned
 through

 Shri  T  T  Krishnamachan  fhe  for-
 mer  Finance  Minister  and  the  Cor-
 poration  came  together  in  this  coun-
 try  Shri  है भ  T  Krishnamachari
 assumed  charge  of  the  Finance  Min-
 istry  on  the  Ist  of  September  That
 Act  was  also  put  into  force  on  the
 Ist  of  September  They  were  never
 good  friends  Shri  T  T  Kmshnama-
 hari  never  wanted  any  of  the  assu-
 Tentts  and  the  tegoishhons  gisen  on
 the  floor  of  the  House  Even  Mr
 Patel  has  mentioned  that  7  Shn  0
 D  Deshmukh  had  continued,  that
 policy  would  have  been  followed.
 After  quoting  so  many  facts,  what  is
 the  result  that  they  have  arnved  at?
 On  page  26,  they  say  it  will  take
 a  very  long  time  if  I  were  to  read
 the  whole  thing  here  They  say

 “We  think  it  78  a  fair  infe-
 «ence  from  what  we  have  set
 out  above,  and  especially  from
 what  follows,  that  section  27A  and
 the  other  restrictions  on  the
 power  of  Government  to  handle
 these  funds  as  they  pleased  for
 purposes  of  mvestment  were  just
 80  many  thorns  in  the  flesh  to
 Mr  Vaidyanathan,  Mr  Patel  and
 Mr  Krshnamachar.  We  have
 seen  what  value  Government
 attached  to  an  exactly  simular
 provision  in  the  LIC  Act  The
 provision  was  ignored  and  the
 assurances  given  to  Parliament
 were  cynically  disregarded  not
 only  by  the  Minister  concerned
 but  also  by  a  Secretary  to  Gov-
 ernment  and  by  a  non-Go¥ern-
 ment  servant,  the  Managing
 Drrector  of  the  LIC  Things  had
 gone  as  far  as  that.”
 Further,  it  will  be  interesting  to

 note  that  when  a  certain  proponal
 was  put  up,  when  the  Law  Ministry
 stated  that  this  step  should  be  taken
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 and  the  Investment  Board  should  be
 there  and  it  was  put  up  to  the  Min-
 ister—let  these  words  be  marked—
 this  is  what  Shri  कूग  द अ  Krshnama-
 chari  the  former  Finance  Munster
 said  about  Mr  Heernandam:  who  {gs
 somebody  in  the  Law  Ministry  who
 put  up  that  proposal

 “Mr  Heernandam  is  a  poor
 specimen  of  a  lawyer  I  would
 prefer  to  leave  things  as  they  are
 and  let  Mr  Vaidyanathan  gamble
 away  than  accept  Mr  Heernan-
 dani’s  advice”
 He  has  preferred  Mr  Vaidyana-

 than  to  gamble  away  Now,  Mr
 Vaidyanathan  has  gambled  away  and
 the  former  Finance  Munster  has
 divorced  himself  from  that  personal
 fesponsibility  He  is  personally  res-°
 ponsible  for  this  state  of  affairs,  for
 putting  things  m  this  matiner,  for
 putting  the  investment  policy  in  that
 manner  and  concentrating  all  the
 power  in  the  hands  of  Mr  Vaidyana-
 than  He  said,  let  him  gamble  away
 Now  he  has  gambled  away  He  has
 to  take  the  consequences

 T  have  dealt  with  all  the  three  off.
 eials  and  certain  observations  made
 gegarding  the  former  Fmance  Munis-
 fer  as  they  appear  here  Having  said
 all  these  damaging  things,  as  far  as
 the  Union  Government  is  concerned
 jt  will  have  to  be  admitted  that  they
 fave  behaved  m  an  unexceptionable
 manner  from  the  very  beginning
 When  the  matter  was  brought  up
 pere,  they  appointed  the  Chagla
 Commusison  Nothing  better  could
 pave  been  done,  as  was  demanded  by
 the  circumstances  When  the  Chagla
 Commission  report  came,  the  Minister
 resigned  Nothing  more  could  have
 peen  expected  from  hig  Government:
 hen,  they  accepted  certain  things,
 ghe  principles  were  also  accepted  and
 shey  appointed  the  Bose  Board,
 which  5  absolutely  unexceptionable.
 This  Board  made  certain  recommen-
 dations;  unexceptionable,  perfectly

 tie  and  dignified;  nothing  bet-
 yer  could  have  been  done.  Then,  it
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 goes  to  the  U.PS.C.  I  quite  under-
 stand  their  concern  to  respect  the
 wishes  of  the  U.P.S.C.  But,-I  think
 that  if  there  was  ever  a  case  to  dis-
 agree  with  the  U-P.SC.,  it  is  this
 case.  I  shall  give  my  reason  for  that.
 If  you  look  at  the  reports  of  the
 U.P.S.C.  which  were  placed  on  the
 Table  of  the  House,  you  will  find
 that  Government  had  not  accepted
 the  recommendations  of  the  U.P.S.C.
 in  1955-56,  and  ‘1956-57,  so  far  as  two
 officers  were  concerned;  the  U.P.S.C.
 said  that  these  officers  were  not
 guilty  and  no  punishment  should  be
 given  to  them.  But  we  find  thdt
 punishment  was  actually  given  to
 them.  Government  did  not  accept
 the  recommendations  of  the  U.P.S.C.
 in  those  cases.

 In  this  case,  there  is  a  still  greater
 difference,  because  the  report  of  the
 U.P.S.C.  has  been  preceded  by  an
 inquiry  by  such  a  high-powered  body.
 I  do  not  want  to  make  any  adverse
 references  to  anybody,  but  I  would
 like  to  ask:  Is  there  anybody  in  the
 U.P.S.C.  who  will  measure  up  to
 these  giants  on  this  Board?  We  can-
 not  ignore  the  recommendations  of
 the  persons  who  have  made  these
 recommendations.

 Then  again,  in  the  report  of  the
 U.P.S.C.,  there  was  a  dissenting  note.
 I  think  this  is  one  of  the  most  im-
 portant  cases  where  Government
 would  have  received  the  encomium
 of  this  House  and  of  the  people  at
 large  if  they  had  disagreed  with  the
 UPS.C.  It  is  really  unfortunate
 that  we  have  to  say  so.

 I  have  unfortunately  been  saying
 on  the  floor  of  this  House  earlier  that
 the  standards  are  deteriorating  in
 the  U.P.S.C.  I  think  we  should  do
 everything  in  our  command  to  create
 &  greater  respect  for  the  U.P.SC.;
 that  will  not  be  created  by  my  not
 making  these  observations  and  not
 criticising.  It  would  have  to  be
 created  by  their  own  conduct  and  by
 how  they  create  a  respect  for  them-
 Selves  in  the  public  mind.
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 Mr.  Deputy-Speaker:  The  hon.  Mem-

 ber  has  taken  about  half  an  hour
 already.  He  should  try  to  conclude
 now.

 Shri  Harish  Chandra  Mathur:  I  shall
 take  another  ten  minutes,  if  you
 would  permit  me.  I  shall  cover  two
 or  three  more  important  pomts  quickly  *
 and  then  I  shall  finish.

 Mr.  Deputy-Speaker:  He  ought  to
 be  brief  now.

 bri  Harish  Chandra  Mathur:  I
 shall  definitely  finish  within  ten
 minutes  or  even  earlier.

 Now,  there  s  a  lot  of  talk  about  the
 morale  of  public  servants.  I  can
 venture  to  submit  that.  I  have  never
 missed  any  opportunity  on  the  floor  of
 the  other  House  and  also  this  House
 to  speak  for  the  public  servants,  for
 the  Government  servants,  and  to  do
 all  sorts  of  things  to  raise  their  moral
 standards.  I  definitely  feel  that  we
 should  do  everything  in  our  power  to
 see  that  we  do  draw  the  best  out  of
 the  public  servants.  that  we  definitely
 do  everything  to  encourage  the  public
 servants  to  take  responsibilities  and
 discharge  them  on  the  spur  of  the
 moment.  The  Board  was  quite  alive
 to  this  factor.

 But,  when  a  guilt  is  proved,  then
 this  question  of  morale  does  not  arise.
 If  we  come  to  the  conclusion  that  a
 particular  gentleman  is  guilty,  then
 the  punishment  must  be  deterrent;  and
 the  punishment  must  be  deterrent
 particularly  where  public  money,  or
 rather,  where  money  which  is  ir
 trust,  is  squandered  away  like  this.

 I  would  like  to  say  that  I  think  it  is
 much  more  important  here  to  take
 some  good  care  of  the  morale  of  the
 Ministers;  I  say  thig  advisedly,  be-
 cause  the  Ministers  are  most  in-
 effective,  because  of  their  relationship
 with  the  Secretaries.  Even  here,  we
 see  that  a  very  powerful  Minister,
 whom  we  considered  to  be  very
 powerful]  indeed,  has  been  completely
 ignored  by  his  Secretary  in  certain
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 matters;  he  never  cared  for  the
 Minister.  I  know  what  happens  in
 other  cases  too.  A  Minister  wants
 something  to  be  done;  he  gives  a
 policy  enunciation,  and  he  wants
 something  to  be  3smplemented,  but
 the  file  goes  circulating  between  here
 and  there,  and  it  is  sc  managed  that
 the  Minister  will  never  get  the  end  of
 it.  I  know  of  particular  cases  where
 the  Minister  had  passed  a  definite
 order  in  my  presence  that  such  and
 such  a  thing  must  be  done,  and  yet,
 that  has  not  been  implemented  for
 years;  and  it  will  not  be  :mplemented

 Achary»  (Kripalani  (Sitamarhi):
 And  he  did  not  resign?

 Shri  Barish  Chandra  Mathur:  I
 think  it  is  not  a  question  of  the  morale
 of  the  Government  servants,  but  I
 think  we  should  make  our  Minusters
 more  effective;  I  think  we  should
 rather  think  about  the  morale  of  the
 Ministers

 Shri  Goray  (Poona):  How  can  we
 make  them  effective?  They  should
 make  themseives  effective.

 Shri  Harish  Chandra  Mathur:  Then,
 a  reference  has  been  made  to  party
 funds,  and  there  has  been  a  lot  of
 criticism  about  it  I  have  also  collect-
 ed  from  the  Libsary  information  as
 to  how  rarty  funds  are  collected  in
 the  various  countries  I  think  the
 situation  is  no  different  than  what  it
 48  here,  if  anything,  it  78  far  worse
 But  that  is  no  argument  to  support
 what  is  beang  done  here.  There  is
 also  another  difference  We  here  in
 India  are  conditioned  in  a_  very
 aifferent  manner.  So,  what  would  be
 accepted  in  UK  or  the  USA  will  not  be
 accepted  by  the  people  here  So,  we
 have  got  to  be  very  careful  in  this
 matter  also.  But  there  is  no  reason
 why  we  should  denounce  what  the
 Board  has  said  As  a  matter  of  fact,
 the  Board  hag  never  said  that  all  this
 deal  was  put  through  simply  because
 certain  funds  had  been  made  available
 to  the  party;  that  is  absolutely  put-
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 ting  a  wrong  meaning  on  their
 observation  The  Board  has  not  said
 that  I  mauinta.n  and  I  venture  to
 submit  tha:  Let  us  refer  to  page  60
 of  their  :epuri,  where  a  reference  has
 been  made  to  this  As  a  matter  of
 fact,  they  were  just  wanting  to  find
 the  motive,  they  were  in  search  of
 the  motive  They  wanted  to  know  the
 motive  for  all  this  They  could  not
 find  any  motive  So,  they  thought  that
 this  could  be  the  motive.  That  is  all
 that  they  have  said  I  shall  read  out

 ewhat  the  motive  is

 “As  regards  the  motive  for  this,  it
 is  obscure”  They  themselves  say
 that  it  is  obscure.  They  do  not  know
 what  the  motive  is

 An  Hon,  Member:  How  did  they
 come  to  the  conclusion?

 Shri  Harish  Chandra  Mathur:  They
 further  say

 “We  do  not  feel  that  we  have  been
 told  the  whoie  tiuth  and  we  are
 not  able  to  travel  beyond  the  record
 So  far  as  the  record  goes,  the  only
 motive  that  suggest:  itself  is  the  one
 we  have  referred  to

 That  is  what  they  say  They  have  not
 come  to  ary  conclusion.  And  they
 could  not  have  come  to  this  con-
 clusion  I  shall  not  go  into  that
 matter  now,  but  certainly  we  shall
 have  to  prescribe  a  certain  code  for
 ourselves

 I  would  respectfully  submit  that
 party  funds  should  be  collected  only
 by  the  organisation,  at  least  the
 Finance  Minister  and  the  Comimerce
 and  Industry  Minister  should  have
 nothing  to  do  with  the  collection  for
 the  party  funds

 hri  Subbiah  Ambalam  (Rama-
 nathapuram):  Is  there  anything  said
 in  the  report  that  either  the  Finance
 Minister  or  any  other  Minisfer  had
 anything  to  do  with  these  collections?
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 Shri  Harish  Chandra  Mathur:  That
 is  what  exactly  I  am  saying,  that  there
 is  nothang  said  in  the  report,  unneces-
 sarily,  much  more  38  being  read  out
 of  it.

 Shri  Jaganatha  Rao  (Koraput):  So,
 my  hon.  friend’s  observation  is  not
 relevant.

 Shri  Harish  Chandra  Mathur:  But
 this  has  received  so  much  public
 attention  The  Board  did  not  have  the
 record  to  come  to  this  conctusion,
 and  it  is  absolutely  wrong  to  come  to
 this  conclusion.  I  would  say  further
 that  in  most  other  countries,  the
 practice  is  the  same,  in  fact,  much
 worse.  But  we  are  conditioned  in  a
 different  manner,  and  we  must  do
 something  to  set  our  own  standards
 and  traditions  and  conventions.  It  35
 m  that  connection  that  I  am  sub-
 mutting  this.  In  fact,  they  tried  3  in
 UK,  as  a  matter  of  fact,  in  Canada,
 they  had  done  away  with  the  dona-
 tions  for  some  time,  and  had  the  enact-
 ment,  but  they  had  to  take  back  the
 enactment  and  collect  donations  from
 all  the  industrial  concerns  there  Of
 course,  we  can  make  our  elections
 cheaper  by  having  this  kind  of  pro-
 cedure.  But  what  I  am  submitting  is
 that  we  have  got  to  set  our  own
 Standards;  we  cannot  adopt  the
 Western  standards.  but  we  want  to
 set  our  own  standards  It  is  from
 this  point  of  view  that  I  submit  that
 we  must  adopt  this  healthy  conven-
 tion  that  not  merely  should  the
 collections  be  done  by  the  organisa-
 tion,  but  at  least  these  dignitaries
 should  not  involve  themselves  in  the
 collection  of  the  funds.  Secondly,  no-
 body  should  be  permitted  to  collect
 even  for  his  personal  purposes,  for  his
 own  elections:  if  he  collects,  it  should
 be  channelled  through  the  party,
 otherwise.  it  should  be  considered  as
 good  or  as  bad  as  bribery.  That  is
 what  I  would  submit  on  this  matter.

 There  are  some  other  important
 issues.  One  is  about  the  standard  re-
 garding  the  administration  of  public
 funds.  We  have  got  to  set  certain
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 standards  as  to  how  public  funds  are
 going  to  be  administered,  certainly  not
 in  this  way.  We  must  set  certain
 standards  in  this  matter.

 Something  has  to  be  said  about  thé
 other  matters,  but  I  shall  not  touch
 them  for  want  of  time.

 Mr.  Deputy-Spezker:  Motion  moved:

 “That  this  House  takes  note  of  the
 Vivian  Bose  Board  of  Inquiry’s  Re-
 port  of  the  Life  Insurance  Corpora-
 tion  Inquiry,  the  Advice  of  the
 Union  Pubhc  Service  Cemmussiom
 thereon  and  Government  of  India
 Resolutiom  dated  the  27th  May,
 34959
 There  are  two  amendments  to  this

 motion

 Now,  we  have  the  whole  day  fur
 this  discuss.on,  that  means  that  the
 discussion  will  go  on  up  to  five
 o'clock

 Some  Hon.  Members:  Five  hours.

 Mr.  Ibeputy-Speaker:  This  was  not
 made  clear  I  have  got  the  record
 here  before  me,  and  the  observations
 made  by  the  Speaker.  He  only  said
 that  we  shall  have  a  full  day's  debate;
 that  means,  today.

 Shri  Feroze  Gandhi  (Rai  Barel):
 May  I  suggest  that  the  hon  Minister
 can  reply  tomorrow.  because  it  is
 already  past  one  o'clock  now?

 Mr.  Deputy-Speaker:  Would  that  be
 convenient  to  the  Mun:ster?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  As  you  please.

 Mr.  Deputy-Speaker:  All  right,  we
 can  go  on  with  the  discussion  up  to  five
 ०  clock,  and  then  the  Minister  would
 reply;  that  means  that  we  have  still
 3  hours  and  40  minutes  left  before  us
 There  is  a  large  hist  of  Members  who
 want  to  participate  in  the  debate.  We
 shall  have  to  place  a  time-lumit  on
 speeches  Wrll  5  minutes  do?

 Pandit  K.  C.  Sharma  (Hapur):  Ten
 minutes



 6729  Motion  re:

 Mr,  Deputy-Speaker:  That  would  be
 too  little.  It  35  for  the  House  to  de-
 cide  If  a  longer  time  is  given  to  each
 Member,  then  there  will  be  fewer
 Members  who  would  be  accommodat-
 ed  Then  they  should  not  complain
 against  me  that  J  have  not  given  them
 time  We  take  a  decision  and  I  wil]
 follow  that

 Shri  Surendranath  Dwivedy
 (Kendrapara)  So  far  as  our  Group
 is  concerned,  we  will  have  only  one
 speaker.

 *  Mr.  Deputy-Speaker:  If  other
 Groups  also  have  one  speaker  each,
 then  perhaps  we  can  have  a  time-
 limit  of  20  minutes  If  there  is  only
 one  speaker  on  behalf  of  a  Group,  we
 might  give  him  20—25  minutes

 Shri  Tangamani  (Madurai):  From
 our  Group,  there  are  two  speakers
 The  first  speaker  rnay  have  20  mimutes

 Mr.  Depnty-Speaker:  And  the  second
 5  munutes  They  should  adjust
 among  themselves  I  have  no
 objection.  But  it  should  not  go  beyond
 25  minutes

 Shri  Tangamani:  Our  Group  should
 have  at  least  half  an  hour.

 Mr.  Deputy-Speaker:  I  will  have
 that  considerat:on,  that  others  would
 not  have  as  much  time  as  the  biggest
 group  But  we  shall  have  to  have
 some  limitation  That  38  the  difficulty
 Ordinarily,  ordinary  Members  of
 Groups  should  try  to  conclude  within
 385  minutes.  The  Leaders  of  Groups
 will  be  given  longer  time.  This  will
 be  the  rule  except  in  the  casa  of  a
 particular  hon.  Member  who  might
 have  studied  :t  extensively  to  justify
 his  requiring  more  time

 Shri  Jaganatha  Rao:  I  beg  to  move‘

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “That  this  House  takes  note  of
 and  approves  the  action  taken  by
 the  Government  of  India  as  con-
 tained  in  the  Minustry  of  Home
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 Affairs  Resolution  No.  F,  5/58HS
 dated  the  27th  May,  1959,  in  the
 cases  of  Shr  H  M.  Patel,  Shr
 G  ह:  Kamat  and  “Shr  L.  &.
 Vaidyanathan  on  the  advice  given
 by  the  UPSC  on  the  Report  of
 the  Vivian  Bose  Board  of  En-
 guiry”  t
 Shri  Bhanja  Deo  (Keonjhar);  I  beg

 to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “That  this  House  takes  note  of
 the  Government  of  India’s  Resolu-
 tion  in  the  Mhinistry  of  Home
 Affairs  No  i5/58HS,  dated  the
 1) उ  May,  1959,  but  expresses  its
 regret  over  the  manner  2  which
 the  whole  affair  has  been  dealt
 with”
 Mr  Deputy-Speaker:  Now  both  the

 original  motion  as  well  as  the  two
 amendments  are  before  the  House

 Shri  Parulekar  (Thana):  Mr
 Deputy-Speaker,  the  subject-matter
 of  the  discussion  is  vast  and  it  will
 not  be  possible  to  cover  the  whole
 canvas.  I  will,  therefore,  confine
 myself  to  one  of  the  crucial  aspects
 of  this  problem,  namely,  the  Resolu-
 tion  of  the  Home  Munistry  I  wilt
 attempt  to  examine  it,  analyse  it  and
 assess  its  value.

 I  have  read  the  Resolution  very
 carefully  and  many  times  and  I  find
 that  only  three  conclusions  are  possi-
 ble,  of  which  one  alone  can  be  the
 correct  one  Either  the  Government
 have  not  read  carefully  the  Reports
 of  the  Chagla  Commussion  and  of  the
 Vivian  Bose  Board,  or  if  they  have
 read  them,  they  have  not  understood
 the  findings  of  these  two  investiga-
 ting  bodies  Or  if  they  have  under-
 stood  the  findings,  then  this  Resolu-
 tion  is  a  dishonest  attempt  to  white-
 wash  the  culprits  and  whitewash
 themselves  by  taking  shelter  under  the
 recommendations  of  the  UPSC.  I
 will  endeavour  to  find  out  which  one
 of  these  is  the  eorrect  one,



 67  37  Motion  re:

 For  assessing  the  value  of  the  Re-
 solution,  We  will  have  to  seek  answers
 to  three  questions.  They  are:  firsi,
 what  are  the  salient,  characteristic,
 features  of  this  notorious  deal,  the
 Mundhra  transaction;  second,  what  35
 the  object  of  this  transaction,  third,
 who  are  the  culprits  and  what  is  thei
 gwilt?  The  task  of  seeking  answers
 to  these  questions  has  become  casy
 because  the  answers  have  been  given
 in  the  Reports  of  the  Chagla  Com-
 mussion  and  the  Vivian  Bose  Board
 I  will  briefly  give  the  reasons  why
 l  accept  their  findings  and  their
 verdict

 Firstly,  the  Chagl:  Report  contains
 the  findings  of  one  of  the  most  emt-
 nent  Chief  Justices  in  the  country
 known  for  the  integrity  and  indepen-
 dence  The  Vivian  Bose  Board  Re-
 port  contains  the  recommendations  of
 an  eminent  ex-Judge  of  the  Supreme
 Court  assisted  by  the  semiormost  offi-
 cials  in  the  service  Also  that  Report
 is  unanimous  That  has  to  be  re-
 membered  Secondly,  these  Judge;
 have  had  long’  experience  They
 are  well  accustomed  to  sift  evidence
 and  judge  the  demeanour  of  the  wit-
 nesses  who  appear  before  them  and
 arrive  at  the  truth  Thirdly,  they
 had  the  benefit  of  |  examining  wit-
 nesses  For  these  reasons  I  rely  on,
 and  accept,  the  recommendations,
 findings  and  verdict  of  these  two  in-
 veetigating  bodics

 There  3  a  third  document,  the  re-
 commendations  of  the  UPSC  You
 have  only  to  read  it  along  with  the
 other  two  documents,  namely,  the
 Reports  of  the  Chagla  Commission
 and  the  Vivian  Bose  Board,  to  realise
 how  worthless  this  document  is  It
 has  the  imprint  of  an  anxiety  to
 whitewash  Shr:  Patel  and  to  white-
 wash  the  Government  It  rejects  all
 the  findings  which  have  been  based
 on  facts  which  were  admitted  and
 which  have  been  proved  beyond
 doubt,  without  giving  any  reasons.

 Before  I  pass  on  to  seek  answers
 to  these  questions,  there  is  one  preli-

 2I7(Ai)  LSD—8

 BHADRA  16,  88  (SAKA)  Vivian  Bose  6732
 Board  of  Inquiry’s

 Report  of  Life
 Insurance  Corporation

 Inquiry
 mmary  issue  which  is  relevant  and
 important,  and  to  which  I  would  like
 to  draw  attention  Neither  the  Chagia
 Commission  nor  the  Vivian  Bose
 Board  has  succeeded  im  unearthing
 the  whole  truth—and  they  have  ad-
 mitted  it  If  they  had  succeeded  in
 unearthing  the  whole  truth,  I  am
 quite  sure  in  my  mind  that  the  truth
 would  have  been  far  more  ugly  and
 ghastly  than  what  appears  today  and
 I  feel  that  many  more  eminent
 persons  would  have  been  exposed  and
 unmasked  The  two  bodies  have
 given  reasons  as  to  why  they  could
 not  unearth  the  truth.  I  will  read  a
 few  extracts  from  the  Report  of  the
 Vivian  Bose  Board  This  i,  on  page
 36°

 “But  now  we  come  to  a  sadden-
 ing  spectable.  We  find  some  of
 the  highest  officials  in  the  land
 shirking  responsibility  and  hiding
 the  truth  We  find  each  trying  to
 wash  his  hands  of  a  matter  that
 has  evoked  much  public  criticism
 and  each  trymg  to  throw  the
 blame  on  the  other  A  Mnnister
 blames  his  Principal  Finance
 Secretary,  the  Secretary  blames
 the  Minister  and  a  colleague  who
 holds  a  high  office,  the  colleague
 shifts  the  onus  to  a  co-worker,
 the  Managing  Director  and  the
 Managing  Director,  m  turn,
 blames  each  of  the  others”

 They  conclude  the
 saying

 paragraph  by

 “We  have  not  been  told  the
 the  whole  truth  and  some  at  least
 of  what  we  have  heard  must  be
 false”

 Again  on  page  158,  they  say
 “No  one  concerned  with  the  deal

 has  to'id  the  whole  truth”
 There  was  another  reason  why  they
 could  not  get  at  the  whole  truth.
 They  say  that  they  “could  not  travel
 beyond  the  records  and  their  terms  of
 reference  did  not  permit  them  to  turn
 themselves  into  a  roving  commission
 in  search  of  the  truth.”  Therefore,
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 the  Board  stated  the  procedure  which
 they  have  adopted  for  arriving  at  the
 truth  and  I  would  lke  to  read—a
 small  paragraph  on  page  37°

 “Now,  when  witnesses  give
 conflicting  versions  about  a  simple
 issue  of  fact,  some  of  which  must
 be  false,  there  is  no  surer  way  of
 reaching  a  right  conclusion  than
 first  setting  out  the  facts  that  are
 either  admitted  or  proved  beyond
 reasonable  doubt  and  then  seeing
 which  of  the  stories  best  fits
 those  facts.  That  is  a  time-
 honoured  rule  of  practice  We
 will  tread  the  same  path”

 What  is  surprising  and  astounding
 is  that  the  Resolution  rejects  all  the
 findings  of  the  Vivian  Bose  Report
 and  the  Chagla  Commission  Report
 which  have  been  based  on  facts
 which  have  been  admitted  or  facts
 which  have  been  proved  beyond  the
 pale  of  doubt,  without  any  reason
 It  makes  a  show  of  accepting  some
 of  their  findings,  but  when  it  does  so,
 at  distors  the  finding  of  the  Board

 Now,  I  will  try  to  examine  =  and
 answer  the  first  question,  namely,
 what  are  the  important,  salient
 characteristics  of  this  notorious  decal,
 the  Mundhza  deal  I  will  cite  the
 findings  of  the  Report  which  states
 them  vividly.

 On  page  2]  of,  the  Bose  Report,  it
 says:

 “He  began”  he  means  Mundhra
 “by  asking  Rs,  80  lakhs  under
 this  head  on  the  2ist  June,  ‘1957;
 he  increased  it  to  Rs  94,74,000
 on  the  23rd  and  ended  it  by  being
 Offered  Rs  ‘1,26,85,750  ce

 There  38  another  passage  on  page  99
 which  brings  out  another  characte.
 ristic  of  this  deal.

 “All  we  need  say  at  the  moment
 about  the  letter  of  the  23rd  June
 ig  thet  there  at  least  was  a  firm
 offer  in  concrete  shape  to  sell
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 the  shares  hsted  above  at  definite
 prices  This  offer  was  examined
 scrip  by  scrip  and  in  the  end  was
 rejected.  But  despite  rejection
 Mr.  Mundhra  said  that  it  still
 stood  and  that  he  had  never  re.
 siled  from  it  in  the  course  of
 the  following  days.  The  rates
 asked  for  in  his  letter  were

 bove  the  current  prices  “In
 the  end  Mr  Mundhra  was  given
 higher  rates  in  some  cases  than
 Mr.  Mundhra  himself  wanted.

 There  is  another  paragraph  on  page
 98  which  says:

 “In  the  end  Mr  Mundhi.  said
 almost  triumphantly,  whatever
 the  meanings,  the  upshot  was  that
 he  got  more  than’  even  he  had
 asked  for”

 There  are  a  few  other  characteris-
 tuc  features  of  this  deal  On  page
 ‘158,  the  Report  says

 “And  after  the  bargain,  and
 after  all  the  danger  of  8  drag
 had  gone,  even  when  Mr.  Mun-
 dhra  had  defaulted  in  the  delivery
 of  the  shares  that  part  of  the  con-
 tract  was  not  cancelled  and  Mr
 Mundhra  was  obliged  further  by
 an  acceptance  of  substituted
 shares  m  place  of  defaulting  ones
 In  the  matter  of  payment,  in
 every  case,  the  scales  were  titled
 in  Mr  Mundhra’s  favour,  when-
 ever  there  was  a  choice  of  rates,
 the  one  that  favoured  Mundhra
 was  selected”

 On  page  102,  the  Board  says
 “How  can  they  justify  giving

 the  man  more  than  what  he  him.
 self  asks”

 These  are  the  characteristic  features
 of  the  Mundhra  transaction  and  the
 Resolution  evades  and  ignores  all  the
 findings  which  describe  the  characte.
 ristic  features  of  this  deat;  and  what
 does  it  say?
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 The  Resolution  says.
 “It  wa,  not  entered  into  in

 accordance  with  business  princi-
 ples  and  was  also  opposed  to
 propriety  on  several  grounds”
 After  reading  this  part  of  the  Re

 solution,  7  ६  were  to  put  it  in  the
 most  mild  terms,  I  can  only  say  ‘how
 absurd  and  how  perveise

 Sar,  I  will  pass  on  to  the  second
 question  and  seek  an  answer  to  it
 namely,  what  was  the  object  of  this
 deal  On  this  subject  also  I  will
 read  some  of  the  important  para-
 graphs  from  the  two  Reports  Re-
 garding  the  object  of  this  dcal  the
 Chagla  Report  says  on  page  12

 “Therefore  it  is  clear  that  thee
 was  some  compelling  reason,  some
 motivating  force,  which  was
 driving  all  these  actors  into  this
 precipitate  action”

 Again,  on  page  i,  the  Report  says‘

 ‘This  argument  had  clearly
 nothing  to  do  with  stabilising  the
 market  or  removing  the  drag  on
 the  market  This  agreement  on
 the  face  of  it  bears  the  imprint
 of  the  desire  on  the  part  of  the  Co:
 poration  to  help  Mr  Mundhra  or
 Mundhra  concerns  out  of  thu
 difficulties  In  other  words,  the
 object  was  to  finance  Mundhra  to
 the  extent  of  a  crore  and  a  quarte:
 by  the  purchase  of  his  shares

 Sir,  coming  to  the  few  paragraphs
 in  the  Vivian  Bose  Report  thi,  3५
 what  it  say.  on  page  60

 “Weighing  all  these  various
 facts  carefully  and  testing  them
 against  the  proved  and  incontro-
 vertible  facts  of  this  case  we  arc
 of  opinion  that  the  defence
 stories  do  not  fit  the  facts  while
 the  other  does  We,  therefore
 hud  that  the  June  ६  ansaction
 Was  not  entered  into  to  save  the
 Calcutta  market  and  the  drag
 theory  was  an  afterthought  and  a
 Blind  We,  therefore,  reach  the
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 conclusion  that  the  object  of  the
 June  transaction  was  to  help  Mr.
 Mundhia_  As  for  the  motive  for
 this,  it  s  obscure  We  do  not
 feel  that-  we  have  been  told  the
 whole  truth  and  we  are  not  abie
 to  travel  beyond  the  record”

 Again,  on  page  173,  the  Bose  Board
 says:

 “That  the  transaction  was
 effected  for  relieving  Mundhra  of
 his  financial  difficulties  and  not
 for  any  LIC  purpose  We  have
 dealt  with  this  fully  and  have  held
 that  this  fact  5  proved”

 This  was  the  object  of  the  Mundhra
 deal  and  the  transaction  The  Re-
 solution  assumes  silence  on  this  point
 [It  does  not  mention  it  and  rejects
 the  motive  suggested  by  the  Vivian
 Bose  Board

 I  am  not  surprised  that  thy  have
 rejected  the  motive  suggested  by  the
 Bose  Board  because  I  do  not  expect
 this  Government  to  be  honest  enough
 to  accept  it  But  the  rejection  of  the
 motive  does  not  disprove  the  fact  that
 the  transaction  was  entered  into  with
 the  sole  object  of  helping  Mundhra.

 I  come  to  the  third  question  Who
 are  the  culprits  and  what  »  their
 guilt?  I  will  ignore  minor  fiy  T
 will  take  up  Shri  Krishnamachar:  I
 may  be  asked  Why  are  you  tiking
 the  case  of  Krishnamachar:  and  why
 do  you  beat  a  dead  horse’  He  has
 resigned’  But  he  is  not  dead,  he  *$
 alive  and  kicking  and  issuing  state~-
 ments  There  is  an  attempt  in  this
 Resolution  and  there  vill  be  other
 attempts  also  to  rehabilitate  him
 That  is  why  I  am  ftiking  up  this
 question

 An  Hon  Member  He  has  _  tuined
 a  refugee

 Shri  Parulekar  {  will  read  the  find-
 ing

 An  Hon,  Member:  He  3६  a  Member
 of  Parliament
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 Shri  Parulekar.  He  is  not  a  Minis-
 ter  and  st  78  rumoured  that  he  s
 likely  to  become  a  Minister

 The  Report  of  the  Chagla  Com-
 mission  and  also  of  the  Vivian  Bose
 Board  have  listed  the  crimes  which
 he  has  committed  I  will  give  a  lst
 of  the  most  important  crimes  which
 he  has  committed  so  that  the  House
 may  be  aware  of  the  guilt  of  Shri
 Krishnamachari

 .
 The  first  crime  was,  in  thc  wolas

 of  Mr  Chagla,  “that  when  he  had
 come  to  know  of  these  transactions
 he  never  repudiated  the  action  of  Mi
 Pate)  Therefore,  this  3५  clearly  ac-
 quiescence  on  the  part  of  the  Minis
 ter  m  the  part  of  played  by  Mr
 Patel  m  bringing  about  the  transaction
 of  the  24th  June  The  lack  cf  re-
 pudiation  on  the  part  of  the  Minic-
 ter  would  go  to  support  Mr  Patel’s
 theory  that  the  Minister  had  approv-
 ed  the  transaction  in  Bombav  on  the
 24th”  This  is  on  page  23  of  the
 Chagia  Commission’s  Revor*

 I  shali  come  to  the  second  crime
 This  i5  on  page  27  of  the  Report  oz
 the  Bose  Board

 “In  our  opinion  the  facts  which
 we  have  set  out  with  the  minimur.
 of  comment  are  enough  to  show
 that  from  the  start  neithe:  M:
 Patel  nox  Mr  Vaidyanathan’—
 with  whom  we  are  not  concerned
 at  piesent—‘no:  Mr  Krishnama-
 char:,  when  he  took  over  charge,
 had  the  slightest  intentior  of
 carrying  Out  the  directions  «  the
 Act  or  of  honouring  CD  Desn-
 mukh’s  assurance  to  Parliament”

 This  iy  not  a  ciime  of  les,  serious
 importance  I  will  come  to  the  third
 erme  of  Shri  Krishnamachar:  On
 page  47  of  the  Bose  Report,  :t  says.

 “A  starred  question  was  asked
 on  4th  September  ‘1957  and  an
 evasive  answer  was  given  by
 Mr  XKrishnamachar:  which,  though
 factually  correct,  cleverly  evaded
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 disclosing  the  information  that
 was  really  wanted”

 On  page  150,  it  says
 “The  Finance  Minister  seeks  to

 avoid  disclosure  of  the  facts  m
 Parliament,”
 I  do  not  know  whether  in  the

 Pinion  of  Government  this  ts  honour-
 able  conduct  of  a  Minister  which  35
 eXpected  in  parliamentry  democracy.

 Sir,  the  fourth  crime  of  Mi:  Krish-
 NAmachari  is  given  on  page  747
 Because  it  is  a  long  paragraph,  |  wi)!
 ngt  read  the  whole  of  it  but  |  will
 ive  the  gist  of  it  That  crime  is
 that  he  disclaims  more  knowledge
 about  the  transaction  than  can  be
 hélped  He  is  not  telling  the  truth
 béfore  the  Commission,  he  8  not
 telling  the  whole  truth  and  the  Com-
 mission  feels  that  it  has  not  been
 POssible  for  it  to  uncarth  more  than
 what  it  did

 Then  again  there  is  anothe:  crime
 of  his  which  is  proved  On  page  258
 of  the  Bose  report,  they  say:

 “There  were  a  series  of  meetings
 between  Mr  Mundhra  and  various
 Government  officials  including
 Mr  Krishnamachari  and  Mr
 Patel  between  April  and  June
 3957  It  76  obvious  to  us  that
 they  did  not  talk  about  the  wea-
 ther  all  the  time  and  we  are  of
 opinion  that  it  would  have  been
 unnatura)  for  them  not  to  have
 explored  ways  and  means  of
 helping  Mr  Mundhra  All  that
 ‘would  have  been  natural  m  the
 circumstances  and  yet  every  one
 concerned  except  Mr  Sodhani
 pretends  that  this  particular  topic
 was  not  touched”

 On  page  167,  they  say:
 “In  the  present  case,  the  evi-

 dence  clearly  goes  to  show  that
 Mr  Krishnamachari  gave  general
 approval  for  the  LIC  to  invest
 in  Mundhra  shares  to  the  extent
 of  a  crore  of  rupees  or  so.”
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 है  as  true  that  his  approval  was
 vague.  It  is  also  true  that  Mr.  Patel’s
 instructions  regarding  the  price  at
 which  they  were  to  be  bought  were
 also  vague.  But  my  contention  is
 that  they  were  purposely  vague.
 When  a  gang  of  burglars  decide  to
 eommit  burglary  they  take  all  pre-
 cautions  to  see  that  a  way  for  escape
 is  left  open  if  they  are  apprehended
 So,  vagueness  is  a  part  of  the  cons-
 piracy  and  the  vagueness  was  there
 just  because,  if  they  were  appre-
 hended,  they  must  have  a  way  of
 escape  That  is  what  the  report  says
 against  Shri  Krishnamachari

 What  does  this  Resolution  say?  It
 says  that  he  was  quite  innocent  and
 only  the  constitutional  responsibility
 of  the  Minister  was  attracted  These
 are  the  findings  of  the  two  Commuis-
 gions  and  judicial  enquiries  These  are
 the  findings  based  on  concrete  facts
 and  facts  proved  beyond  doubt  Yet,
 this  Resolution  does  not  say  any-
 thing  about  these  facts  It  does  not
 take  note  of  these  tacts  but  it  simply
 gays  one  thing  Of  course,  it  does  not
 gay  he  is  innocent  but  it  says  that
 only  the  constitutional  responsibilty
 of  the  Minister  is  attracted

 I  will  now  come  to  another  person
 whose  lit  of  crimes  is  longer  and
 more  idious—that  is,  Shri  ह:  M.  Patel
 The  hst  which  I  give  is  not  exhau-
 stive.  It  38  only  a  specimen  of  the
 crimes  that  they  have  committed  On
 page  49  of  the  Chagla  Commission
 Teport,  it  says:

 “There  can  be  no  doubt  on  the
 evidence  that  Mr,  Patel  was  pri-
 marily  concerned  with  this  tran-
 saction.”

 The  Bose  report  says;  on  page  92

 “And  yet,  when  the  expert  was
 *  called  in  to  advise  about  the  pur-

 chase,  he  was  not  told  why  he
 was  wanted,  he  was  not  told  to *  Jook  up  for  the  market  prices  of
 the  shares  offered  for  sale,  he  was
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 not  asked  to  look  up  the  balance
 sheets  or  other  data  about  the
 soundness  of  the  companies,  he
 was  not  asked  to  do  any  of  the
 things  that  any  sensible  man
 would  want  to  do  before  sinkmg
 such  a  large  sum  in  any  concern.”

 On  page  2i,  the  report  says:

 “This  is  a  clear  admission  that
 the  investment  committee  was  de-
 hiberately  by  passed  to  ensure
 that  this  deal  might  go  through
 without  any  hitch”

 On  page  126,  again,  the  report  says:

 “Now,  as  regards  Patel’s  expla-
 nation  that  he  felt  he  had  to
 report  to  the  Minister  before  he
 left,  we  are  unable  to  regard  that
 as  a  justification  for  this  haste
 unless  there  was  somethmg  which
 was  not  quite  straight  m  this
 deal”

 Again,  there  is  another  cr.me  Shri
 Patel  drafted  a  reply  fo:  the  Munis-
 ter  and  it  ended  thus

 “The  purchase  was  effected
 because  the  shares  in  question
 appeared  to  be  a  worthwhile  in-
 vestment.”

 Now,  it  has  been  proved  that  this
 was  not  true  I  do  not  want  to  use
 other  words  which  would  describe  the
 crime  correctly  because  they  are  not
 parhamentary  (Interruptions  )

 Shri  झा,  P.  Nayar  (Quilon):  Try
 that  word  and  submit  to  the  ruling.

 Mr  Deputy-Speaker:  It  is  as  good
 as  done.

 bri  Parulekar:  My  purpose  is
 served  On  page  4l,  the  Bose  report
 say  about  the  ‘crisis  theory’,  accept.
 ed  by  the  UPSC:

 “We  are  satisfied  that  there  is
 no  reliable  evidence  of  an  impend-
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 {Shri  Parulekar}
 ing  criss  in  June  7957  and  stall
 less  that  any  reasonable  man  at
 the  relevant  date  felt  that  one
 might  develop”

 Again,  on  page  5  it  says

 “They  preferred  instead  to
 leave  the  most  vital  part  of  a
 contract  for  the  sale  and  purchase
 of  a  commodity,  namely,  the
 price  m  such  a  vague  and  unsatis-
 factory  condition  that  even
 persons  On  the  same  side  of  the
 transaction  could  not  agree
 amongst  themselves  about  what
 was  settled”

 That  was  the  trick  of  the  transaction
 It  goes  on

 “The  conclusion  is  irresistable
 that  either  this  vagueness  about
 the  prevailhng  market  price  was
 deliberate  to  enable  Mr  Mundhra
 to  ng  the  market  or  these
 highly  paid  officials  were  so  neg
 ligent  and  careless  that  they  pie-
 sented  Mr  Mundhra  with  a
 heaven-sent  chance”

 These  are  the  crimes  of  Mr  Patel,
 they  are  of  a  very  serious  nature  In
 the  face  of  these  findings,  what  does
 the  Resolution  do  in  effect?  It  says
 that  he  ३5  innocent,  his  view  about
 the  drag  on  the  market  was  unsound
 and  erroneous  I  want  to  ask  the
 Government  whether  there  3५  any
 basis  for  characterising  his  view
 about  the  drag  on  the  market  as  un-
 sound  and  erroneous?  Neithe:  of  the
 Commissions  have  said  so  but  the
 Government  comes  to  this  conclusion
 It  gives  a_  distorted  *  understanding
 and  distorted  form  to  the  findings  of
 the  two  Commissions  and  white-
 washes  Mr  Patel

 I  shall  conclude  now  The  Re-
 solution  evades  all  crucial  issues  It
 rejects  al)  established  facts,  findings
 and  verdict  of  the  two  judicial  ans
 vestigations  It  distorts  some  of
 their  findings  It  sets  aside  all  prin-
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 ciples  of  democratic  practice  The
 Resolution  is  therefore,  a  dishonest
 attempt  to  save  the  culprits  and
 whitewash  the  Government  It  is
 more  scandalous  than  even  the  scan.
 dalous  deal  It  38  a  hoax  and  fraud
 which  reduces  judicial  investigations
 to  a  ridiculous  farce

 Shri  Surendranath  Dwivedy:  Sir,
 perhaps  this  is  the  last  occasion  for
 this  Parliament  to  discuss  this
 Mundhra  affair  I  do  not  want  to
 beat  the  dead  horses,  as  my  hon
 friend  has  said,  because  I  fee]  that  the
 principal  actors  in  this  drama  have
 already  been  let  off  and  the  culpnt
 is  still  at  large  I  do  not  know  whe-
 ther  the  culprit  is  the  man-eater  or
 the  money-eater  I  do  not  agree  with
 the  Mover  of  the  motion  that  from
 the  very  beginning  the  Government
 took  an  honest  attitude  towards  it  or
 wanted  to  implement  the  wishes  of
 this  Parhament  From  the  very
 beginning  Government  acted  with
 mental  reservations  unwillingly  and
 reluctantly  The  Prime  Mnnister
 when  he  moved  some  motion  for  dis-
 cussion  of  LIC  imquiry”  on  9th
 Feb  958  had  said  that  they  were
 hustled  by  the  Parliament  to  appoint
 a  committee

 But  the  Parliament  ir,  never
 demanded  a  committee  or  commission
 of  the  nature  that  they  appointed  The
 Mover  Shri  Feroze  Gandhi  himself
 said  ‘We  want  a  parliamentary  com-
 mittee  we  are  not  very  much
 enamoured  of  a  judicial]  committee”
 U  think  the  hon  Members  who  spoke
 that  day  also  supported  this  and  said,
 tet  us  have  a  parliamentary  commit-
 tee  to  unearth  all  matters  connected
 with  thn  Without  paymg  any  heed
 to  that  they  appointed  a  commission
 of  their  own  choice  They  fixed  the
 terms  of  reference  Not  only  that,  the
 former  Finance  Minister  who  was
 ultimately  to  be  found  to  be  one  of
 the  culprits  in  the  affair,  he  himself
 fixed  the  terms  of  referénce  of  chagia
 commission
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 When  the  Commussion’s  report  was
 published,  they  expressed  surprise
 Even  about  the  high-power  commuis-
 sion  under  Mr  Vivian  Bose  casual
 remarks—t  may  be  casual,  but  they
 were  unwanted  and  unworthy  of  a
 Prime  Minister—were  made  I  say,
 Sir,  this  is  unfair  We  are  not  really
 estabishing  good  traditions  for  the
 functioning  of  parliamentary  demo-
 cracy

 Again,  Sir,  we  are  faced  with  ths
 Reselution  The  House  was  not  taken
 into  confidence  The  Vivian  Bose
 Board’s  report  was  not  discussed  sn
 this  Houre  before  referrmg  it  to  the
 UPSC_  It  would  have  been  fair  to
 get  the  opinion  of  this  House,  as  to
 how  they  feel  on  the  report  of  the
 Commission

 The  Resolution  appears  to  me,  Sir,
 as  a  very  strange  document  If  you
 will  read  it  you  will  find  that  they
 apply  different  standards  m  placing
 blames  on  different  persons  as  3t  suits
 them  I  shall  deal  with  them  later
 Let  us  consider  why  they  have  done
 this  According  to  me,  it  is  because
 the  whole  approach  and  attitude  of
 this  Government  has  been  one  which
 8  vitiated  by  personal  considerations
 Otherwise,  I  do  not  think  they  should
 have  dealt  with  this  matter  in  such
 a  manner  Whatever  we  desired  in
 the  Parhament  has  practically  been
 Negatived  by  the  civil  executive
 authority  I  say  ths  is  a  very  bad
 precedent  In  the  context  of  the
 situation  that  :s  developing  all  around
 and  even  in  our  own  country,  there
 3s  a  feeling  growing  and  I  think  after
 this  action  of  the  Government  this
 feelmg  would  increase  in  the  country,
 that  the  civil  authorities  are  mcapable
 of  followmg  a  higher  standard  of
 public  morale  and  administration

 What  as  the  total  effect  after  spend-
 ing  so  many  thousands  of  rupees  on
 commissions  and  all  that?  The  sum
 total  that  we  see  is,  everything  2s  still
 hazy  end  we  are  still  guessing  who
 ४  the  pemon  concerned.  The  res-
 ponsibility  is  nobedy’s  and  nobody  has
 been  punished.  The  mala  Ade  has  not
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 been  found  No  individual  has  been
 benefited—individuals  connected  with
 the  Government  One  _  beneficiary,
 perhaps,  Shri  Mundhra,  is  still  in  d  fi-
 culty  The  only  concrete  beneficiary,
 and  Ithat  too  in  eash  perhaps  is  the
 Congress  Party

 Shri  Tyagi  (Dehra  Dun)  I  protest
 Why  in  cash’

 Shri  Surendranath  Dwivedy  You
 may  protest  That  is  not  what  I  am
 saying,  it  75  found  in  ths  report  of
 the  Vivian  Bose  Board  It  has  not
 been  contradicted  by  the  Congress
 President  Shri  Tyagi  may  be  quite
 upset  about  it,  but  the  Congress  Presi-
 dent  has  never  contradicted  and  said
 that  thn  amount  of  money  was  not
 received  by  the  Congress  Party  from
 Shr;  Mundhra  This  is  on  record.  I
 just  referred  to  it  because  it  has  been
 mentioned  in  the  report  of  this  Board

 Shri  Tyagi  Was  it  relevant  for  that
 Board  to  start  such  discussions  as  to
 which  party  received  payments  and
 all  that?

 Shri  Surendranath  Dwivedy  It  is
 quite  relevant  for  them  to  pass  remarks
 on  the  evidence  before  them  They
 had  the  evidence  before  him  These
 are  their  findings

 Pandit  K  C  Sharma  Sir  I  nse  to
 a  point  of  order  Is  it  relevant  to
 accuse  of  criminal!  action  or  any  dis-
 honest  action  of  a  party  or  a  man
 when  that  party  or  man  ४  absent  and
 without  giving  an  opportunity  to  that
 man  or  party  to  explain  the  position?
 |  will  give  you  the  law  in  regard  to
 this  The  Congress  Party  »  a  politi-
 cal  organisation  It  is  led  by  certain
 people  It  755  not  in  consonance  with
 the  principle  of  justice  and  natural
 way  of  doing  things  to  abuse  &  person
 ain  his  absence  without  giving  an
 opportunity  to  explain  the  position
 (Interruption)

 Mr  Deputy-Speaker.  Order,  order
 {  have  already  understood  the  hon
 Member

 Pandit  K  C  Sharma:  Sir,  |  wil!
 explain  it  with  the  ruling  of  a  Judg
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 {Pandit  K  C  Sharma  }
 It  was  in  Allahabad  High  Court  The
 Judge  says:

 “Mr.  K  D.  Malaviya,  who  has
 argued  this  case  for  the  accused
 ably  and  earnestly,  told  us  that
 the  genera}  practice  mn  the  pro-
 vince  is  for  a  defendant  or  accus-
 ed  to  conceal  the  defence  as  much
 as  he  can  and  not  to  put  his
 defence  to  the  plaint  ff  or  com-
 plaimant  in  cross-examunation
 Mr,  Deputy-Speaker:  Order,  order

 The  hon  Member  is  reading  from
 some  observations  of  some  Judge  in
 a  court.  Here  he  should  briefly  state
 the  point  of  order

 Pandit  K.  C  Sharma:  The  point  in
 dipute  »  this  When  we  make  any
 allegat  on  against  any  person  the
 fundamental  question  is  that  he
 should  be  put  that  question  definitely
 “did  you  or  did  you  not  do  such  and
 such  a  thing”.  No  question  was  put
 to  any  office-bearer  or  anybody  on
 behalf  of  the  Congress  Therefore,
 this  allegation  could  not  be  made
 They  have  said  that  is  a  disgraceful
 practice  (Interruption)

 Mr  Deputy-Speaker:  That  cannot
 be  discussed  in  this  manner  Those
 strict  rules  of  evidence  cannot  be  laid
 down  here  I  entirely  agree  with  the
 hon  Member  that  I  entirely  agree  with
 lum  that  no  person  should  be  criticis-
 ed  in  his  absence  because  he  has  no
 opportunity  to  give  a  reply  or  answer
 for  it  But  political  parties  can  be
 criticised  Moreovei,  there  are  repre-
 sentatives  of  the  parties  and  they
 would  answer  such  criticism  When
 the  hon  Member  gets  an  opportunity
 he  can  reply  to  all  those  questions
 very  effectively,  I  am  sure,  and  others
 also  will  have  an  opportunity.  How
 can  I  prohibit  any  hon  Member  from
 doing  that,  but  I  would  say  that  it
 should  be  done  m  moderate  tones

 Shri  Surendranath  Dwivedy:  Sir,  I
 bow  to  your  ruling  But  I  say,  how-
 ever  unpalatable  it  may  appeal,  it  is
 the  mescapable  conclusion  out  of  the
 criticism  that  you  have  in  the  report
 of  the  Vivian  Bose  Board.
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 Now,  S.r,  this  high-power  commis-

 sion  was  presided  over  by  an  emiment.
 judge  and  his  findings,  we  think,  the
 whole  country  should  take  as  some-
 thing  very  :mportant  and  serious.  But
 when  we  are  discussing  those  recom-
 mendations,  there  35  a  feeling,  there  is
 an  attitude  shown  as  though  this  was
 not  a  judcial  commission  How  does
 it  differ?  Judicial  persons  were
 appointed  as  chairman  of  commissions
 so  that  they  would  brng  a  judicial
 mind  into  the  entire  affair  and  the
 public  would  be  satisfled  that  these
 matters  were  enau  red  into  from  an
 unbiased,  unprejudiced  angle
 3.58  hrs.  ’

 [Panorr  THakurR  Das  Buarcava  in  the
 Charr.}

 We  are  sorry  that  even  thy  Board
 was  not  given  full  scope  to  go  into
 the  entire  matter  Their  terms  of
 reierence  were  very  much  hmited
 As  a  result  of  that  the  Commission
 themselves  are  in  doubt  and  the
 pcopie  also  remain  in  doubt  They  do
 not  know  what  has  happened  The
 truth  has  not  been  told  I  shall  quote
 what  the  Vivan  Bose  Board  say»
 “We  have  not  been  told  the  whole
 truth,  and  some  at  least  of  what  we
 have  heard  must  be  false”  The
 Chagla  Commission  also  says  “The
 ambit  of  enquiry  les  m  a_  very
 narrow  compass”  Lastly,  the  Prime
 Minister  also  says,  while  replying  to
 Shr.  ह  ह  Krishnamachar  after  his
 resignaton  “I  have  still  a  feeling  that
 all  the  relevant  facts  connected  with
 this  unhappy  matter  have  not  been
 brought  out”.  If  that  is  so,  what
 happened  after  this  enquiry?  Really,
 Sir,  the  real  culprit  has  not  been
 found  out  The  real  matter  behind
 this  whole  deal  has  not  come  out  to
 the  public  The  conduct  of  the  Gov-
 ernment,  therefore,  ty  very  much
 objectionable  and  not  7  tune  with  the
 demand  of  the  House

 Then  I  find  that  there  are  certain
 individuals—who  have  been  exonerat-
 ed  or  are  no  longer  associated  with
 the  Government—who  show  unneces-
 sary  anxiety  to  explain  their  conduct.
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 We  are  flooded  with  printed  papers
 and  leaflets  The  one  conclusion  that
 I  draw  from  that  :s,  the  guilty  mmd  fs
 always  suspicious  I  do  not  under-
 stand  why  Shri:  7  T  Krishnamachar:
 thmks  it  proper  to  go  to  the  press
 while  he  continues  to  be  a  Member  of
 this  House  He  35  not  a  minister  but
 he  continues  to  be  a  Member  of  the
 House  There  is  no  indication  that
 he  i3  going  to  res  gn  from  the  House
 He  knew  that  the  House  was  going
 to  discuss  this  matter  and  he  could
 come  here  before  his  own  colleague
 m  this  House  to  put  his  case  I  do
 not  think  it  is  proper  for  him  to  go
 to  the  press  ana  issue  a_  printed
 pamphlet  It  is  showing  the  least
 courtesy  to  the  House,  to  say  the  least
 4  hrs

 Even  on  the  bass  of  the  documents,
 can  it  be  said  that  he  35  absolved  of
 all  responsibilities,  not  only  consti-
 tutional  but  other  responsibilities  also?
 Is  he  not  hable?  Of  course  I  do  not
 see  any  mala  fide  act  against  any-
 body  I  do  not  say  that  there  is  any
 mala  fide  act  But,  after  the  findings
 of  the  Commssion,  it  would  have
 been  graceful  on  his  part  7  he  had
 said  that  unintentionally  a  mistake
 has  been  committed  It  would  be  nice
 to  say  that  a  mistake  has  been  com
 mitted  and  then  to  admit  that,  if  a
 mistake  has  been  committed,  what-
 ever  action  would  follow  out  of  that
 will  be  accepted  That  would  be  a
 different  stand  But,  here,  the  whole
 affar  mn  thig  matter  ha»  degenerated
 into  a  squabble,  namely,  who  is  res-
 ponsible—whether  it  is  the  ex-
 Finance  Minister  or  his  ex-Finance
 Secretary  It  is  a  controversy  between
 those  two!  Everyone  is  trying  to  ex
 tricate  out  of  it  and  everyone  is
 challenging  the  other  The  UPSC
 have  given  their  recommendations
 or  advice  We  feel  that  the  UPSC
 accord  ng  to  our  democratic  constitu-
 tion,  is  a  body  which  should  be  given
 proper  recognition  It  has  a  distinct
 role  to  play  in  giving  us  a  very  clean
 and  honest

 ren
 tration  Even  that

 is  being  हि  now  because  it
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 was  compelled  to  make  some  adverse
 remarks  aga  nst  certain  persons  The
 Vivian  Bose  Board  of  Inquiry  has  aid
 repeatedly  that  there  is  an  attempt
 to  shirk  responsibihty  and  hide  the
 truth  I  again  repeat  that  so  far  as
 these  persons  are  concerned,  I  think
 no  mala  fides  has  been  established,  but
 the  conduct  of  the  ex-Minister  and
 the  ex-Principal  Sccretary,  whatever
 they  may  have  tred  to  show  shows
 that  entirely  they  are  the  principal
 actor,  in  this  drima

 This  raises  another  important  ques
 tion,  the  question  of  the  relationship
 between  the  Minister  and  the  Secre
 tary  It  is  being  argued  in  d  fferent
 ways  I  think  nobody  disputes  thet
 the  relationship  between  the  Muniste,
 and  his  Secretary  cannot  be  merely
 too  formal  It  will  be  close  and  inti-
 mate  There  may  be  oral  imstructions
 and  discussions  which  will  go  on,  ani
 the  Secretary  i>  there  to  carry  out
 the  wishes  as  the  mandates  of  the
 Minister  or  whatever  it  is  Even  th=
 Prime  Minister  says  that  to  say  that
 the  Minister  is  always  responsible  fo
 the  action  of  officer,  working  under
 hm  may  take  this  much  too  far  I
 agree  It  may  be  much  too  far  tr
 say  that  the  Minister  will  be  respor-
 sible  for  all  that  75  happening  m  his
 department  But  there  is  no  denying
 the  fact  that  there  are  some  ordinar,
 noimal  responsibilities  If  those  res
 ponsibil  ties  are  denied  what  woulc
 happen  ts,  as  the  report  itself  ha~
 observed,  nobody  would  take  the  res-
 ponsibility  to  discharge  anything  ७१
 find  some  disguesting  ele  nents  in  thc
 administration  today  that  it  is  very
 d  fficult  for  fficers  generally  to
 take  the  responsibility  upon  them-
 selves  because  the  persons  higher
 above,  by  introducing  a  policy,  mav
 sometimes  deny  it  when  it  suits  them
 Therefore,  it  is  really  necessary  that
 some  rules  should  be  laid  down  The
 House  must  be  satisfied,  .n  this  case,
 and  it  is  for  Shri  T  T  Krishnamachari
 to  say  here  that  there  was  sufficien'
 proof  to  show  that  he  was  not  aware.
 of  the  facts
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 {Shr:  Surendranath  Dwivedy]
 In  this  particular  case  I  want  t

 mention  that  from  the  evidence  of
 Shn  B  K  Nehru  and  Shin  A  K  Rov
 we  have  found  how  the  Minister  and
 the  Secretary  function  ir  the  depart-

 ment  That  has  no’  been  contradict-
 ed  The  whole  question  umses  4s  °c
 whether  Shr  T  T  Krishnama.,  har
 granted  an  nterview  to  Sar:  Mundhr
 before  the  deal  was  transacted  When

 the  was  asked,  he  said  that  after
 -January,  ‘1957,  “I  have  no  record  tha:

 I  have  met  him"  It  is  strange  that
 he  has  no  record  When  the  records
 were  called  for  from  the  Secretariat,
 surprisingly  enough  the  register  was
 also  missing  That  particular  regis-
 ter  which  could  show  whether  the
 Minister  had  an  interview  with  Shri
 Mundhra  or  any  others  between  the

 6th  and  l7th  June  was  mussing
 Therefore  the  Commission  have  not
 accepted  the  plea  that  the  Minister
 was  unaware  of  this  I  thmk  both

 of  them  and  all  of  them  were  involv-
 ed  nm  it  and  it  was  really  a  conspiracy
 in  this  case  If  there  was  any  policy
 difference,  then  only  this  question
 may  anse,  but  there  was  no  policy
 difference.  The  pohcy  itself  was
 decided  by  the  Minster  and  :t  was

 carried  out  by  the  Secretary

 I  now  come  to  the  resolution  Av
 T  said  earlier,  t  apphes  double  staid
 ards  for  different  individuals  While
 discussing  this  I  want  to  know  whe-
 ther  the  Government  accepts  the
 evidence  of  Shr:  8  K  Nehru  and  Shri
 A  KEK  Roy  While  discussing  this,
 namely,  Shri  T  T  Krishnamachart’s
 part  in  this  affair,  the  Government
 have  not  taken  the  findings  of  the

 Commission  as  in  other  matters  But
 they  have  gone  out  of  the  way  to  say
 that  from  the  evidence  it  3s  establish-
 ed  that  Shri  T  T  Krishnamachari
 was  only  constitutionally  responsible
 In  that  part  of  the  evidence,  it  »
 given  out  by  the  Secretary  and  by
 the  officers  who  ate  still  in  the
 Finance  Ministry  holding  responsibie
 positions  that  there  was  a  discussion
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 on  the  25th  or  26th  June  with  Shri
 T  T  Krishnamachar:  and  Shn  A  K
 Roy  told  the  Minister  that  he  dd  not
 like  this  deal)  Then,  Shm  T  कक,
 Krishnamachar)  said,  “Yes,  Patel  also
 mentioned  to  me  about  ths”  Having
 this  evidence  before  us,  I  fai)  to
 understand  how  the  Government
 could  say  that  Shri  T  १९  Knshnama-
 char:  has  only  a  const  tutional  res-
 ponsibihty  It  may  be  on  account  of
 some  motives  I  do  not  know  what
 it  35

 Then  I  wall  come  to  another  fact
 That  4५  about  Shri  Patel  I  do  not
 understand  the  Government's  attitude
 What  they  say  in  this  report
 “There  is  considerable  force  in  the
 Minute  of  Dissent  of  Mr  Pilla"  Mr
 Pillai  is  one  of  the  members  of  the
 UPSC  What  is  that  force?  What
 is  that  considerable  force?  They  did
 not  say  that  They  did  not  say  whe-
 ther  Shr:  Patel  is  guilty  or  not  I  say
 he  i  guilty  and  he  should  have  been
 given  the  highest  punishment’  But
 they  do  not  say  whether  he  35  guilty
 or  not

 Mr  Chairman  The  hon  Member's
 time  is  up

 Shri  Surendranath  Dwivedy.  I  will
 take  25  minutes  I  am  the  only
 speake:  from  my  party  and  the  hon
 Speake:  said  that  I  may  take  25
 minutes  I  shall  try  to  conclude  be-
 fore  that  time  if  possible

 So,  the  thing  3s,  ether  Shn  Patel
 was  guilty  in  which  case  he  should
 have  been  given  the  highest  punish-
 ment  or,  if  he  was  not  guilty,  the
 Government  should  come  forward  and
 say  that  he  38  not  guilty,  and  say,  “So
 we  are  dropping  the  case”  They  did
 not  say  anything  of  the  kind  J]  could
 go  so  far  as  to  say  that  it  would  be
 more  proper  for  Government  even  to
 say  that  “he  was  guilty  but  because  of
 his  past  services  the  Government  did

 have  understood  it.  One  could  under-
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 stand  that  the  Government,  though
 they  found  a  particular  person  guilty
 im  thig  affair,  did  not,  for  reasons  of
 their  own,  want  to  take  any  action
 against  him  But  nothing  of  the  k  nd
 fas  been  done

 Now,  you  will  find  that  the  Gov-
 ernment,  surprisingly,  have  been  very
 much  perturbed  and  worried  because
 the  Vivian  Bose  Commission  discussed
 about  Shr  JIengar  and  Shr:  Bhatta-
 charyya  They  were  not  accused,  and
 they  had  no  opportunity  to  explain
 themselve,  for  the  Commission  So,
 why  should  they  go  out  of  the  way  to
 critic  se  them'  I  think  the  Vivian
 Bose  Commussion  did  a  distinct  ser-
 vice  to  the  nation  by  bringing  m  facts
 whch  were  unknown  to  anybody
 Have  the  Vivian  Board  said  that  they
 were  found  guilty  and  that  they  want
 they  should  be  punished?  Nothing  of
 the  kind  What  they  have  said  35,
 they  are  responsible  officers  It  is  not
 that  they  were  unattached  In  some
 way  or  other,  directly  or  ‘indirectly,
 they  were  also  involved  in  the  deal
 However  the  Government  might  say
 that  they  are  not  connected  with  :t
 {  do  not  want  to  go  into  the  history

 of  it  They  have  sumply  said  that  both
 Mr  lIengar  and  Mr  Bhattacharyya
 have  not  told  the  truth  and  they  “give
 differing  and  mutually  contradictory
 versions  of  the  same  ineident”  I  will
 just  quote  this  paragraph  to  show  how
 serious  it  1५  I  would  hke  to  know
 how  Government  can  permit  those
 two  officers  to  continue  holding  res-
 Ponsible  positions  in  the  Government
 today  The  Board  have  said

 “Whether  that  attitude  :s  right
 or  wrong,  it  has,  at  least,  the  merit
 of  manly  forthnghtness  But  now,
 we  come  to  a  saddening  spectacle
 We  find  some  of  the  highest
 Officials  in  the  land  shirking  res-
 ponsibility  and  hiding  the  truth
 We  find  each  trying  to  wash  his
 hands  of  a  matter  that  has  evoked

 public  criticism  and  each
 to  throw  the  blame  on  the

 A  Minister  biamet  his
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 Principal  Secretary,  the  Secretary
 blames  the  Minister  and  a  col-
 league  who  holds  a  Imgh  office,
 the  colleague  shifts  the  onus  to  a
 co-worker,  the  Managing  Director
 of  a  large  nationa!  instrtution  in
 which  both  hold  high  and  res-
 ponsible  office,  and  the  Managing
 Director,  in  turn,  blames  each  of
 the  others  All  these  gentlemen,
 and  a  Governor  of  the  Re-
 serve  Bank,  as  well  as  the  Chair-
 man  of  the  State  Bank  of
 India,  give  differing  and  mutual.
 ly  contradictory  versions  of
 the  same  incident  Men  of  stand-
 mg  m  the  busmess  world  give  us
 childish  explanations  to  cover  up
 something  of  which  they  are  eather
 fiightened  or  ashamed  We  have
 been  told  the  whole  truth  and
 some,  at  least,  of  what  we  have
 heard  must  be  false  It  is  now
 our  painful  duty  to  sift  these
 atories,  as  far  as  possible,  and
 find  out,  if  we  can,  where  the
 truth  hes”
 Acharya  Kripalani  All  are  guilty
 Shri  Surendranath  Dwivedy:  It  is  a

 versous  matter  that  these  persons
 ehould  continue  to  hold  responsible
 positions  in  the  Government  If  Gov-
 ernment  believes  the  evidence  of  Mr
 8  K  Nehru  and  Mr  Roy,  then  Gov-
 ernment  has  no  reason  to  exonerate
 Mr  7  T  XKrishnamachari,  since  they
 are  also  officers  sn  the  Finance  Mmis-
 try

 Lastly,  I  want  to  bring  another
 matter  to  your  notice  In  the  substi-
 tute  motion  adopted  by  this  House
 on  20th  February,  ‘1958,  three  things
 were  stated  firstly,  the  transaction
 was  not  on  business  lines,  secondly,
 appropriate  action  should  be  taken
 against  the  official—we  know  what
 actton  has  been  taken  against  the
 officials  and  thirdly,—this  is  very
 important—Government  promzsed  that
 they  would  give  careful  consideration
 to  the  suggestions  made  by  the  Chagla
 Commission  as  regards  the  relation-
 ship  of  Government  with  autonomous
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 {Shr  Surendranath  Dwivedy]
 corporations  This  is  a  very  umport-
 ant  matter  and  I  do  not  know  whe-
 ther  the  House  will  have  an  opportu-
 uty  to  discuss  this  matter  at  some
 other  time  The  Commission  repeated-
 ly  pointed  out  that  rules  and  regula-
 tions  in  the  LIC  regarding  invest-
 ment  and  other  matters  seemed  to
 have  been  ignored,  the  Ministers  and
 other  officers  did  not  at  al]  give  any
 consideration  to  them  and  they  tried
 to  bypass  those  rules  That  is  all
 established  Government,  therefore,
 should  have  come  forward  with  a
 distinct  pol  cy  in  this  matter

 But  I  find  in  this  Governmen?s  re-
 solution,  it  5  simply  stated  that

 “Excessive  formalisation  of  the
 relations  between  the  Government
 and  the  Corporation  would  be
 unworkable  and  undesirable  we

 Beyond  that,  they  have  not  clarified
 anything  Of  course,  I  know  that  the
 Finance  M  nistry  has  announced  that
 the  necessary  amendment  has  been
 made  so  as  to  make  clea:  the  inten-
 tron  of  section  27A  But  the  Finance
 Monister  says,  ‘This  policy  35  nothing
 new  This  is  the  investment  policy
 that  we  have  been  following  even
 before  the  Mundhra  deal”  What  does
 it  prove?  If  the  pol  cy  has  not  been
 changed,  if  this  was  the  policy  follow-
 ed  before  the  Mundhra  deal,  there  35
 every  room  for  repetition  of  the  same
 type  of  deal  again  and  again  Then,
 it  would  mean  that  the  investment
 machinery  has  to  be  corrected  If  the
 policy  is  correct,  the  machinery  must
 be  wrong  The  defective  machinery
 ought  to  be  got  r.d  of  The  machin-
 ery  should  be  so  amended  that  there
 fs  no  occasion  for  repetition  of  such
 deals.

 If  that  72  to  be  done,  I  would
 suggest  that  the  functions  of  the
 investment  advisory  board  should  be
 clearly  defined  and  its  proceedings
 should  be  made  available  to  the  Par-
 Yament.  It  should  be  treated  as  a
 public  document,  80  that  we  may  know
 how  the  investment  is  being  made.
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 The  second  thing,  whch  is  also  im-
 portant,  the  Munister’s  responsibi-
 hty  It  38  not  proper  to  say  that  the
 Miumuster  is  only  consstutionally  res-
 ponsible  This  is  not  a  Corporation
 which  can  be  compared  with  the  steel
 or  other  corporations  that  we  have
 Those  are  private  limited  concerns
 wluch  do  not  earn  any  money  and
 which  may  go  into  hquidation  But
 the  LIC  is  something  more  than  that
 The  people  of  the  country  are  invest-
 ing  Money  in  it  with  ths  guarantee
 from  the  Government  that  every  pie
 of  the  premium  that  they  pay  would
 be  properly  spent  and  would  be  util-
 sed  for  the  good  of  the  community

 The  Parliament  can  only  function
 through  the  Minister  and  7  the  Minis-
 ter’s  respos.bility  33  only  constitution-
 al,  Parlament  will  remain  as  dark  a»
 it  has  remained  so  far  So,  in  my
 opinion,  it  should  not  on'y  be  a  cons-
 titutiona]  responsibility,  but  it  should
 also  be  a  substantial  lesponubility
 so  far  as  LIC  :s  conccrned  I  would
 expect  Government  to  announce  that
 policy  They  have  dealt  with  this
 matter  and  their  resolution  is  here
 I  would  hke  to  konw  what  is  the
 exact  policy  that  they  have  made  in
 order  to  see  that  such  things  are  not
 repeated  m  future  As  I  have
 said,  I  am  more  concerned  about  the
 future  than  what  has  happened  in  the
 past  I  again  repeat,  I  have  no  grudge
 against  any  person  nor  do  I  want
 that  this  matter  should  be  taken  on  a
 personal  level

 My  real  grudge  against  Govern-
 ment  is  that  personal  considerations
 weighed  with  them  more  than  any-
 thing  else  In  this  country,  when
 we  are  faced  with  problems  of  vast
 magnitude,  when  the  entire  democra-
 tic  fabric  3  being  threatened,  it  is  our
 duty,  if  we  are  serious  about  democra-
 cy,  to  see  that  we  function,  and  the
 Government  functions,  in  such  8
 manner  as  to  Jeave  no  room  for  doubt.
 Ths  Government  particularly  must
 behave  in  a  manner  which  is  worthy
 of  this  country  and  nation.
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 Shri  Jaganatha  Rao:  Mr  Chairman,
 3,  according  to  me  the  scope  of  the
 discussion  is  very  lhmuited.  The  Chagla
 Commission  and  the  Board  of  Inquiry
 presided  over  by  Justice  Vivian  Bose
 have  both  held  that  the  transactions
 in  question  were  improper  and  un-
 bubinesslike  What  we  are  now  con-
 cerned  with  is  about  the  disciplinary
 action  taken  against  the  three  officers.

 My  friend,  Shri  Mathur,  stated  that
 this  Board  of  Inquiry  had  a  statute
 and  its  findings  are  entitled  to  great
 weight  and  respect  It  is  true  that
 an  emnent  judge  of  the  ‘Supreme
 Court  presided  over  this  Board,  but
 the  fact  remains  that  the  findings  of
 the  Board  do  not  have  the  same  status
 o:  the  same  binding  effect  as  a  judg-
 men:  of  the  Supreme  Court  We  have
 to  cee  how  far  the  findings  of  this
 Board  ai.  based  on  the  evidence  tend-
 ered  before  the  Commission  and  how
 they  can  be  substant‘ated  I  may  pont
 out  the  irregularities  or  the  imperfect
 nature  of  the  nqutry  inherent  in
 inquiries  of  this  kind

 You  wiil  find  that  several  witnesses
 ४९८७  examined  and  several  persons
 stood  in  the  position  of  co-defendants,
 if  not  as  co-accused  You  find  Mr
 Patel  comes  and  gives  evidence,  ana
 some  person  depo>2s  da  his  favour
 Their  evidence  is  in  a  way  against  the
 other  persons  who  are  concerned  in
 the  deal,  hke  Shr:  T  T  Krishnama-
 char:  But  when  Shri  T  T  Krishna-
 machar:  was  in  the  bar,  no  questions
 were  put  to  him  confronting  him  with
 the  facts  as  deposed  by  earlier  wit-
 ness  It  s  a  fundamental  principle
 of  natural  justice,  though  not  of  pro-
 sedure,  that  questions  regaramg  cir-
 cumstances  against  a  person  should

 ‘be  put  to  him,  so  that  he  can  explain
 and  acquit  himself

 Shri  P.  R.  Patel  (Mehsana)  I  want
 to  know  from  the  hon  Member  that
 if  no  questions  were  put,  whether  he
 has  denied  the  fact

 bri  Jaganatha  Rao:  The  question
 ‘of  d€nial  or  admission  comes  when
 the  question  is  put  If  we  go  through
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 the  voluminous  evidence  that  was
 tendered  before  this  Commission,  we
 will  find  that  answers  were  given  jn
 reply  to  questions,  It  is  not  as  in
 ordinary  cases  in  civil  or  criminal
 court  where  a  witness  is  asked  to  say
 what  he  knows  We  know  that  several
 pointed  questions  were  put  to  the
 witnesses  and  several  pointed  answers
 were  given  When  Shr:  Krishnama-
 char  was  in  the  dock  and  when  other
 witnesses  were  m  the  dock  some
 pointed  questions  were  put  to  them.
 But  I  find  that  the  Board  of  Inquiry
 has  come  to  the  conclusion  that  the
 Minister’s  tacit  approval  was  there.
 If  the  Minister  had  said  as  he  sub-
 sequently  says

 Shri  Harish  Chandra  Mathur:  The
 Board  of  Inquiry  never  says  that  the
 Minister’s  approval  was  there

 Shri  Jaganatha  Rao:  If  you  ge
 through  the  evidence  you  will  find
 that  it  ५  made  out  by  the  witnesses
 that  the  appPoval,  tacit  or  implicit,  of
 the  Minister  was  there  But,  :n  that
 case  the  Minister  should  have  been
 put  a  question  as  to  what  he  really
 meant  by  the  words  used  by  him.  In
 the  absence  of  an  explanation,  or  a
 clarification,  by  the  Munister,  how
 could  it  be  said  that  these  words  gave
 Shr:  Patel  the  inference,  or  the
 assurance,  that  he  has  agreed  to  the
 deal?  There  were  several  other  irre-
 gularities  of  a  hike  nature  which  crept
 In  in  the  course  of  the  enquiry  before
 the  Board  of  Inquiry

 Again  the  Minister  was  not  defend-
 ed  by  a  counsel  whereas  the  other
 person,  were  defended  by  a  counsel.
 The  Minister  was  not  in  the  position
 of  a  co-defendant  Such  irregularities
 resulted  in  the  findings  of  the  Board
 becoming  imperfect  Of  course,  I  do
 not  assail  the  integrity  or  the  impar-
 tiality  of  the  Judge  who  presided
 over  the  Board  of  Inquiry  Similar
 circumstances  existed  in  the  Board  of
 Inquiry,  which  was  conducted  in  Eng-
 land  into  the  Bank  Rate  Leakage  Case,
 and  leading  dailies,  including.  The
 New  Statesman  and  Times,  comment-
 ed  that  a  different  procedure  has  to  be



 ra

 5757  Motion  re:

 {Shri  Jaganatha  Rao}
 evolved  in  an  inquiry  of  this  sort  The
 Commissions  of  Inquiry  Act  does  not
 provide  a  regular  or  a  precise  mode
 of  inqury  So  the  result  is  that  cer-
 tain  imperfections  and  irregularities
 creep  in  with  the  result  that  the  find-
 ings  cannot  be  accepted  ४४  toto.

 The  Union  Public  Service  Commis-
 sion  tried  to  hold  that  the  transactions
 in  question  were  both  proper  and
 businesslike  but  the  Government  did
 not  accept  that  decision  The  Govern-
 ment  Resolution,  if  you  see  paragraph
 7,  says:

 “The  Government  of  India  have
 already  accepted  that  in  the  light
 of  the  evidence  available  to  the
 Chagla  Commission  that  the  trans-
 action  m  question  was  not  enter-
 ed  into  in  accordance  with  busi-
 ness  principles  and  was  also  oppos-
 ed  to  propriety  on  several  grounds.
 In  this  connection,  the  Chagia
 Commussion  as  well  as  the  Vivian
 Bose  Board  of  Inquiry,  after  an
 examination  of  the  evidence
 before  them,  came  to  the  conclu-
 sion  that  the  view  entertained  by
 Shri  Patel  that  the  Mundhra
 shares  operated  as  a  drag  on  the
 Calcutta  exchange  and  that  in
 order  to  create  confidence  in  the
 market  it  was  essential  that  they

 -should  be  brought  to  such  levels
 as  they  should  ordinarily  be  by
 means  of  purchases  to  be  made
 by  the  Life  Insurance  Corporation,
 was  in  fact  unsound”

 There,  the  findings  of  both  the  Com-
 missions  were  accepted  by  the  Gov-
 ernment  Then  the  resolution  says,
 ‘tower  down  m  paragraph  7

 “The  Government  of  India  agree
 that  whilst  there  may  be  differ-
 ences  of  opinion  regarding  the
 appreciation  of  the  economic  situa-
 tion  and  the  proper  remedy  there-
 for,  as  made  by  Shr:  Patel,  due
 regard  should  also  be  paid  to  the
 fact  whether  in  the  bght  of  his
 knowledge  of  the  circumstances
 he  genuinely  and  bona  fide  felt
 that  his  appreciation  of  the  situa-
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 tion  was  correct  and  that  the
 remedy  proposed  by  him  was
 required  m  tne  public  interest.”

 It  is  true‘that  the  Board  of  Inquiry
 held  that  there  was  no  crisis  in  the-
 Calcutta  stock  exchange  But  the  fact
 remains  that  therc  was  a  threat  of  a
 crisis  If  that  is  so,  well,  the  officer
 concerned,  who  initiated  these  talks
 and  the  transaction,  had  the  bona  fide
 reason  to  pursue  the  matte’  In  the
 absence  of  mala  fide,  on  the  part  of
 anv  of  the  officers  concerned  and  the
 Minister,  we  can  say  that  the  trans-
 action  was  not  dishonest  or  fraudulent

 Shri  Harish  Chandra  Mathur:  Will
 you  refer  to  the  d:aft  which  Shri
 Patel  himscif  made  for  an  answer  to
 the  Parlamentary  question  on  6th
 September?

 Shri  Jaganatha  Rao:  Let  us  not  go
 behind  the  findings  of  the  Commission,
 Board,  UPSC  and  the  Government
 resclution  Let  us  not  go  into  the
 questions  that  were  put,  which  appear-
 ed  on  the  4th  September,  or  the  27th
 September,  what  the  file  of  the  Min-
 ister  contained  which  he  did  not  make
 use  of  and  so  on  That  is  a  different
 matter  We  are  not  discus»ing  that
 today

 Shri  Harish  Chandra  Mathur:  That
 i8  an  important  point  made  by  the
 Commission

 Shri  Jaganatha  Rao:  This  House  has
 before  it  the  findings  of  the  Chagla
 Commission,  the  findings  of  the  Boaid
 of  Inquiry,  the  findings  of  the  Union
 Public  Service  Commission  and  the
 Government  resolution  This  House
 ts  not  a  court  of  appeal

 Shri  Mahanty  (Dhenkanal)  On  2
 point  of  order  Who  3५  the  UPSC  tu
 give  a  finding?  The  hon  Member
 says  that  we  are  considering  the  find-
 Ings  of  the  UPSC  I  ask:  who  is  the
 UPSC  to  give  us  a  finding?

 Shri  S.  M.  Banerjee
 They  will  give  advice,

 Shri  Jaganatha  Rao:  Under  the  All
 India  Services  (Discipline  and  Appeal)

 Rules,  ‘1955,  the  UPSC  is  the  final

 (Kanpur):
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 authority  that  can  suggest  disciplinary
 action  The  Government  may  or  may
 not  accept  their  suggestion

 Shri  Tyagi:  No,  no  I  am  afraid,
 the  Government  cry  the  fina!  authority

 Mr.  Chairman:  Let  him  proceed  He
 thinks  that  way  Let  him  have  his
 own  say  We  are  not  taking  a  deci-
 sion  The  hon  Member  who  ts  speak
 mg  now  has  got  his  own  views  and
 he  can  give  his  expression  to  his
 views  He  is  expressing  his  views  as
 to  who  the  final  authority  is  And  he
 has  the  right  to  sav  so  This  question
 cannot  be  debated  between  two  mem-
 bers

 Shri  Mahanty  But  if  one  says  a
 man  Is  a  woman,  it  becomes  different

 Shri  Jaganatha  Rao:  When  I  say
 that  the  UPSC  35  the  final  authority
 I  mean  that  it  is  the  final  authority  in
 suggesting  action  It  ts  for  the  Gov-
 ernment  to  accept  or  reject  it  As  a
 matter  of  fact,  Government  did  not
 accept  all  the  findings  of  the  UPSC
 UPSC  went  to  the  extent  of  saying
 that  the  transactions  were  proper  and
 businesslike  Government  did  not
 accept  that  decision  Therefore,  it  5
 not  correct  to  say  that  the  UPSC  6
 nobody  Under  the  All  India  Services
 (Discipline  and  Appeal)  Rules,  955
 UPSC  is  the  final  body  to  suggest  what
 action  should  be  taken  against  a
 particular  officer  Government  may
 accept  it,  or  Government  mav  reject
 it  in  part  or  in  toto

 Therefore,  when  we  consider  the
 adequacy  of  the  punishment  meted  out
 bv  the  Government  to  these  officers,
 we  have  to  see  what  are  the  cirrcum-
 stances,  the  extenuating  circumstances
 in  which  the  officers  were  at  that
 time  Reference  to  mala  fide  is  one
 Secondly,  Shm  Patel  had  every  reason
 to  believe  that  there  was  a  crisis,  or
 a  threat  of  a  crisis,  in  the  Calcutta
 stock  exchange,  because  the  957  bud-
 get,  introduced  by  the  then  Finance
 Minister,  Shri  T  कूग  Krishnamachati
 had  an  adverse  effect  in  the  market
 Then,  L.IC  was  the  investor  So,  if
 the  LIC  had  invested  in  the  share
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 maiket  previausly,  certainly  the  Fm-
 ance  Secretary  was  justified  m  pra-
 ceeding  with  the  transactions

 Dr  M  S.  Aney  (Nagpur)  May  E
 ask  one  question?  Does  he  think  that
 it  was  open  to  the  Service  Commission.
 to  question  the  findings  of  fact  given
 bv  two  judicial  commissions;  whose
 evidence  were  placed  before  it,  and
 which  was  obviously  asked  to  examine
 the  condyct  of  officers  concerned  and
 recommend  punishment  or  any  other
 sultable  action?

 Shri  Jaganatha  Rao  In_  the  first
 place,  they  are  not  judicial  pronounce-
 ments  I  prefaced  my  observations
 with  the  statement  that  though  tt  was
 presided  over  by  a  learned  Judge  of
 the  Supreme  Court,  it  was  only  a
 board  of  inquiry  Therefore,  let  us
 not  mix  up  the  two  things  It  is  true
 that  Justice  Vivian  Bose  is  a  Judge
 of  the  Supreme  Court  Still,  his  find-
 wings  in  this  inquiry  are  not  of  a
 judicial  character  in  the  sense  of  being.
 binding  as  a  judgment  of  the  Supreme
 Court  So,  it  35  entirely  within  the
 competence  of  the  UPSC  to  accept  or
 reject  it  It  is  for  the  House  to  decide
 how  fa:  the  UPSC  s_  justified  in
 rejecting  or  throwing  down  the  recom-
 mendations  of  this  Board  of  Inquiry

 Shr:  Harish  Chandra  Mathur:  May
 I  ask  the  hon  Member  to  clarify  one
 point?  Shri  Patel  had  every  reason
 to  believe  that  there  was  a  threat  of
 acrisis  But  when  Shri  Patel  drafted
 the  answer  he  has  stated  that  ‘the
 purchase  was  cffected  because  the
 shares  in  question  appeared  to  be
 worthwhile,  incidentally  the  purchase
 assisted  in  averting  a  possible  difficult
 situation  m_  the  Calcutta  stock
 exchange”  So  the  Commission  says
 that  this  knocks  the  bottom  out  of  the
 possible  crisis  theory

 Shri  Jaganatha  Rao:  But  J  060  not
 want  to  support  the  findings  I  sttack
 the  findings  of  the  Board  of  Inquiry  I
 take  an  entirely  different  view  of  the
 matter  My  hon  friend  cannot  ask
 me  to  agree  with  him_  I  hold  a  differ-
 ent  view
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 An  Hon.  Member:  On  a  considera-
 tion  of  the  evidence

 Shri  Jaganatha  Rao:  On  a  conside-
 ration  of  the  evidence  If  you  taac
 anto  account  the  evidence  of  Mr
 Chaturvedi  and  Mr  Bhattacharya  end
 others,  they  certamly  say  that  there
 was  a  threat  of  a  crisis.

 Shri  Harish  Chandra  Mathur:  Please
 explain  the  draft  of  Mr  Patel  That
 is  all

 Shri  Jaganatha  Rao:  Leave  it.

 The  Board  of  Inquiry  proceeded  on
 4  wrong  premise  The  Board  enunciat-
 ed  the  Assistance  theory  It  said  that
 this  transaction  was  entered  into  as  2
 quid  pro  quo  for  the  generous  gesture
 of  Mr  Mundhra  im  having  contributed

 ,  Generously  to  the  Congress  funds  and
 subsequently  that  he  agreed  not  to
 close  down  the  Kanpur  mii]  What
 evidence  had  the  Board,  I  respectfully
 ask,  to  enable  the  Board  of  Inquiry
 to  come  to  the  conclusion  or  draw  the
 inference  that  this  is  a  return  for  the
 generous  gesture  of  Mr  Mundhra?  An
 inference  has  to  be  drawn  from  proved
 facts  This  is  only  a  surmise  My
 friend  read  out  from  the  findings  of
 the  Board  of  Inquiry  There  35  no
 evidence  It  has  given  a  motive
 There  cannot  be  any  wild  inferences
 If  really  that  was  the  case,  was  any
 question  put  to  Krishnamachar)  whe
 ther  Mr  Mundhra  had  contributed  to
 the  Congress  funds  and  this  transac-
 tion  entered  into  as  a  quid  pro  quo?
 Nothing  If  the  Government  really
 wanted  to  benefit  Mr  Mundhra  as  a
 return  for  his  generous  gesture,  cer-
 tainly  at  presupposes  that  the  Govern-
 ment  officers  who  were  concerned  fn
 this  deal  were  a  party  to  it  No  ques-
 tion  was  put  to  Mr  Patel;  nor  to  Mr
 Kamat  In  the  absence  of  any  evidence
 ‘connecting  any  one  of  them  with  this
 generous  gesture  of  Mundhra,  I  res
 ‘pectfully  submit  with  due  respect  to
 the  learned  Judge  who  presided  over
 the  Board  of  Inquiry  that  it  78  not
 a  afterthought  and  planned  Abso-
 “Jutely  there  is  no  basis  for  such  an
 “tmference
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 If  the  mam  basis  of  the  findings  of

 the  Board  of  Inquiry  falls  to  the
 ground  on  this  issue,  certainly  we
 have  to  see  how  far  the  transaction  is
 vitiated  by  any  impropriety  or
 unbusinesslike  nature  of  the  transac-
 tion  It  is  true  that  Mr  Vaidyanathan
 was,  to  use  the  words  of  the  Board  of
 Inquiry,  in  a  tearing  hurry  to  offer
 prices  for  some  shares  more  than
 what  Mr  Mundhra  has  quoted  That
 is  true  But,  Mr  Patel  goes  out  of
 the  picture  the  moment  it  is  decided
 that  the  shares  should  be  purchased
 at  the  market  rates  It  is  for  Mr
 Vaidyanathan  to  explain  Taking  into
 consideration  all  the  evidence  and  the
 probabilities  of  the  case,  I  feel  that
 the  Government  was  justified  n  com-
 ing  to  the  conclusion  that  Mr  Patel
 has  to  be  exonerated

 Incidentally  I  would  hke  to  mention
 about  the  unfortunate  situation  in
 which  Shri  T  T  Krishnamachari  was
 placed  I  do  not  hold  a  bnef  for  him

 hri  Braj  Raj  Singh  (Firozabad)
 Who  do  vou  explain  in  the  beginning?

 Shri  Jaganatha  Rao.  If  we  go
 through  the  entire  voluminous  evi-
 dence,  I  feel,  as  I  prefaced  at  the  out-
 set,  he  was  not  represented  by
 counsel  He  is  more  simned  against
 than  sinning  But,  he  resigned  He  is
 not  personally  responsible  as  Minister
 for  this  transaction  though  constitu
 tionally  :esponsible  to  the  House,  and
 he  has  resigned  He  has  set  an  open
 example  for  others  to  follow

 Some  Hon.  Members:  Others  to
 follow?

 Shri  Jaganatha  Rao:  Yes,  for  the
 other  democracies  in  the  world

 An  Hon.  Member:  To  come  back

 Shri  Jaganatha  Rao:  According  to
 me,  what  As  more  important  what
 are  the  lessons  that  we  learn  from
 this  Mundhra  deal  We  need  not
 discuss  this  again  and  again  Accord-
 ing  to  me,  these  are  some  of  the  points
 which  are  very  important  and  which
 have  to  be  taken  into  consideration  by



 wishes  to  issue  has  to  be  m  writing
 Because  xt  was  oral,  it  has  given  scope
 ४0  80  many  interpretations  Again,  I
 suggest  that  the  Commission  of
 Inquiry  Act  being  defective,  in  future,
 enquiries  of  this  kind  have  to  be  gone
 into  by  a  Committee  of  Parliament
 and  the  report  placed  on  the  Table  of
 the  House  so  that  Parliament  can  dis-
 cuss  it  Above  all,  we  have  to  see  that
 we  should  not  view  or  discuss  this
 question  in  a  spirit  of  blackmail  or
 witch-hunting  We  must  also  see  that
 the  morale  of  the  civil  service  38  not
 impaired  The  result  of  the  Mundhra
 affair  is  that  no  civil  servant  feels  that
 he  ts  safe  He  expects  the  Munis-
 ter

 Shri  Mahanty  On  a  point  of  order
 Sur,

 Shri  Jaganatha  Rao  What  3s  the
 point  of  order?

 Shri  Mahanty.  The  hon  Member
 nas  said,  “Let  us  not  discuss  it  in  a
 spirit  of  blackmail”  The  obvious
 inference  that  can  be  drawn  Ww  that
 Members  who  have  participated  are
 blackmailing  somebody  This  word
 should  be  expunged  Who  is  black-
 manzling?

 Mr.  Chairman:  Order,  order  The
 hon  Member  is  certainly  entatled  to
 say  that  all  the  persons  who  are  टावपिन
 cing  should  criticise  in  a  moderate
 way  He  !s  entitled  to  say  that

 Some  Hon.  Members:  He  said,
 blackmai)

 Mr.  Chairman:  just  as  the  hon
 Member  is  entitled  to  say  thet  they  are
 being  criticised  in  a  manner  which  us
 unreasonably  lenient  or  soft,  another
 member  has  a  right  to  say  to  the
 27  (AD)  LSD—7
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 contrary  There  38  no  point  of  order
 involved  The  Member  has  a  right  to
 say  that  this  may  be  discussed  in  this
 manner  as  the  other  hon  Member  has
 the  right  to  say  that  it  may  be  dis-
 cussed  in  another  manner

 Some  Hon,  Members:  What  about
 blackmail]?

 Mr.  Chairman:  Order,  order,  there
 as  70  question  of  blackmail.  He  did  not
 say  that  some  persons  are  getting
 some  profit  out  of  :t  All  that  he
 wanted  to  say  was  that  the  matter
 should  be  discussed  in  such  a  way
 that  as  a  matter  of  fact,  the  people
 who  are  criticised  do  not  feel  that  they
 are  being  criticised  too  severely  That
 is  all  that  he  meant  He  did  not  mean
 anything  else

 Some  Hon.  Members.  Let  him  say
 so

 Shri  Jaganatha  Rao.  What  I  meant
 was,  we  should  discuss  it  m  an  objec-
 tive  way  We  should  not  be  led
 away  by  prejudices  or  passions  That
 is  what  I  meant.  When  we  discuss
 about  certain  officers  who  were  con-
 cerned  im  this  deal,  let  us  approach
 the  question  7  an  objective  way  |
 entirely  agree  with  my  hon  friend  on
 the  other  side  and  I  would  say,  you
 criticise  the  officer  if  he  is  really  un-
 worthy  But,  according  to  me,  from
 the  evidence,  I  fee]  that  the  criticism
 is  not  warranted.  I  am  entitled  to
 hold  that  opinion

 Mr,  Chairman.  That  is  a  question
 of  temperament.  The  hon  Member
 takes  one  view  The  other  hon  Mem-
 ber  may  take  another  view

 Shri  Jaganatha  Rao’  You  know,
 Sir,  lawyers  take  different  views  I
 take  a  different  view

 Therefore,  certainly  Parlament  has
 a  right  and  duty  to  the  country  to
 discuss  such  matters  But,  we  should
 not  view  this  Mundhra  deal  as  a  stick
 to  beat  the  civil  servants  mndiscrimi-
 nately  If  the  morale  of  the  civil
 servant  ig  shaken,  it  is  a  sad  day  for
 the  country,  because  efficiency  and  ini-
 tative  are  really  the  products  of  a
 high  morale  It  should  be  our  duty
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 [Spri  Jaganatha  Rao]  Ww.
 to  see  that  while  we  criticise  the
 actions  of  these  officers,  this  morale  is
 not  affected.

 I  gave  notice  of  an  amendment  that
 the  House  should  approve  of  the
 Resolution  of  the  Government.  I  com-
 mend  my  amendment  to  the  House.

 Shri  Morarka  (Jhunjhunu):  Mr.
 Chairman,  I  do  not  wish  to  gpeak  on
 the  merits  of  the  deal  known  as  the
 LC.  Mundhra  deal,  because  accord-
 ing  to  me,  there  is  no  merit  at  ay  in
 this  deal.  Nor  do  I  wish  to  apportion
 the  Blame  among  the  various  officers,
 because,  according  to-me  that  is  a
 very  difficult  task.  Even  the  highest
 tribunals  appointed  could  not  dis-
 charge  that  duty  properly  or  satisfac-
 torily.  Therefore,  I  shall  confine  my-
 self  only  to  the  examination  of  a  few
 general  points  that  have  emerged  from
 the  various  enquiries.

 The  first  point  that  strikes  anybody
 is  that  the  Finance  Ministry  did  not
 allow  this  enactment  of  Parliament  to
 be  implemented  in  its  entirety  or  in  its
 proper  spirit.  The  mandate  of  this
 House  embodied  in  this  Act  has  been
 given  a  complete  go-by  by  the  person
 responsible  for  its  administration.
 It  was  pointed  out  before  the  Chegla
 Commission  that  the  provisions  of  this
 Act  required  the  constitution  of  a
 board  of  directors,  the  constitution  of
 an  executive  committee  and  the  con-
 stitution  of  an  investment  committee.
 All  these  bodies,  though  formed,  were
 never  allowed  to  function  properly.

 As  a  matter  of  fact,  there  is  evi-
 dence  that  in  this  particular  deal,  the
 Investment  Committee  was  never  con-
 sulted,  leave  alone  the  question  of  its
 approval;  and  the  board  of  directors
 ‘was  not  even  informed  until  much
 later.  In  support  of  this  conténtion,
 I  would  give  only  one  quotation,  and
 that  Is  from  the  report  of  the  Chagla
 Commission.  At  page  I5  of  its  re-
 port,  the  Chagla  Commission  has
 stated:

 SEPTEMBER  7,  980  Vivian  Bose
 8००70  of  Inquiry’s

 Report  of  Life
 Insurance  Corporation

 Inquiry

 “The  transaction  also  suffers
 from  this  serious  blemish  that  ft
 was  effected  without  consulting
 the  Investment  Committee.”
 Then,  it  goes  onand  says:

 “I  find  no  justification  whatso-
 ever  in  the  corporation  fnvesting
 this  large  amount  without  seeking
 the  -agvice  of  a  statutory  body
 which  has  been  set  up  for  the  very
 purpose  of  advising  the  corpora:
 tion  with  regard  to  the  invest-
 ments  it  wishes  to  make.  In  mak-
 ing  this  investment,  the  Corpora-
 tion  has  also  contravened  the  clear
 directions  given  by  the  Inveat-
 ment  Committee  with  regard  to
 the  investments  to  be  made.”
 My  short  point  is  that  though  the

 House  enacted  a  law  which  embodied
 a  complete  scheme  of  how  the  admin-
 istration  of  this  Corporation  should  be
 carried  on  and  how  these  huge  funds
 of  the  Corporation  should  be  invested,
 stil]  the  administrative  authority,  that
 18,  the  Ministry,  carried  out  this  provi-
 sion  in  such  a  way  that  not  a  single
 provision  of  the  Act  vis-a-vis  this
 investment  was  observed.  This,  ac-
 cording  to  me,  is  a  serious  lapse.  And
 only  on  this  one  point,  the  concerned
 persons  could  have  been  held  respon
 sible.  I  do  not  say  whether  it  was
 the  Minister  or  whether  it  was  the
 Principal  Finance  Secretary  or
 whether  it  was  the  Ministry  as  a
 whole  or  the  system  prevailing  in  the
 Ministry  that  was  responsible.  But
 the  fact  remaing  that  the  mandate  of
 this  House  has  not  been  carried  out
 By  this,  I  do  not  wish  to  suggest  that
 only  the.  autonomy  of  the  Corpora-
 tion  was  interfered  with.  My  grievance
 78  somewhat  more  serious  than  that.
 The  autonomy  of  the  Corporation  could
 be  interfered  with  even  if  you  go  on
 giving  directions  under  section  a.  of
 the  Act  again  and  again.  But,  here,
 not  only  were  written  directions  not
 given,  but  many  other  provisions  of
 this  Act  were  not  carried  out,  That
 ig  oe

 enous
 complaint  which  I  have

 lake,
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 In  the  last  debate,  the  hon.  Mem-
 ber  Shri  Feroze  Gandhi  laid  on  the
 Table  of  the  House,  a  document  bear-
 ang  reference  No,  L:T|563/58,  which
 shows  how  often  the  Minister  and  the
 Principal  Finance  Secretary  and  others
 tried  to  interfere  even  in  small
 matters  relating  to  the  staff  appoint-
 ments,  staff  dismissals  and  things  like
 that,  and  that  apart  from  the  ques-
 tion  of  interfering  with  the  autonomy
 of  the  Corporation,  a  complete  go-by
 has  been  given  to  the  provisions  of  the
 Act  as  enacted  by  this  House

 The  second  point  which  is  somewhat
 related  to  the  first  one  but  which  does
 not  arise  out  of  any  of  these  ingu:-
 nes,  but  which  arises  from  the  state-
 ment  made  by  the  then  Finance
 Minister  recently,  and  which,  accord-
 ing,  tO  me  is  a  more  serious  point
 is  that  the  Finance  Ministry  did  not
 carry  on  the  financial  administration
 with  that  amount  of  orthodoxy  which
 is  necessary.  At  page  9  of  the  state-
 ment  or  the  ‘pamphlet  which  is  cir-
 culated,  this  is  what  the  Finance
 Minister  says:

 “The  second  mstance  was  the
 suggestion  of  purchases  of  shares
 mm  certain  Banks.  There  was  a
 proposal  to  make'these  Banks  sub.
 sidaries  of  the  State  Bank  and  in
 the  process  because  of  the  some-
 what  liberal  terms  of  compensa-
 tion  that  would  obtain  in  respect
 of  the  shares  of  these  Banks  there
 might  be  an  appreciation  in  the
 prices  of  these  shares.  It  was  in-

 ,  tended  that  some  part  of  this
 benefit  should  go  to  a  public  in-
 stitution  rather  than  to  private
 speculators.”.

 What  is  the  meaning  of  this  state-
 went?  The  Finance  Minister  says
 that  he  advised  the  LIC  to  purchase
 tHe  shares  of  certain  banks  because
 he  knew  that  these  banks  would  be
 nationalised,  and  when  they  were
 nationalised,  the  terms  of  the  com-
 pensation  would  be  liberal;  and  in-
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 stead  of  the  shareholders  getting  all
 the  benefits,  it  would  be  the  LIC:  which
 would  get  the  bencfii  And  he  char-
 acterises  tho.~  shareholders  ५  private
 speculators,

 Shri  Sinhasan  Singh  (Gorakhpur):
 What  2५  wrong  with  it?  If  the  LIC
 purchases  all  the  ‘shares  of  the  banks
 and  thereby  the  LIC  gets  a  major
 portion  of  the  compensation  payable  to
 the  banks,  then  what  is  wrong  with
 that  policy?

 Shri  Morarka:  The  hon  Member
 may  have  a  little  patience,  and  he
 would  hear  everything

 Pandit  K  C.  Sharma:  He  gets  less.

 Shri  Morarka:  Here,  the  Finance
 Minister  is  5n  possession  of  an  aivance
 information.  He  knows  what  com-
 pensation  he  25  going  to  give,  and,
 therefore,  he  says  to  one  of  the  cor-
 porations,  ‘You  purchase  these  shares,
 because  on  these  shares  you  are  going
 to  get  so  much  compensation.’.  Now,
 assume,  for  a  moment,  that-the  com-
 pensation  was

 going
 to  be  less,  Would

 the  Funister  ister  then  have
 said  ‘Go  and  purchase  these  shares.”?’

 Apart  from  that,  here  is  angther
 question.  The  Finance  Minister  is  in
 charge  of  the  finances  of  the  whole
 country.  He  is  in  charge  of  the  bud
 getary  policy  of  Government.  He
 frames  the  budget.  Today,  he  gives  a
 directive  to  the  LIC  for  purchase  of
 shares  of  banks  on  the  poimt  of  na-
 tionalisation,  and  tomorrow.  before
 the  eve  of  the  budget,  he  can  ask  the
 LIC  or  the  STC  or  any  other  corpora-
 tion  to  go  to  the  market  and  pur-
 chase  the  shares  or  sell  the  shares  to
 suit  his  budgetary  recommendations.
 Is  st  proper  for  the  Finance  Minister
 to  go  on  advising  these  corporations
 and  making  use  of  his  officis]  know-
 ledge  for  the  benefit  of  one  corpora-
 tion  or  for  the  benefit  of  one  nstitu-
 tion?  Can  he  treat  anyone  of  these
 corporations  which  we  claim  as  auto-
 nomous  corporations  in  this  manner
 to  the  disadvantage  of  the  entire  pub-
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 lic?  It  is  al]  right,  and  it  sounds  well
 to  say  ‘rather  than  to  private  specula-
 tors’.  But  what  steps  could  one  take
 to  purchase  the  shares  only  fram  the
 private  speculators  and  not  from  the
 genuine  investors?  Who  sells  the
 shares?  The  private  speculators”  are
 shrewd  enough  to  know  what  com-
 pensation  they  are  likely  to  get.  It  is
 only  the  unwary  private  small  inves-
 tors  who  would  sell  their  shares,  and
 it  is  only  those  people  who  would  be
 deprived  of  the  benefit.

 Shri  Thanu  Pillai  (Tirunelveli):
 ‘The  speculator  wil)  not  sell  the  shares, a

 Shri  Morarka:  That  is  not  only
 within  the  realm  of  possibility,  but  I
 find  that  before  the  Chagla  Commis-
 sion,  there  was  a  letter  filed  before
 them,  namely,  Exhibit  No.  19,  which
 was  a  letter  written  by  Shr  H.  M
 Patel  to  Mr.  Vaidyanathan,  ihe  then
 Managing  Director  of  the  LIC.  The
 letter  is  dated  the  2Ist  May,  1987  and
 reads  thus

 ‘My  dear  Vaidyanathan,
 Thank  you  for  your  letter  of

 the  7800  May  giving  me  an  ac-
 count  of  your  purchases  on  the
 5th,  l6th  and  1th.  As  I  told  you
 on  the  phone  today.  I  would  like
 you  to  continue  to  buy  in  the
 main,  Indian  Iron,  Tata  Ordinary
 and  ACC.  As  it  is  our  intention
 to  support  the  market  and  stabi-
 lise  it,  it  clearly  follows  that  we
 should  go  on  buying  even  if  prices
 rise.  It  would  be,  to  my  mind,
 wel]  worth  our  buying,  any  Indian
 Tron  right  up  to  Rs,  20|-,  the  other
 two  similarly  up  to  correspond-
 ingly  appropriate  rises.

 Yours  sincerely,
 Sd{  H.  M.  Patel.”.

 in  that  year  was  prevent-
 use  on  the  389  May,

 etter  is  dated  the  ict
 May,  ‘1987,  and  this  letter  contains  a
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 statement  that  he  approved  of  the  pur-
 chases  made  by  Shri  Vaidyanathan  on
 the  I5th,  I6th,  ॥7ए0  May  and  so  oa.
 Mr,  Vaidyanathan  was  instructed  to
 make  these  purchases  before  the  lh
 May.  just  before  the  Budget  was  to
 come.  I  ask:  Is  it  proper  for  the
 Principal  Finance  Secretary  to  advice
 the  LIC  just  on  the  eve  of  the  Budget
 to  indulge  in  the  purchase  or  sale  of
 these  shares?  If  they  do  this,  there  is
 a  possibility  of  sbusing  this  power
 and  there  is  a  possibility  cf  doing  im-
 mepse  harm  to  the  members  of  the
 public,  and  they  may  in  the  process
 benefit  only  one  corporation.  This  is,
 apart  from  anything  else,  not  only  बा-
 proper,  but  according  to  me,  immoral,
 and  the  Finance  Minister  should  al-
 ways  desist  from  doing  such  things.

 Shri  Sinhasan  Singh:  How  is  it  im-
 moral?

 yandit  K.  C,  Sharma:  He  does  not
 know  what  he  talks,

 Shri  Tyagi:  It  is  immoral  in  the
 sense  that  he  knows  what  is  coming
 in  the  Budget;  and,  therefore,  on  the
 eve  of  the  Budget,  any  responsible
 officer  should  not  let  people  know  what
 shares  are  being  taken  or  purchased

 Shri  Sinhasan  Singh:  The  letter  is
 dated  the  2lst  May  that  is,  after  the
 Budget,  and  not  before  the  Budget.

 Shri  Morarka:  One  hon.  Member
 says  that  I  do  not  know  what  I  am
 talking  about.  I  wish  him  luck,  and
 I  wish  him  to  understand  what  I  am
 talking  about.  I  am  not  making  this
 point  in  a  lighthearted  way.  I  con-
 sider  this  a  very  serious  matter.  I
 consider  that  any  Government  or  any
 Finance  Minister  charged  with  the
 budgetary  policies  of  the  Government
 should  not  render  advice  to  anybody,
 leave  alone  a  government  corporation
 to  indulge  or  to  operate  on  the  share
 market;  whether  it  is  beneficial  or  not
 is  a  secondary  point.

 Mr.  Chairman:  The  hon.  Member's
 time  is  up



 हा  Monon  re

 ‘Chairman.  ~
 taken  28  minutes  He  can  have  two
 minutes  more

 Shri  Morarka.  The  other  point  that
 strikes  me  35  that  an  this  inquiry,  the
 hughest-placed  officials  right  from  the
 Minister  down  to  the  private  mdivid-
 uals  have  gone  before  the  Commis-
 sion  and  on  oath  they  have  told  lies
 to  the  Commission  We  are  not  deal-
 ing  here  with  the  ordinary  type  of
 witnesses  We  see  in  the  courts  in  cri-
 minal  cases—accused,  accomplices  and
 other  persons  Here  we  have  the
 Fmance  Muster  of  the  Government
 of  India  Then  we  have  the  Governor
 of  the  Reserve  Bank,  then  the  Chair
 man  of  the  State  Bank  of  India,  the
 Chairman  of  the  Life  Insurance  Cor
 poration,  the  Managing  Director  of
 the  Corporation  and  persons  like  that
 It  has  been  proved  first  by  the  Chagla
 Commission  and  then  by  the  805९
 Board  that  these  people  have  not  told
 the  whole  truth  I  do  act  want  to
 to  repeat  those  quotations  which  have
 already  been  given  Time  after  time
 they  have  mentioned  that  these  per
 sons  have  not  told  the  truth  If  they
 have  not  told  the  truth  what  action
 has  been  taken  against  them?  These
 are  the  people  who  are  occupying  very
 high  administration  posts  in  the  coun-
 try  Take  the  Governor  of  the  Reserve
 Bank  Under  his  signature,  our  cur
 rency  notes  circulate  Every  ten
 rupee  note,  five-rupee  note,  hundred
 rupee  note  and  even  thousand  rupee
 note  bears  his  signature  If  the  Gov
 ernor  of  the  Reserve  Bank  33  not  go
 ing  to  tell  the  truth  even  in  an  inquiry
 with  which  he  was  not  primarilv  con
 cerned,  I  think  it  as  a  sad  commentary
 on  the  integrity  of  that  offices

 Now,  connected  with  this  :s  anotnen
 matter,  that  38  about  the  two  o*ficers
 Shri  A  K  Roy  and  Shr:  B  K  Nehru
 These  two  officers  did  not  give  tv'-
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 dence  before  the  Chagla  Commussion.
 4  ask,  why  did  they  not?  The  Chagia
 Commission  invited  everyoody—
 through  the  Press—who  knew  any
 thing  about  this  transaction  ६०  appear
 before  3t  and  give  evidence  Accord-
 ingly,  Shr:  Mazumdar  and  others  did
 go  there  and  give  evidence  But  these
 two  persons,  Shri  A  K  Roy  and  Shri
 B  K  Nehru,  did  not  do  so  When  the
 Finance  Minister,  Shr.  T  शुभ  Krishna-
 machari,  went  away,  these  two  officers
 went  and  gave  evidence  before  the
 Bose  Board  Though  the  Bose  Board
 did  not  think  it  proper  to  accept  their
 evidence,  the  UPSC  has  made  full  use
 of  3t  TI  am  not  commenting  on  the
 credibility  of  this  evidence  My  main
 question  is  why  did  these  people  not
 go  before  the  Chagla  Commission  and
 give  evidence?  If  they  had  gone
 there,  perhaps  they  would  have
 shown  Shr:  Patel  in  a  different  light
 They  did  not  care  what  happened  to
 Shri  Patel,  as  long  as  Shr:  T  T  Krish-
 namachar:  was  in  office  they  were
 afraid  of  him  perhaps  But  the  mo-
 ment  he  went  away,  they  go  before
 the  Bose  Board  to  give  evidence

 Again  I  say  that  if  this  is  the  mettle
 of  our  senior  officers—admunistrative
 officers—in  this  country,  I  think  we
 cannot  blame  the  other  persons  such
 as  juniors  and  assistants  who  generally
 suffer  from  such  fears

 There  are  two  lessons  which  we
 must  learn  from  this  inquiry  The  first
 is  that  an  inquiry  like  this  must
 always  be  preceded  by  full  police
 investigation  If  you  want  to  know
 the  real  facts,  6  you  want  to  get  at
 the  truth,  you  must  first  appoint  a
 fact-finding  commission  or  a  proper
 police  inquiry  team  itis  said  that
 there  75  no  mala  fide  I  know  that  no
 mala  fide  is  proved,  it  is  not  even
 suggested  But  if  invesagation  was
 made  for  mala  fide  at  the  proper
 stage,  perhaps  something  would  have
 come  out

 The  second  lesson  wc  must  learn  is
 that  we  must  never,  neve:  appoint  a
 Supreme  Court  Judge  on  this  inquiry



 6773  Motion  re:  SEPTEMBER  7,  29959  .  Vivien  Bose  6774
 Board  of  Inquiry’s

 Report  of  Life
 Insurance  Corporation

 Inquiry
 [Shri  Morarka]  things  would  have  come  out.

 if  his  judgment  is  going  io.  be  I  would  conclude  by  only  reading
 tampered  with  by  administrative
 agencies  like  the  Public  Service  Com-
 mission.  It  does  not  speak  well  of  us
 to  appoint  the  highest  persons  of  the
 judiciary  on:  such  inquiry  and  then
 make  others  to  sit  in  judgment  on
 their  findings  and  wash  away  what
 they  have  said.

 In  this  whole  deal,  the  most  surpri-
 sing  thing  is  that  though  this  has  cost
 the  Corporation  millions  of  rupees,
 the  Government  its  reputation,  the
 Minister  his  political  career,  the
 Principal  Finance  Secretary  his  job
 and  तन  Karat,  his  seniority,  nobody
 is  to  be  blamed.  One  tribunal  has
 found  one  set  of  people  innocent;  the
 other  tribunal]  has  found  another  set
 of  people  innocent,

 Shri  Tyagi:  Mundhra  is  compli-
 mented!

 Shri  Morarka:  Shri  Mundhra  was
 not  on  the  scene;  otherwise,  even  he
 would  have  got  compliments.

 Shri  Harish  Chandra  Mathur:  He  is
 having  the  best  of  both  the  worlds.

 Mr.  Chairman:  He  has  taken  more
 than  20  minutes.  He  should  finish  in
 a  minute  or  two.

 Shri.  Morarka:  Another  point  I  wish
 to  make  is;  none  of  these  tribunals
 has  given  importance  to  one  aspect,
 that  is,  a  promise  made  by  this  Cor-
 poration  to  purchase  shares  worth
 Rs.  °25  crores  which  were  not  in
 existence  at  all,  shares  which  were  to
 be  issued  by  Mundhra  concerns  =  in
 future.  To  that,  nobody  has  attached
 any  importance.  There  is  an  exhibit
 on  record,  exhibit  No.  46,  as  also
 exhibit  No,  8,  which  clearly  show  that
 there  was  an  agreement  between  the
 LIC  and  Mundhra  under  which  the
 LIC  was  to  purchase  further  shares
 worth  Rs.  7  "कर.  crores.  If  proper
 inquiry  was  made  as  to  why  this  pro-
 ‘mise  was  made,  about  purchase  of
 shares  which  were  not  in  existence  at
 all  and  which  were  to  be  issued  in

 future,  I  think  many  more  interesting

 a  passage  from  page  58  of  the  Chagla
 Commission’s  Report  in  support  of
 this  point,  which  is:

 “Mention  may  also  be  made  of
 the  agreement  arrived  at  between
 the  Corporation  and  Mundhra  oy
 which  the  Corporatior.  agreed  to
 take  up  the  preference  shares  to
 be  issued  by  BIC  and  Jessop  &  Co.
 hig  agreement  had  clearly
 nothing  to  do  with  stabilising  the
 market  or  removing  the  drag  on
 the  market,  This  agreement,  on
 the  face  of  it,  bears  the  imprint  of
 me  desire  on  the  part  ot  the  Tor-
 poration  to  help  Mundhra  or
 Mundhra  concerns  out  of  their
 difficulties”.
 Thank  you.

 है
 Shri  Yajnik  (Ahmedabad):  Mr.

 Deputy-Speaker,  it  is  unfortunate
 thay  this  controversy  and  this  scandal
 which  rose  like  a  rocket  has  now
 fallen  down  like  a  damp  squib.  The
 deal  was  a  deal  not  orly  shady  but
 dark,  almost  criminal,  when  it  was
 brought  to  light.  But  by  stages,  it
 has  been  turned  to  grey  and  now  the
 UPSC  recommendation  and  the  Gov-
 ernment  Resolution  have  nearly  turn-
 ed  jt  spotless  white.  But  we  have  to
 count  with  the  people.  Let  us  aot
 forget  that  this  cannot  be  the  end  of
 the  whole  drama.  Two  years  should
 not  be  spent  in  vain.  For  the  few  who
 are  sitting  in  this  House,  there  are
 millions  and  millions  who  are  watch-
 ing  this  controveray  and  listening  to
 the  words  that  are  »eing  spoken  in
 this  House.  These  crores  of  people
 will  look  at  the  Government’s  attitude
 on  this  matter.  What  are  they  going
 to  do  about  it?  Thus  has  last  curtain
 rung  down  on  this  matter.  The  way
 it  has  been  done—that  is  the  question
 with  which  we  are  concerned.

 With  the  first  controversy,  interest
 in  this  matter  was  aroused,  and
 interest  in  the  matter  rose  to  dramatic
 heights  when  the  Chagla  Commission



 conducted  a  public  inquiry  into  the
 matter.  It  is  very  important  that
 inquiries  of  this  nature  should  be  con-
 ducted  publicly,  Unfortunately,  the
 Bose  Board  of  Inquiry  conducted  its
 proceedings  privately,  with  the  result
 that  people  havd  not  been  able  to  get
 at  what  has  beeh  happening.  All
 these  voluminous  documents  and
 Report  of  the  Bose  Board  would  not
 be  read  by  the  people.  The  UPSC's
 report  and  the  Government  Resolu-
 tion  would  not  be  properly  attended
 to  except  for  the  fact  that  Govern-
 ment  have  now  exculpated  everybody
 who  was  supposed  to  be  guilty  and
 who  was  pronounced  guilty  by  the
 Bose  Board  Report.

 Now,  one  thing  that  emerged  during
 the  Chagla  Commission  enquiry  was
 that  the  high  and  mighty  in  the  land
 were,  for  the  first  time,  caught  nap-
 ping  or  caught  red-handed.  Unfor-
 tunately,  the  Ministers  and  the  big
 Secretaries  who  almost  take  ihem-
 selves  to  be  big  Olympuses  striding
 and  ruling  over  this  land  have  been
 accustomed  for  a  long  time  past  to  do
 things  in  a  secret  manner,  They  took
 themselves  above  and  beyond  the
 people  answerable  to  none  whatso-
 ever,  because  they  never  imagined
 for  a  moment  that  any  of  their  doings
 will  be  brought  to  light.  All  these
 people  have  been  involved.  That  is
 what  the  Chagla  Commission  said  ard
 that  is  what  the  Bose  Board  said.
 Bt  hrs

 They  were  conferring  in  the  Secre-
 tariat  in  Delhi;  they  were  conferring
 in  big  offices  in  Calcutta;  they  have
 conferred  and  conspired  together  at
 Bombay,  It  is  proved  beyond  a
 shadow  of  doubt  that  ali  these  people,
 Shri  Krishnamachari,  Shri  Patel,  Shri
 Vaidyanathan  and  Shri  Kamat  saw
 each  other  many  times  during  these
 weeks;  and,  certainly,  they  did  not
 taik  about  weather.  Shri  Mundhra
 was  present;  -he  was  dogging  their
 footsteps  all  the  time.  Why  was  he
 dogging  their  footateps?  He  had  a
 motive  and,  surely,  men  like  Shri
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 Krishnamachar:,  men  jike  Shr  Patel
 knew  what  Shri  Mundhra  was  after
 because  they  knéw  Mundhra-  very
 well  from  2958  and  notes  had  been
 placed  in  the  records  to  show  what
 this  man  was  like.

 It  was  the  unanimous  decision  of
 the  Chagla  Commission  as  well  as  the
 Bose  Board  that  a  dirty  deal  had  been
 affected.  Rs,  l  crore  and  more  had
 to  be  flung  away  at  a  man  who  should
 not  be  touched  with  a  pair  of  tongs!
 And,  whose  money  was  :t?  As  for
 Shri  Krishnamachar,  he  was  not
 ashamed  to  say,—he  said  so  in  pri-
 vate—he  never  knew.  that  those
 words  can  never  see  the  Jight  of  the
 day—that  he  would  rather  prefer
 Vaidyanathan  to  Gamble  away.
 Gamble  away  with  whose  money?
 Gamble  away  with  people’s  money
 Thitty  crofes  of  people  are  involved

 We  have  nationalised  hfe  insurance,
 As  representatives  of  people  we
 go  round  and  tell  the  people
 that  everything  is  all  right  with
 imsurance  Let  us  popularise  insur-
 ance,  Let  people  put  more  of  their
 monies  in  insurance  in  the  faith  that
 every  pie  of  their  money  will  he  pro-
 perly  taken  care  of.  But  here  is  the
 Finance  Minister  of  this  Government
 of  India  not  ashamed  to  say  that  he
 has  left  Vaidyanathan  to  gamble
 away  Vaidyanathan  can  gamble
 away  with  his  own  money;  Sbri
 Krishnamachari  cana  gamble  away
 with  his  own  money.  But,  how  is  he
 entitled  to  put  it  on  record  that  Shri
 Vaidyanathan  can  be  allowed  ४०
 gamble  away  with  crores  of  peoples’
 money?  With  what  face  will  Govern.
 ment  face  the  people?  How  can  we
 face  the  people?  How  can  we  popu-
 larise  national  insurance?

 It  is  a  very  serious  matter  and  the
 people  at  large  were  snocked  when  all
 these  facts  came  to  sight.  A  dirty
 deal  was  effected;  a  crore  and  more
 was  spent  in  order  to  buttress  the
 falling  fortunes  of  a‘  financial  wizard
 and-a  juggler  who;  in  ‘Shri  Krishna-
 machari’s  own  words,  wanted  to
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 create  an  economuc  empire  in  this  land
 of  ours  When  the  interest  rose  to  the
 highest  pitch  and  there  was  a  discus-
 sion  in  this  House,  a  resultion  was
 passed  m  this  House  After  the  Chagia
 Commussion  Report,  a  resolution  was
 passed  by  this  Lok  Sabha  and  I  want
 to  draw  the  attention  of  the  House  to
 that  The  Resolution  said  that  Gov-
 ernment  accepted  the  Chagla  Com-
 mussion’s  finding  that  the  transaction
 resulting  in  the  purchase  of  the  shares
 of  six  companies  was  no:  entered  into
 am  accordance  with  basic  principles  of
 business  and  was  also  opposed  to
 propriety  and  on  other  grounds

 Then,  it  said  that  Goevrnment  pro-
 pose  to  initiate  proper  proceedings  on
 the  basis  of  the  finding  of  the  Com
 mussion  in  respect  of  the  officers
 responsible  for  putting  through  this
 transaction  and  Government  proposed
 to  examine  carefully  the  principles
 recommended  by  the  Commission  for
 the  Government  and  the  Corporation

 The  second  Board  that  was  appoint
 ed  presided  over  by  Mr  Vivian  Bose
 has  fundamentally  agreed  and  only
 heoghtened  the  crime,  magnified  the
 crime  a  thousand  fold,  by  a:]  tne
 details,  the  gruesome  details  tnat  hav:
 been  given  That  has  been  covered
 by  many  of  my  hon  friends

 A  crime  has  been  committed  Who
 3s  responsible?  The  responsible  peo-
 ple  must  be  traced.  They  were  sought
 to  be  traced  by  the  Kose  Commiss'on
 They  were  traced  The  Report  <
 before  us  The  Report  was  considered
 by  the  Union  Pubhe  Service  Com-
 mission

 Now,  look  at  this  Union  Pubhe
 Service  Commussion  Report  It  looks
 a  miserable  document  compared  to  the
 weighty  document  of  the  Bose  Board
 The  Union  Public  Service  Commission
 say  that  they  agree  with  the  general
 recommendations  of  both  the  Com-
 missions,  But  they  want  w  take  the
 stmg  out  of  everything  They  say  that
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 though  the  Bose  Board  finds  that  Shri
 Patel,  Shri  Vaidyanathan  and  Shri
 Kamat  were  responsible,  they  acted
 in  a  bona  fide  spirit  Shri  Patel  is  ex-
 onerated,  Shri  Kamat  is  to  be  treated
 only  with  a  censure  and  action  agsinst
 Shri  Vaidyanathan  will  be  taken  by
 the  LIC  Where  arc  we  left?

 I  submit  that  of  the  Union  Pubhc
 Service  Commission  exonerates  the
 two  officers,  the  matter  comes  back  to
 this  House  We  have  now  to  !oek  into
 this  matter  and  we  have  our  responsi-
 bility  Shri  Chagla  as  well  as  Shn
 Bose  felt  that  all  the  truth  was  not
 told  Thére  was  some  driving  power
 that  was  driving  everybody  nto
 action  all  the  time  ‘They  could  not
 lay  their  finger  on  the  driving  power
 because  they  say  everybody  was  not
 telling  the  truth  There  was  only  2
 tentative  suggestion  or  a  theory
 placed  before  us  by  the  Bose  Report
 and  the  theory  3s  the  theory  of  assis-
 tance  The  theory  of  assistance  was
 not  put  to  the  witnesses,  I  agree  They
 have  not  been  examined  and  cross-
 examined  in  this  matter  Therefore,
 it  is  not  deemed  to  have  been  proved
 But  the  facts  of  the  assistance  had
 been  placed  on  record  Two  and  a
 half  lakhs  of  rupees  have  been  paid
 to  the  Congress  Treasury  and  the  mill
 at  Kanpur  was  kept  running  at  a  very
 serious  loss  which  no  businessman  in
 ordinary  circumstances  would  dare  do
 Never  mind  whether  tne  theory  35
 proved  or  not  But  the  fact  remains
 that  man  hke  Mundhra,  paying  8
 little  or  more  mto  the  Congress
 Treasury  happened  to  hobnob  with
 the  biggest  in  the  land  They  see  Shr:
 Morar):  Desa:  That  is  also  on  record.
 They  see  Shr:  Manubha  Shah,  they
 see  Mr  Patel  They  dog  the  foot-steps
 of  Shri  Krishnamachai:  fram  Delhi  to
 Calcutta  and  Bombay  Because  these
 people  pay  through  the  Minusters,
 there  38  opportunity  for  them  to”  go
 round  these  big  houses  They  have
 entrance  to  the  big  offices  to  which
 they  should  not  be  allowed  at  all
 These  people  who  want  to  get  rick



 6779  Motion  re:

 quick,  who  want  to  deal  in  all  kinds
 of  shady  transactions,  who  want  to
 make  money  at  the  cost  of  the  common
 investor  and  insurer  should  be  given
 short  shrift  by  the  Ministers  and  Sec-
 retaries.  They  have  no  place  in  our
 Chancelleries  and  in  our  offices

 But,  for  one  Mundhra  who  has  been
 found  out,  there  are  hundreds  in  this
 land,  They  are  still  dogging  the  foot-
 steps  of  the  Ministers.  They  are  going
 round  our  offices.  They  are  in  the
 corridors,  trying  to  get  information
 and  line  up  their  pockets  and  this
 danger  always  remains  before  us  80
 long  as  these  people  pay  something  to
 the  Congress—the  ruling  party’s—
 treasury  Then,  they  have  the  oppor-
 tunity  to  get  in  touch  with  the  Minis-
 ters  and  Secretaries  and  as  far  as  I
 know  the  high  moral  standards  which
 they  place  before  them  soften  down.
 It  is  on  evidence  that  the  attitude  of
 Shri  Krishnamachar:  and  Shri  Patel
 was  so  softened  down  It  softened  be-
 cause  of  the  personal  relationship,
 secial  relationship,  based  on  some
 money  that  has  been  paid  We  do  not
 take  it  any  further.  May  I  say  that  an
 enquiry  should  be  held  further  into
 this  theory  that  has  been  put  up  before
 the  Board.  I  say  that  the  public  will
 not  be  satisfied  unless  you  make  the
 fullest  enquiry  into  this  matter,  unless
 the  treasurer  of  the  Congress  Party  and
 all  the  other  people  are  examined  and
 the  truth  found  out  whether  this
 theory  tentatively  placed  by  the  Bose
 Commission  is  good  or  not.

 Shri  Tyagi:  Suppose  the  Congress
 party  received  money  or  any  other
 political  party  received  money
 (Interruptions.)

 Some  Hon.  Members:  Why  suppose?
 Shri  Tyagi:  What  about  :t?

 Shri  Tangamani:  The  Bose  Com-
 mission  has  given  its  findings.

 Shri  Yajnik:  The  last  point  that  I
 want  to  make  is  this.  The  State  Bank
 has  at  that  time  lent  Rs,  3-4  crores,  It
 was  not  dealing  in  its  own  money.
 Shri  Bhattacharya  goes  out  of  his
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 way.  I  do  not  know  how  it  has  been
 done.  My  only  suggestion  is  this,  it
 is  possible  that  all  this  money  was
 paid  to  Mundhra  in  order  to  help  the
 State  Bank  out  of  its  difficulties,  This
 is  algo  a  matter  to  be  examined  It  is
 on  record  that  Rs.  3-4  crores  were
 lent  on  the  securities  of  a  man  _iike
 Mundhra  which,  they  say  in  Bombay,
 should  not  be  touched  with  a  pair
 of  tongs.  How  does  this  amount  of
 money  get  into  his  hands  on  the
 security  of  such  snares  which  the
 banks  have  got?  Shri  Mundhra  was
 not  in  a  position  to  pay  even  the
 margin  Therefore,  the  share  value
 had  to  be  kept  up  and  therefore,  if
 some  shares  are  thrown  on  the  mar-
 ket,  they  must  be  bought  in  order  to
 raise  the  market  value  of  those
 shares

 We  are  ieft  high  and  dry,  in  spite  of
 all  these  enquiries  unless  the  Govern-
 ment  pursues  it  further  or  takes  some
 further  action,  the  confidence  of  the
 people  in  the  LIC  and  in  the  Gov-
 ernment  of  India  will  be  rudely  sha-
 ken  and  it  may  not  be  possible  for  all
 of  us,  belonging  to  all  the  parties,  to
 promote  the  cause  of  national  insu-
 rance  as  we  would  like  to,  if  their
 reputation  was  untarnished  and  if
 suitable  action  was  taken  against  all
 those  concerned  in  thes  nefarious
 transactions

 Shri  Feroze  Gandhi;  Sir.  I  am  a
 little  worried,  not  because  of  the
 debate  so  much,  but  because  a_  close
 colleague  of  ours,  especially  mine—
 Pandit  Balkrishna  Sharma—has  just
 had  a  rather  bad  heart  attack  Mr.
 Chairman,  I  know  from’  experience
 what  it  is  lke  I  have  heard  some  of
 the  speeches  and  I  partly  agree  and  I
 partly  disagree.  When  I  read  the  re-
 port  of  Justice  Vivian  Bose,  I  myself
 was  rather  confused.  It  is  not  a
 straightforward  judicial  pronounce-
 ment.  It  leaves  you  guessing  who  has
 done  what.  Therefore,  I  have  spent
 several  months  in  going  through  the
 thousands  of  pages  of  evidence  which
 were  tendered  before  these  Commis:
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 sions  of  enquiry  and  I  have  come  to
 certain  conclusions  on  the  basis  of
 that  evidence  as  well  as  the  report

 Sir,  m  Apri]  1956,  Shri  Vaidyanathan
 sent  up  proposals  suggesting  mmvest-
 ments  in  some  of  the  Mundnra  con
 cerns,  Jessop  and  Richardson  and

 ‘Cruddas  On  28rd  of  Apnil,  1956,  Shr
 Patel  put  up  a  note  to  the  then  Fin-
 ance  Minister,  Shri  Deshmukh  He
 said

 ‘These,  I  think,  we  ought  to
 keep  away  from,  because  prices  of
 all  of  them  have  been  artificially
 pushed  up  during  recent  months,
 and  m  any  even‘,  it  would  be
 unwise  to  invest  m  shares  of
 compames  whose  Management  9
 yn  hands  one  cannot  wholly
 approve  of  ’*

 Shri  Deshmukh  said  ‘QJ  agree’.  This
 38  a  directive  in  writing  to  the  Life
 Insurance  Corporation,  a  directive
 approved  by  the  Minister  and  passed
 on  to  the  Corporation  by  the  Prncipa)
 Finance  Secretary  who  was  also  the
 Chairman  of  the  Life  Insurance  Cor
 poration  It  blocks  the  entry  of  any
 shares  of  the  Mundhra  concerns—no
 matter,  how  good  or  how  bad-—-into
 the  Life  Insurance  Corporation  I
 would  like  the  House  to  keep  this  note
 fn  mind—because  as  we  shall  see  its
 defiance  has  taken  place  in  a  situation
 m  which  the  June  transactions  did
 not  come  about

 Let  me  proceed  with  tne  story  Shri
 Patel  was  asked  by  the  Board  of
 Enquiry

 “Mr  Chairman  You  took  the
 initiative?

 Shri  Patel:  Yes”
 The  mitiative  was  taken  by  Shri
 Patel  He  was  asked

 “Where  did  the  idea  of  purchas-
 ing  these  shares  originate—Mr
 Mundhra,  Mr  T  T  Krishnama-
 char,  Mr  Kamat,  Mr  Vaidyana-
 than,  Mr  Chaturvedi,  Mr  Sodhani
 er  who  else?”
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 “Who  first  put  the  idea  into  y  head
 or  did  it  originate  with  yourself?”  He
 rephed.  “No,  certainly  not  with  me”
 The  idea  did  not  originate  with  Mr
 Patel  Remember,  the  Chagla  Com.
 mission  was  after  the  driving  force
 behind  this  transaction  They  wanted
 to  know  who  was  the  driving
 force  behind  this  transaction  who  was
 hypnotising  people  into  this  situation
 where  this  transaction  was  to  come
 about  Mr  Patel’s  reply  clarifies  that
 the  idea  of  this  investment  originated
 somewhere  else  He  was  pressed  by
 the  Chairman  “Then,  who  first  put
 the  idea  into  your  head?”  His  answer
 was  “I  really,  Sur,  have  o  clear
 recollection  I  suppose,  if  anybody  at
 all  put  it,  the  idea  must  have  been
 first  put  into  my  head  by  Mr  Chatur-
 ved:  He  seems  to  be  the  only  likely
 person”  Mr  Chaturvedi  38  the  Char-
 man  of  the  Calcutta  Stock  Exchange
 and  a  member  of  the  Investment  Com
 mittee  of  the  Life  Insurance  Corpora
 tion  Mr  Patel’s  lawyer,  Mr  Bhag-
 wati,  while  examining  Mr,  Patel  asked
 him  “Who  suggested  the  purchase  of
 the  60,000  shares  of  Jessops  April
 at  the  meeting  of  the  Investment  Com-
 mittee?”  Remember  3९  was  not  in
 June  but  April  He  asked,  “How  did
 it  come  about?”  Mr  Patel  replied
 “It  was  almost  certamly  Mr  Chatur-
 vedi,  President  of  the  Calcutta  Stock
 Exchange”

 tt  as  unfortunate  that  there  is  so
 much  stress  in  the  enquiries  as_  well
 as  in  Parhament  on  the  June  transac-
 tion  The  fact  is  that  the  transac-
 tions  with  Mr  Mundhra  started  ir
 April,  not  in  June  About  Rs  22  lakhs
 were  first  invested  on  the  23rd  April
 It  38  remarkable  that  on  the  28rd
 April,  956  Mr  Patel  sent  the  note,
 and  on  the  23rd  April,  57  exactly  a
 year  after  he,  as  the  Chairma  of  the
 Life  Insurance  Corporation  presiding
 over  the  Investment  Committee,  presi
 ding  over  the  destinies  of  the  Life  In-
 surance  Corporation,  agrees  to  the
 purchase  of  these  50,000  shares.  That
 3s  the  first  violation  of  the  directive
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 in  writing  which  is  legally  binding  on
 the  Corporation  hecause  it  has  got
 the  Minister’s  apprcval.

 Shri  T.  T.  Krishnamachari—many
 things  have  been  said;  good  and  bad—-
 is  nowhere  in  the  picture.  Not
 a  word  is  said  about  him  in  the  entire
 evidence  that  is  given  before’  the
 Board  or  the  Commission.  Shri  T.  द
 Krishnamachari  is  nowhere  in  the
 picture  as  far  as  the  April  transaction
 of  the  Life  Insurance  Corporation
 goes,  Yet  it  is  done.  Mr,  Patel’s
 Jawyer  asked  Mr.  Mundhra:  “Who
 suggested  to  you  that  you  should  go
 down  to  Bombay  on  the  20th  June?”
 Mr.  Mundhra  says:  “Mr,  Chaturvedi”.
 ‘The  Chairman  of  the  Board  of
 Enquiry  asked  Mr,  Mundhra:  “Well.
 Mr,  Chaturvedi  is  an  old  friend  of
 yours”,  Mr,  Mundhra  said:  “Very
 good  friend”.  Then  Mr.  Chairman
 asked:  “You  paid  for  his  fare  from
 Calcutta?”  Mr.  Mundhra  said:  "J
 booked  that  ticket,  which  I  do  not
 fee]  happy”.  He  meant  to  say  that
 he  purchased  the  ticket—I  am  sorry  I
 have  not  been  able  to  follow  his
 language,  Then  he  adds:  "  mean  he
 has  not  benefited  much”.

 Mr.  Chaturvedi  35  a  courageous
 man—Chairman  of  the  Calcutta  Stock
 Exchange  and  member  of  the  Life
 Insurance  Corporation  Investment
 Committee,  He  says  before  the  Com-

 me.”  Look  at  the  courage.  Somebody

 Patel,  and  somebody  is  looking  for,  I
 do  not  know  who.  Here  is  the  man
 who  says  yes.  But  his  conduct  is  not
 under  enquiry.  Mr.  Chaturvedi  re-

 §  F  E  g
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 force  running  right  through  this  trans-
 action  and  that  one  force  is  Mr.  Cha-
 turvedi,  the  President  of  the  Calcutta
 Stock  Exchange.  «:

 Shri  ह  BR.  Patel:  Why  did  he  write
 a  letter  to  Mr.  Iyengar?

 Shri  Feroze  Gandhi:  The  only  reply
 which  I  can  give  to  my  friend  is,
 why  did  Mr.  Mundhra  write  to  Mr.
 Patel?

 Now  we  come  to  the  investments.
 Mr.  Patel  was  asked"  by  the  Solicitor-
 General.  If  I  have  money,  I  want  to
 invest  it.  It  means  that  I  must  get
 a  safe  return,  the  highest  return  con-
 sistent  with  safety.  ‘Were  you  told
 that  the  dividends  of  some  of  the  com-
 panies  were  not  paid?”  Mr.  Patel
 answered:  “Yes”,  Then  the  Solicitor-
 General  asked:  “Were  you  told  that
 the  dividends  of  some  of  the  companies
 were  very  low?”  Mr.  Patel  said:
 “Yes”.  Mr.  Patel  had.all  the  informa-
 tion  that  the  dividends  of  some  of
 the  companies  were  very  low  and
 some  of  the  dividends  had  not  been
 paid,  and  yet  the  money  was  going
 to  be  invested.

 Now,  Sir,  we  enter  the  region  of
 controversy,  where  Shri  द  T.
 Krishnamachari  comes  in.  I  am  going
 to  accept  not  Mr.  Krishnamachari’s
 version  of  what  happened  in  Bombay
 nor  Mr.  Patel’s  version  but  the  third
 version  of  Mr.  Bhattacharya.  Mn
 Bhattacharya’s  version  is  that  this
 conversation  between  the  Minister  and
 the  Principal  Finance  Secretary  lasted
 not  more  than  two  minutes.  Let  me
 describe  it  in  his  own  words.  He
 says:  “After  the  business  of  the  meet-
 ing  (Finance  Minister’s  meeting)  was
 over,  Mr.  Patel  mentioned  to  the
 Minister  that  a  letter  had  been  receiv-
 ed  from  Mr.  Mundhra  in  which  he
 proposed  the  sale  of  certain  shares  of
 his  concern  to  the  LI.C.,  and  the
 Minister,  as  far  as  I  remember,  said:
 ‘you  might  look  into  it.”  To  this
 version  of  Mr.  Bhattacharya  some~-
 thing  has  been  added  by  Sbri  Krishna-
 machari  and  Mr.  Patel  that  when  it
 was  mentioned  the  Minister  sald:  “Be
 careful,  there  might  be  some  spurious



 6765  Motion  re:

 {Shri  Feroze  Gandhi]
 shares”.  Of  course,  as  I  said,  it  is
 very  easy  to  say  and  he  should  Have
 said:  “Stop  it’.  When  he  said  that
 there  might  be  some  spurious  shares,
 he  should  have  said:  “Stop  it”.  I
 have  myself  said  that.  But  if  you,  go
 through  the  entire  evidence  you  will
 find  that  this  was  taken  as  a  casual
 reference,  as  the  first  reference  to
 a  Minister  who  was  expecting  some-
 thing  more  which  did  not  come

 Now,  Sir,  this  “look  nto  it”  is
 something  which  has  been  taken  as
 approval.  I  am  really  frightened.
 Only  the  other  day,  the  Prime  Minis-
 ter,  while  speaking  about  Gen.
 Thimayya,  said  that  the  General  came
 to  him  and  the  General  had  some
 temperamental  problems  The  Prime
 Minister  then  said,  “I  will  look  into
 it”.  I  hope  the  General  does  not  start
 getting  any  ideas  into  his  head  after
 what  this  “look  into  it”  has  resulted
 m,

 This  “look  into  it”  or  “take  up  the
 matter  with  the  LIC”  is  taken  by  Shn
 Patel  as  approval,  and  he  proceeds
 The  Commission  says:  “The  Finance
 Ministry  must  use  an  extremely
 expressive  code  if  all  this  meaning
 can  be  packed  into  the  words,  ‘look
 into  it’  or  ‘take  up  the  matter  with
 the  LIC’”  It  must  certainly  be  a
 very  exclusive  code  But  I  am  going
 to  load  the  dice  totally,  fully,  and
 thoroughly  against  Shri  T.  T.  Krish-
 namachari.  I  will  accept  this  as  ap-
 proval.  I  am  not  going  to  dispute  it
 I  will  not  take  it  that  it  is  his  ap-
 proval,  but  for  argument’s  sake,  I
 accept  it.  Having  accepted  it,  I
 would  request  hon.  Members  to  see
 how  it  has  been  extracted  from  two
 sources,  one  the  Cammission’s  opinion
 and  the  other  Shr:  Kamath,  the  Chair-
 man  of  the  Life  Insurance  Corpora-
 tion.  With  regard  to  this  “looking
 into”,  the  Board  of  Inquiry  states:

 “All  that  we  can  say  is  that  if
 this  is  Mr.  Patel’s  way  of  briefing
 his  Minister  on  a  grave  issue
 that  requires  a  high  level  decision

 of  policy,  he  is  very  much  to  blame
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 and  from  the  Minister’s  point  of
 view  we  cannot  blame  him  if  he
 thought,  as  he  says  he  did,  that
 this  was  just  a  casual  information
 about  the  LIC  which  did  not  re-
 quire  any  decision  from  him".

 Now,  what  does  Shri  Kamat  have  to
 say?  He  was  the  Chairman  of  the
 Life  Insurance  Corporation.

 “At  the  particular  time  when
 this  transaction  was  made  what
 reasons  had  I  to  suspect  ..”.

 note  the  words,  “what  reasons  had  I
 to  suspect”—

 “that  Shri  Patel  and  Shri
 Vaidyanathan

 ”

 Shri  Kamat  had  been  there  as
 Chairman  only  for  20  days  Remem-
 ber  that  It  is  a  very  important  fact
 For  20  days  he  had  been  the  Chair-
 man  of  the  LIC  till  then.  He  was
 new  to  the  job  and  he  was  not  in
 charge  of  investment  The  investment
 portfolio  was  held  by  Shri  Vaidya-
 nathan  Shr:  Kamat  said:

 “What  reasons  had  I  to  suspect
 that  Shri  Patel  and  Shri  Vaidya-
 nathan  were  holding  back  from
 me€  some  very  vital  information
 which  was  within  their  knowledge
 and  which  indicated  that  the
 transaction  was  ill-advised?”

 Further,
 “What  reasons  had  I  to  suspect

 that  the  reasons  which  Shri
 Patel  gave  me  for  his  initiating
 the  discussion  and  his  continued
 participation  in  those  discussions,
 piz,  to  save  the  Calcutta  Stock
 Exchange  from  a  threat  of  crisis
 was  not  the  real  or  the  only  reason
 for  his  taking  so  much  interest  in
 the  matter?”

 That  ४५  what  Shri  Kamat  said.  I  may
 be  accused  of  trying  to  defend  the
 Miyister.  No  I  am  going  to  defend
 the  Minister  and  an  official,  and
 am  going  to  defend  Shri  T.  द  Krish-
 namachari  and  Shri  Kamat.  If  I  can-
 not  defend  the  others,  I  am  very
 sorry.  The  Board  of  Inquiry  -aays:

 “The  information  given  to
 Minister  ic  of  the  skebchiest  kind."
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 But  it  is  considered  sufficient  for
 the  Minister  to  extract  approval.

 I  am  quoting  Shri  Kamat:
 “In  June,  1987,  and  in  fact  till

 these  enquiries  began,  I  had  no
 knowledge’  that  Shri  Patel’s  in-
 formation  was  so  tenuously  bas-
 ed—
 Mark  the  words  ‘tenuously  based’.

 “nor  could  I  be  expected  to
 believe  that  so  able  and  outstana-
 ing  an  officer  as  Shri  Patel,  hold-
 ing  an  important  position  in  the
 Ministry  of  Finance,  would  have
 been  so  singularly  ill-informed  as
 is  now  held  by  the  Board”.

 The  information  given  to  the  Minis-
 ter  was  not  only  sketchy  but  it  was
 misleading.  Let  us  see  how.

 “Then,  having  obtained  Mr.
 Kamat's  consent,  Mr.  Patel  went
 back  to  Mr.  Krishnamachari  and
 gave  him  a  very  sketchy  and,  if
 he  was  seeking  an  endorsement  of
 high  level  policy,  misleading  (be-
 cause  of  its  scantiness)  account  of
 what  had  happened”.

 The  Minister  is  misled  into  this  so-
 called  approval  and  what  about  Shri
 Kamat,  the  Minister's  approva)  and
 Shri  Kamat’s  consent?  Let  us.  see
 how  the  consent  was  given.

 Shri  Surendranath  Dwivedy:  The
 Minister  was  a  simpleton.

 Shri  Ferose  Gandhi:  Shri  Kamat
 says:

 “What  reasons  had  I  to  feel  that
 Shri  Patel  would  sponsor  to  me,
 in  his  official  capacity  (both  as  a
 founder  and  the  immediately  pre-
 ceding  chairman  of  the  LIC,  as
 well  as  the  Principal  Finance
 Secretary),  a  transaction  for  the
 purchase  of  shares  of  companies
 eontrolied  by  a  person  whose  an-
 tecedents  he  knew  to  be  of  a
 questionable  character  and  whose
 management  ‘one  would  not  whol-
 ly  approve  of.”

 The  words  ‘one  would  not  wholly  sp-
 ह"...  of  are  from  Mr.  Deshmukh's
 mote.  That  is  a  quotation.
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 In  order  to  be  fair  to  Shri  T.  7.

 Krishnamachari,  is  there  the  slightest
 indication  in  Shri  Patel’s  evidence  ४०0
 show  that  Shri  T.  ही  Krishnamachari
 had  exhibited  a  sense  of  impatience
 over  this  deal?  I  shall  prove  that  he
 was  not  impatient.

 Mind  you,  the  Bose  Board  said  that
 there  is  something.  in  evidence—I
 think  somebody  quoted  it—to  show
 that  approval  was  there  for  about  a
 crore  of  rupees.  It  was  exactly  Rs.  8
 lakhs  as  corroborated  by  the  evidence
 of  Shri  A.  K.  Roy.  The  Union  Public
 Service  Commission,  in  saying  that
 these  words  ‘look  into  it’  constituted
 approval,  have  relied  on  the  evidence
 of  two  officers,  Shri  A.  K.  Roy  and

 hri  8.  K.  Nehru.  Both  these  officers
 were  not  State  witnesses.  They  were
 witnesses  of  Shri  Patel.  What  they
 have  quoted  ig  correct.  But  there  is
 very  good  reason  why  the  Vivian
 Bose  Board  did  not  attach  much  im-
 portance  to  the  evidence  of  these
 officers,  and  I  will  tell  you  why.  I
 wil]  read  out  from  the  evidence  of
 Shri  Roy.  If  you  can  make  anything
 out  of  it,  well,  I  leave  it  to  you.
 35.38  hrs,

 [Mr,  Depury-Speaker  in  the  Chair]

 He  is  being  examined;  he  is  Shri
 Patel’s  witness  and  not  a  State  wit-
 ness.  Shri  Patel’s  lawyer  is  examin-
 ing  him.

 “Shri  Bhagwati:  Did  you  ask
 the  Minister  whether  it  was  with
 his  approval  or  not?

 This  was  about  the  transaction—
 whether  it  was  done—and  this  is  in
 regard  to  the  conversation  which  Shri
 Roy  and  the  Minister  had  after  the
 Minister’s  return  from  Bombay  and

 hri  Roy’s  return  from  Calcutta.  I
 quote:

 ‘Did  you  ask  the  Minister
 whether  it  was  with  his  approval
 or  not?”

 This  is  a  long  time  before  the  ques-
 tion  came  up  in  Parliament  and  2
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 long  time  before  all  these  things
 happened.  “Shri  Roy:  I  did  ask  him
 As  I  said,  I  did  ask  him.”  Kindly
 remember  what  the  UPSC  has  record-
 ed  has  been  said  by  Shri  Roy.  I  am
 reading  the  evidence,  just  to  show
 why  the  Vivian  Bose  Commission
 attached  so  little  importance  to  :t.
 Shri  Roy  is  the  Finance  Secretary

 “Shri  Bhagwati:  What  was  the
 impression  you  got  from  the  con-
 versation?

 Shri  Roy:  The  unpression  I  got
 from  the  conversation  was  that
 ‘oe  GS  know  broadly  ४७७७५  Ching,
 but  probably,  he  did  not  know  the
 details,  because,  later  on,  I  found
 that  the  transaction  was  really
 one  crore  and  twenty-five  lakhs
 of  rupees.”

 The  Minister  had  told  him  that  it  was
 Ra.  80  lakhs.

 Now,  Shri  Bhagwat:  is*  brushed
 aside,  and  the  Chairman  steps  in

 “Mr.  Chairman:  I  do  noj  think
 this  correct.  We  are  not  inter-
 ested  in  Mr.  Roy’s  impression.
 What  we  want  to  know  is  what
 was  said.

 Shri  Bhagwati:  Yes,  I  will  ask
 abouf  that.

 Mr.  Chairman:  We  have  to  know
 the  impressions  of  the  Minister;
 not  of  the  witness.

 Shri  Bhagwati:  Your  Lordship  ४
 perfectly  right.  Mr.  Roy,  you  said
 you  asked  him.

 Shri  Rey:  Yes,  I  asked  him
 whether  it  had  been  done  with-
 out  his  knowledge  or  concur-
 rence.”

 This  was  a  very  important  question
 Months  before  the  whole  thing  start-
 ed,  Mr.  Roy  asked  him  whether  it
 was  done  without  his  knowledge  or
 concurrence.

 “Shri  Bhagwati:  Then  what  was
 his  reply?

 /SBR  TEMBER  4,  4068-  ~  हि .......क  Bose  6790 Board  of  Inquiry’s
 Report  of  Life

 Insurance  Corporation
 Inquiry

 Shri  A,  K.  Roy:  The  reply  was,
 and  as  far  as  I  can  remember,  the
 exact  words  were  “No;  Mr.  Patel
 ypentioned  it  to  me.”  and  then  he
 ywumbled  some  words;  I  suppose:
 “There  is  something  in  your
 point”.  I  cannot  remember  ex-
 actly,  but  I  suppose  he  said,  “They
 are  all  right”  or  words  to  that
 effect.  He  mumbled  something  and
 walked  out.  I  mean  I  cannot  tell
 you  exactly  what  those  words
 were.”

 He  mumbled  something and  then  be
 went  ०7६  Mr.  Roy  also  has  done  a
 \  wie  cnesideng.  Drdvibry  ठ  wh-
 ness  found  himself  in  an  uncomfort-
 able  position

 Mr  Roy  heard  of  the  deal  in  Cal-
 cyutta.  Everybody  ‘seems  to  forget
 about  what  Mr.  Roy  said  in  his
 evidence,  that  he  is  totally  opposed  to
 this  deal.  He  is  totally  opposed  to
 the  transaction.  He  heard  about  this
 im  Calcutta,  which  has  also  been  men-
 tigned“by the  U.P.S.C.  Let  us  see  in
 Mr.  Roy's  own  words  what  he  heard
 in  Calcutta

 “Mr.  Chairman:  You  said
 wet you  heard  about  this  purchase

 Calcutta.  When  were  you  in  Cal-
 eutta?

 Shri  A,  K  Roy:  Since  I  was
 asked,  I  have  tried  to  recollect
 it.  What  happened  in  Calcutta
 was,  in  Calcutta  a  number  of  righ
 people  came-  .  alee

 ype  emphasis,  I  think  is  on  “rich”—
 a  .and  saw  me  in  the  course

 of  my  job.”

 Must  have  been  income-tax  affairs

 “One  of  them  referred  to  me
 about  it  Who  it  was,  I  cannot
 pay.

 Mr.  Chairman:  Whaet  exactly
 was  said  to  you?

 Shri  A.  K.  Roy:  Some  people
 came.  At  that  time,  everybody
 was  talking  about  the  depression
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 m  the  share  market.  One  of
 them  mentioned  to  me  that  the
 Government,  the  LIC  purchased—
 whether  he  said  ‘purchased’  or
 ‘going  to  purchase’  I  do  not
 know—Rs  +1,25,00,000  worth  of
 shares

 Mr  Chairman:  It  was  merely
 ‘purchased’  or  ‘going  to  be  pur-
 chased’?

 hri  A  K.  Roy:  He  put  in  the
 words  that  “it  had  been  pur-
 chased"

 Mr.  Chairman.  Has  been  pur-
 chased?

 Shri  A,  K  Roy.  Yes,
 It  ४8  both  ‘gas’  and  ‘had’

 “Shri  A.  K  Roy:  Yes  On  the
 24th,  he  said  that  it  was  pur-
 chased  yesterday  That  is  what
 he  said  He  said  “I  hear  so
 many  rumours”  '

 Mr.  Chairman:  Are  you  sure
 that  he  used  the  words  “has  been
 purchased”?

 Shri  A.  K  Roy:  ‘Has  been  pur-
 chased’

 Mr  Chairman:  And  not  going
 to  be  purchased’?”
 The  Chairman  is  an  expert  m  this

 hne

 “Shri  A.  K  Rey:  He  used  the
 words  ‘has  been  purchased’

 Mr  Chairman:  Are  you  sure”
 Shri  A  K  Rey:  I  am  not”

 Remember  that  it  wag  Justice  Vivian
 Bose  who  presided  over  that  Board  of
 Inquiry,  and  not  somebody  from  the
 Services  who  presided  over  the
 UPSscC

 “Shri  A  K.  Rey:  I  am  not  It
 i8  very  difficult  to  remember  all
 this  My  impression  of  the  talk
 with  him  was  that  it  had  been
 perchased.  I  will  put  it  that  way What  the  exact  words  were,  I  do
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 not  remember  Purchased’  IT
 cannot  even  remember  I  remem-
 ber  on  the  23rd  and  24th,  visitors
 came  to  me,  but  who  it  was  that
 mentioned  it  to  me  and  what
 exactly,  I  cannot  tell  you”

 Now  you  see  why  the  Vivian  Bose
 Board  did  not  attach  much  importance
 to  the  evidence  of  these  officers,  who
 were  Mr  Patel’s  witnesses  Why
 should  the  UPSC  so  much  bother
 themselves  about  the  evidence  of  these
 officers—Mr  8  K  Nehru  and  Mr
 Roy?  They  could  have  easily  gone
 through  the  evidence  They  could
 have  found  out  what  Shr  Patel  has
 got  to  say  about  his  Ministry's  func-
 tioning  orally,  verbally  They  say.
 this  35  how  our  Mjnistry  is  func-

 tioning”  Therefore,  the  UPSC
 says  “look  into  it,  is  approval”  But
 nobody  bothered  what  Shri  Patel  had
 got  to  say  And  remember  that  the
 subject  matter  of  this  inquiry,  the
 Commission  of  Inquiry  as  well  as  this
 Board,  Was  not  the  Ministry  of  Fin-
 ance  and  its  admunistration—I  would
 not  like  to  make  a  general  comment
 on  that—the  subject  matter  of  the
 Inquiry  was  “the  transaction  or  any-
 thing  concerning  the  LIC”  And  what
 does  Shr:  Patel  say  himself,  about
 the  verbal  part  of  his  Ministry’s  fync-
 tioning?  The  Solicitor-General  asked
 Shri  Patel—he  was  probably  cross-
 examining  him—some  questions  and
 they  are  as  follows

 “ghri  Sanyal:  Now  all  that  I  am
 putting  to  you  39  this  Whenever
 a  question  of  policy  regarding
 investment  arose,  there  has  been.
 always  something  in  writing  हब
 that  right?

 Shri  Patel:  Well,  I  can  only
 say,  on  the  few  instances  we  have
 here,  that  25  correct  that  the  com-
 munication  has  gone  from  here  of
 the  views  or  the  wishes  of  the
 Finance  Minister,  or  the  Ministry,
 or  myself  by  letter”

 Anda  here  remember  that  the  LIC
 was  only  one  year  old.  Then  he  asks
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 “Shri  Sanyal:  On  the  few  inst-

 ances  given  here  in  your  state-
 ment  and  Kamat’s  statement  ”

 In  Shri  Patel’s  statement  and  Shri
 Kamat’s  statement  they  have  given
 all  the  instances

 “Shri  Sanyal:  On  the  few
 instances  coming  here  in  your
 statement  and  Kamat’s  statement,
 there  has  always  been  something
 in  writing  Is  that  right?
 Shri  Patel  Letters  have  gone
 yes  aw

 Why  then  send  for  Shn  A  K  Roy
 and  Shri  8  K.  Nehru.  I  do  not  know
 I  do  not  understand  it  at  all

 Now  I  am  going  to  load  the  dice
 against  Shri  T  T  Krishnamachari
 fully  and  totally  |§  Mention  has  been
 made  of  crimes  committed.  Let  us

 ee  Now  there  5  an  amportant
 point  Shnm  Nehru  gives  evidence  to
 say  that  he  brought  a  draft  of  the
 defence  statement,  prepared  by  all  of
 them,  to  Delh:  They  all  of  them  got
 together  and  the  counsel,  Shri  Sachin
 Choudhary,  prepared  the  draft  This
 draft  was  brought  to  Delh:  Shr  T  T
 Kmnshnamachar:  was  in  Gauhati  and
 they  prepared  :t  The  Munster  had
 nothing  to  do  with  it  Shri  Nehru
 brought  the  draft  Shri  T  T  Krish-
 namachar:  said  this  is  too  long  and
 there  38  mention  of  Calcutta  too
 often,  so  I  will  prepare  a  short
 statement  So,  he  prepared  a  state-
 ment  himself  Now,  subsequently
 whatever  the  reasons  may  be,  Shr
 Nehru  was  unable  to  produce  the
 statement  before  the  Board

 An  Hon.  Member:  Shri  Nehru?
 Shri  Feroze  Gandhi:  I  will  say

 Shn  8  K  Nehru;  otherwise,  I  might
 be  getting  into  difficulty

 Shri  B  K  Nehru  was  unable  to  pro-
 duce  the  draft  He  could  not  produce
 the  draft,  because  he  did  not  have  :t
 Now  comes  a  very  important  legal
 pomt.  Sir,  you  are  there  and  the
 Law  Minister  also  is  sitting  here  The

 explanation  was  that  चल  T  T
 Krishnamachari  has  stated  in  his
 draft,  which  is  not  available  now,
 that  he  had  given  his  epproval  to  the
 transactions  All  right.  I  accept  at
 As  I  said,  let  us  load  the  dice  against
 Shri  T  ह  Krishnamachari  Here  is
 the  Law  Munster  and  you,  Sir,  are
 there  Shri  Krishnamacham  appear-
 ed  as  a  witness  before  the  Board  of
 Inquiry  Shri  Nehru  was  Shri  Patel’s
 witness  and  the  question  was  not  put
 to  Shri  Krishnamachari  Now,  [
 leave  it  to  you,  those  who  under-
 stand  and  know  the  law  It  328  worth-
 less  and  useless—the  evidence  of
 Shr  8  K  Nehru  The  question
 should  have  been  put  to  Shn  Krishn-
 amachari  He  was  not  asked  The
 Commission  sent  him  some  letter  He
 sent  a  telegram  saying,  ४  you  hke,  I
 am  willing  to  come,  I  am  writing  a
 letter  to  you  about  this,  but  if  you
 hke  I  am  willing  to  come  In  the
 letter  he  said,  why  was  I  not  esked
 yesterday,  I  appeared  before  the  Board
 only  yesterday  Even  a  lawyer  would
 not  say  that  he  forgot,  because  the
 order  of  witnesses  was,  Feroze
 Gandh,  T  ग  Krishnamachan  and
 B  फ्  Nehru  That  is  why  he  could
 not  say  that  he  forgot  That  us  the
 answer  to  the  so-called  draft  out  of
 which  such  a  lot  has  been  made  out

 Now,  I  will  come  to  Parhament—
 an  interesting  story  It  sterted  on
 the  4th  Septmeber  957  as  far  as  we
 are  concerned  Peculharly,  the  Min-
 ister  of  Parlamentary  Affairs  fixed
 the  date  for  ths  debate  also  the  4th
 of  September  Somehow,  I  said,
 please  let  us  get  out  of  the  4th  of
 September  and  so.  weare  dealing
 with  it  today

 Dr  Ram  Subhag  Singh  put  a  quee-
 tion  What  was  the  question?  The
 question  was

 “Will  the  Minister  be  pleased  to
 refer  to  a  report  in  the  Statesman
 of  August  957  to  the  effect  that  a
 sum  of  Rs  !  crore  from  the  funds
 of  the  LIC  had  been  invested  in  a
 privete  enterprise  with  its  head-
 quarters  in  Kanpur”



 The  answer  was  that  no  such  thing
 vhed  happened.  Another  thing  is  that
 the  question  did  not  come  up.  But,
 there  is  a  draft  repiy  which  was
 brought  out  into  the  open  due  to  my
 effort,  I  said,  No,  get  it.  Here  is
 Shri  द  T.  Krishnamachari;  look  he
 has  cut  out  all  these  replies.  He  has
 cat  them  out  therefore  he  knows
 everything  about  the  whole  thing  and
 he  is  hiding  it.  I  said  so  in  my  evi-
 dence.  I  had  this  thing  produced.
 Look.at  the  draft  reply.  The  draft
 reply  which  was  submitted  to  the
 Minister  reads  like  this.  Of  course,
 the  reply  given  in  the  Parliament  was
 a  written  reply  because  the  question
 did  not  come  up  and  there  wes  no
 occasion  for  supplementaries.  The
 draft  reply  which  Mr.  Patel  submit-
 ted  was:

 “The  Life  Insurance  Corporation
 has  not  invested,  as  stated  in  the
 report  referred  to,  a  crore  of
 Rupees  in  any  single  private  enter-
 prise  with  headquarters  in  Kanpur.
 The  report  presumably  had  refer-
 ence  to  the  purchase  by  the  Corpo-
 ration  of  preference  and  ordinary
 shares  in  a  number  of  industrial
 concerns  which  were  the  property
 of  one  individual  Shri  Haridas
 Mundhra.  The  total  emount  thus
 invested  was  of  the  order  of  rupees
 one  crore  and  25  lakhs.  The  pur-
 chase  was  effected  because  the
 shares  in  question  appeared  to  be
 an  unthought  investment.

 Mark  the  words.  We  are  going  to
 notice  very  funny  things  happening
 to  the  draft  reply  of  the  Principal
 Finance  Secretary.

 The  purchase  was  effected  be-
 cause  the  share  in  question  appear-
 ed  to  be  an  unthought  investment.
 Incidentally  the  purchase  assisted
 in  averting  a  possible  difficult  situa-
 tion  on  the  Calcutte  Stock  Ex-

 evidence.  I  said,  here  it  is
 in  biack

 nt
 white.  The  amount  is
 Principal  Secretary  is

 probebly  willing  to  say  that  it  is  a
 277  (Al)  LSD—8,
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 bad  investment.  He  says  it  is  umn-
 thought  investment.  I  personally  do
 not  understand  the  language.  But,
 the  thing  created  on  my  mind  the
 impression  that  here  is  something
 which  the  Principal  Finance  Secre-
 tary  is  willing  to  tell  Parliament  and
 here  is  the  Minister  who  cuts  it  out.

 The  first  part,  I  still  maintain  today
 that  it  was  very  wrong  to  have  cut
 ‘out  the  fact.  It  should  have  read
 and  that  is  a  suggestion  that  presum-
 ably  the  Member  has  in  mind  that
 Rs.  ]  crore  and  25  lakhs  has  been  in-
 vested  in  this  concern.  It  should
 have  been  given.  Why  it  was  not
 given,  I  cannot  explain.  That  is  a
 wrong  thing.

 Some  Hon.  Members:  Why  was  it
 not  given?

 Shri  Feroze  Gandhi:  I  am  coming.
 It  was  wrong,  It  was  a  mistake  that  ६६
 was  withheld  from  Parliament.  It
 should  have  been  given.

 Shri  Naushir  SBharnocha  (Est
 Khandesh):  That  question  was  neve!
 answered  in  Parliament.

 Shri  Feroze  Gandhi:  My  hon.
 friend  Shri  Naushir  Bharucha  is  not
 following.  This  is  the  draft  reply
 submitted  by  the  Principal  Finance
 Secretary  for  approval.  He  is  cutting
 out  and  doing  all  these  things.

 The  second  thing  is,  “the  purchase
 was  effected  because  the  shares  in
 question  appeared  to  be  an  unthought
 investment”.  I  pointed  this  but  to
 the  hoard:  I  said  this;  Iam  quite
 gure  the  Finance  Minister  knew  all
 the  details  and  that  is  why  he  has  cut
 this  out.

 My  hon.  friend  Shri  Parulekar  is
 not  here;  he  read  out  what  has
 appeared  in  the  report  of  the  Vivian
 Bose  Board  of  Inquiry,  as  to  how  it
 had  happened.  He  read  out  the
 portion  relating  to  ‘worthwhile  invest-
 ment’.  When  I  read  the  Vivian  Bose
 Board's  report,  I  found  that  my  ef-
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 tire  mountain  had  been  reduced  to  #
 mole-hill  because  Mr.  Patel  said  ‘No,
 this  was  an  error,  this  was  a  mis-
 take’.  It  went  to  the  Minister  for
 approval.  When  does  it  go?  It  goes
 on  the  2nd.  The  question  is  on  the  4th
 the  Minister  gets  the  file  on  the  Srd
 and  passes  it  on  to  the  Finance  Min-
 istry  for  finalisation.  The  Sobcitor-
 General  asks  Mr.  Patel  about  this
 ‘unthought  investment’,  Now,  see
 what  happens.  The  Solicitor-
 General  esks:

 ‘The  purchase  was  effected
 because  the  shares  in  question
 appear  to  be  an  unthought  invest-
 ment.  What  is  this  language?”.
 Mr.  Patel  says:

 ‘I  am  afraid  that  is  a
 etror”.

 It  has  gone  to  the  Minister  for  ap-
 proval,  mind  you.

 And  the  Minister  has  only  to  say
 ‘I  agree’.  Shri  Sanyal,  the  Solicitor-
 General,  then  said:

 “Whatever  you  say  will  be  ac-
 cepted....A  portion  of  the  answer
 is  secured  out.  It  is  ‘unsound  in-
 vestment'?”.

 If  you  go  through  the  evidence,  you
 will  find  that  there  is  some  scribbling
 there.  The  Solicitor-General  asked:

 “A  portion  of  the  answer  is  scor-
 ed  out.  Is  it  ‘unsound  invest-
 ment’?”,

 Now  comes  the  bomb-shell.  Mr  Patel
 said:

 ‘TI  think  it  is  most  likely  ‘worth-
 while’.”.

 So,  ‘unthought’  becomes  ‘worth-
 while’.  and  see  how  it  fits  with  the
 reply.

 Shri  Tyagi:  His  handwriting  is  bad.

 Shri  Ferose  Gandhi:  He  said  so,
 that  his  writing  was  bad.  But  I  think

 ह. ज  क...  ह...  it  was  submitted  in

 typing

 typed  form.  That  was  bow  I  walked
 into  this.

 Shrimati  Renu  Chakravartty  (Bas-
 irhat):  Could  the  hon.  Member  ex-
 plain  that?

 Shri  Feroze  Gandhi:  I  shall  tell
 you.  I  shall  have  to  explain  it.  Now
 comes  the  third  para  of  the  draft  re-
 ply.  I  am  referring  to  this  because
 there  is  a  feeling  and  there  was
 feeling  that  Shri  T.  द  Krishnama-
 chari  was  suppressing  facts  from
 Parliament.  As  I  said,  I  want  to
 load  xt  all  against  Shri  T.  द  Krishna-
 machari  and  see  if  there  is  any  ex-
 planation;  if  I  can  satisfy  my  hon.
 friends,  wef  and  good;  7  I  cannot,  I
 fail;  that  is  all.  The  third  para  of
 the  draft  reply  was:

 “Incidentally,  the  purchase  assis-
 ted  in  averting  a  possible  difficult
 situation  on  the  stock  exchange.”

 This  has  also  been  cut  out.  Shri  T.  T.
 Krishnamechari  from  the  beginning
 to  the  end  and  has  always  maintain-
 ed  that  this  theory  of  supporting  the
 Calcutta  stock  exchange  does  not  have
 his  support.

 Then  eomes  a_  very  interesting
 thing  as  to  how  the  secretaries  func-
 tion,  mind  you.  It  is  a  pity  that  only
 a  few  Ministers  are  sitting  here;
 otherwise,  they  could  &  have  learnt
 such  a  lot  out  of  my  speech.

 Now,  it  is  said  that  the  Minister
 had  the  mformation.  There  was  a
 letter  of  360  July,  which  has  been
 an  the  Finance  Ministry;  very  good,
 but  there  is  the  evidence  of  the  Joint
 Secretary,  Finence  (Insurance),  Mr.
 8.  K.  Kaul,  who  has  said  in  his  evi-
 dence  before  the  Chagla  Commission
 that  the  letter  of  Mr.  Kamat  was  not
 om  pad.  Well,  when  we  become
 Ministers,  we  shall  remember  that.
 Shri  Tyagi  would  have  some  experi-
 ence  of  it  already.  Now,  that  letter
 of  Mr.  Kamat,  which  is  the  only
 letter,  the  letter  of  l6th  July,  नल्वा".
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 Now,  there  is  another  letter  from
 Mr  G.  R.  Kamat,  the  chairman  of  the
 Lic,  dated  the  i2th  July  The
 Minister  asked  Mr  Patel  as  follows.
 Here,  I  want  the  Home  Munister  and

 What  happens’?  The
 Finance  Minister  asked  his  Principal
 Finance  Secretary  ‘Ask  the  LIC  to
 send  me  a  let  of  blue  chips’  Mr
 Patel  said  ‘Yes’  I  am  nodt  quoting
 Do  not  think  that  I  am  quoting  He
 said  ‘Yes’  Mr  Patel  on  his  way  to
 the  UK  halted  at  Bombay,  had  a  talk
 with  Mr  Kamat  and  said  ‘The  Fin-
 ance  Minister  wants  a  statement  of
 blue  chips’  Mr  Kamat  said  “What  is
 ‘blue  chips’””  Mr  Patel  said,  ‘I  do
 not  know’,  that  my  hon  friend’s
 secretary  Mr  Patel  said  ‘I  do  not
 know,  ask  Mr  Vaidyanathan,  Mr
 Vaidyanathan  38  the  expert’  And  we
 shall  see  at  the  end  what  a  terrific
 expert  he  is  and  how  he  bungles  the
 whole  thing  Shri  Vaidyanathan  is
 the  expert.  He  says  ask  Shri  Vaid-
 yanathan  Shri  Kamat  asks  Vaidya-
 nathan  Shri  Vaidyanathan  asks
 what  are  blue  chips?  They  all  get
 together—Patel  was  on  his  way  to  the
 UK,  he  had  left—and  prepared  a
 statement  of  shares  which  received
 prominent  attention  on  the  Calcutta
 Stock  Exchange  and  passed  7६  on  to
 the  Finance  Mmister  He  got  the
 statement.  There  were  one  or  two
 companies—I  am  speaking  from
 Memory—of  Mundhra  not  the  whole
 lot.  There

 were  just  two

 36  hrs

 The  Minister  73  guided  m  giving
 answers  in  Parliament  by  the  note  on
 his  pad.  If  he  departs  from  it,  it  is
 his  funeral  I  have  no  experience  of
 sitting  on  these  Treasury  Benches.  I
 am  47  years  old.

 Shri  Tyagi:  He  is  heading  for  it
 Shri  Forene  Gandhi:  It  is  kind

 of  Shri  ह... ह  to  say  =.

 C,  D.  Pande  (Nani  Tal):  One Shri
 has  to  be  70  years  old  to  be  a  Minis-
 ter

 Shri  Feroze  Gandhi:  I  am  only  47
 years  old  and  23  years  behind  sche-
 dule

 The  point  is_  that  a  Minister  is
 guided  by  the  note  on  pad.  If  he  de-
 parts  from  it,  2  is  his  responsibility.
 What  does  the  note  on  pad  of  4th
 September  say?  Shri  Kamat’'s  letter
 is  not  there  The  note  on  pad  pre-
 pared  by  Joint  Secretary,  Finance
 (Insurance),  Shr  8  K  Kaul,  says

 “It  is  for  consideration  whether
 it  would  be  in  the  public  interest
 to  publish  the  names  of  the  com-
 panies  in  which  investments  have
 been  made  by  the  Corporation”.

 This  38  the  advice  to  the  Muinister—
 as  far  as  possible,  keep  hush-hush
 and  we  shall  see  :f  anything  happens
 later  This  is  the  advice  given  by
 the  Ministry  But  I  do  not  blame
 the  Joint  Secretary  It  35  Shm  Kamat
 who  mentioned  in  his  letter  that  x
 would  not  be  in  the  public  interest  to
 reveal  the  names  of  the  companies  in
 which  the  Life  Insurance  Corpora-
 tion  was  investing  funds  But,  of
 course,  I  am  just  clarifying  the  pad
 system

 Shri  Tyagi:  How  could  he  get  all
 this  information?

 Shri  Ferose  Gandhi:  This  1s,  all
 available  m  the  evidence  Now,  an
 accusation  38  made  against  the  Minis-
 ter  that  he  withheld  facts  from  Par-
 lament  on  the  29th  November  when
 the  question  was  asked  of  him.  I  was
 the  person  who  was  jumping  up  most,
 I  asked  Tell  us  what  were  the  prices
 before—two  days  before,  three  days
 before.  —and  what  were  the  prices  on
 24th  or  when  you  purchased  them.
 He  could  not  reply

 Now,  as  the  inquiries  proceeded,
 we  all  thought  here  is  the  Munister;
 he  us  hiding  facts;  he  is  not  telling
 us;  he  has  information,  because  he
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 has  got  Shri  Kamat’s  letter  on  the
 29th  November;  Shri  Kamat’s  letter
 was  on  the  pad.  But  there  is  one
 thing.  The  prices  paid  by  the  Cor-
 poration  were  indicated,  but  not  the
 comparative  prices—not  the  prior
 ones  nor  the  ones  that  followed.  After
 this,  of  course,  a  statement  was  laid
 on  the  Table  of  the  House.

 Now  comes  the  debate  in  Parlia-
 ment.  I  am  going  to  answer  every
 single  point.  I  want  to  satisfy  you
 because  one  of  these  days  some  of  the
 Members  might  be  sitting  on  the
 Treasury  Benches.

 Shri  ह  N.  Singh  (Chandauli):  How
 gauch  more  time  is  Shri  Feroze
 Gandhi  going  to  take?

 Shri  Feroze  Gandhi:  If  I  have
 spent  days  and  days  in  giving  evi-
 dence,  at  least  give  me  this  opportun-
 ity  to  have  my  say.

 Shri  ह  ब,  Singh:  This  is  not  the
 point  If  he  is  going  to  take  much
 more  time,  then  the  time  may  be  ex-
 tended.  .

 Shri  Feroze  Gandhi;  Not  much
 more  time.  Please  do  not  worry.

 Mr,  Deputy-Speaker:  Let  him  con-
 clude,  Then  we  will  see.

 Shri  Surendranath  Dwivedy:  He  38
 gomg  to  make  a  right-about-turn,  let
 him  take  more  time.

 Shri  Feroze  Gandbi:  Mr.  Deputy-
 Speaker,  the  Minister  ais  suppressing
 information  from  Parliament  It  is  a
 very  serious  charge,  although  it  has
 nothing  to  do  with  the  transaction.  The
 transaction  has  taken  place  and  ample
 bas  been  said  about  those  who  were
 concerned  with  it  I  want  to  keep
 out  of  it.  Information  has  been  sup-
 pressed.  Now,  I  received  a  very
 Tude  shock,  when  I  went  through  the
 evidence  before  the  Bose  Board,  when
 Shri  Kamat  said  in  his  evidence  that
 the  question  of  prices  came  to  his
 notice  after  the  debate.  I  have  given

 I  said  the

 you  have  given  this;  you  have  incur-

 red  so  much  loss;  this  you  have  done
 and  that  you  have  done  and  aff  thet.
 I  do  not  know  what  happened  to  the
 Minister  that  day.

 Shri  Kamat  says  in  his  evidence
 thet  the  question  of  prices  came  up
 into  focus  after  the  Lok  Sabha
 debate,  on  the  l6th  December  and
 that,  “when  I  examined  the  papers  in
 the  L..C.  I  found  that  in  three  cases
 the  prices  paid  were  more  than  what
 Mundhra  himself  had  asked  for.
 Then,  I  asked  Mr.  Vaidyanathan  as  to
 what  had  happened.  I  could  see  he
 was  worried  over  this  difference  in
 prices,  difference  in  payment”,  and  he
 goes  on.  “I  certainly  found  Mr.  Vai-
 dyanathan  quite  a  changed  man  after
 the  Lok  Sabha  debate”.  That  is  our
 good  contribution  that  he  was  a  chan-
 ged  man.  ‘One  of  the  expressions
 that  he  mentioned  to  me  on  more
 than  one  occasion  was,  “this  is  at  the
 fag  end  of  my  career;  what  is  all
 this  trouble”.’

 This  is  Mr.  Vaidyanathan,  Manag-
 ing  Director  of  the  Life  Insurance
 Corporation.

 Sir,  I  come  to  a  part  of  the  debate
 and  discussions  where  Mundhra  used
 to  come  to  Delhi,  meet  Ministers  and
 meet  officials.  I  personally  think  it
 is  a  very  wrong  practice.  But,  I  also
 think  that  if  you  stop  it,  probably,
 the  work  of  Government  might  also
 stop  You  have  to  There  are  cir.
 cumstances  in  which  you  have  to
 meet  these  people.  Of  course,  you  do
 not  have  to  ask  them  for  donations.
 I  do  not  like  that.

 A  lot  of  diaries  were  seized  from
 Mr.  Sodhani.  Whom  did  Mundhra
 see?  He  used  to  see  Ministers;  he
 used  to  see  officers.  He  has  met  Shri
 T.  T.  Krishnamachari;  he  has  met
 Shri  Morarji  Desai  and  he  has  met
 Shri  Manubhai  Shah  and  maybe  some
 others.  Amongst  officials,  he  has  met
 Shri  ज्.  M.  Patel,  Shri  M.  N.  Kaul--
 Sir,  there  is  an  error  in  the  Repost;
 %  should  be  corrected  because  I
 think  it  is  8,  K.  Kaul  and  abt  MN.
 Kaul;  I  hope  that  will  be  odrrecied.
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 It  is
 mention  of  the  name  of  Mundhra

 Now  a  very  big
 A  register  has  dis-

 appeared  I  forget  the  date  of  the
 telegram  that  I  produced  2th  or  13th.

 An  Hon.  Member:  Thirteenth.
 Sbri  Feroze  Gandhi:  On  the  thir.

 teenth,  A  register  38  missng  So
 Shri  T.  T.  Krishnamachan  must  have
 met  Mr.  Mundhra  (Interruption)
 Why  say,  may?  Put  it  against  him
 He  must  have  met,  and  he  denies  it

 the  Board.  All  the  three  diaries  dod
 not  establish  any  meeting  with  Mun-
 dhra  after  January  or  February  It
 does  not  matter  I  say,  let  us  accept
 that  they  met  They  talked,  they  fix.
 ed  it  up  T  am  going  to  put  money
 into  your  concerns’  So,  Mundhra
 was  very  happy  Everything  was  set-
 fled.  Let  us  put  it  so

 There  is  not  a  single  sentence  in

 There  is  not  a  word,  Mr  Deputy-
 >  in  «these  thousands  and
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 not  anybody  There  are  only  two
 persons  to  whom  he  could  have  said
 it—Nobody  can  say  that  they  were
 afrad—Shri  Patel  and  Shri  Kamat

 Shri  Kamat  is  one  of  the  finest
 officers  of  the  Government  of  India
 He  is  a  man  who  has  been  straight-
 forward  right  through  this  enquiry
 He  has  said.  “I  take  the  responsib..
 ity,  why  are  all  of  you  shying  away?
 I  take  the  responsibihty  The  res-
 ponsibility  ig  mine.  I  was  not  in
 charge  of  the  investment  of  the  Life
 Insurance  Corporation  but  Shri  Vaid-
 yanathan  brought  the  letter  to  me  and
 I  signed  it  although  the  Chairman
 never  signs  such  letters.”

 Now,  what  happened  is  a  remarka-
 ble  thing—about  this  letter  Look
 at  the  whole  thing  It  ३5  some  sort
 of  a  petty  conspiracy  or  some  sort  of
 a  conspiracy  He  finds  that  the
 words  ‘Managmg  ‘Dnrector’  were
 erased  and  the  word  ‘Chairman’  4७
 typed  Shr:  Kamat  signs  it.  Very good

 We  know  TTK,  we  know  him  well
 Shri  Surendranath  Dwivedy:  What

 about  his  meeting  Mundhra  before
 the  BIC  meeting  in  May?

 Shri  Feroze  Gandhi:  I  accept  it,  If
 you  can  produce  in  these  thousands
 of  pages  of  evidence  a  word  from  Shri
 Patel,  Shr:  Kamath,  Shr  Bhattacharya,
 Shri  Chaturved:  or  from  anybody  that
 he  has  spoken  a  word  to  anybody  to
 invest  the  LIC  money,  I  will  accept at.  Shri  Patel  goes  up  with  this  pro.
 Posal  for  Rs  80  lakhs  and  he  asks  him
 to  look  into  it  Apart  from  that,  I
 challenge  you  to  produce  a  asngle  word
 from  the  evidence  I  have  gone
 through  every  hne  of  this  I  have  de-
 voted  months  to  going  through  every
 hne  of  this  evidence  If  anybody  can
 produce  any  evidence  that  TTK  has
 suggested  to  a  single  living  soul  that
 LIC  money  should  be  mvested  in
 Mundhra’s  concerns,  let  him  do  it

 There  is  anether  thing  Shr:  Kamat
 met  T  T  K  in  Bombay  on  the  है... ढ
 when  almost  all  these  negotiations
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 were  over.  He  was  with  T,  T.  K.  on
 the  28rd.  He  discussed  the  affairs  of
 the  LIC  with  the  Finance  Minister.
 Mr.  Deputy-Speaker,  knowing  T,  T.  K.
 as  we  do  what  would  we  expect  him
 to  do?  But  T.  T.  K.  never  asked  Shri
 Kamat  as  to  what  has  happened  to
 Mundhra’s  investment.  He  did  not
 ask:  “Have  you  done  it  or  not  done
 it?”.  Neither,  Shri  Kamat  mentions
 it  to  him.  Where  is  this  sign  of  impa-
 tience?  Where  is  this  sign  of  impati-
 ence  on  the  part  of  the  Minister?  We
 all  know  द  T.  K.  and  know  him  very
 well.  If.he  has  something  in  his  mind,
 he  is  not  going  to  keep  quiet  about  it.
 Here  he  is  sitting  with  Shri  Kamat
 but  he  does  not  mention  a  word  about
 it;  he  does  not  ask  Shri  Kamat  any-
 thing  about  it.  Nor  does  Shri  Kamat
 Supply  any  information  in  connection
 with  this.

 Shri  Surendranath  Dwivedy:  What
 about  the  meeting  with  A.  K.  Roy  on
 the  26th  of  June?  (Interrup-
 tions.)  ५

 Shri  Feroze  Gandhi:  I  am  talking
 of  the  28rd  of  June.  Shri  Kamat  is
 the  Chairman  of  the  LIC.  He  is  the
 man  who  has  to  do  it  and  not  Shri
 Roy.  He  was  in  Calcutta.  Shri  Kamat
 is  the  real  man;  he  is  going  to  sign
 the  cheque;  he  is  the  head  of  the  LIC.
 It  is  a  big  investment  of  a  crore  and
 a  quarter  rupees.  If  T.  T.  K.  has  taken
 it  seriously,  he  would  have  asked:
 “What  about  it?  Have  you  done  it  or
 net  done  it?”  This  is  wheat  I  want
 to  emphasise.  There  is  no  sign  of
 impatience  on  the  part  of  the  Minis-
 ter  as  regards  this  particular  transac-
 tion.

 Mr.  Deputy-Speaker,  before  speak-;
 ing  in  this  debate,  I  imposed  on  my-

 a  very  severe  restriction  that  I
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 You  may  agree  with  them  or  you not  agree  with  them,  That  is  for  nd

 Now,  look  at  the  0.  P.  8,  C.—their logic  and  justice.  They  exonerate Shri  Patel  because  he  has  the  Minis-
 ter’s  approval.  Why?  Because  the Minister  did  not  pull  up  Shri  Pate} after  the  investment.  After  the investment  the  Minister  does  not  say anything  to  Mr.  Patel,  Therefore, everything  is  all  right,  the  approval is  there.  The  two  officers  have  given evidence  that  the  approval  is  there. But  look  at  their  logic  in  exonerating Mr.  Patel  because  he  has  the  Minis- ter's  approval,  whereas  hig  subordinate Mr.  Kamat  whom  he  made  to  carry out  this  deal  is  held  guilty  because  of the  fixation  of  prices.  Because  of  con- fusion  at  that  stage  we  do  not  know who  said  what  and  what  happened. Mr.  Kamat,  Mr.  Vaidyanathan  and

 others  say  that  this  was  a  continuing process.  Mr.  Patel  says,  and  partly the  Board  agrees  with  it,  that  the
 whole  thing  came  to  an  end  on  24th and  fresh  proposals  were  to  be  scruti- nised.  Even  though  they  have  not
 very  clearly  stated  it,  they  have  sug- gested  that  Mr.  Patel  at  this  stage  was out  and  it  was  these  People  who
 bungled

 Now,  Mr.  Kamat  33  punished  on  the same  grounds  and  Mr,  Patel  is  exone- rated  on  the  same  grounds  that he  had  his  superior’s  approval.  Mr. Kamat  also  had  his  superior’s,  the
 Principal  Finance  Secretary's  appro- val.  Mr.  Patel  has  defended  the  deal

 at

 respon-
 sibility.  How?  You  could  not  ह. उ  the
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 factual  responsibility  on  the  Secretary,
 and  in  the  same  breath  you  say  that
 the  Minster  hag  attracted  only  con-
 stitutional  responsibility  How?
 There  is  some  ilegahty  in  that  Reso-
 Jution  ‘You  cannot  doit  Ejther  you
 say  that  Mr  Patel  is  guilty  and  then
 say  that  Mr  Krishnamachari  78  con-
 stitutionally  responsible,  or  if  you
 exonerate  Mr  Patel—as  I  said,  it  is
 virtual  exoneration,  there  is  only  a
 ‘hair-line’  difference  between  saying
 “we  drop  the  charges”  and  “we  exo-
 nerate  you”—you  must  remove  from
 the  Resolution  the  words  that  the
 Minister  has  only  attracted  constitu-
 tional  responsibility

 An  Hon.  Member:  Bring  both  in
 Shri  Feroze  Gandhi:  Sir,  no  one

 concerned  with  this  particular  deal
 even  pretends  that  at  was  business  like
 or  it  Wag  proper  Those  concerned
 with  this  transaction  have  defimtely
 lowered  the  digmity  of  the  Ministry
 of  Finance  But  Parhament,  I  think,
 has  done  its  duty  Let  us  hope  that
 the  admunistrative  departments  of
 Government  have  learnt  their  lesson
 They  will  learn  their  lesson,  and  I
 assure  this  House  that  no  matter  what
 goes  wrong  70  any  Government  de-
 department,  for  a  hundred  years  the
 ‘Life  Insurance  Corporation  will  never
 make  a  mistake  of  this  type

 Shri  Bhanja  Deo:  Mr  Deputy-
 Speaker,  Sir,  after  the  very  eloquent
 speech  of  my  hon  frend,  Shri  Feroze
 Gandhi,  I  do  not  hke  to  deal  with  the
 matter  as  to  who  38  responsible  for
 this  because  he  has  elaborately  dealt
 with  that  pomt  But  what  I  would
 like  to  bring  to  your  notice,  Sur,  and
 to  this  hon  House  is,  while  consider-
 ing  the  report  of  the  Vivian  Bose
 Board  of  Enquiry  and  the  findings  of
 the  UPSC,  whether  the  UPSC,
 havmg  come  to  their  findings,  have
 transgressed  what  was  actually  refer-
 red  to  them  and  for  which  they  have
 racked  up  many  constitutional  pro-
 prieties  which  I  will  place  before  you I  will  start  with  this  whether  it
 was  correct  to  presume  that  the
 UPSC  was  supposed  to  give  the
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 findings  on  the  action  to  he  taken
 against  the  civil  servants  involved,
 based  on  the  Bose  SBoard’s  report,
 within  the  framework  of  the  service
 and  conduct  rules  As  I  find  from
 their  findings,  I  think  they  have  trans-
 Btessed  their  jurisdiction  though  they
 came  to  the  conclusion  that  the  Bose
 Board  has  transgressed  their  jurisdic-
 tion  while  deahng  with  this  matter
 If  the  above  presumption  is  correct,
 the  UPSC  have  obviously  trans-
 gressed  their  limits  by  making  certain
 observations  about  the  constitutional
 responsibility,  which  m  effect  amount~
 ed  to  an  entire  re-examunation  of  the
 case  and  which  led  the  hon  ex-
 Minister,  Shr.  T  T  Krishnamachari,
 to  make  a  statement  in  the  press  and
 which  unfortunately  has  again  raked
 up  this  matter

 According  to  the  Pnme  Minister's
 statement,  Shri  T  T  Krishnamachari
 would  not  have  resigned  ३  he  had
 been  a  Minister  today  If  the  UPSC
 has  exonerated  the  officials,  then,  who
 is  to  be  blamed  for  thig  deal  or  for
 this  transaction  over  which  we  have
 already  had  so  much  deliberation  in
 this  House”

 There  have  been  two  Commussions
 which  have  gone  thoroughly  into  the
 Matter—the  Chagla  Commission  and
 the  Bose  Board  of  Inquiry  In  spite
 of  the  two  inquires,  there  38  some
 mystery  which  has  not  been  brought
 out  and  it  78  very  unfortunate  If  the
 UPSC’s  findings  regarding  the  official
 conduct  in  that  affair  was  to  be  final,
 I  would  ask,  what  was  the  poimt  in
 having  two  Commussions  appointed
 and  making  a  farce  of  them?  When
 we  had  that  eminent  person  hke  Shri
 Chagla,  who  was  the  ex-Chief  Justice
 of  the  Bombay  High  Court  and  one
 of  the  judges  of  the  Supreme  Court  on
 the  Board—who  is  of  very  high
 standing  so  far  as  judicial  knowledge
 and  integrity  s  concerned—was  there
 any  propriety  again  for  the  Union
 Public  Service  Commussion  to  give
 some  findings  over  what  the  other
 twc  Commissions  had  already  found’
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 I  admit  that  under  a  socialist  pat-

 tern  of  Government,  when  we  are
 taking  up  many  commercial  under-
 takings  and  social  services,  where  pub-
 lic  money  is  involved,  it  is  necessary
 fer  our  future  guidance  that  certain
 principles  are  formulated  to  define
 ministerial  responsibility  and  the  res-
 ponsibility  of  the  civil  servants  in
 such  matters  so  that  that  there  will
 be  no  such  recurrence  in  future.  Once
 this  responsibility  is  defined,  it  will  be
 safer  for  our  Ministers  and  the  civil
 servants  and  they  will  know  as  to  how
 far  each  ig  responsible  for  his  action
 “Wa.  Wag  Wu  ३७७३

 In  this  connection,  I  might  refer
 here  to  almost  a  similar  case  which
 occurred  in  England.  I  mention  this
 particular  case  because  we  still  follow
 the  Parliamentary  traditions  and  the
 practices  of  the  British  system  of  Gov-
 ernment  in  our  country.  I  refer  to
 the  Crichel  Down  case,  as  is  popularly
 known,  which  led  to  the  resignation
 of  the  Minister  there.  A  similar  issue
 about  the  conduct  of  a  civil  servant
 was  investigated  by  a  special  board
 and  suitable  action  was  taken  But
 the  question  of  constitutional  respon-
 sibility  was  not  reopened,  as  it  hap-
 pened  in  this  LIC  matter,  as  I  find
 from  the  statement  of  Shri  T.  T.  Krish-
 namachari  and  of  the  Prime  Minister,
 after  findings  of  the  U.P.S.C.

 With  your  permission,  I  quote  that
 particular  case  in  detail,  but  before
 doing  so,  I  would  like  to  draw  your
 attention  to  a  statement  which  appear-
 ed  in  the  Statesman  of  Ist  September,
 ‘1959,  as  part  of  Shri  T,  T.  K’s  state-
 ment  which  runs  as  follows:

 “He  would  only  like  to  say  what
 the  Prime  Minister  had  subse-
 quently  said  at  a  Press  conference
 shat  had  he  (Mr.  Krishnamachar2)
 continued  in  office,  when  the  Gov-
 ernment  took  the  decision  it  did
 in  regard  to  Mr.  H.  M.  Patel,  even
 his  (Mr.  Krishnamachari’s)  con-
 stitutional  responsibility  would
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 have  come  in  and  that  he  had

 wrongly  blamed  from  the
 very  first  day  and  that  he  (Mr.
 jehru)  still  held  that  opinion
 grmly  and  clearly.”

 ३  Would  refer  to  that  particular  Eng-

 usp
 case,  which  was  of  a  similar

 nafure-  I  seek  your  permission  to

 quote
 it  elaborately:  It  was  a  case

 in  which  Sir  Dugdale,  the  then  Min-
 ist™  of  Agriculture,  had  to  resign  on
 a  similar  constitutional  responsibi-
 lity’

 “The  day  the  enquiry  report
 as  published  (l5th  June,  1954),

 e  “ftafaster  -6x  “aginedicare,  “Sor
 Dugdale,  made  an  initial  state-
 gent  m  the  House,  of  Commons.
 fle  said,  “the  enquiry  has  achiev-
 ed  his  main  purpose,  because  it
 fas  found  no  trace  of  bribery  or
 corruption;  he  takes  full  respon-
 sibility  for  the  actions  of  any  offi-
 cials  criticused  in  the  Report  and
 announced  that  after  hearing  fur-
 ther  explanations  from  those  con-
 cerned,  he  has  formed  a  less  un-
 favourable  view  of  many  of  their
 actions”,  On  the  20th  July,  the
 Minister  made  a  further  statement
 at  the  end  of  which  he  announced
 his  resignation.  Next  day  the  two
 Parliamentary  Secretaries  had
 submitted  their  resignations...
 The  position  of  the  five  officials
 chiefly  concerned  was  considered
 by  a  committee  presided  over  by
 Sir  John  Woods  (formerly  Per-
 manent  Secretary  to  the  Board  of
 Trade),  which  recommended  that
 Mr.  Eastwood  (Commissioner  of
 Crown  Lands)  be  transferred  to
 other  duties...”

 +  was  practically  similar  to  this  par-
 eeular  case,  which  we  are  discussing.

 “Crichel  Down  is  likely  to  prove
 an  influential  event  in  the  deve-
 lopment  of  the  British  Civil  Ser-
 vice.  Already  the  case  has  had
 important  repercussions  on  the
 atmosphere  and  method  of  work-
 jng  of  the  Service.  Also  it  has
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 caused  a  reconsideration,  if  not  a
 redefinition,  of  the  relations  of  the
 civil  servant  with  his  Munister
 and  with  the  public

 The  significant  feature  of  the
 Crichel  Down  case  is  that  :t

 brought  ito  question,  not  a  De-
 partment  as  a  vague  corporate
 body,  nor  a  Minister  as  the  politi-
 cal  head  of  a  Department  from
 which  he  receives  anonymous  ad-
 vice,  but  the  actions  of  individual
 civil  servants

 The  reason  why  officials  are  not
 named  or  criticised  m  public  ts,
 of  course,  the  strongly  held  doc-
 trine  of  munisterial  responsibility
 The  great  mass  of  governmental
 powers  are  bestowed  by  Parha-
 ment,  not  on  the  Cabinet  or  on
 Departments,  but  on  the  Minister
 of  this  or  the  Minister  of  that.  In
 the  case  of  the  prerogative  powers
 and  of  Departments  of  an  appar-
 ently  corporate  character  (e.g  the
 Board  of  Admiralty)  the  conven-
 tron  is  quite  clear  and  well  accept-
 ed  that  some  individual  Minister
 is  responsible

 Thus  some  Minister  is  respon-
 sible  for  every  act  of  the  Govern-
 ment  Civil  servants,  and  for  that
 matter  Parliamentary  Secretaries
 act  by  virtue  of  powers  conferred
 on  their  Ministers  and  each  Minis-
 ter  ws  responsible  to  Parliament
 for  the  action  or  lack  of  action  of
 every  official  employed  m  his
 department  Thus,  if  departmen-
 tal  errors  come  to  hght  or  some-
 body  is  dissatisfied  with  depart-
 mental  action  or  decision,  crit-
 cumm  in  Parliament  and  in  the
 Ppreas  must  be  directed  at  the  Min-
 ister  in  charge  of  the  Department
 concerned  The  Minister  himself,
 of  course,  may  not  be  satisfied
 with  the  action  of  one  or  other
 of  his  officals,  but  this  remedy  is
 to  take  disciplinary  or  other  mea-
 sures  inside  hig  department.”

 ‘Whether  chat  was  done  m  this  parti-
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 cular  case,  it  is  for  the  House  and  forc-
 you  to  decide

 “All  this  is  orthodox  British
 constitutional  doctrine  and  in  the
 end  it  appears  to  have  been  vindi-
 cated  by  Sir  Thomas  Dugdale’s
 resignation  But,  unfortunately
 for  the  doctrine,  though  the  Min-
 ister’s  resignation  took  the  sting
 out  of  the  attack,  it  came  too
 late  to  prevent  the  names  and
 actions  of  individua!  c.vil  servants
 being  the  subject  of  public  discus-
 sion  and  criticism”

 The  same  thing  has  happened  in  oure
 case

 “But  as  Mr  Clement  Davies
 pointed  out  in  the  full  debate,  if
 bribery  and  corruption  were  the
 main  issue,  why  were  they  not
 mentioned  in  the  terms  of  refe-
 rence?  Moreover  there  exists  an
 accepted  procedure  for  dealing
 with  charges  of  this  kind  under
 the  Tribunals  of  Inquiry  (Ewvi-
 dence)  Act,  1921,  as  is  shown  by
 the  Stanley  case  of  1948"

 In  this  case  also  we  had  enquiries
 and  we  have  come  to  certain  findings
 as  ex-Chief  Justice,  Shm  Chagla  has
 mentioned  in  hig  report

 I  do  not  want  to  delve  deep  into
 that  as  I  do  not  want  to  take  out  much
 time  of  the  House  It  :s  stated  that
 for  our  future  guidance  certain  prin-
 ciples  of  responsibilities  of  the  Min-
 isters  Secretaries  and  other  officials
 should  be  laid  down  so  that  we  may
 not  enter  into  such  transactions  in
 future  like  the  present  one  in  the
 case  of  LIC,  especially  at  a  time  when
 many  such  autonomous  corporations
 are  cropping  up  in  our  socialistic  pat-
 tern  of  society  ,

 Then  I  will  icfc:  to  another  matter,
 which  was  referred  to  in  the  Britssh
 press,  and  that  is  the  failure  of  poli-
 tical  process  It  is  stated

 “In  many  ways  it  is  remarkable
 that  nothing  hke  this  happened
 before,  certainly  since  the  great
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 {Shri  Bhanja  Deo)
 increase  in  the  scope  and  charac-
 ter  of  governmental  powers.  At  one
 time  Ministers  were  concerned
 largely  with  a  few  big  issues
 of  public  policy.  In  so  far  as  their
 departments  had  to  make  decisions
 in  individual  cases,  these  could  be
 made  in  most  instances  on  lines
 clearly  prescribed  by  law  or  in
 accordance  with  general  policy
 decisions  of  the  Minister,  and  the
 others  were  unlikely  to  be  so  num-
 erous  that  the  Minister  and  his
 chief  advisers  could  not  give  them
 their  personal  attention  and  reach
 decisions  with  a  full  understand-
 ing  of  the  facts.”

 Again  I  would  quote:
 “The  evidence  of  inefficiency

 was,  however,  not  the  important
 aspect  of  the  case  except  in  so
 far  as  it  raised  the  question  of
 whether  the  inefficiency  was  such
 as  to  cause  the  Minister  to  make
 a  wrong  decision  on  inaccurate
 information.  Mistakes  can  occur
 in’the  best  organisations,  and  with
 a  large  number  of  employees  there
 are  bound  to  be  failures  from  time
 to  time.  Moreover  the  Land  Com-
 mission  had  only  been  established
 a  few  years.  What  really  shook
 people  was  the  conduct  of  certain
 civil  servants...”

 ‘Then  again,  it  is  stated:
 “It  is  worth  noting  that  notwith-

 standing  the  strong  party  feeling
 aroused  by  the  case  there  was  no
 suggestion  in  the  Report  or  in
 Parliament  that  any  of  the  officials
 concerned  had  been  influenced  by
 narty  political  motives.”

 Mr.  Deputy-Speaker:  The  hon.
 Member  himself  suggested  a  limit  of
 658  minutes.  I  think  he  has  to  con-
 elude.

 Shri  Bhanja  Deo:  |  shall  conclude
 efter  laying  down  the  principles.

 Mr.  Deputy-Speaker:  The  hon.
 Member  put  that  limit  upon  himself.
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 Shri  Bhanja  Deo:  I  shall  take  -only
 two  minutes.

 Sir  David  Maxwell  Fyfe  went  on  to
 enumerate  four  different  categories  of
 cases  in  which  there  may  be  Parlia-
 mentary  criticism  of  a  department
 and  for  which  he  said,  different  con-
 siderations  applied.  I  wish  a  similar
 criterion  is  laid  down  in  our  Parlia-
 ment  for  the  future  guidance  of  our
 Ministers  and  civi]  servants.  These
 are  the  four  principles  which  he  enu-
 merated:

 “J.  Where  a  civil  servant  carries
 out  an  explicit  order  by  a
 Minister,  the  Minister  must
 protect  the  civil  sefvant  con-
 cerned

 2  Where  a  civil  servant  acts  pro-
 perly  in  accordance  with  the
 policy  laid  down  by  the  Min-
 ister,  the  Minister  must  equal-
 ly  protect  and  defend  hisn.

 3.  Where  a  civil  servant  “makes
 a  mistake  or  causes  some
 delay,  but  not  on  an  import-
 ant  issue  of  policy  and  not
 where  a  claim  to  individual
 rights  is  seriously  involved,
 the  Minister  acknowledges
 the  mistake  and  he  accepts
 the  responsibilty,  although
 he  is  not  personally  involved.
 He  states  he  will  take  correc-
 tive  action  in  the  Department,

 ae  .where  action  has  been
 taken  by  a  civil  servant  of
 which  the  Minister  disap-
 Proves  and  has  no  prior  know-
 ledge,  and  the  conduct  of  the
 official  is  reprehensible,  tnen,
 there  is  no  obligation  on  the
 part  of  the  Minister  to  endorse
 what  he  believes  to  be
 or  to  defend  what  are  clearly
 shown  to  be  the  errors  of  his
 officers.  The  Minister  ic  net
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 bound  to  approve  of  action  of
 which  he  did  not  know,  or
 of  which  he  disapproves.  But,
 of  course,  he  remains  consti-
 tutionally  responsible  to  Par-
 liament  for  the  fact  that  some-
 thing  has  gone  wrong,  and  he
 alone  can  tell  Parliament
 what  has  occurred  and  render
 an  account  of  hig  steward-
 ship.”

 Unfortunately,  if  these  principles
 had  been  applied  in  this  case,  I  am
 sure,  we  would  not  have  so  many  in-
 dependent  committees  functioning  and
 vier  .erésrnin’  uke  umetter  utr  Uke
 U.P.S.C.  on  top  of  these  findings  and
 getting  recommendations  from  the
 U.P.S.C.  to  which,  I  am  afraid,  I  can-
 not  wholly  subscribe.  Though  they
 have  gone  thoroughly  into  the  matter,
 yet,  it  is  for  this  House  and  for  the
 Government  and  the  hon.  Prime  Min-
 ister  to  decide  hereafter  what  should
 be  the  constitutional  propriety  in
 cases  like  this,  so  that  there  is  no
 blaming  of  the  Minister  when  his
 Officials  keep  facts  away  from  him  or
 of  officials  taking  shelter  under  the
 protection  of  the  Minister’s  responsi-
 bility  when  the  Ministers  do  not  know
 what  actually  transpired  behind  closed
 doors.  Therefore,  I  would  urge  on  the
 House  to  come  to  a  conclusion  as  to
 what  should  be  the  constitutional  pro-
 priety  as  far  as  the  relationship  be-
 tween  the  Minister  and  his  officials  ts
 concerned,  so  that  a  matter  like  this
 does  not  occur  when  we  are  dealing
 with  the  funds  of  the  people  of  India,
 for  which  we  are  both  accountable  to
 the  Parliament  as  well  as  the  Govern-
 ment  which  we  are  helping  to  func-
 tion  ag  a  democratic  Government  in
 our  new  set-up.

 Mr.  Deputy.Speaker:  Shri  Mahanty.
 Tam  afraid,  I  shall  not  be
 ‘able  to  call  any  other  Members  of
 the  Congress  today.  Shri  Feroze
 Gandhi  has  taken  too  Jong  a  time  and
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 ale  to  condense  his  remarks  within
 minutes.

 I  दिल  Mahanty:  Mr.  Deputy-Speaker,
 Shall  take  only  twelve  minutes.
 er  the  very  able  and  forthright

 5P®ech  of  Shri  Feroze  Gandhi,  I  per-
 5°Naliy  feel  there  is  nothing  much  to 360  so  far  as  I  am  concerned.  There-
 for,  [  would  like  to  confine  my  obser-
 Vationg  to  two  aspects  of  the  subject
 ™M&tter  which  is  under  consideration
 which  I  venture  to  feel  have  not  been

 Th,
 ed  by  any  Member  so  far.

 Nrefore,  I  venture  to  participate  in

 pane
 debate;  otherwise,  personally,  I

 *€€\  there  ig  nothing  much  to  add  so far  ag  I  am  concerned.

 ou
 believe  that  it  is  now  time  enough

 ५  the  Government  of  India  puts  a
 cle’,  construction  on  the  extent  and
 SCOhe  of  article  320  of  the  Constitu-
 tion,  under  which  the  U.P.S.C.  was
 28000  to  go  into  this  aspect  of  the
 Gestion,  The  U.P.S.C.  was  asked  to
 8°  into  this  question  without  any
 tern,  of  reference.  I  think  I  am  right in  Saying  that  the  U.P.S.C.  was  given

 ©  clear  terms  of  reference  as  were
 BV  to  the  Chagla  Commission  and
 als4  to  the  Vivian  Bose  Board  of  In-
 qui-y.  The  terms  of  reference  were not  "given  precisely  because  the
 0.8  B.C.  was  functioning  within  the
 ambit  of  article  320  (3)  (c)  which

 thus:
 “The  Union  Public  Service  Com-

 hission  or  the  State  Public  Ser-
 Vice  Commission,  as  the  case  may
 be,  shall  be  consulted—

 s  e  s  s
 (०)  on  all  disciplinary  matters

 affecting  a  person  serving  under
 the  Government  of  India  or  the
 Government  of  a  State  in  a
 civil  capacity,  including  memo-
 rials  or  petitions  relating  to  guch
 matters.”.

 I  Would  like  to  emphasise  these  two
 very,  crucial  phrases  namely  ‘shall  be
 COMSuited’  and  ‘on  all  disciplinary
 mattors’,

 Usually,  before  the  case  of  a  parti-
 cula,  public  servant  is  referred  to  the
 UPsc.  or  to  a  State  Public  Service
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 Commission,  some  kind  of  depart-
 mental  inquiry  already  takes  place,
 and,  thereafter,  the  case.  is  referred
 to  the  U.P.S.C.  so  that  a  certain
 amount  of  objective  thought  can  be
 brought  to  bear  upon  that  particular
 subject.  And  what  the  U.P.S.C.  or  the
 State  Public  Service  Commission  8
 required  to  do  is  merely  to  examine
 the  extent.of  disciplinary  action  that
 can  be  taken  against  the  official  con-
 cerned.

 Here,  we  find  two  boards,  or  I
 should  say,  two  tribunals  presided
 over  by  persons  who  were  nurtured

 dp  the  taditiow  of  2  fee  Judiaiery,
 one  was  Mr.  Chagia  and'the  other  was
 Mr  Vivian  Bose.  Here  were  two
 boards  of  inquiry  presided  over  by
 two  very  competent  persons.  They
 came  to  a  particular  finding,  which
 was  more  or  less  uniform.

 I  would  like  to  ask  in  all  serious-
 ness  why  the  U.P.S.C.  arrogated  to
 itself  the  status  of  a  Supreme  Court?
 What  materials  did  they  have  before
 them?  Did  they  examine  eny  fur-
 ther  witnesses?  Had  they  taken  any
 evidence?  They  did  not  do  any  of
 these  things.  On  the  other  hand,  they
 merely  sifted  the  whole  material  that
 wag  before  them,  that  is,  that  was
 before  the  Vivian  Bose  Board  of  In-
 quiry  and  before  the  Chagla  Commis-
 sion.  They  merely  did  that  but  they
 came  to  a  conclusion,  which  was
 completely  different  from  the  conclu-
 sions  of  Mr.  Chagla  and  the  Vivian
 Bose  Board  of  Inquiry.

 Without  trying  to  offend  anybody,
 I  am  constrained  to  say  that  there  is
 almost  a  conspiracy  of  the  brother-
 hood  or  the  fraternity  of  public  ser-
 vants  to  exonerate  a  person  who  had
 been  condemned  by  two  tribunals,  Mr.
 Vivian  Bose,  the  erudite  scholar  he  is,
 quoted  a  famous  Biblical  saying  ‘You
 will  be  judged  by  your  deeds’.  The
 country  had  judged  him  by  his  deeds.
 But  here,  the  U.P.S.C.  came  to  throw
 a  mantle  of  protection  which  he  never
 deserved  And  it  is  a  shame.  Ags  it

 has  been  said,  Government's  accept-
 ®QXce  of  this  resolution  is  a  worte
 SCandal  than  the  Mundhra  deal.

 Shri  Tyagi:  It  is  a  pity.
 Shri  Mahanty:  It  is  a  pity;  it  was

 thousand  times  a  pity  that  Govern-
 Ment  should  have  come  forward
 before  this  House  to  say  that  they  had
 8tcepted  the  advice  of  the  U.P.S.C.

 Shri  Naushir  Bharucha:  It  suits
 them  well.

 Shri  Mahanty:  The  UPS.C.  can-
 Not  have  the  temerity,  I  say,  to  give
 findings.  Who  are  they  to  give  find-
 gs?  Have  they  that  judicial  पत्तन
 tion?  They  were  brought  up  io  the
 vitiated  atmosphere  of  the  executive
 Which  always  tries  to  protect  the  fra-
 t€rnity  or  the  brotherhood  of  the  pub-
 lip  officers  or  public  servants.  There-
 fore,  it  pains  me  because  thereby  we
 have  created  a  very  bad  tradition  and
 C6nvention  under  which  the  Union
 Public  Service  Commission  arrogates
 to  itself  the  status  of  the  Supreme
 Court,  which  it  is  not.  It  is  high  time
 SOmebody  told  the  Union  Public  Ser.
 Vice  Commission  where  it  stood,

 Now,  I  do  not  wish  to  divulge  cer-
 tain  facts  which  I  have  in  my  posses-
 Slon,  I  know  certain  caseg  were  re-
 férred  to  the  Union  Public  Service
 Commission  concerning  the  External
 Affairs  Mimstry.  Even  though  the
 Officials  concerned  had  much  to  defend
 themselves,  what  the  Union  Public
 Service  Commission  did  was  to  do

 ely
 as  the  Executive  wanted  it  to

 b.
 The  Minister  of  State  in  the  Minis

 Union  Public  Service  Commission?
 Shri  Mahanty:  I  say  after  this  that

 १  maintain  what  I  have  said....
 Mr.  Deputy-Speaker:  Order,  order.

 He  should  not  flare  up  simply  by  the
 Observation  of  the  hon.  Home  Minis-
 ter  that  he  should  exercise  some  re-
 Straint.  There  is  no  harm  in  making
 गा  appeal  to  him  thst  restraint  should
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 be  exercised.  Why  should  he  get  into
 temper  for  that?

 Shri  Tyagi:  The  Union  Public  Ser-
 vice  Commission  can  be  criticised  in
 this  House.

 Mr,  Deputy-Speaker:  I  am_  not
 objecting  to  that.  We  can  critickse
 the  Commission.  But  if  the  language
 used  is  a  little  restrained,  it  would
 add  to  our  prestige.

 fri  Mahanty:  I  am  sorry  if  I
 mvs appeared  to  have  lost  my  temper.  But

 you  must  deserve  before  you  demand.
 I  ask  in  all  seriousness,  does  the
 Union  Public  Service  Commission
 deserve  any  respect  from  this  House
 or  from  the  country  at  large?

 Some  Hon.  Members:  No.

 Shri  Mahanty:  You  must  deserve
 before  you  demand.  I  maintain  in  all
 seriousness  that  there  was  a  conspi-
 racy,  almost  a  collusion,  on  the  par:  of
 the  Union  Public  Service  Commission
 in  this  respect,  By  transcending  the
 provisions  of  article  320  of  the  Consti-
 tution,  the  U.P.S.C.  has  forfeited  all
 respect  that  the  hon.  Home  Minister
 wants  us  to  pay  to  it.

 Mr.  Depaty-Speaker:.  We  always
 take  the  Executive  to  task  when  they
 depart  from  the  recommendations  of
 the  U.PS.C,

 Shri  Mahanty:  Anyway,  I  would
 not  go  into  it.

 Shri  Harish  Chandra  Mathur:  I
 spoke  with  very  great  restraint  about
 the  U.P.S.C.  You  know  my  feelings.

 Shri  Mahanty:  I  personally  always
 restrain  myself  as  best  as  I  can.  But
 when  a  situation  arises  when  sorme-
 body  must  speak,  and  speak  without
 mincing  matters,  then  it  has  to  be
 spoken,

 Mr.  Beputy-Speaker:  He  has  risen
 a  Httle  higher  than  the  aituation
 demanded.

 Shri  Mahanty:  %I  am  sorry.  But
 unfortunately,  we  have  a  duty  to  per-
 form  and  sometimes  the  duty  becomes
 unpleasant.  Nonetheless,  we  are
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 discharging  a  public  duty  according  to
 the  best  of  our  lights  and  our  con-
 science  and  without  dttributing  any
 motive  to  anybody.

 Then,  I  would  come  to  another
 aspect,  though  I  do  not  wish  to  take
 more  time  of  the  House.  It  is  not  a
 negative  aspect,  but  a  very  positive
 aspect  I  invite  the  attention  of  the
 House  and  of  the  hon.  Minister  to
 paragraph  9  at  page  4  of  the  Govern-
 ment  Resolution  There  it  is  said:

 “It  follows,  therefore,  that  the
 lega}  provisions  regarding  the
 power  to  give  directions  to  a  Cor-
 poration  should  not  be  so  con-
 strued  as  to  prevent  Government
 from  having  recourse  to  other
 channels  of  communication,  such
 as  informal  discussion  or  confer-
 ences”

 This  relates  to  the  manner  and  method
 of  issuing  directives  by  Government
 to  autonomous  corporations.  In  this
 context,  I  would  invite  the  attention
 of  the  House  to  the  findings  of  ihe
 Chagla  Commission  The  terms  of
 reference  of  the  Commission  were  very
 clear  They  were  also  asked  to
 examine  what  should  be  the  relation
 between  Government  and  the  autono-
 mous  bodies  so  far  as  issuing  direc-
 tives  were  concerned.  The  Commis-
 sion  had  recommended  that  the  Gov-
 ernment  should  not  interfere  with  the
 workigg  of  autonomous  statutory  cor-
 porations,  that  if  they  wished  to  inter-
 fere,  they  should  not  shirk  the  res-
 Ponsibility  of  giving  directions  in
 writing

 Here,  I  have  to  raise  a  privilege
 issue,  If  I  remember  correctly,  the
 Chagla  Commission’s  Report  was  dis-
 cussed  here  last  year  and  Government
 came  out  with  a  Resolution  approving
 that  Report  and  its  fMdings.  Now,
 this  was  a  recommendation  which
 formed  part  of  the  Chagla  Commus-
 sion’s  Repor;  which  the  Government

 oe
 the  House  accepted.  Am  I  right,
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 of
 ration  Act  and  it  lays  down  that
 there  can  be  no  interference  unless  a
 @irection  in  writing  is  there.

 Shri  Mahanty:  I  am  coming  to  that.
 I  am  mixing  up  a  matter  of  privilege
 with  my  general  speech.  You  will
 remember  that  the  Chagla  Commis-
 sion,  whose  report  was  accepted  by
 Parliament  on  a  motion  brought  by
 the  Home  Minister  himself,  said  ‘hat
 Government  should  not  interfere  with
 the  working  of  autonomous  statutory
 corporations  and  that  if  they  so  inter-
 fered,  they  should  not  shirk  the  res-
 ponsibility  of  giving  directions‘  in
 writing.  Now,  this  has  been  approv-
 ed  by  Parliament.  This  is  a  mandate
 to  Government.

 I  would  ask  in  all  seriousness  who
 the  hell  Government  is  to  come  to
 this  House  with  this  kind  of  Resolu-
 tion....  (Interruptions).  I  say  this,
 Sir,  because  it  encroaches  upon  our
 responsibility.  Here  is  a  Government
 which  comes  to  the  House  with  a
 Resolution  which  says  that  if  we  want
 to  interfere,  we  must  give  directions
 in  writing.  That  is  the  spirit  of  the
 law;  that  is  the  letter  of  the  law;  and
 that  is  the  mandate  of  Parliament;
 that  is  the  Resolution  which  has  been
 approved.  But  here  is  a  Resolution,
 dated  the  27th  May,  1958,  from,

 which
 I  have  read  out  these  lines,  which
 completely  negatives  that.

 It  follows,  therefore,  that  the  legal
 provisions  regarding  the  power  to  give
 directions  to  the  Corporation  should
 not  be  so  construed  as  to  prevent

 ent  from  taking  recourse  to
 other  channels  of  communication,  such
 as  informal  discussions  or  conferences
 It  follows,  therefore,  that  the  hon.
 Home  Minister  or  whoever  the  Min-
 ister  may  be,  if  he  wishes  to  issue  a
 directive  to  an  autonomous  corpora-
 tion,  can  do  so  over  the  teleplene-am&k
 then  disown  his  respemstaiiity,  Hi  wit.

 be  flouting  not  only  the  letter  of  the
 law,  not  only  the  spirit  of  the  law,  not
 only  the  mandate  of  Parliament  but
 will  go  to  create  a  situation  where  we
 cannot  know  absolutely  where  the  cap-
 rices  of  the  executive  end  and  where
 the  proprieties  of  law  begin.  An
 enormous  situation  has  arisen.  There-
 fore,  I  ask  whether  Government  is
 competent  to  come  forward  with  a
 Resolution  which  is  contrary  to  the
 mandate  of  the  House,  contrary  to  the
 principles  of  the  law,  contrary  to  the
 letter  of  the  law.

 I  will  not  take  more  time,  But,  in
 conclusion,  7  would  venture  to  sub-
 mit  that  this  is  merely  the  beginning
 of  the  end,  this  is  merely  the  thin  end
 of  the  wedge.  We  do  not  know,  if
 Government  proceed  at  this  rate,  whe-
 ther  all  this  fabric  of  democracy,  of
 Parliament,  of  law,  of  the  socialistic
 pattern  of  society  that  we  are  going
 to  build  will  last  in  the  mire  of  whims
 and  caprices,  where  even  though  men
 like  Shri  Jain  will  resign  and  others
 like  Shri  Krishnamachari  will  be
 exiled,  the  guilty  officials  will  con-
 tinue  merrily.  This  is  the  enormity
 ot  the  stuation.  I  challenge  the
 Government:  let  them  take  away  the
 Whip  and  you  will  see  this  resolution
 will  find  its  proper  place,  namely,  the
 waste-paper  basket  but  not  Govern-
 ment  files.

 Mr.  Deputy-Speaker:  I  will  call  the
 other  signatories  to  the  motion.  Shn
 Banerjee.

 Shri  S.  M.  Banerjee:  Mr.  Deputy-
 Speaker,  Sir,  I  have  heard  with  rapt
 attention  the  speech  of  my  hon.
 friend,  Shri  Feroze  Gandhi.  Unfor-
 tunately,  I  have  not  got  the  same
 amount  of  time  at  my  disposal  and  I
 could  not  make  out  what  I  want.  He
 has  tried  to  prove  that  Shri  T.  T.
 Krishnamachari,  the  ex-Finance  Min-
 ister,  was  quite  innocent.  He  has  read
 some  portions  from  the  evidences.  But
 in  what  connection  was  that  evidence
 taken?  The  evidence  was  collected  by
 the  same  Board  of  Inquiry  headed  by:
 the  learned  Judge  Shri  Vivian  Boss.
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 Shri  Krishnamachari  and  all  others
 connected  with  this  deal  were  not  as
 innocent  as  described  by  my  hon.
 friend,  Shri  Feroze  Gandhi.

 He  said  that  Shri  Krishnamachari
 had  not  the  letter  of  Shri  Kamat.  I
 read  this  from  page  47  of  the  Report.
 Yt  says:

 “The  portion  referred  to  was
 drafted  by  Mr.  Patel  himself  on
 (2-9-1957...  This  was  put  up  to
 Krishnamacharj  along  with  Mr.
 Kamat'’s  letter  attached  to  the  pad
 on  3-9-1957  and  Mr.  Krishnama-
 chari  struck  out  the  portion  re-
 produced  above  with  his  own  hand
 and  directed  that  the  question  be
 answered  ‘as  amended’.”

 These  facts  are  not  disputed.  Shri
 Krishnamachari  said  that  he  did  not
 look  into  those  details  when  he  struck
 out  the  part  drafted  by  Shri  Patel  but
 we  are  unable  to  believe  him.  That
 is  what  the  Commission  has  said.  If
 we  agree  to  what  Shri  Feroze  Gandhi
 has  said,  then  I  must  say  that  Shri
 Feroze  Gandhi  is  a  bigger  Judge  than
 Shri  Bose  or  this  Commission.  My
 submission  is  this.  If  this  is  accepted
 by  the  House,  let  there  be  another
 Commission  appointed  with  Shri
 Feroze  Gandhi  as  the  Chairman....
 (Interruptions.)

 Mr.  Depaty-Speaker:  Every  Mem-
 ber  has  a  right  to  give  out  his  feeling.

 Shri  8.  M.  Banerjee:  I  feel  he  is
 one  of  the  most  respected  Members
 of  this  House.

 Mr.  Deputy-Speaker:  I  am  not
 denying  that.  I  am  saying  that  he
 has  a  right  to  criticise  the  report  as
 other  hon.  Members  have..  ..(Inter-~
 ruptions.)

 Shri  s.  M.  Banerjee:  There  is
 another  thing  which  shows  how  Shri
 Vaidyanathan  and  Shri  Patel  grew bolder  and  bolder.  The  Commission
 had  written  in  clear  terms:

 BHADRA  1,  5884  (SAKA)  Vivien  Bose  BM.
 Board  of  Inquiry’s

 Report  of  Life:
 FIasurance  Corporation

 Inquiry
 “Mr.  Patel  and  Mr.  Vaidyana-

 than  grew  bolder  and  bolder  in
 their  almost  contemptuous  dis-
 regard  of  the  Investment  Com-
 mittee....”

 The  Commission  has  quoted  the
 famous  story  of  the  camel  and  the
 Arabs.  I  do  not  know  who  were  the
 Arabs  here.  I  have  a  feeling  that
 Shri  Patel’s  integrity  and  honesty  had:
 been  praised  by  all....  (An  Hon.
 Member:  By  whom?)  I  do  not  know
 Shri  Patel.  I  do  not  challenge  his
 integrity  but  he  was  supposed  to  be
 involved  in  many  scandals.  ‘Suppos-
 ed  to  be’—I  said.  These  scandals  still:
 remained  scandals  in  the  minds  of  the-
 people  and  they  had  not  been  cleared:
 by  any  one.

 The  question  arises  as  to  why  Shri
 Mundhra  was  given  this  money?  He
 donated  liberally  to  the  Congress
 Party’s  funds.  When  this  question.
 was  raised  in  this  House  by  my  hon.
 friend,  there  were  certain  Members
 who  objected  to  this.  I  may  read  one
 portion  of  the  Bose  Report,  from
 page  155:  द

 “Then  there  are  two  important
 facts.  Mr,  Mundhra  is  proved  to
 have  obl:ged  the  Congress  Party
 and  two  Congress  Governments
 (the  Central  and  the  U.P.)  in  a
 large  way  on  two  occasions  for
 political  reasons.  He  paid  the
 U.P.  Congress  Party  a  lakh  and  a
 half  rupees  and  the  Central  Con-
 gress  Party  a  lakh  on  the  eve  of
 the  elections;  at  any  rate,  if  the
 payment  was  not  made,  then  the
 promises  to  pay  were:  Mr.
 Mundhra  was  not  quite  sure  of
 the  dates  but  he  was  definite  that
 the  moneys  were  promised  short-
 ly  before  the  elections....”

 I  belong  to  Kanpur.  On  the  eve  of”
 the  elections,  that  is  in  March,  notices-
 were  given  to  the  workers  of  the-
 Kanpur  Cotton  Mills—a  BIC.  con-
 cern—that  the  mill  was  likely  to  be-
 closed  or  going  to  be  closed.  One  fine-
 morning,  I  saw  a  statement  that  it  was-
 not  going  to  be  closed  and  I  sent  con--
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 gratulations  to  our  Chief  Minister
 because  I  thought  that  the  Govern-
 ment  were  so  generous  But  here  it
 is  proved  that  the  Chief  Minister  of
 UP.  promised  some  monetary  help  to
 Shri  Mundhra  This  mill  was  closed
 just  after  the  election.  Elections  con-
 cluded  mn  March  and  this  mill  was
 closed  in  April.  I  find  that  the  offer
 of  postponing  of  the  closure  of  the
 mulls  was  not  a  generous  offer  but  a
 political  jugglery,  a  move  of  the  U  ॥:

 -Government  to  win  the  election  The
 report  says

 “Mr  Mundhra  us  not  the  sort  of
 person  Who  wowd  do  these  Inings
 unless  he  was  reasonably  certain
 of  obtaining  &  quid  pro  quo.  In
 the  ease  of  the  donations,  he  said
 he  gave  them  because  he  had
 faith’  ”

 Faith  in  what?  I  want  to  ask  Shri
 Mundhra  whether  he  had  faith  in  the
 honesty  or  dishonesty  of  the  Congress

 \Party  Not  only  this  The  report
 १6०९४  on  to  say

 s  an  the  case  of  the  Mulls,  he
 says  that  he  was  promised  mone-
 tary  asustance  We  have  no

 ateful
 to  such  men  of  integrity  who

 without  any  fear  or  favour  have  come
 ont  with  this  report  If  this  is  pub-

 ed  and  distributed,  3६  will  give  an
 Wt ea  to  the  intellectuals  of  this  coun:
 try  that  this  Government  is  following
 g  Policy  of  abetting  corrupt  men  who
 afe  trying  to  swindle  this  country

 Mr.  Deputy-Speaker:  I  hope  the
 pon  Member  would  like  to  continue
 tomorrow?

 Shri  s.  M.  Banerjee:  Yes,  Sir
 Mr,  Deputy-Speaker:  He  may  eon-

 gue  tomorrow

 fe  hr,
 The  Lok  Sabha  then  adjourned  tilt

 pleven  of  the  Clock  on  Thuesday,  Sep-
 gember  8,  959/Bhadra  vy,  883
 (Saka)
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